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LOK SABHA DEBATES

LOK SABHA

Friday, December 15, 2006/Agrahayana 24, 1928
(Saka)

The Lok Sabha met at Eleven of the Clock

[MR. Speaxer in the Chair
[Engligh]

MR. SPEAKER : Q. No. 342. Shri Sujan Chakraborty.
(Interruptions)

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : Sir,
| have given a notice for suspension of Question Hour.

MR. SPEAKER : | do not agree with it.

SHR! KINJARAPU YERRANNAIDU : This is a matter
of urgent public importance, Sir.

MR. SPEAKER : | am not allowing anybody. Sory, it
is not a matter which can be discussed in this House.

(Interruptions)
[Translation)]

SHRI RAMJILAL SUMAN (Ferozabad) : Mr. Speakaer,
Sir, this has been done against the rules. . . .(Interruptions)*

[English]
MR. SPEAKER : | am not allowing anybody to raise

any such issue.
(Interruptions)

MR. SPEAKER : Mr. Yerrannaidu, please listen to me.
You know the rules very well. After all we have got only
three days left.

(Interruptions)

SHRI KINJARAPU YERRANNAIDU : Ptease allow me
to raise this matter of urgent public importance. . . .
(Interruptions)

MR. SPEAKER : This matter cannot be permitted.
Otherwise, | generally allow all matters to be raised.

(Interruptions)*

*Not recorded.

MR. SPEAKER : Please take your seat for a moment.
if you make allegations against a Chief Minister here today,
even if they are comect, it will open up a Pandora's box.
Everybody will come and make allegations against a Chief
Minister who is not amenable to the jurisdiction of this
House. It is not a Central matter at all. How can | permit
it?

(Interruptions)
[Translation]

PROF. VWAY KUMAR MALHOTRA (South Delhi) : All
the cases by CBI. . . .(Inferruptions)
[English]

MR. SPEAKER : | would not allow this. Please do not
force me.

SHRI KINJARAPU YERRANNAIDU : Sir, the Chief
Minister of Andhra Pradesh himself has confessed in a
statement. . . .(Interruptions)

SHRI BASU DEB ACHARIA (Bankura) : Sir, the
allegation is of a serious nature....(Inferruptions)

[Translation]

MR. SPEAKER : | am requesting you not to do so.

[English]

Mr. Tripathy, you know that tomorrow your Chief
Minister may be attacked. Do not do this. Just by
mentioning CBI in all matters under the sun in India will
make it a subject of national importance, that cannot be
the case.

SHRI KINJARAPU YERRANNAIDU : Please aliow me
one minute, Sir.

MR. SPEAKER : Not even one second. No, | will not
allow.

SHRI KINJARAPU YERRANNAIDU : He himseif
confessed, Sir. . . .(Interruptions)
[Translation]

MR. SPEAKER : Ramjilal Sumanji and Shailendra
Singhji, both of you please take your seats.

(Interruptions)
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[Enghsh]

MR. SPEAKER : Please sit down. You have given no
notice.

SHRI BASU DEB ACHARIA : Sir, if it is a violation of
Forest Act, it is a Central matter.

MR. SPEAKER : Why are you standing? Ramijibhai,
pleast sit down.

SHRI KINJARAPU YERRANNAIDU
confessed.

: He himself

MR. SPEAKER : No, not one word will go on record.

(interruptions)*

MR. SPEAKER : You are deliberately defying the Chair.
| wam you. Not one word is being recorded. | will not allow
this subject. You have got a Calling Attention. Do not do
this. | will not allow you. Why are you saying all this, not
one word is being recorded.

(interruptions)*

MR. SPEAKER : You are deliberately disturbing the
House.
(Interruptions)*

MR. SPEAKER : | am sorry to say this. Not one second
I will aflow.

(Interruptions)

SHR! BRAJA KISHORE TRIPATHY (Puri): Please allow
him in the ‘Zero Hour. . . .(Interruptions)

MR. SPEAKER : On that matter, | will not allow even
one second. Whether | agree with the allegations or not
is not a matter of importance at all. It is a question of the
sanctity of Parliament.

{Interruptions)*

MR. SPEAKER : | will adjourn the House and go away.
Go outside and make the allegations, | do not mind. | will
not allow.

(Interruptions)”

MR. SPEAKER : Please do not do that. Showing a
paper in the House is a breach of privilege.

(Interruptions)*

MR. SPEAKER : Not one word is being recorded.
Please altow the Question Hour to continue. This is very
unfortunate. You go outside and you can say whatever you
like. | do not mind.

(Interruptions)*

SHRI KINJARAPU YERRANNAIDU : Please allow me
in the Zero Hour'.

MR. SPEAKER : On this matter, no.
{Interruptions)

SHRI BASU DEB ACHARIA : it it is a violation of Forest
Conservation Act, it is a Central matter. . . .(InterTuptions)

SHRI KINJARAPU YERRANNAIDU : Please allow me
two minutes in Zero Hour'.

MR. SPEAKER : No. A Chief Minister's conduct cannot
be discussed in this House.

(Interruptions)*

MR. SPEAKER : | will not allow this. Do you not want
the House to run? Let the House decide what should
happen. Three hon. Members can hold the House to
ransom on a matter which is not permitted herel Every
party has a Chief Minister in one State or another.

(Interruptions)

MR. SPEAKER : | will not allow the House to be taken
for a ride. | am not allowing immediatety.

(Interruptions)
MR. SPEAKER : Then, | will adjourn the House.
(Interruptions)

'MR. SPEAKER : Very welll Let the House decide as
to what to do.

(Interruptions)

*Not recorded.

*Not recorded.
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MR. SPEAKER : | will not allow, Shri Naidu. | have told
you that repeatedly.

(Interruptions)
MR. SPEAKER : | will not allow you to raise it.
(Interruptions)

MR. SPEAKER : Dr. Jagannath, you have developed
the bad habit of defying the Chair. | will apply the rule of
privilege. You are violating the privilege of the House.

(Interruptions)

MR. SPEAKER : No. | will ask you to go out, then.
(Interruptions)

MR. SPEAKER : Will you do that?
(Interryptions)

MR. SPEAKER : No. | will ask you to get out. Give me

the rule.

(Interruptions)

MR. SPEAKER : No. You must get out.
(Interruptions)

MR. SPEAKER : | will not aliow you.
(Interruptions)

MR. SPEAKER : No. | am sorry, you are a leader of
the Party and | will ask you to get out.

(Interruptions)

MR. SPEAKER : Shri Naidu, | made a request to
you when you came and saw me. You cannot go on like
this.

(Interruptions)
MR. SPEAKER : Just see, seven or eight minutes
have gone on a matter which you are not entitied to

raise in the House. Deliberately you are defying the
Chair.

(Interruptions)

Oral Answers to Questions 6

MR. SPEAKER : No. There is no sanctity of the
Speaker's decision. If you do not like this decision, you
have ample rules to take steps.

(Interruptions)

MR. SPEAKER : When a matter is to be permitied to
be raised in the House, | have allowed you. Your Calling
Attention is there, Dr. Jagannath.

(Interruptions)
11.06 hrs

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Dr. Sujan Chakraborty, Question No.
342.

NPAs of Banks
.
*342. DR. SUJAN CHAKRABORTY :
SHRI MITRASEN YADAV :

Will the Minister of FINANCE be pleased to state :

(a) the gross Non-Performing Assets (NPAs) of the
Public Sector Banks as on date;

(b) whether the banks are facing difficulties in
recovery of loans declared as Non-Performing Assets;

(c) if so, the details thereof;

(d) the steps taken by the Govermment in this
direction;

(e) whether banks are eyeing foreign capital to
bridge the liquidity crunch arising out of NPAs; and

(f) if so, the details thereof?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (f) A statement is laid on the Table
of the House.

Statement

(a) to (d) Despite increase in the outstanding gross
advances of public sector banks (PSBs) from Rs. 5.78 lakh
crore in March, 2003 to Rs. 11.35 lakh crore in March 2006,
their gross Non-Performing Assets (NPAs) have come
down from Rs. 54,090 crore (9.4% of gross advances) to
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Rs. 42,106 crore (3.7% of gross advances) over the same
period. This reduction has been possible due to concerted
action taken by these banks under The Securitisation and
Reconstruction of Financial Assets and Enforcement of
Security Interest Act, Corporate Debt Restructuring
Scheme, compromise settiement schemes, close monitor-
ing and prompt recovery action.

(e) and (f) The current level of Gross NPAs does not
significantly impact the fiquidity of PSBs.

DR. SUJAN CHAKRABORTY : Sir, it is good to leamn
that the groes advance of public sector banks has
increased to a great extent and the NPA has been
decreased. But there is an estimation that defaulters of
nationalised banks including the State Bank of India and
its associate Banks are much more and has reached the
lovel of 2.5 lakh crore. Sir, the list of defaulters is not
published from time to time. By way of clearing the balance
sheet, window dressing is being done and in the process,
a question arises as to whether favourtism is entertained.
The question is this. Why is the defautter list not being
published? Wil the Government publish the list of
defaulters’, if required, by amending the law or will the
Govemment be interested in hiding the list?

SHRI P. CHIDAMBARAM : We have explained the
legal position more than once. When a suit is filed, the
defaulters’ list is published; until the suit is filed, defaulters
list is not published because whether he is a defaulter or
not can be crystallized only when the suit is filed.

DR. SUJAN CHAKRABORTY : The reply given by the
Minister is not complete. Anyhow, the second supplemen-
tary is, if the ratio of NPA to gross advances for public
sector banks is coming down, can the Minister provide the
break-up of actual recoveries and debts written-off within
NPA? What are the specific actions that the Government
is pursuing for write-off, etc.?

SHRI P. CHIDAMBARAM : Yes, Sir, | will be happy to
provide information. | have got year-wise information. | will
give for the last year, 2005-06, the tolal recoveries was
Rs. 23,210 crore, out of which, the actual cash recovery
is Rs. 10,590 crore; recoveries due to upgradation is
Rs. 2,787 crore; recoveries through compromise and write-
off is Rs. 8,833 crore. The total is Rs. 23,2120 crore.

DECEMBER 15, 2006

to Questions 8

MR. SPEAKER : Shri Mitrasen Yadav — not present.
Shri Shriniwas Patil. '

SHRI SHRINIWAS DADASAHEB PATIL : Thank you for
allowing me to ask this supplementary.

Due to the new policy of charging the interest and
adding it to the capital per quarter, many Banks have to
add the interest to the capital and as such NPA is shown
as increased. Earlier, while calcuiating the interest, the
method was to calculate per annum and to add it to NPA.
Due to the new policy, a number of banks are showing
an increase in NPA. | would like to know whether this policy
is detrimental to the development of industrial loans; if so,
whether the Government is thinking of changing this policy.

SHRI P. CHIDAMBARAM : No, Sir. This policy is in
accordance with the intemational norms. income arising
out of interest is income that is legitimately due to a bank.
If interest is not paid, that is income which is denied to
a bank. Therefore, that interest income has to be reckoned
and if it is not paid on time, it is an amount due to the
bank and, therefore, would have to be reckoned as a loss
to the bank,

SHRI R. PRABHU : Sir, the Non Performing Assets of
the banks have mounted over the years. The Debt
Recovery Tribunals and the Appellate Tribunals have been
constituted only to collect these NPAs in the fast track.
Various schemes have been given by the Government;
2002, 2003, 2004 and 2005, for one-time settiement
schemes. Unfortunately, the banks have not: been
accepting these schemes which have been notified by the
Ministry of Finance and the RBI. | would like to know from
the Minister whether he would enforce the banks to see
that they follow his directions and the RBI directions.

SHRI P. CHIDAMBARAM : Firstly, Sir, | wish to dispel
the impression that NPAs are mountmg NPAs are not
mounting. Both Gross NPAs and Net NPAs have declined
in absolute numbers as well as proportion to the total
advances. Therefore, NPAs are not mounting. NPAs are

Secondly, Sir, | have just given that in the year 2005-
06, banks have recovered through compromise and write
off Rs. 8,833 crore. The compromise and write off means
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by applying the RBi's guidelines in those cases matters
have been compromised and some part of the outstanding
has been written off. So, Rs. 8,833 crore is precisely the
amount that has been recovered through compromise and
write off. | am not aware of a case where a bank has
deliberately violated the RBI guideline. f such a case is
brought to my notice, certainly | will ask the bank to explain
why they have not effected a compromise in that case.

[Translation]

SHRI CHANDRA BHUSHAN SINGH : Mr. Speaker, Sir,
| have a pointed question. The nationalised Banks remain
under the pressure of Government to reduce their Non
performing assets. This results in Banks often neither filing
cases against the defaulters nor intimating the Government
regarding such cases. | would like to know from the
Minister whether he propose to make any such provision
vide which the banks may give timely information
regarding those defaulters which fall under the category
of non performing assets.

[English]

SHR! P. CHIDAMBARAM : We do not put any pressure
on any nationalized bank to do this or do that. There is
a policy. The policy is that credit appraisal must improve
and recoveries must improve. Therefore, we monitor the
progress of Gross NPAs and Net NPAs and because we
monitor the progress of NPAs, the NPAs have declined. |
do not see what is wrong with that.

As far as the defaulter list is concerned, let me say
once again, when a suit is filed against the defaulters, that
list is available and is published. This list is available on
the CIBL's wabsite. This list is available bank-wise.
Wherever a suit is filed, the defaulters list is available to

the pubilic.
[Translation]

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, there
is a standard pfocodure for recovering the loans. | would
like to know that under that procedure, loans of how many
persons who are income tax payees, and file their income
Tax ntuma.’have been put under bad debt and how much
amount is standing against them? ~

AGRAHAYANA 24, 1928 (SAKA)

to Questions 10
{English]

SHRI P. CHIDAMBARAM : Sir, it would not be possible
for me to give that answer.

[Translation]

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, they
can forcibly recover the loans from poor people. But will
not recover from those who pay Income tax.

MR. SPEAKER : It is all right.
[English]

SHRI GURUDAS DASGUPTA : Sir, what the hon.
Minister has said is not the full truth because he is saying
that NPA has come down both gross and net. While saying
80, he has referred to application of a number of laws. This
is not the full truth.

"MR. SPEAKER : You ask the question.

SHRI GURUDAS DASGUPTA : The hon. Minister is
saying that an NPA is NPA when suit is filed.

MR. SPEAKER : He did not say that. He said that the
particulars will be available.

SHRI GURUDAS DASGUPTA : | am only trying to find
out what is the distinction between default and NPA. While
saying so, | would like to know from the hon. Minister how
much the banks have lost due to compromise, due to
restructuring of accounts, due to one time settiement, due
to failure of the banks to add the interest of the period since
the account became a defaulter's account how much they
have recovered, how much compromise; and what has
been recovered as against the total outstanding.

MR. SPEAKER : For your reply, the whole day will be
taken if at all he has the figures.

SHRI GURUDAS DASGUPTA : Sir, it is a pointed
question.

MR. SPEAKER : But there are too many points.

SHR! GURUDAS DASGUPTA : Let us know if, by
applying the law, banks have lost, the country has lost or
the country has gained.
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MR. SPEAKER : You cannot have so many queries.
You are a senior Member. You know only one question is
allowed.

SHRI P. CHIDAMBARAM : Sir, Non-Performing Assets
account is an account where according to the RBI
guidelines, either the interest is not paid on time or the
principal dues are not paid on time. Now the RBI guideline
says the non-payment renders the account a Non-
Performing Account. So, NPA is a classification. Once the
NPA is classified, banks take steps to recover the money.
There may be many reasons why a person is unable to
pay. For example, there could have been flood like it
happened in Surat or there could have been Tsunami like
it happened in the East Coast of India. Therefore, banks
take steps to persuade the borrower to pay the amount.
Even if he pays a little late, the penal interest is added
or sometimes the penal interest is waived. Every effort is
made to recover the amount. However, when at one point
of time, it becomes clear that the money cannot be
recovered or he is a wilful defaulter who is unwilling to
pay the amount although he has the resources, a suit is
filed. Once a suit is filed, he becomes a defaulter. That list
is available. So, NPA accounts are accounts which proceed
to a suit and once the suit is filed he becomes a defaulter.

As far as write offs are concerned, | gave the number.
1 would give it again. In the year 2005-06, Rs. 8,833 crore
were written off through compromises which means you
would recover a part of amount and write off the remainder.
In some cases, small amounts are totally written off. For
example, | have told a number of banks which have got
outstanding of less than Rs. 1 lakh running into thousands
of cases for many years or 10 years or 15 years, in those
cases whatever the person is willing to pay — Rs. 20,000
or Rs. 30,000 — we have accepted that as a compromise
and written off the remainder. That amount in 2005-06
comes to Rs. 8,833 crore.

SHRI RUPCHAND PAL : it has been found that the
advances and loans taken for certain purposes are being
diverted for speculative purposes in the capital market. So
many important committees have observed it. The RBI has
lamented that stii there is no effective mechanism to
monitor the end use.

DECEMBER 15, 2006

to -Questions 12

May | know from the hon. Minister whether the
Government is seriously thinking about setting up of an
effective mechanism to monitor the end use of the loans
and advances?

SHRI P. CHIDAMBARAM : Sir, the effective mechanism
is the bank. The bank is the lender and the bank has to
monitor the end use of the money. The Board of Directors
of the banks have to scrutinize the accounts where the loan
is not repaid on time or the interest is not paid. The Board
of Directors is squarely responsible for monitoring the
usage of credit. There is no proposal to set up another layer
to supervise that.

MR. SPEAKER : Q. 343 - Shri Hiten Barman — Not
present.

Shri Subrata Bose — Not
present.

Q. 344 - Shri Hemial Murmu - Not
present.

Then, we should give up the Question Hour on
Fridays.
Q. 345 - Shri Hari Kewal Prasad.
[Translation]

Power Generation
+

*345. SHRI HARIKEWAL PRASAD :
SHRI KASHIRAM RANA :

Will the Minister of POWER be pleased to state :

(a) the number of hydro and thermal power projects
functioning in each State as on date, sector-wise;

(b) the total power generation capacity and the
actual power generated in each sector during each of the
last three years, State-wise;

(c) the percentage increase in power generation,
during the said period, sector-wise and State-wise;

(d) the share of public and private sector in adding
power generation capacity during the said period, State-
wise; and
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(e) the details of power projects proposed to be set
up to achieve power generation target set for Eleventh Five
Year Plan?

[English]

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) to (e) A statement is laid on the Table of
the House.

Statement

(a} State-wise and sector-wise details of hydro and
thermal power projects functioning as on 30th November,
2006 are given in Annexure-l.

AGRAHAYANA 24, 1928 (SAKA)

to Questions 14

(b) and (c) State-wise and sector-wise details of total
power generation capacity and actual power generated
during 2004-05, 2005-06 and 2006-07 (April — November,
2006) as well as percentage increase in power generation
over the preceding year/corresponding period of preceding
year is given in Annexure-il.

(d) State-wise/sector-wise capacity addition during
2004-05, 2005-06 and 2006-07 (April — November, 2006)
is given in Annexure-lil.

(e) Capacity addition aggregating to over 66,400
MW comprising of about 17,100 MW hydro, about 46,100
MW thermal and about 3,200 MW nuclear capacity is being
envisaged during the 11th Plan period (2007-12).

Annexure-|

Number of Hydro and Thermal Power Stations Sector/State-wise as on 30.11.2006

State " No. of Hydro Stations No. of Thermal Stations Total
Central State Private Total Central State Private Total Central State Private
Sector Sector Sector
1 2 3 4 5 6 7 8 9 10 11 12
Haryana 0 1 0 1 1 5 0 6 1 6 0
Himachal Pradesh 3 16 2 21 0 1 0 1 3 20 2
Jammu and Kashmir 2 10 0 12 0 5 0 5 2 17 0
Punjab 0 13 3 16 0 4 0 4 0 17 3
Rajasthan 0 8 0 8 1 3 0 4 1 1 0
Uttar Pradesh | 13 0 14 7 5 0 12 8 19 0
Uttaranchal 2 13 1 16 0 0 0 0 2 15 1
Chandigarh 0 0 0 0 0 1 0 1 0 1 0
Delhi 0 0 0 0 1 4 0 5 1 4 0
Sub Total (NR) 8 74 6 88 10 28 0 38 18 102 6
Goa 0 0 0 0 0 0 1 1 0 0 1
Gujarat 0 3 0 3 2 21 7 30 2 24 7
Chhattisgarh 0 1 0 1 1 2 0 2 1 3 0
Macdhya Pradesh 1 7 1 9 1 4 0 6 2 11 1
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1 2 3 4 5 6 7 8 9 10 1 12
Maharashtra 0 24 3 27 1 8 3 12 1 32 6
Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0
Haveli"
Daman and Diu 0 0 0 0 0 0 0 0 0 0 0
Sub Total (WR) 1 3s 4 40 5 35 12 51 6 70 15
Andhra Pradesh 0 17 1 18 2 5 6 13 2 22 7
Kamataka 0 17 6 23 0 2 4 6 0 19 10
Kerala 0 17 0 17 1 2 2 5 1 19 2
Tamit Nadu 0 23 0 23 1 9 7 17 1 32 7
Lakshadweep 0 0 0 0 0 1 0 1 0 1" 0
Pondicherry 0 0 ()} [} () 1 0 | 0 1 0
Sub Total (SR) 0 74 7 81 4 30 19 53 4 104 26
Bihar 0 4 0 4 1 3 0 4 1 7 0
Jharkhand 0 1 0 1 0 2 1 3 0 3 1
Orissa 0 9 0 9 2 1 0 3 2 10 0
West Bengal 0 7 0 7 1 19 8 28 1 26 8
Andaman and 0 0 1 1 0 34 0 34 0 34 1
Nicobar Islands
Sikkim 1 7 0 8 0 2 0 2 1 9 0
Dve 0 3 0 3 0 5 5 0 8 0
Sub Total (ER) 1 31 1 33 4 66 9 79 5 97 10
Assam [ 1 0 2 1 8 2 1 2 9 2
Manipur 1 1 0 2 0 22 0 22 1 23 0
Meghalaya 1 5 0 6 0 5 0 5 1 10 0
Nagaland 1 3 0 4 0 5 0 5 1 8 0
Tripura ) 2 0 2 1 9 0 10 1 1 0
Arunachal Pradesh 1 7 0 8 0 1 0 1 1 8 ()
Mizoram 0 2 0 2 0 23 0 23 0 25 0
Sub Total (NER) & 21 0 26 2 73 2 77 7 94 2
Total (Al India) 15 235 18 268 25 232 42 208 40 467 59
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Annexure-il

to Questions 18

State-wise and Sector-wise total Power Generation (Thermal, Nuclear and Hydro) and percentage increase in
generation during the period 2004-05 to 2006-07 (upto November 2006)

State Sector Capacity 2004-05 2005-06 2006-07 (Apr.-Nov.'06)
as on Auctal Increase Auctal Increase Auctal Increase
30-11-06 Generation Generation Generation (over
generation
in the
corespond-
ing period
of last
year)
(MW) (MU) (%) (MU) (%) (MU) (%)
1 2 3 4 5 6 7 8 9
Chandigarh State 2 0 0 0
Delhi Central 720 5463.6 0.6 5380.6 -1.5 3564.24 29
State 994.9 5708.52 10.6 5598.12 -1.9 3507.92 -5.0
Haryana Central 430 3161.9 13.2 2952.8 6.6 1879.18 ;5.8
State 1602.4 7166.79 2.4 9220.85 28.7 7164.38 16.4
Himachal Pradesh Central 5249 19441 41.4 20328 4.6 15889.25 48
State 396.6 1273.33 6.4 1291.84 1.5 1082.18 -2.0
Private 386 1462.82 0.6 1504.44 2.8 1452.93 14
Jammu and Kashmir Central 1170 5650.41 -11.0 6205.37 9.8 4946.16 0.5
State 4814 754.83 -18.0 788.37 4.4 769.99 28.1
Punjab Central 168.2 1050 -45 1269 20.9 503.68 -32.0
State 3262.5 17738.46 4.7 19848.8 11.9 13582.61 -1.5
Rajasthan Central 1153 7362.91 3.7 7115.08 -34 4157.94 -13.9
State 2838.8 18408.76 155 19448.38 5.6 12880.39 5.3
Uttar Pradesh Central 8239 53061.86 3.0 55042.41 3.7 38625.42 10.1
State 4802.6 20873.08 -8.6 20655.14 -1.0 15407.83 135
Uttaranchal Central 900 496.69 -3.0 797.62 60.6 1701.31 185.2
State 978 3111.13 -8.3 3493.11 123 2500.08 -6.7
Private 400 746.53
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1 2 3 4 5 6 7 8 9
Chhattisgarh Central 2100 17049 44 16001.3 -6.1 10317.65 -5.5
State 1405 83113 5.0 9311.11 12.0 6026.57 -1.2
Goa Private 48 335.97 302.76 230.01 9.1
Guijarat Central 1732 9370.13 -8.9 9729.34 38 6792.25 4.0
State 6902.7 29387.92 114 30411.91 3.5 21517.32 12.0
Private 1700 11292.78 12.2 12857.59 13.9 7991.4 -7.0
Private# 515 1516.46 1793 1800.94 18.8 1107.97 -10.6
Madhya Pradesh Central 3760 19170.46 15.7 20877.57 8.9 14299.48 4.4
State 31775  16583.55 09 16109.16 2.9 10506.92 1.1
Private 135 29.75 23.88 14.2 19.5
Maharashtra Central 1400 2587.06 36 3714.63 43.6 3726.52 60.6
State 9722.8 51051.38 1.8 50199.59 1.7 32643.49 -1.0
Private 3754  15387.72 45 1553177 0.9 11363.64 71
Andhra Pradesh Central 3600 25291.93 5.1 27432.5 8.5 18218.35 5.5
State 6823.4 31162.57 13.0 30900.32 -0.8 22704.14 13.6
Private 1640.2 6180.26 14 5585.25 9.6 3307.68 -12.2
Kamataka Central 440 2926.25 -6.3 2859.58 -2.3 1629.99 -16.8
State 4958.6 19736.54 3.2 20612.74 4.4 16956.05 44.6
Private 379.7 1070.94 -47.4 584.27 -45.4 336.03 26.5
Private# 260 516.33 -32.6 1382.95 167.8 978.59 208
Kerala Central 350 620.5 -70.7 358.5 -42.2 440.82 77.3
State 2050.3 6370.27 4.7 7598.36 19.3 5123.23 2.9
Private 226.8 198.22 -82.1 134.3 -32.2 149.28 378
Lakshadweep State 10 23.41 26.73 18.87 6.7
Pondicherry State 325 275.69 -0.5 256.71 -6.9 184.61 0.6
Tamil Nadu Central 2930  18223.32 14  18099.56 -0.7 11517.24 -7.5
State 5571.6 26418.17 9.7 26889.66 1.8 19781.38 10.4
Private 1164.8 3301.69 -28.5 3741.22 13.3 3158.86 61.5
Andaman and Nicobar State 45.4 48.44 563.35 54.66 66.2
islands
Private 20 89.87 105.49 71.11 1.6
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1 2 3 4 5 6 7 8 9
Bihar Central 840 6082.1 1.8 6572.3 8.1 4126.88 -2.0
State 584.9 204.01 -49.5 195.86 -4.0 87.23 -32.4
Jharkhand Central 1756.5 4508.09 7.2 4789.52 6.2 3570.56 18.6
State 1390 2218.54 -13.1 2424.59 9.3 2341.61 67.4
Private# 360 811.43 1890.42 1230.74 23.3
Orissa Central 3470 19444 .4 41.5 24714.86 271 18045.66 16.2
State 2281.5 10029.48 121 8122.36 -19.0 7525.01 42.0
Private# (-] 1094.38 -3.9 913.8 -16.5 586.38 29.1
Sikkim Central 60 369.64 7.1 352.05 48 133.44 -54.3
State 37 61.21 70.0 33.92 -44.6 23.67 5.2
West Bengal Central 2850 16039.27 4.8 19233.19 19.9 12279.97 1.1
State 3561.5 17580.91 6.4 17753.06 1.0 12012.47 29
Private 1069.2 7238.48 8.2 7826.62 8.1 5508.89 2.0
Arunachal Pradesh Central 405 1641.51 68.7 1411.86 -14.0 855.08 -30.0
State 105 2 -81.8 0 -100.0 0.71
Assam Central 516 2528.68 11.8 2825.44 1.7 1916.24 -5.9
State 574.5 755.39 6.8 810.92 7.4 515.98 -6.1
Private 24.5 136.33 9.1 121.28 -11.0 71.76 -13.6
Manipur Central 90 629.07 248 586.15 -6.8 3775 -5.2
State 36 0 0 1.52
Meghalaya Central 50 194.98 -5.3 197.58 1.3 128.37 -29.3
State 185.2 615.19 17.2 509.5 -17.2 2899 -25.4
Mizoram State 22.8 0 0.03 2.23
Nagaland Central 75 254.16 55.0 183.02 -28.0 162.92 0.5
State 24 0 0 0
Tripura Central 84 671.18 0.9 638.21 11.7 425.58 36
State 126 554.2 7.2 483.99 -12.7 368.31 6.8
Bhutan Import 1764.12 2180.37 36.1
Total 121392.3 587416.06 5.2 61751044 5.1 436299.29 73

#Committed supply from captive units for injection into the grid.
@Surplus capacity depending on availability and their demand.
Note : Does not include generation from Renewable Energy Sources.
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Annexure-fil

to Questions

Hydro, Thermal and Nuclear Capacity Addition during the period 2004-05 to 2006-07 (upto November, 2006)

24

State Sector Capacity Addition (MW)
2004-05 2005-06 2006-07 (April ~
Nov. '06)
1 2 3 4 5
NORTHERN REGION
Haryana State 500
Himachal Pradesh Central
State 84
Rajasthan State
Uttar Pradesh Central 500 500 210
State 210
Uttaranchal Central 280 500
Private 400
WESTERN REGION
Gujarat State 475 997 200
Madhya Pradesh Central 500 500
State 60
Maharashtra Central 540 1280
SOUTHERN REGION
Andhra Pradesh Central 500
State
Private 453 137
Kamataka State 165 110
Tamil Nadu Central
State 150 30
Private 70 87.8 14.8
EASTERN REGION
Jharkhand Private 120
Onssa Central 1000
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1 2 3 4 5

West Bengal Central 210

Andaman and Nicobar State 6

NORTH EASTERN REGION

Assam Central

Mizoram State 22.92

Tripura State 21

Total Central 2710 1320 2490
State 1168.92 1488 374
Private 70 660.8 551.8

Grand Total 3948.92 3489.8 3415.8

Note : Does not include capacity addition in renewable energy sources.

SHRI SUSHILKUMAR SHINDE : Sir, at Annexure-ill,
the total capacity addition during 2005-06 has been shown
at the bottom in the fourth column as 3489.8 MW which
should actually be 3468.8 MW. With this correction, it is
laid on the Table.

MR. SPEAKER : All right.
[Translation]

SHRI HARI KEWAL PRASAD : Mr. Speaker, Sir, the
reply given by honble Minister of Power in reply to my
question clearly shows that the generation of power is not
being augmented in the country at the desired pace due
to which there has been a shortfall of eight to ten per cent
in the power supply in comparison to demand. For the
development of the country, it is very necessary that
agriculture and other sectors get power supply as per their
requirement. Satisfactory progress has not been made in
setting up power plants and enhancing the capacity of old
power plants in the public sector. in addition, we are not
getting required cooperation from the private sector.
Discrimination is also being made against the States in
the matter of power generation and supply. With your
permission | would like to know from honble Minister
whether the Govemment are likely to take some concrete
stapslosonoutmehurdloninoetthoupgasbmdpomr

plants at Dadari in Uttar Pradesh in private sector so that
it is completed at the earliest.

[English]
MR. SPEAKER : You forget about the preface.
[Translation]

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir,
hon'ble Member has rightly said that the generation of
power has come down. There has been a deline in power
generation during the Tenth Five Year Plan. When | was
having a detafled discussion with the officers in this regard,
it was brought to my notice that NTPC and National
Hydroelectric Power Corporation are our undertakings are
supplementary undertakings. The states should generate
more power. | have observed that where there is scarcity
of power and the demand of power is about four to five
thousand mega watt, the targets for generation of power
have been fixed for three to three and half thousand mega
watt only. if work is done in this manner, then we will never
be able to meet the power demand in the country. Hence,
| have instructed my Secretary to convene a meeting of
the power Secretaries of the States on 18th of this month
and have instructed to fix the targets for each State in
proportion to the deficiency of power in the respective
States. He has raised the case of Uttar Pradesh, | have
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seen it in the eight and ninth plan and | would like to tefl
you one thing as to how this mistake has constantly been
committed. While, during the tenth plan their requirement
of power was 3061 mega walt a target of only 710
megawatt was fixed for them. Though, the requirement of
State is around 3000 megawatt they have generated just
210 megawatt of power. This capacity could further be
enhanced upto 420 megawatt at the most. We are still
monitoring it. Less power is being generated in the country
due to fixing this type of targets. But, recently we have
changed our policy in such a way that the targets for the
States will be fixed in proportion to the deficiency of power
in the concemed State. In addition to this the central utilities
will continue to play their supplementary role. Presently,
the position is reverse in which the utilities which are
supposed to play a supplementary role have to generate
more power while the States are sitting quietly. The
demand of power cannot be met in this manner. As our
Prime Minister has rightly said that power generation work
should be carried out in the country in full swing so, we
want to act will full vigour.

Mr. Speaker, Sir, | would like to take this opportunity
to tell you that we want to change our hydroelectricity
policy. Around one lakh fifty thousand megawatt electricity
could be generated in the entire Himalayan range. But, so
tar we have been able to expioit just twenty per cent of
it. Though, we have the potential to generate electricity at
cheap rates at less than one rupee fifty paise per unit but
today we are generating electricity at the cost of four to
six rupees per unit. Therefore, we propose to formulate a
new policy and a new hydroelectricity policy will be
introduced soon.

The hon'ble Member has asked about the Dadari
Power Plant. The said plant is being set up in private sector.
I have to collect the details before answering his questions.

SHRI HAR!I KEWAL PRASAD : Mr. Speaker, Sir, the
statement given by the hon'ble Minister with the reply of
the question suggests that there has been discrimination
against some States. With this | would like to say that due
to the discriminatory poficy of the Govemment against
some States, Uttar Pradesh has been neglected and i the
Govemnment of Uttar Pradesh has started its own project
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in Dadari, it is the duty of the centre to remove the hurdies
coming in the way of the said project.

In addition to that, | want to know as to what are the
plans that have been formulated to remove the hurdies
coming in the way of progress at the central level.

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir, there
is no discrimination at all against any State, be ruled by
Congress or any other party. Regarding Dadari, project |
would like to tell you that they have some problems about
petroleum. But our unit at Dadari is functioning well. it has
more P.L.F. and we will run it property. | would like to assure
you in this regard. But they have same drawbacks in Uttar
Pradesh. | have just spoken to the Chief Minister. | have
spoken to their Power Minister. They are going in for
capacity addition. | welcome it.

MR. SPEAKER : Shri Kashi Ram Rana — Not present.

SHRI AVINASH RAI KHANNA : Mr. Speaker, Sir, |
would like to say that the list provided by the hon. Minister
does not contain any mention of any of the centrally
sponsored hydro thermal projects for Punjab. | would ke
to ask a question whether the Government have any such
plan. As we all know that the State of Punjab faced
terrorism for 10-12 years. The industries are in a bad shape
in the aftermath of the terorism. Lesser number of
industries are being set up because of shortage of power.
The industries are shifting their base from Punjab to those
states with more and better facilities such as Himachal
Pradesh or Jammu and Kashmir. Besides, power is aiso
needed for agriculture. The electricity engine is cheaper
than diesel engine. The farmers cannot afford it. My
question is whether the Government purpose to set up any
hydro, thermal or nuclear power project in Punjab in view
of the demand of electricity. If so, the time by which the
work is likely to be commenced and completed.

SHRI SUSHILKUMAR SHINDE : Sir, the power in
Kashmir and Himachal Pradesh is mostly generated
through hydro. Where, there is availability of hydro, where
there are rivers flowing, power is generated from the river
waters or from water tank. But the case of Punjab is
differert. Power is provided there at cheaper rates after the
construction of Bhakhra Nangal Dam. But | would like to
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inform that we have thought of undertaking more and more
non-conventional work there. Hon'ble Minister is going
there to lay the foundation stone on the 19th instane.
Probably | am also invited. | may also go there because
it hydropower cannot be generated in a State, we can
generate power through non-conventional ways. But we
will also examine the possibility of nuclear capacity there.
We would also explore the possibility of thermal power
because it is necessary that each State gets electricity. The
hon. Member had just said that | stated in the reply that
it is a State problem. The Centre has supplementary role
only. The State would have to do major work in this regard
and we would certainly assist them.

SHRI JYOTIRADITYA M. SCINDIA : Mr. Speaker, Sir,
the power sector is one such a sector which affects the
life of every citizen in the country. So many times | have
stated in the Parliament that we should not pay attention
to the outlets, but to the outcomes. APDRP is one of the
ambitious schemes of the Centre. This scheme was
approved with a cost of Rs. 8.5-9 crore for Guna and
Shivpuri towns four years back. The scheme has not been
implemented fully till now. In fact, the Government
Company of Madhya Pradesh has written that this project
may be abandoned. | would, therefore, like to know from
the hon. Minister, through, you as to what are the steps
taken by the Government against those responsible for the
non-implementation of this scheme in the State or for the
slow pace of its implementation or for the project being
abandoned midway, because the farmers and the
commonman in Madhya Pradesh are badly suffering in the
power sector.

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir, hon.
Member Scindiaji had mentioned about outlets and
outcomes. But | would like to tell him that | would certainly
enquire about the funds allocated for Guna and Shivpuri
under APDRP. The work there will not be stopped and for
this | would urge the Chief Minister. | would myself look
into the difficulties.

[English)

SHRI KHAGEN DAS : Sir, against a capacity addition
of 1018 MW in the North-Eastern Region during the Tenth
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Plan period, only 280 MW have been added resulting in
severe power shortage in the Region. There are three
power projects which have been delayed in Tripura,
namely, the Palakana Project, the Monarchak Project
and 21 MW Bammura Project. May | know from the hon.
Minister by when will these projects be commissioned and
what steps is the Ministry of Power taking to ensure that
there is no time overrun during the Eleventh Five Year
Plan?

MR. SPFAKER : Are these Central Projects?
SHRI KHAGEN DAS : Yes, Sir.

SHRI SUSHILKUMAR SHINDE : Sir, the hon. Member
knows and also the Members of their State know that
recently we had a meeting with the Minister for Petroleum
and Natural Gas in which | myself was there as also the
Chief Minister. We have taken a decision on the Monarchak
Project. | must tell you that though it was a little difficult,
| personally intervened and we have seen and helped in
the percentage of equity of these projects. | assure this
House that, as far as Tripura is concerned, the Government
will take special care on these projects and, in the entire
North-Eastern Region, we are going to have special
monitoring of these projects and you will soon find the
result of it.

India's Rank in Trade
+
*346. SHRI NIKHIL KUMAR :
SHRI ADHIR CHOWDHURY :

Will the Minister of FINANCE be pleased to state :

(a) whether the World Bank and the Intemational
Finance Corporation (IFC) have ranked India at 134th
position among 175 countries on various parameters of
business environment;

(b) if so, the reaction of the Government thereto;

(c) whether the poor ranking of India by World Bank
and IFC has an adverse impact on the economy of the
country;

(d) if so, the details thereof, and
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(e) . the steps taken by the Govemment to improve
its ranking?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) to (e) A statement is laid on the Table
of the House.

(a) Yes, Sir.

(b) The Govemment disagrees with the ranking
refiected in the "Doing Business 2007: How to Reform". The
Report's findings are based on a selective methodology
which excludes many parameters that are relevant to
business; is based on survey with very limited scope
covering only some industries in one city; does not take
into account the policy initiatives of the Government; and
does not involve consultations with major stakeholders like
Govemment and Industry Associations. Some of these
limitations of methodology have been acknowledged in the
Report itself. It is not surprising, therefore, that the findings
of the study are at variance with the widely accepted view
that India is a major emerging economy in the worid. The
views of the Government have been conveyed to the
Management of the World Bank and IFC through our
Executive Director.

(c) No, Sir. The GDP growth rate for FY 2005-06
was 8.4% and for the first half of the current FY it is
9.1%.

(d) Does not arise.

(e) Improvement of various parameters of business
environment is an ongoing process and the Govemment
is addressing it continuously through various policy
initiatives.

SHRI NIKHIL KUMAR : Sir, | have seen the written
reply given by the hon. Minister. It is true that, whoever has
done this ranking, | am not aware of the practice followed.
But it has given an impression that since it has been
published, it may have an unfavourable impact on our
foreign investors. So, we need to be particularly caretul as
to whether there is any kind of discouragement to foreign
investors. May | request the hon. Finance Minister to kindly
let us know as to what is the volume of profit eamed by
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foreign investors? | would like to know whether these
profits have been eamed with delay? Has there been any
difficulty? What is the speed at which they have been
eamed?

SHRI P. CHIDAMBARAM : This Question has nothing
to do with the profits eamed by foreign investors. | have
the information but | cannot fumish it today.

MR. SPEAKER : Yes, you are right.

SHRI P. CHIDAMBARAM : This is about a study done
by an organization which gives a ranking. Why are we
getting excited about it? | have got several other studies
which rank India far higher. | have got studies which say
that India is the second best investmeat destination. | have
got studies which say that india is the best performer in
Asia. | do not think should we get excited about the study?
We disapprove of this study.

SHRI NIKHIL KUMAR CHOUDHARY : We accept
the hon. Finance Ministers advice. We will not get
excited. But, at the same time, we need aiso to clear an
impression that there are laws and procedures in this
country which delay the entire process of seeking redress
in a court of law. That might, in some way or the other,
discourage foreign investors. We need to remove any
obstruction from the smooth conduct of business dealings.
We need to remove such laws and court procedures.
Woukd the hon. Finance Minister like to make any comment
on that?

SHR!I P. CHIDAMBARAM : | generally share the
sentiment expressed by the hon. Member. There are still
laws in this country which are complicated, which are
complex and the procedures are cumbersome. One such
law is the insolvency law. The other law is the bankruptcy
law. These are being examined by the Ministry of Law and
the Ministry of Company Affairs. In fact, when this study
came out on the 27th of September, the Department of
Industrial Promotion and Policy issued a Press Note
contradicting the study and setting out the various steps
that have been taken to improve the business environment
in india. it is not my case that the business environment
in India is perfect. | agree that the environment can be
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improved. But | do not agree with the conclusions of this
study. But the point he made about complex and
cumbersome procedures in our law is a valid point. It is
well taken. | will pass on this sentiment to the Minister of
Company Affairs.

SHRI ADHIR CHOWDHURY : The growth of the world
economy and:trade in 2006 remain firm including the
strong growth of merchandise trade across major econo-
mies. The world commodity prices witnessed a firming up
in early 2006 reflecting a strong global demand aiso. In
this connection, | would like to know from the hon. Minister
as to what is the share of our merchandise sector in the
global field; whether the services sector has been losing
its ground; whether we are taking any special initiative
to explore the markets of Latin America and Africa
where agricultural imports and exports have a huge
potential.

MR. SPEAKER : He will communicate all these things
to the respective Ministries.

SHRt P. CHIDAMBARAM : My colleague the Com-
merce Minister will surely answer this question. But, if |
recollect, our share of world trade has just crossed one
per cent, | think. It is a rising share and | think it will
continue to rise.

DR. K.S. MANOJ : The question that | intended to put
was partially answered by the hon. Finance Minister. Does
the Government disagree with the World Bank, IFG, ISI
ranking? | would like to know from the hon. Minister
whether there is any other intemnationally accepted studies
in this regard. If so what is the position of India in this
ranking? | would also like to know in which of the trades
india ranks high.

SHRI P. CHIDAMBARAM : There is no internationally
accepted study. There are several studies. For example, the
IFC's Press Release for 2006 ranks India as the top
performer in South Asia. The AT KEARNEY FBI Confidence
Index, 2005 said that India ranks just below China in terms
of attractive investment destination.

The UNCTAD World Invest Report, extracts of which
| have, ranks India, based on expert responses, as third
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after China and US and based on responses from
corporations as second just after China. The World
Economic Forum Indices place India several notches
above China and several notches above several Asian
countries. In fact, India ranks 27 in the Business
Competitiveness Index and China is at 64. | don't think the
Chinese get excited about this. | don't think we should get
excited about it.

SHRIMATI JAYAPRADA : Thank you, Mr. Speaker, Sir,
for giving me this opportunity. The hon. Finance Minister
is very intelligent and he always looks forward to talk
about the economic revolution. | would like to know
whether we are looking forward to merchandise the global
trade.

Sir, many international organizations are looking
forward to invest in India in a big way, but there is a
difficulty for them. Many people, the big companies are
really interested to come and invest in India, but due to
the long time taken to give clearance creates difficulties
for them.

MR. SPEAKER : This does not really arise out of the
main question.

SHRIMATI JAYAPRADA : Sir, this is very important.

MR. SPEAKER
things.

: There are so many important

SHRIMATI JAYAPRADA : Sir, let me complete it.

There is no single window clearance system now for
starting a business in India. So, how will the people come
here if they have to wait for so many years to get clearance
to start a business? Then, administrative delay is also
there. So, | would like to know from the hon. Minister as
to whether there is any proposal to have a single window
system to clear the business proposals quickly.

Secondly, is there any high-powered Committee to
monitor these things?

MR. SPEAKER : | don' think it arises out of the main
question, but it depends on him. If he obliges, he can
answer.
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SHRI P. CHIDAMBARAM : Sir, this notion about a
single window system etc., | think some of these are myths
which we propagate ourseives. Regulatory approvals have
to be obtained from regulatory agencies. If you have to
obtain the RBI approval, you have to go to the RBI, if you
have to obtain the State Government's approval, you have
to go to the State Govemment and if you have to obtain
a municipal approval for building, you have to go to the
municipality. How can all these be put under a single
window? What is important is, how long does it take to
start a business. Even in this study — again let me make
it clear | disagree with this — it has been found that it takes
16.6 days to start a business in OECD countries which are
the most advanced, wealthy countries. In the region in
which we are, it takes 32.5 days. In india, according to this
study, it takes 35 days. | dont think there is a great
difference between 16 days and 35 days to stant a
business. Of course, we must try to bring 35 to 20 or to
15. But, as | said, these are matters that we should take
in our stride.

The point is, do we have a good business environment
in India? | believe we have. Is the environment improving?
| believe it is improving. Is there scope for further improve-
ment? | agree there is scope for further improvement.

MR. SPEAKER : The only point is, whether the World
Bank and IFC have been told that you do not agree with
this.

SHR! P. CHIDAMBARAM : | have, Sir. We have toid
them that we do not agree with this Report.

[Translation]
Rajiv Gandhi Grameen Vidyutikaran Yojana

+
*347. SHR! GIRDHARI LAL BHARGAVA :
SHRI D.P. SAROJ :

Will the Minister of POWER be pleased to state :

(a) whether certain State Govemments have formu-
lated schemes to cover some districts of their States under
the Rajiv Gandhi Grameen Vidyutikaran Yojana and
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submitted to the Union Govemment for approval during the
last three years;

(b) if so, the details thereof, State-wise;

(c) the details of the schemes that have been
accorded approval during the curment financial year
and the amount involved in these schemes; State-wise;
and

(d) the tunds released to each State under the
Yojana during the last two years?

[English]
THE MINISTER OF POWER (SHR!I SUSHILKUMAR

SHINDE) : (a) to (d) A statement is laid on the Table of
the House.

Statement

(a) and (b) Yes, Sir. Twenty seven States participating
in the implementation of Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY) (except Goa and Delhi) have so far
formulated and submitted 575 draft Detailed Project
Reports (DPRs) involving an outlay of Rs. 28772.31 crore
covering 546 districts since the launch of RGGVY in April
2005. State-wise details are presented at Annexure-|.

(c) Sanction has been accorded to 317 DPRs for
316 districts involving an outlay of Rs. 11514.23 crore
covering electrification of 69534 un-electrified/de-electri-
fied villages and intensive electrification of 165124 villages
in 27 States. Further, “in-principle® approval has been
accorded to 144 projects for 138 districts for electrification
of 21105 un-electrified villages and intensive electrification
of 88829 electrified villages involving outlay of Rs. 5892
crore to take up preliminary activities uptil tendering, tender
evaluation etc. Work can be awarded on approval of Xi
Plan outlay.

State-wise details are presented at Annexure-il.

(d) The implementing states so far have availed
Rs. 2480.41 crore under the sanctioned RGGVY projects.
State-wise funds released as on 08.12.2006 is at
Annexure-lil.



Annexure-|

State-wise Details of Draft DPRs received under RGGVY Scheme

As on 08.12.2006

Sl.  Name of State Total Total Total Villages covered for household electrification Total Total No. of
No. No. of No. of Cost of under the project No. of No. of BPL HHs

projects Districts Project No. of No. of No. of Total No. habitations  connec- to be
received involved  (Rs. Lakh) un-electri- de-electri- electrified of villages covered tions electrified
fied fied villages covered under the proposed under the

villages villages for project to be project

household released
electrifica- to rural
tion househoids
(inc! BPL
HH)
1 2 3 4 5 6 7 8 9 10 11 12

1. Andhra Pradesh 26 22 80493.81 0 0 27495 27495 76319 3957565 2592808
2. Awmnachal Pradesh 16 16 58119.67 1802 331 1768 3901 364 76438 40810
3. Assam 21 21 126390.43 3072 3831 12766 18494 36428 1341936 953044
4. Bihar 43 38 333056.82 14067 10486 5605 30158 27599 5077218 2606498
5. Chhattisgarh 15 15 96846.49 951 179 16979 16893 32646 1457589 770372
8. Gujarat 25 25 30617.12 0 0 17934 17934 15923 1595853 955150
7. Haryana 18 18 18570.36 0 0 5985 5985 3316 569686 224073
8. Himachal Pradesh 12 12 45429.80 97 0 17389 17486 18808 44444 12483
9. Jammu and Kashmir 12 12 35657.19 198 8 5944 6150 20367 294433 134615
10. Jharkhand 22 22 261327.82 16965 2774 7622 27361 79099 2926260 1693281
11. Karnataka 26 26 61336.95 132 0 28695 28827 47448 2005323 902373
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Annexure-i]

Details of project sanctioned/Approved “In-Principle” under RGGVY by Monitoring Committee on RGGVY

14.12.2006
St State No. of No. of No. of un-  No. of No. of un-electrified Total
No. Projects Districts  electrified electrified Rural Households Projects
villages villages covered Cost in
covered  covered Rs. Lakh
Total BPL households
(Inc. BPL)
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh A 17 17 0 21623 3166161 2114317 64815.60
B 5 5 0 5215 633052 385200 13362.87
2. Amnachal Pradesh A 2 2 237 321 7230 4377 4330.11
8 14 14 1896 1447 69208 36433 53789.57
3. Assam A 7 7 1831 3926 445804 329668 30044.38
B 8 8 2416 4873 341596 278036 _ 47563.78
4, Bihar A 29 29 18959 169 1196385 1008898 169438.47
B 9 9 3895 3932 2745435 965397 100855.98
5. Chhattisgarh A 5 5 166 5642 494414 271170 23653.45
6. Gujarat A 9 9 0 7347 580071 412628 12922.71
B 16 16 0 10587 1015782 542522 17694.41
7. Haryana A 6 6 0 1820 205646 92948 7699.57
B 12 12 0 " 41865 364040 131125 10870.79
8. Himachal Pradesh A 1 1 0 1118 2531 647 2502.36
B 3 3 1 4100 11519 3587 7348.98
9. Jammu and Kashmir A 4 4 108 2044 126104 71914  14592.77
B 6 6 76 3227 152316 57538 15163.14
10. Jharkhand A 11 1 7563 4226 1256561 777234 106738.49
B 7 7 8500 2296 1166549 830501 99827.92
11. Kamataka A 26 26 132 28695 2005323 902373 61336.95
12. Kerala A 7 7 0 373 227320 122187 22175.75
B 7 7 0 704 230928 84554 9925.28
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1 2 3 4 5 6 7 8 9
13. Madhya Pradesh A 16 16 176 17998 1254435 6265114  80946.91
B 5 C) 77 5977 432018 212643 38295.40
14. Maharashtra A 17 17 0 20661 1394893 1016583 21481.37
15. Manipur A 3 3 244 393 41622 26622 9462.64
B 1 1 251 334 34645 22566 5780.09
16. Meghalaya A 3 3 193 1631 55688 37869 6171.20
17 Mizoram A 8 8 137 5§70 44334 27417 10244.68
18. Nagailand A 3 3 12 3713 35601 22008 2569.27
B8 2 2 20 1M 28947 15633 1591.98
19. Orissa A 4 3 1329 3353 472752 324443 40977.25
B 5 5 1920 7579 754050 444086 54602.82
20. Punjab A 1 1 0 962 69125 25004 2297.11
B8 16 16 0 10878 335898 123856 12195.91
21. Rajasthan A 27 26 1820 16239 1084622 747711 48082.21
B 12 8 1974 16015 1085944 891618 44379.79
22. Sikkim A 4 4 25 418 28166 11458 5625.82
23. Tamil Nadu A 16 16 0 7758 1125715 388067 26501.26
B 13 13 0 5379 762228 196948 18333.33
24. Tripura A 1 1 48 72 20548 13119 1957.77
8 1 1 79 78 88436 45589 3232.14
25. Uttar Pradesh A 64 85 30802 3287 1694075 1120848 271951.59
B 2 0 0 1932 368994 56853 34371.79
26. Uttaranchal A 13 13 1469 14105 357309 281615 64389.43
27. West Bengal A 13 13 4283 0 145918 97847 38503.56
Total A 317 316 69534 165124 17518353 10874786 1151422.67
B 144 136 21108 88829 10601585 5324585 589185.96
Grand Total 461 452 90639 253953 28118938 16199371 1740608.64

A - Projects Sanctioned.
B - Projects Approved ‘“In-principle”.
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Annexure-ii
St State Funds released Fund released
No. for village for village
electrification/  electrification/
BPL during BPL during
2005-06 2006-07
(Rs./crore) (Rs_./crore)
uptill 8-12-2006
1 2 3 4
1. Andhra Pradesh 0 19.800
2. Arunachal Pradesh 0
3. Assam 0
4. Bihar 381.976 45.715
5. Goa 0
6. Gujarat 6.500 3.270
7. Haryana 0 12.330
8. Himachal Pradesh 0
9. Jammu and Kashmir 0
10. Kamataka 84.184 50.136
11. Kerala Y
12. Madhya Pradesh 0 104.660
13. Maharashtra 0
14. Manipur 0
15. Meghalaya 0
16. Mizoram 0
17. Nagaland 0
18. Orissa 3.500 0.000
19. Punjab 0
20. Rajasthan 74.982 30.428
21. Sikkim 0
22. Tamil Nadu 0

1 2 3 4
23 Tripura 0
24 Uttar Pradesh 812.607 492.783
25 West Bengal 115.421 60.609
26 Jharkhand 3.500 0.000
27 Chhattisgarh 0 15.970
28 Uttaranchal 59.441 47.139
Sub-Total 1542.111 882.840
BPL claims 55.46 0
Grand Total 1597.571 882.840
[Translation]

SHRI GIRDHAR! LAL BHARGAVA : Mr. Speaker, Sir,
| am not sitting at my seat as per rule. May | ask my
question from here?

[English]

MR. SPEAKER : Okay, but not every time. You
cannot go on switching your seats. But | appreciate your
candour.

[Transfation]

SHRI GIRDHARI LAL BHARGAVA : Mr. Speaker, Sir,
you are very kind.

Sir, Rajasthan is one of the most backward States of
the country where people have to suffer a lot due to power
cuts. The State Government is earning a bad name for itself
and it is being charged that it does not provide power to
its people. The State Government is not at fault in it. | would
like to submit that ail the schemes forwarded to centre so
tar are very good schemes. My first question is as to how
many schemes have been sanctioned village-wise and
whether these schemes have been completed?

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir, it is
true that there is shortage of power in Rajasthan, | have
myself spoken to the Chief Minister in this regard. The Chief
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Minister aggressively setting up the units for power
generation. | have just laid a foundation at one place
recently. | am again going to Suratgarh on 9th instant for
laying another foundation stone. | have just stated in my
reply to the first question that the States will have to
generate power. They have taken steps in this direction.
We are conducting meetings with them. Till now, 32305
vilages have been included under Rajiv Gandhi
Rural Electrification Scheme so far. Out of 32305 villages,
30014 villages have since -been provided electricity till
date.

SHRI GIRDHARI LAL BHARGAVA : Sir, | am just asking
about the Rajasthan. People are still unhappy there. Due
to shortage of power, kerosene and gas have also become
scarce, and people are worried. |, therefore, request the
Government to fix a date for the completion of the
unfinished work in Rajasthan including the villages. | would
also #ke to know whether the Government of Rajasthan
have forwarded some more project proposals for approval
and if so, the time by which these projects are likely to
be approved. This is my simple and direct question.

SHR!I SUSHILKUMAR SHINDE : Mr. Speaker, Sir, we
are paying special attention towards Neyvelli and nuclear
plant for Rajasthan. We are discussing it time and again
with the Power Secretary and the Chief Minister. Firstly, they
needed a Coal block; | have discussed this with hon. Prime
Minister. | have myself discussed the Coal block issue with
the Coal Minister, which they are asking for. We are always
ready to extend all assistance required by the State for
power generation, but they have to add the capacity so
that power supply is facilitated. When winter sets in, we
try anyhow to provide electricity to the State suffering from
the cold wave. | have already spoken to the Coal Minister
two days back on the issue raised by the hon. Member.
. . (Interruptions) This is necessary or otherwise power
cannot be generated there. Above the matter raised by the
hon'ble Member | would call the officers and ask them
about the shortage. This approach is not just for one State.
We are working for every State. If the Chief Minister or the

~Power Minister cannot come, we call their secretaries and
explain them that they have to do it. At present, we are
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taking some strict measures, so you have to bear with it.
Not only that, on the one hand, we are taking strict
measures, and on the other, we are providing them loans
through REC and PFC.

[English]

SHR! ARJUN SETHI : Mr. Speaker, Sir. Rajiv Gandhi
Grameen Vidyutikaran Yojana was started in April, 2005
and it was targeted that all the unelectrified and de-
electrified villages all over the country will be electrified
by the year 2009. Now, the hon. Minister has stated that
only 23,000 and odd villages have been electrified so far.
Whatever has been targeted, | think, that target would not
be fulfilled by 2009.

MR. SPEAKER : Put your question.

SHRI ARJUN SETHI : Now, it is almost clear. Earlier
it was intended that all the villages having poputation of
300 and below, would be electrified under Minimum Needs
Programme (MNP). Also, MNP includes Rajiv Gandhi
Grameen Vidyutikaran Yojana. | would like to know from
the hon. Minister whether this stipulation that all the
villages having population of 300 would be electrified will
be done under MNP or under Rajiv Gandhi Grameen
Vidyutikaran Yojana. It is because it creates confusion now.
| hail from a State, from a district where people say that
it would not be covered under MNP.

MR. SPEAKER : Arunji, you have specifically asked
whether it is under MNP or under Rajiv Gandhi Grameen
Vidyutikaran Yojana.

SHRI SUSHILKUMAR SHINDE : While consideting the
Plans, in the Eighth Plan, in the Ninth Plan, the Rural
Development Electrification Schemes were there but since
5th of April, the scheme was switched over to Rajiv Gandhi
Grameen Vidyutikaran Yojana. The definition has itseif
changed now and it will be covered only under Rajiv
Gandhi Grameen Vidyutikaran Yojana. All the hahlets are
also taken there; that is why this figure has been
increasing. We are in touch with all the States to help them.
| would like to bring it to the notice of the House that in
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the Eighth Plan, entirely 11,000 villages were done; and
in the Ninth Plan, 14,000 were done. But, from April, 2005,
if you take it into consideration, 23,000 villages have been
completed so far. Now, | am quite sure that we will be able
to fulfil all the promises that we have made. In 2009 the
entire country's electrification in the rural areas will be
done; and by 2012, every house of this country will get
electrified.

SHRI SUNIL KHAN : | would like to know from the hon.
Minister why in West Bengal a very less project is provided
through Rajiv Gandhi Grameen Vidyutikaran Yojana though
the proposal for the project was sent by the West Bengal
Govemment.

MR. SPEAKER : It is too vague. Mr. Minister, do you
have any such information?

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir, the
hon. Member has given some information on which | do
not have all the information but | must tell you that we have
very specifically told them that on Rajiv Gandhi Grameen
Vidyutikaran Yojana, they will have to do it on priority. | have
personally talked to the Chief Minister and the Minister
concemed also. If they are not able to do, afew of the
villages we have given to our utifities like NTPC. Recently
| discussed with the Energy Minister and he has agreed
that he will give priority to this.

[Translation]

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, Sir,
| am thankful to you that you gave me an opportunity to
ask question.

Sir, the hon'ble Minister in his reply has informed
about having received total 43 projects for Bihar and as
per the information given in Annexure-li, 29 projects have
been approved and for nine projects approval has been
accorded in principle. | would like to know from the hon'ble
Minister the time by which approval will be given to those
nine projects for which approval has been given in
principle and also to the remaining 38 projects?

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir, we
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have till now spent Rs. 5000 crore in the Tenth Plan and
more amount will be spent. For this purpose a total ot Rs.
26 thousand crore are to be spent. However, we are giving
money for this purpose in 11th Plan and there is no hurdie
in the way of funding for this.

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, earlier
there was scheme to provide free metres to Scheduled
Castes and Scheduled Tribes. However, now this scheme
has been discontinued. | would like to know from the
hon'ble Minister whether he is going to take a decision
for providing free metres under Special Component Plan
and Tribal Sub Plan. My second question is that Enron
project in Maharashtra. . . .(Interruptions)

MR. SPEAKER : Only one question, not two questions.
Your question is complete whether free metre is to be given
to Scheduled Castes, Scheduled Tribes. We will take Enron
later on.

SHRI SUSHILKUMAR SHINDE : Mr. Speaker, Sir, there
is no proposal to provide free metres to Scheduled Castes
and Scheduled Tribes, however, now it has been decided
to give free connection to BPL people and SCs/STs all are
covered under BPL. For others, the connection under this
scheme is 90 per cent free and remaining 10 per cent is
loan. Through this House, | would like to request all the
Members that we all should make efforts for the success
of Rajiv Gandhi Electrification Programme and if there is
any problem they should directly intimate me about it. |
would like to assure that we can immediately solve that
problem.

DR. RAJESH MISHRA : Through you, | would like to
tell the hon'ble Minister that in the beginning under the
Rajiv Gandhi Electrification Scheme it was decided that
those villages which have not been electrified as yet, will
be electrified. There are villages in Uttar Pradesh or in
various States of the country that have 6-6. 7-7, 8-8
hamlets (majre) and each hamiet has more than 300
populations. | wouid like to know from the hon'ble Minister
whether those village which have 6-6, 7-7 hamiets which
are yet to be electrified will also be included under this
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scheme. If so, then the time by which the funds will be
released especially to Uttar Pradesh.

SHRI SUSHILKUMAR SHINDE : Sir, be it Uttar
Pradesh, Madhya Pradesh or Maharashtra, the rule is
applicable to every place whether it is village or hamiets
or majre, all of them which have 300 population will be
covered under this scheme. No one will be left out. The
funds are provided to Uttar Pradesh as and when
demanded, however, | would like to inform you that one
per cent of the total budget of the scheme has been
earmarked for giving information to the people regarding
the scheme. With that one per cent of the funds, boards
are displayed to inform the peopie that this electrification
scheme is being implemented under the Rajiv Gandhi
Gramin Electrification Scheme. Such boards are placed in
all those villages which have been covered under the Rajiv
Gandhi Gramin Vidyutikaran scheme. The honble Member
should see such boards and then they will know whether
the particular village has been covered under the Rajiv
Gandhi Vidyutikaran Scheme or not.

[English]’
Rehabilitation of Power Project
Affected People

*348. SHRI BASU DEB ACHARIA : Will the Minister
of POWER be pleased to state :

(a) whether the Govemment is facing problems in
timely completion of hydel power projects on account
of rehabilitation and resettiement of project affected
peopie:

{b) i so, the details of such projects;

(c) M\emeranypolicyhasbe‘enfomdbyﬂn
Govemnment for proper rehabilitation of project affected
people; and

(d) if so, the details thereof?

THE MINISTER OF POWER : (SHRI SUSHILKUMAR
SHINDE)(a)to(d)Awblaidoanahbotm
House.
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Statement

(a) and (b) Yes, Sir. The implementation of a few hydro-
electric projects has been affected on account of issues
relating to the rehabilitation and resettiement of the project
affected people. The details of such projects are given in
Annexure-|1.

(c) and (d) The National Policy on Rehabilitation and
Resettlement (R and R) 2003 (NPRR-2003) for Project
Affected Families (PAFs) has been notified by the Ministry
of Rural Development (Department of Land Resources)
in February, 2004. The objectives of the policy are as
follows:—

() “To minimize displacement and to identify non-
displacing or least-displacing alternatives;

(i) To plan the resettiement and rehabilitation
of Project Affected Families (PAFs) including
special needs of Tribals and vuinerable
sections;

(i) To provide better standard of living to PAFs;
and

(iv) To facilitate harmonious relationship between
the Requiring Body and PAFs through mutual
cooperation”.

Some of the benefits brought out in the Policy for PAFs
are given in Annexure-Ii.

The NPRR-2003 lays down the basic norms and
packages to be provided to Project Affected Famifies. Some
of the State Governments have their own R and R policy.
The Central Public Sector Undertakings (CPSUs) are
extending R and R benefits to PAFs in accordance with
the agreements signed with the concemed State Govemn-
ments while ensuring that the benefits extended to PAFs
are in no case less than the benefits available under the
NPRR-2003. On the specific requirements of the State
Governments and PAFs, the CPSUs are also extending
additional benefits like the development of roads,
construction of schoois and colleges, hospitals, dispensa-
ries, mobile heaith vans etc.
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Details of the hydel projects facing problems in timely completion due to rehabilitation and
resettiement of project affected people

1R Name of the Project/ Present Status Problems faced
No. State/Agency
1 2 3 4

1. Sardar Sarovar Project (1450
MW), Gujarat Sardar Sarovar
Narmada Nigam Limited

2. Indira Sagar Project (1000
MW), Madhya Pradesh
National Hydro Development
Corporation

3. Tehri HE Project (1000 MW),
Uttaranchal Tehri Hydro De-
velopment Corporation

4. Koteshwar Dam Power Project
(400 MW), Uttaranchal Tehri
Hydro Development Corpora-
tion

All the six units of 200 MW each
of River Bed Power House and all
the five units of 50 MW each of
Canal Head Power House have
been commissioned. However,
since the dam height has not
reached the design level, the full
benefits of generation are not
being realized.

All the 8 units have been commis-
sioned. The dam height has been
raised upto the designed level of
267 m. However, the reservoir level
is being maintained only at 260 m.
The project was commissioned
without any delay.

Two units of 250 MW have been

commissioned.

— One unit is under testing for
commissioning in December,
2006

- The last unit in advanced
stage of boxing and its com-
missioning is expected in
March, 2007

The project was earlier scheduled
to be commissioned in April, 2005.
It is now expected to be commis-
sioned in March, 2009.

Commissioning was delayed due to Rehabili-
tation and Resettlement (R and R) problems
of Project Affected Families (PAFs). Further, full
generation benefits could not be obtained due
to Supreme Court's directions on raising of dam
height pari-pasu with the completion of R and
R works with the permission of Narmada
Control Authority (NCA). The NCA has given
permission for raising of the dam height upto
121.92 m on 8th March, 2006. The dam height
has been raised upto 119 m before the
monsoon period of 2006.. As per design, the
full reservoir level of the project is 138 m with
top of the dam at a height of 146.5 m.

Due to non-completion of R and R works and
on orders of the High Court of Madhya Pradesh
(Jabalpur), the reservoir is maintained at 260
m. As per orders of the High Court a resurvey
of a few affected villages is being carried out
by the Survey of India to reconfirm survey work
done earlier.

Commissioning was delayed due to opposition/
agitation by PAFs; non-vacation of old Tehri
town; constitution of various Committees to
examine the issues relating to R and R,
environment, safety, self-purification of Ganga
Jal; local agitation not allowing closure of T-3
and T-4; sudden rockfall in shaft T-3 of right bank
spillway; court cases filed restraining closure of
T2, etc.

Commissioning has been delayed due to
delayed acquisition of land; non-evacuation of
three villages namely, Pendars, Mulani
and Gairogiséra, which was completed in April,
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4

5.

Turial HE Project (60 MW),

Mizoram North Eastem Elec-

tric Corporation Limited
2004.

The project was scheduled to be
commissioned in July, 2006. The
work has been held up since June,

2005 to January, 2006; poor performance of the
contractor; and repeated failure of slope on the
right bank.

Work has been held up on account of many
reasons including, inter-alia, the law and order
problems, local agitation for illegal demand of
about Rs. 25 crores as crop compensation on
forest land, for which the Forest Department has
already been compensated, high amount of Net
Present Value (NPV) of diverted forest land and
financial re-engineering model for making the
project viable.

Annexure-il

Benefits available to Project Affected Families under
National Policy on Rehabilitation and Resettlement -

2003 (Chapter VI of the NPRR-2003)

The resettiement and rehabilitation (R and R) benefits
shall be extended to all the PAFs whether belonging
to below poverty line (BPL) or non-BPL.

Any PAF owning house and whose house has been
acquired may be allotted free of cost house site to the
extent of actual loss of area of the acquired house but
not more than 150 sq.m. of land in rural areas and
75 sq.meter. of land in urban areas.

Each PAF of BPL category shall get a one-time
financial assistance of Rs. 25000/- for house construc-
tion. Non-BPL families shall not be entitied to receive
this assistance.

Each PAF owning agricultural land in the affected zone
and whose entire land has been acquired may be
allotted agricultural land or cultivable waste land to the
extent of actual land loss subject to a maximum of one
hectare of irrigated land or two hectares of un-irrigated
land/cultivable waste land subject to availability of
Government land in the districts.

Stamp duty and other fees payable for registration
shall be borne by the requiring body.

10.

11.

The land allotted as above shall be free from all
encumbrances. The land allotted may be in the joint
names of wife and husband of PAF.

In case of aliotment of wasteland/degraded land in lieu
of acquired land, each PAF shall get financial
assistance of Rs. 10000/- per hectare for land
development. In case of aliotment of agricultural land,
a one-time financial assistance of Rs. 5000/- par PAF
for agricuttural production shall be given.

Each PAF having cattle shall get financial assistance
of Rs. 3000/- for construction of cattie shed.

Each PAF shall get financial assistance of Rs.
5000/- as transportation cost for shifting of building
materials, belongings and cattle etc. from the affected
zone to the resettiement zone.

Each PAF comprising of rural artisan/small trader and
self employed person shall get onetime financial
assistance of Rs. 10,000/- for construction of working
shed/shop.

Each PAF owning agricultural land in the affected
zone and whose entire land has been acquired shall
get one-timé financial assistance equivalent to 750
days minimum agricultural wages for “loss of liveli-
hood” where neither agricultural land nor regular
employment to one member of the PAF has been
provided.
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Each PAF owning agricultural 1and in the affected zone
and whose entire land has not been acquired and
consequently he becomes a marginal farmer shall get
one time financial assistance equivalent to 500 days
minimum agricultural wages.

Each PAF owning agriculture land in the affected zone
and who consequently becomes a small farmer shall
get one time financial assistance equivalent to 375
days minimum agricultural wages.

Each PAF belonging to the category of 'agricultural
labourer’, or ‘non-agricultural labourer shall be
provided a one time financial assistance equivalent to
625 days of the minimum agricultural wages.

Each displaced PAF shall get a monthly subsistence
allowance equivalent to 20 days of minimum agricul-
tural wages per month for a period of one year upto
250 days of MAW.

In the case of acquisition of land in emergent situation
such as under Section 17 of the Land Acquisition Act,
1894 or similar provisions of other Act in force, each
PAF shall be provided with transit accommodation,
pending resettiement and rehabilitation scheme. Such
families shall also get R and R benefits as mentioned
in above paras under the Policy.

Acquisition of Long Stretches of land : In case of
projects relating to railway lines, highways, transmis-
sion lines and laying pipelines wherein only a narrow
stretch of land extending over several kilometers is
being acquired, the PAFs will be offered an ex-gratia
amount of Rs. 10,000/- per family, and no other
Resettliement and Rehabilitation benefits shall be
available to them.

The Project Affected Families shall be provided
necessary training facilities for development of
entrepreneurship to take up self-employment projects
at the resettlement zone as part of R and R benefits.

The PAFs th were in possession of forest lands prior
to 25th October. 1980 shall get all the benefits of R
and R as given in above paras under the Policy.

. The PAFs of Scheduled Caste category enjoying

reservation benefits in the affected zone shall be
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entitted to get the
resettiement zone.

reservation benefits at the

R AND R BENEFITS FOR PROJECT AFFECTED FAMILIES
OF SCHEDULED TRIBES:

1.

Each Project Affected Family of ST category shall be
given preference in allotment of land.

Each tribal PAF shall be entitled to get R and R
benefits mentioned above under the Policy.

Each Tribal PAF shall get additional financiat assis-
tance equivalent to 500 days minimum agriculture
wages for loss of customary rights/usages of forest
produce.

Tribal PAFs will be re-settled close to their natural
habitat in a compact block so that they can retain their
ethnic, linguistic and cultural identity.

Tribal PAFs shall get land free of cost for community
and religious gathering.

Tribal PAFs resettied out of the district/taluka will get
25% higher R and R benefits in monetary terms.

The Tribal Land Alienated in violation of the laws and
regulations in force on the subject would be treated
as null and void and the R and R benefits would be
available only to the original tribal land owner.

The Tribals families residing in the Project Affected
Areas having fishing rights in the river/pond/dam shall
be given fishing rights in the reservoir area.

Tribal reservation benefits in the
affected zone shall be entitled to get the reservation

benefits at the resettiement zone.

PAFs enjoying

BASIC AMENITIES TO BE PROVIDED AT RESETTLE-
MENT ZONE:

Further, while shifting the population of the Affected Zone
to the Resettlement Zone, the Administrator for R and R,

may as far as possible, ensure that:

1.

In case the entire population of the village/area to be
shifted belongs to a particular community, such
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populationfamilies may be resetied enmasse in a
compact area so that socio-cultural relations (social
harmony) amongst shifted families are not disturbed

2. In case of resettiement of Scheduled Castes PAFs, it
may be ensured that they are resettled in sites close
to the villages.

3. The PAFs shall be provided the basic amenities and
infrastructural facilities at the resettiement site as per
norms specified by the appropriate Government. it is
desirable that provision of drinking water, electricity,
schools, dispensaries and access to the resettiement
sites amongst others be included in the ressttiement
plan.

Source : Chapter VI of the NPRR-2003

MR. SPEAKER : Shri Basu Deb Acharia, please be
brief and put one specific question.

SHRI BASU DEB ACHARIA : Sir, proper rehabilitation
of project-affected people particularly in power projects has
not been done. Rehabilitation Policy was announced in
2003, and that too after ten years. . . .(Interruptions)

MR. SPEAKER : Time will be over. Please put your
question.

SHRI BASU DEB ACHARIA : Sir, a number of projects
had to be abandoned because of rehabilitation and
settiement problems. | would like to know from the hon.
Minister whether the Ministry will formulate a proper
Rehabilitation Policy for the rehabilitation of project-
affected people, particularly the tribal people, and for
expeditious execution of hydel projects.

MR. SPEAKER : There is no time. So, you may reply
in yes or no.

SHRI SUSHILKUMAR SHINDE : No, Sir. If | say
yes, it becomes an assurance because his idea
basically is that | should say yes. . .(Interruptions) | may
explain. . .

MR. SPEAKER : No, explanation, please.

SHR! BASU DEB ACHARIA : You may consider it.
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MR. SPEAKER : Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
[English]
Projects Financed by HUDCO

*343. SHRI HITEN BARMAN :
SHRI SUBRATA BOSE :

Wil the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pisased to state :

(a) the details of the State projects financed by
Housing and Urban Development Corporation (HUDCO)
during the last three years;

(b) the details of the projects of various State
Governments pending with HUDCO for financial aid, State-
wise;

(c) the estimated cost of these projects;

(d) the details of townftowhships to be develop
through these projects; and

(e) the time by which these pending projects are
likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI!
SELJA) : (a) During the last three years (2003-04, 2004-
05 and 2005-08), the details of Housing and Urban
Infrastructure projects sanctioned to State Govemments/
Agencies are as follows:-

Housing
(Rs. in crores)
Year . Loan Sanctioned
2003-04 2084.88
2004-05 2958.58
2005-06 779.02
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Urban Infrastructure The Statewise details are enclosed at Statement-|.

(Rs in crores)
(b) to (d) The details are enclosed at Statement-ii.

Year Loan Sanctioned .
(e) The Housing and Urban Development Corpora-
2003-04 9234.31 tion Limited (HUDCO) provides loan assistance to
concemed State Government agencies on fulfilling certain
2004-05 7848.52 stipulated conditions by the borrowing agencies. Al
2005-06 4987.29 projects are at various stages of appraisal and will be
sanctioned as per HUDCO guidelines.
Statement-|
Status of Schemes Sanctioned to Public Agencies during the last three years by HUDCO
State 2003-2004 2004-2005 2005-2006
No. of  Project Loan No. of Project Loan No. of  Project Loan
Schemes  Cost Amount Schemes Cost Amount Scheme  Cost Amount
1 2 3 4 5 8 7 8 9 10
Andhra Pradesh 6  69608.98 45012.11 5 27195.85 11700.00 5 18484.20 0.00
Arunachal Pradesh 6 851.49 763.23 1 215.57 180.00 0 0.00 0.00
Assam 5 4868.10 3486.00 4 9783.86 7079.00 1 11077.00  5000.00
Bihar 1 204.80 0.00 1 140062.50 125000.00 1 60.00 0.00
Chhattisgarh 6 11559.24 5954.00 2 20025.28 10022.73 4 4776.00 3604.00
Gujarat 9 120397.47 12814.75 5 121800.95 10083.06 4 152069.97 35200.00
Himachal Pradesh 4 29759.67  29523.12 3 1034.03 651.21 2 606.00 498.00
Jharkhand 1 8000.00 4000.00 1 55600.00 50000.00 2 6922.40  4800.00
Jammu and Kashmir 4 857.33 0.00 3 2993.91 123185 O 0.00 0.00
Kamataka 1 50218.83 33112.19 10 52008.52 3954252 2 261898.80 12500.00
Kerala 3 11102.40°  6300.00 3  14229.16 9535,00 2  15237.20 3723.72
Mabharashtra 14 19206.09 0.00 23 24246.58 0.00 16 9307.95 0.00
Manipur 3 1926.06 1000.00 1 113.85 0.00 1 126.00 0.00
Madhya Pradesh 14 11670.26 830225 16 5714.13 2122.25 4 1500.07 494.50
Mizoram 3 638.45 501.00 1 578.15 50000 2 1167.05  1000.00
Nagaland 12 4394.43 3002.14 10 4080.25 330000 8 3131.562 2515.00
Orissa 10 3272.50 2500.00 7 6127.09 541000 O 0.00 0.00
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1

2 3

4 5 8 7 8 9 10
Pondicherry 2 486.70 150.00 2 361.20 0.00 0 0.00 0.00
Rajasthan 5 5360.85 3000.00 4 15704.50 986400 O 0.00 0.00
Tamil Nadu 5 25167.59 6707.29 10  12047.73 441.35 0 0.00 0.00
Tripura 2 484.20 0.00 0 0.00 0.00 1 96.75 0.00
Uttar Pradesh 13 41259.44  25220.89 8  14090.82 6372.00 2 9795.24  8567.00
" Uttaranchal 6 18865.34  14823.12 2 687.85 343.92 0 0.00 0.00
West Bengal 14 6291.80 2316.00 17 6133.84 24%0.00 2 257.00 0.00
Total 159  446462.02 208488.09 139 534935.60 295858.69 59 260784.15 77802.22
Statment-i
Projects Proposals from State Governments/Govemments Agencies received by
HUDCO for Loan Assistahce (As on 08.12.2006)
State Agency Name of Project Project Loan
Cost Amount
(Rs.inCr.) (Re.inCr.)
1 2 3 5 6
ASSAM
HOUSEFED Office building at front side of housefed, 4.18 3.20
Guwabhati
Total: 418 3.20
MADHYA PRADESH
Municipal Corpration = Widenning, Strengthening and Improvement 5.10 4.50
Gwalior of Roads in Gwalior City.
MC Dewas Kshipra Jalawardhan Yojana at Dewas 32.94 23.35
Total: 38.10 27.85
RAIPUR
Municipal Council integrated Housing and Slum Development 3.40 0.63
Kumhari Programme (IHSDP) Scheme at Kumhari,
Durg.
Municipal Council Integrated Housing and Slum Development 2.58 0.44
Dongargarh Programme (IHSDP) Scheme at Dongargarh
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1 2

3 5 6

Municipal Council

Integrated Housing and Slum Development 2.38 0.42

Dongargarh Programme (IHSDP) Scheme at Kurud
Total: 8.30 1.49
UTTAR PRADESH
UP Power Corp, Ltd. Scheme for improvement of power trans- 185.88 167.00
mission
Total: 185.68 167.00
JHARKHAND
UDD Government of  Water Supply Scheme at Jamshedpur, 158.61 140.00
Jharkhand Khuynti, Mango, Giridih, Dumka
Total: 158.61 140.00
JAMMU and KASHMIR )
JKHB Land Acquisition scheme at Pulwana 19.13 17.00
Total: 19.13 17.00
Grand Total: 414.08 365.54
[Translation] THE MINISTER OF FINANCE (SHR!I P
CHIDAMBARAM) : (a) and (b) All ATMs are networked and
Defactive ATMs

*344. SHRI HEMLAL MURMU : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government is aware that custom-
ers are frequently unable to withdraw the deposited money
from ATMs and are facing a lot of inconvenience as a
result of defective ATM machines of several public sector
banks;

(b) if so, the details thereof;

(c) whether there is any shortage of technical staff
for rectifying ATMs;

(d) if.so, the details thereof, and

(e) the effective steps taken by Govemment to
ensure smooth functioning of ATM machines and protect-
ing the interest of the depositors?

connected to a central ATM switch by way of leased lines
with Integrated Services Digital Network (ISDN) backup.
This minimizes the risk of failure. However, on rare
occasions, the customers may not be in a position to
withdraw money due to some technical problems which
are rectified within minimum possible time. The functioning
of the ATM is monitored from a centralized location and
suitable instructions are given to the branches to ensure
24 x 7 service to the customers through ATMs.

(c) to () ATMs are procured from the vendors who
offer Annual Maintenance Contract after the expiry of the
warranty periods. Banks have entered into Service Level
Agreement with the service providers to ensure maximum
uptime of the ATMs to protect the interest of depositors.
Banks have also outsourced ATM Management Services
for maintaining the uptime of ATMs and rectifying the
problems, if any. The outsourced agency manages ATMs
with full support of competent technical staff. Banks have
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also recruited technical manpower for monitoring their ATM
network. Banks have taken all necessary steps to ensure
smooth and unminterrupted functioning of ATMs through
technically qualified service providers, thereby providing
satistactory services to the customers.

[English]
Generation of Electricity through Sea Water

*349. SHRI BADIGA RAMAKRISHNA : Will the Minister
of EARTH SCIENCES be pleased to state :

(a) whether the National Institute .of Ocean Technol-
ogy is working on generating electricity through sea water;

(b) if so. the details thereof;

(c) whether any cost effective analysis has been
done in this regard;

(d) it so, the details thereof;

(e) whether the Government is planning to set up
such projects on pilot basis in the country; and

() if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) - (a) No. Sir.

(b) Does not arise.

{c) and (d) At present, generating electricity through
OTEC and wave energy is not found to be cost effective
at commercial scale due to high capital cost, low level of

(8) No. Sir.
() Does not arise.
[Translation]
Use of Electronic Channels in Banks

*350. SHRI RAGHUVEER SINGH KOSHAL :
SHRI UDAY SINGH :

Wit the Minister of FINANCE be pleased to state :
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(a) whether the govemment is aware of the
organized gangs involved in cheating by cloning intema-
tional credit cards;

(b) if so, the bank-wise details thereof;

(c) whether the Govemment has detected the
technique being used in stealing data;

(d) it so, the details thereof;

(e) whether the increasing use of electronic chan-
nels for payments has posed a new security problem for
banks;

) if so, whether any technique has been devel-
oped in this regard to control such crimes; and

(g) it so, the details thereof?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) and (b) The Fraud Monitoring Cell
of Reserve Bank of India (RBI) receives report on all
frauds/cheating detected at Commercial Banks and
Financial institutions. RB! has reported that they have no
information regarding organized gangs involved in cheat-
ing by cloning Intemational credit carde.

(c) and (d) Cloning i.e. skimming and duplicating credit
cards is a technique being used in stealing data and
making counterfeit cards. Skimming is defined as the
transfer of magnetic stripe data from a genuine credit card
tomemagneﬁcstr?peofacounterieitpluﬁécard.Afow
instances of skimming of credit cards for unauthorised uses
by unscrupulous elements have been reported to RBI by
banks.

(e) to (g) Banks need to put in place appropriate
system to mitigate the risk arising put of electronic
channels for payments. RB! has issued a circular to Banks
on 26.6.2006 advising them to take preventive measures
to combat skimming related frauds. These measures, inter-
alia, include:-

- Customers should protect their ATM Personal
Identification Number (PIN), periodically verify
the transaction history to ensure its correctness,
immediate inform to the bank if the ATM/Credit
card is lost or stolen, efc.
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-  Banks should conduct regular inspection of ATM
machines and ensure that cash is ioaded in the
machines in the presence of bank officials,
conduct random checks for identifying any signs
-of tampering of fixtures attached to ATMSs,
investigate customer complaints quickly to
determine if ATM was misused, evaluate the
latest security features like anti-skimming, fea-
tures offered by ATM vendors and implement the
important features based on the perceived risks,
efc.

Solar Energy for Running of Tubewelis

*351. SHRI SANTOSH GANGWAR : Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to
state :

(a) whether the Government has formulated any
scheme to promote the use of solar energy for running
tubewells to reduce dependency on diesel;

(b) if so, the details thereof, and

(c) the subsidy being provided by the Govemment
for the purpose?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR) : (a) to (c) The Ministry of New and
Renewable Energy is implementing a scheme on
deployment of solar photovoltaic (PV) water pumping
systems for applications such as community drinking
water supply, agriculture and related uses including
running of tubewells. The solar PV water pumping
programme is implemented through the state nodal
agencies and Indian Renewable Energy Development
Agency (IREDA). Under the scheme, solar photovoltaic
water pumping systems with photovoltaic array capacity
of 200 watt to 3000 watt can be installed. The Ministry
provides a subsidy of Rs. 30 per watt of PV array capacity
used in the solar photovoltaic water pumping system,
subject to a maximum of Rs. 50,000 per system. By 30th
September, 2006, a total of 7068 solar photovoltaic water
pumping systems have been instalied. under the schems,
in different parts of the country.
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[English]
Norms for Corporate Debt Market

*352. SHRI BALASAHEB VIKHE PATIL : Will The
Minister of FINANCE be pleased to state :

(a) whether the Govemment has finalised the norms
for comporate debt market;

(b) if so, the details thereof;

(c) whether the existing laws and rules are to be
amended for this; and

(d) if so, the details thereof and the time frame for
action taken/proposed to be taken in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) to (c) The Government had set up
a High-Level Expert Committee on Corporate Bonds and
Securitisation (Patii Committee) to look into legal,
regulatory, tax and market design issues in the develop-
ment of the corporate bond market. The Committee
submitted its report to the Government in December, 2005.
The Budget of 2006-07 announced that the Government
has accepted the recommendations of the Report and that
steps would be taken to create a single. unified exchange-
traded market for corporate bonds. The implementation of
the recommendations of the Committee would require
changes in various statutes.

(d) The measures already taken in respect of
implementation of the recommendations of the Patil
Committee include:-

(i) The Union Cabinet has approved the amend-
ments to the Securities Contracts (Regulation)
Act, 1956 to include securitized instruments
within the ambit of "securities”.

(i) Securities and Exchange Board of India (SEBI)
has issued a circular on 12th December, 2006
conveying the decision that the Bombay Stock
Exchange Limited would set up and maintain a
corporate bond reporting platform, with effect
from 1st January, 2007, as envisaged in the first
phase of development of the corporate bond
market by the Patii Committee.
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(i) SEBI and RBI had set up intemal Working
Groups to work out plans for implementation of
the recommendations of the report. They have
submitted their reports.

(iv) The Standing Committee of State Secretaries of
Stamps and Registration of Department of
Revenue has taken up for examination the
recommendation regarding stamp duty on debt
instruments.

Construction of Houses under 1AY

*353. SHRI JOACHIM BAXLA :
SHRI E. PONNUSWAMY :

Will the Minister of RURAL DEVELOPMENT be
pleased to state :

(a) the number of houses built for SCs/STs and
other weaker sections in the country during 2005-06 under
the Indira Aawas Yojana, State-wise;

(b)‘whemersosmhousesbwnhmndboen
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occupied by the beneficiaries due to remote location of the
dwelling units;

(c) if so, the details thereof; and

(d) the remedial measures being taken by the
Government in this regard?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH) : (a) A Statement
containing State-wise number of houses constructed for
SCs/STs and other weaker sections in the country during
2005-06 under Indira Aawas Yojana (lAY) is enclosed.

(b) and (c) No such information has been fumished
to the ‘Ministry.

(d) The IAY guidelines stipulate that the dwelling
units should normally be built on individual plots in the
main habitation of the village. The houses can also be built
in a cluster within a habitation, so as to facilitate the
development of infrastructure, such as, intemal roads,
drainage, drinking water supply etc. and other common
facilities.

Statement

State-wise number of houses constructed for Scheduled Castes, Scheduled Tribes and for other Weaker
Sections in the Country during 2005-06 under the Indira Aawas Yojana (IAY)

Unit in Nos

Si. Name of the State/UT

Number of Houses constructed for

No. Scheduled Caste Scheduled Tribe Others Totat (Col. 3+4+5)
1 2 3 4 5 6

1. Andhra Pradesh 56536 19239 56746 132521
2. Amunachal Pradesh 0 5327 0 5327
3. Assam 23324 36722 44307 104353
4. Bihar 178659 8043 144949 331651
5. Chhattisgarh 5162 12568 8848 26578
6. Goa 10 50 555 615
7. Gujarat 13302 28469 23831 65602
8. Haryana 6090 0 3653 9743
9. Himachal Pradesh 1523 224 1284 3031
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1 2 3 4 5 6
10. Jammu and Kashmir 0 0 8231 8231
11. Jharkhand 18619 33805 22979 75403
12. Kamataka 24621 9158 23165 56944
13. Kerala 18817 1981 15615 36413
14. Madhya Pradesh 17727 22522 19171 59420
15. Maharashtra 31793 25880 36601 94274
16. Manipur 60 4429 473 4962
17. Meghalaya 222 6305 151 6678
18. Mizoram 0 2182 0 2182
19. Nagaland 0 7949 0 7949
20. Orissa 32083 21770 33217 87070
21. Punjab 6730 0 1138 7868
22. Rajasthan 17609 7733 13129 38471
23. Sikkim 230 388 678 1296
24. Tamil Nadu 39032 1384 26018 66434
25. Tripura 2392 5183 4327 11902
26. Uttar Pradesh 112072 452 73017 185541
27. Uttaranchal 6931 1875 12916 21722
28. West Bengal 47277 14852 37130 99259
29. Andaman and Nicobar Islands 0 0 90 90
30. Dadra and Nagar Haveli 0 101 0 101
31. Daman and Diu 0 5 1 6
32. Lakhshadweep 0 48 0 48
33. Pondicherry 76 0 162 238

Total 660897 278644 612382 1551923

(a)

R and D Projects

*354. SHRI K. FRANCIS GEORGE : Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state :

whether the Govemment has initiated R and D
projects in the field of agriculture, industry and other vital

areas of development for the country;

(b)
(©)

if so, the details of such projects:

whether the expenditure incurred on R and D

projects is low in India in comparison to the advanced

countries including China; and
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(d) if so, the steps taken by the Government in this
regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) and (b) Yes, Sir. Apart from the research
projects being undertaken in-house by the Departments
like Agriculture, Atomic Energy, Space, Defence, Railways,
Telecommunication etc., the Government has been
sponsoring research in the various fields including
agriculture, industry and other vital S and T areas. The R
and D projects sponsored by the various Govermment
Departments are compiled in the publication entitied
*Directory of Extramural R and D Projects 2004-2005".
According to this Directory, 2749 R and D projects costing
Rs. 570.50 crores were supported by various Govemment
Departments in the country. Out of this, 222 R and D
projects costing Rs. 64.76 cores and 549 R and D projects
costing Rs. 153.54 crores were supported in agricuitural
sciences and engineering and technology respectively.

(c) and (d) Any comparison of expenditure on R and
D projects vis-a-vis other countries is unrealistic in view of
the availability of resources, infrastructure for R and D and
wage differentials. Intemnational comparison in sclentific
research is generally made in terms of expenditure on R
and D as a percentage of Gross Domestic Product (GDP).
Presently, India’s expenditure on R and D as percentage
of GDP is 0.80 as compared to 2.67 in USA, 1.88 in UK,
3.11 in Japan, 2.64 in Germany and 1.23 in China.

In order to boost the R and D activities in the country,
the Government has enhanced the S and T Plan outlay
of Scientific Departments/Agencies from Rs. 12,022 crores
in 9th Plan to Rs. 25,243 crores in 10th Plan and plans
to increase it further in 11th Plan. Further, various initiatives
have been taken by the Govemment to  encourage
investment on R and D both in institutions and industry
through several measures. These measures include higher
allocation to scientific research, setting up of new
institutions for science education and research, creation of
centres of excellence and facilities in emerging and
frontine areas in academic and national institutes,
strengthening infrastructure for R and D in universities,
encouraging public-private R and D partnerships, grants
for industrial R and D projects, income tax relief on R and
D expenditure, weighted tax deduction for sponsored
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research, custom duty exemption on goods imported for
use in Government funded R and D projects, tax holiday
and national awards for outstanding R and D.

Rural Electrification Schemes

*355. SHRI M. SHIVANNA :
SHRI G. KARUNAKARA REDDY :

Will the Minister of POWER be pleased to state :

(a) whether the Rural Electrification Corporation
provides funds to the State Govemments for upcoming
projects in the field of generation, transmission, and
upgradation of power infrastructure;

(b) it so, the details of the project alongwith funds
provided during each of the last three years;

(c) whether the Union Govermment has received
Rural Electrification Schemes from States for approval and
sanction of funds;

(d) if so, the details thereof; and
(e) the action taken by the Govemment thereon?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) and (b) Yes, Sir. Rural Electrification Corpora-
tion Limited (REC) as a financial institution provides finan-
cial support to the State Govenrments/State Power Utilities
for upcoming projects in the fields of generation, transmis-
sion and up-gradation of power infrastructure etc. Details of
the projects alongwith funds provided by REC during the last
3 years are at Statement-| enclosed.

(c) to (e) Saction has been accorded to 317 DPRs for
316 districts involving an outlay of Rs. 11514.23 crore
covering electrification of 69534 un-electrified/de-electri-
fied villages and intensive electrification of 165124 villages
in 27 States. Further, "in-principlie® approval has been
accorded to 144 projects for 138 districts for electrification
of 21105 un-electrified villages and intensive electrification
of 88829 electrified village involving outlay of Rs. 5892
crore to take up preliminary activities uptil tendering, tender
evaluation etc. work can be awarded on approval of X|
Plan outlay.

State-wise details are presented given in Statement-
if, Hl enclosed.
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State-wise Sanctions under T and D for last 3 years Disbursement under T and D for fast 3 years
(Rs. Crore) (Rs. Crore)
Sl State 2003- 2004- 2005- 2006-07 Sl State 2003-04 2004-05 2005-06
No. 04 05 06 (as on No.
Sept. 1st)
Andhra Pradesh 881 859 508

1. Andhra Pradesh 1342 688 1331 269

2. Arunachal Pradesh 6 2 5
2. Arunachal Pradesh 0 8 1

3. Assam 0 0
3. Assam 0 0

4. Bihar 0 0
4. Bihar 0 0

5. Guijarat 121 107
5. Gujarat 16 54 117 76

6. Haryana 104 132 85
6. Haryana 255 156 1 359

7. Himachal Pradesh 22 15 26
7. Himachal Pradesh 0 6 84 16

8. Jammu and Kashmir 27 32 40
8. Jammu and Kashmir 3 0 8

9. Kamataka 464 224 204
9. Karnataka 201 280 454 233

10. Kerala 255 184 59
10. Kerala 138 257

11. Madhya Pradesh 0 0
11. Madhya Pradesh 0 178 84 262

12. Maharashtra 485 350 ‘474
12. Maharashtra 487 475 1254 2506
) 13. Manipur () 1
13. Manipur- 0 0 pu

14. Meghalaya 0 0
14. Meghalaya o o ghalay
15. Mizoram 7 0 15. Mizoram 4 7
16. Nagaland 0o 15 4 16. Nagaland 2 13 8
17. Orissa 296 0 45 17. Orissa 0 0 9
18. Punjab 160 342 93 48 18. Punjab 166 228 291
19. Rajasthan 245 139 1511 388 19. Rajasthan 178 190 550
21. Tamil Nadu 937 430 215 456 21. Tamil Nadu 521 588 343
22. Tripura 0 v} 22. Tripura 0 0
23. Uttar Pradesh 75 79 496 142 23. Uttar Pradesh 126 46 20
24. Uttaranchal 100 0 28 162 24. Uttaranchal 29 71 40
25. West Bengal 857 487 46 21 25. West Bengal 198 148 71

Grand Total 5117 3592 5769 4938 Grand Total 3599 3198 2733
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Statement-iil
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Details of project sanctioned/Approved ‘In-Principle” under RGGVY by Monitoring Committee on RGGVY

14.12.2006
Sl. State No. of No. of No. of un- No. of No. of un-electrified Total
No. Projects Districts  electrified electrified Rural Households Projects
villages villages covered Cost in
covered  covered Rs. Lakh
Total BPL households
(inc. BPL)
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh A 17 17 0 21623 3166161 2114317 64815.60
B 5 5 0 5215 633052 385200 13362.87
2. Amnachal Pradesh A 2 2 237 321 7230 4377 4330.11
B 14 14 1896 1447 69208 36433 53789.57
3. Assam . A 7 7 1831 3926 445804 329668 30044.38
B 8 8 2416 4873 341596 278036 47563.78
4. Bihar A 29 29 18959 169 1196385 1008898 169438.47
B 9 9 3895 3932 2745435 965397 100855.98
5. Chhattisgarh A ) 5 166 5642 494414 271170  23653.45
6. Gujarat A 9 9 0 7347 580071 412628 12922.71
. B 16 16 0 10587 1015782 542522 17694.41
7. Haryana A 6 6 (] 1820 205646 92948  7699.57
B 12 12 0 4165 364040 131125 10870.79
8. Himacbal Pradesh A 1 1 0 1118 2531 647 2502.36
B 3 3 1 4100 11519 3587 7348.98
9. Jammu and Kashmir A 4 4 108 2044 126104 71914  14592.77
B 6 6 76 3227 152316 57538 15163.14
10. Jharkhand A 1 11 7563 4226 1256561 777234 106738.49
8 7 7 8500 2296 1166549 830501 99827.92
11. Kamataka A 26 26 132 28695 2005323 902373 61336.95
12. Kerala A 7 7 0 373 227320 122187 22175.75
B 7 7 0 704 230928 84554 9925.28
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1 2 3 q 5 -6 7 8 9
13. Madhya Pradesh A 16 16 176 17998 1254435 625114 B80946.91
B 5 5 77 5977 432018 212643 38295.40
14. Maharashtra A 17 17 0 20661 1394893 1016583 21481.37
- 15. Manipur A 3 3 244 393 41622 26622 9462.64
B 1 1 251 334 34645 22566 5780.09
16. Meghalaya A 3 3 193 1631 55688 37869 6171.20
17 Mizoram A 8 8 137 5§70 44334 27417 10244.68
18. Nagaland A 3 3 12 373 35601 22008 2569.27
B 2 2 20 11 28947 15533 1591.98
19. Orissa A 4 3 1329 3383 472752 324443 40977.25
B 5 5 1920 7579 754050 444086 54602.82
20. Punjab A 1 1 0 962 69125 25004 2297.11
B8 16 16 0 10878 335898 123856 12195.91
21. Rajasthan A 27 26 1820 16239 1084622 747711 480;2.21
B 12 6 1974 16015 1085944 881618 44379.79
22. Sikkim A 4 4 25 418 28166 11458 5625.82
23. Tamil Nadu A 16 16 0 7758 1125715 388067 26501.26
B 13 13 0 5379 762228 196948 18333.33
24. Tripura A 1 1 48 72 20548 13119 1957.77
B 1 1 79 78 68436 45589 3232.14
25. Utter Pradesh A 64 65 30802 3287 1694075 1120648 271951.59
B 2 0 0 1932 368994 56853 34371.78
26. Uttaranchal A 13 13 1469 14105 357309 281615 64389.43
27. West Bengal A 13 13 4283 0 145918 97847 38503.56
Total A 317 316 69534 165124 17518353 10874788 1151422.67
B 144 136 21105 88829 10601585 5324585 589185.96
Grand Total 461 452 90639 253953 28118938 16189371 1740608.64

A - Projects Sanctioned.
B - Projects Approved “In-principie”.
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Transfer of Technologles

*356. SHRI BALASHOWRY VALLABHANENI : Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state : '

(a) whether the National Research Development
Corporation (NRDC) has a mission to spread the
commercial application of research and transfer of
technology from laboratories to the corporate world;

(b) if so, the details thereof; and

(c) the steps being taken to bring industry and
academia closer?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) and (b) Yes, Sir. National Research
Development Corporation (NRDC) is a unique public
sector enterprise wholly devoted to transfer of technologies
from R and D establishments and academic institutions to
industry as well as their commercialization. This mission
is accomplished in the following manner:-

(i) Various R and D laboratories, universities and
industrial units either assign the technologies
developed by them to NRDC for transfer to the
corporate world and their commercialization or
NRDC, proactively sources commercialisable
technologies from R and D system/industry in
india and abroad. For exampie, many R and D
laboratories, universities and industries, such as
CSIR labs, DRDO establishments, Central Silk
Board, Central Coir Research Institute, Indian
Veterinary Research Institute, Central Power
Research Institute, AlIMS, Delhi University and
Indian OHf Corporation have assigned technolo-
gies in area such drugs, chemicals, pesticides,
sk processing, mechanical and construction
industry to NRDC, for commercial exploitation.
NRDC on the other hand has signed MoUs with
a number of universities for commercialization of
their technologies. These include Haryana
Agricultural University, Punjab Agricultural Uni-
versity, GB Pant Agricultural University, IS¢
Bangalore and Delhi University.

AGRAHAYANA 24, 1928 (SAKA)
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(i) NRDC prepares detailed technology transfer
documentation and searches for appropriate
licenses for the technologies assigned to it by
giving them adequate publicity through newspa-
per advertisements, participation in exhibitions
and conducting market surveys.

(i) NRDC also does value addition in the assigned
technologies and prepares the basic design
engineering packages to facilitate their commer-
cialization. At times, NRDC also participates in
the equity of the venture based on newly
commercialized technology.

(iv) Intellectual property protection has become an
important consideration in transfer and commer-
cialization of technology. NRDC provides tech-
nical, legal and financial assistance to the
originator of the technology for patenting it in
India and abroad before transferring it to a
licensee on exclusive or non-exclusive basis.

NRDC, during its existence for over 5 decades
has become a large depository of around 2500
indigenous technologies in diverse sectors of
industry and has transferred/licensed technolo-
gies to around 4500 entrepreneurs in India and
abroad for commercial exploitation.

(c) NRDC, recently has been aggressively scouting
for technologies from academic institutions for transfer to
industry and their commercialization since most of them
do not have their own technology transfer cells. NRDC has
filed 20 patents based on R and D work being carried out
in various universities, on its own expense and commer-
cialized 9 technologies out of these on a non-exclusive
basis.

In addition, the government has been taking a number
of steps to bring industry and acadcmia closer. important
ones include:- )

(i) 125% weighted IT deduction on industry-
sponsored projects in universities and research
institutions.

(i) Support to collaborative R and D and technology
development projects of industry and academic
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institutions under Pharmaceutical Research and
Development Support Fund of DST, Technology
Development and Demonstration Programme of
DSIR, Small Business Innovation Research
Initiative (SBIR!) of DBT and New Millennium
Indian Technology Leadership Initiative (NMITLI)
of CSIR. Under NMITLI, 42 networked projects
involve 65 industry partners and 222 R and D
establishments.

(i) DST has set up about 15 Science and
Technology Entrepreneurship Parks (STEPs) to
provide R and D support to SSis through
interaction with academic and R and D
institutions.

(v) DST has established Technology Business
Incubators (TBIs) in some 12 academic institu-
tors with a view to nurture technology based
start-ups by ensuring the support and advice of
academia to the entrepreneurs. Foundation for
Innovation and Technology Transfer (FITT) in T
Dethi also has a TBI which enables entrepre-
neurs to have intense linkage with IIT faculty in
commercialization of their technologies.

{v) TIFAC (DST) has established 26 Centres of
Relevance and Excellence (COREs) in select
academic institutions which have specialized
analytical and testing facilities managed by
facilities are for use by industry, thus promoting
linkages between industry and academia.

(vi) The government from time to time including
NRDC supports and organizes conferences to
promote industry-institute linkages.

[Transiation]
Recovery of Taxes

*357. SHRI SUNIL KUMAR MAHATO
SHR! GIRIDHAR!I YADAV :

Will the Minister of FINANCE be pleased to state :

(a) the break up of both direct and indirect taxes
outstanding during each of the last three years;
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(b) the steps taken by the Union Govemment to
recover outstanding amount of direct and indirect taxes;
and

(c) the success achisved in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) The break up of both direct and
indirect taxes outstanding during each of the last three
years is as under:-

(Rs. In crores)

Financial year Direct Taxes Indirect Taxes
2003-04 87,885 15,516.69
2004-05 98,614 15,659.09
2005-06 1,17,083 21,593.43

(b) Recovery of arrears is an on going process. The
Govemnment has taken a number of steps to recover the
outstanding amount which include constitution of Task
Forces to develop and implement multi-pronged strategy
for effecting substantial recovery from arrears of direct and
indirect taxes.

As far as direct taxes are concemed, apart from the
statutory steps being taken for recovery of outstanding tax
dues as prescribed under the Income Tax Act (including
attachment of bank accounts/debtors, attachment and sale
of immovable property, etc.), the other special measures
taken to expedite recovery of direct tax asvears include
identification of cases involving substantial amount of
armrears pending before Commissioners (Appeals) and ITAT
and requesting these authorities to disposs of such
appeals early so that the demand can be collected during
the cument financial year itself; requesting the President
of ITAT not to aliow stay of demand beyond 180 days as
prescribed in section 254(2A) of the Income-tax Act,
requesting Settlement Commission to dispose of high-
demand cases expeditiously, etc.

Soﬁrasindiradtaxasareconcomed,meﬂmtegy
devised for expeditious collection of arrears is as under:

(1) Regular review of progress made in
arrears recovery at the level of Commis-
IChief C jasioners:
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(2) moving applications for vacation of stay
orders in important cases;

(3) filing early hearing applications in Courts/
CESTAT;

(4) targeting defaulters with coercive action;

(5) persuading major units to pay outstanding
arrears,

(6) follow-up action in cases pending in BIFR/
DRT/OL/COD;

(7) quick realisation of arrears involved in
favourable orders of CESTAT/Courts;
and

(8) posting of defaulters list on the CBEC
website.

(c) The amount of amrears recovered are as under :

(Rs. In crores)

Financial year Direct Taxes Indirect Taxes
2003-04 5,540 668.36
2004-05 7,084 2642.87
2005-06 8,064 3139.65
2006-07 (upto 7,767 163{3.01
October, 06)

[English)

Micro Financing System

*358. SHHI RAJEN GOHAIN :
SHRIMATI JAYAPRADA :

Will the Minister of FINANCE be pleased to state :

(a) whether India is one of the largest emerging
markets for Micro Finance in the World;

(b) if so, whether out of the total estimated demand
of Micro Credit of Rs. 1,50,000 crore actual disbursement
mnowuperﬂunmmsankdlndqisoMyRs.a.ooo
crore;
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(c) whether in order to regulate Micro Credit Sector,
the Government proposes to bring forward a legislation to
focus on developing the Micro Finance movement in the
Rural Areas;

(d) if so, the detailed strategy chalked out by the
Government to Tab this emerging market;

(e) whether any target has been fixed by the public
sector banks to sanction loans during the current year
through Micro Financing System, and

(H if so, the details thereof?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM ) : (a) and (b) Yes, Sir. There are different
modeis for purveying microfinance. Commercial Banks,
Regional Rural Banks and Cooperative Banks lend directly
to Self Help Groups(SHGs) organised by them/Non
Government Organisations(NGOs) under SHG Bank Link-
age Programme or lend to Micro Finance Institutions(MFls)
for on lending to SHGs organised by the MFis. As on 31st
October, 2006, Banks have directly lent Rs. 12,618 crores
to over 23.72 lakh SHGs. Additionaly, 23.89 lakh SHGs
have been provided Rs. 7498.57 crores of credit and
subsidy under the Swaranjayanti Gram Swarojgar Yojana
(SGSY) Programme as on 30th October, 2006.

(c) and (d) The enactment of a new law on Micro
Financial Sector (Development and Regulation) will
ensure a legal framework for the entities engaged in micro
finance and facilitate an environment for development of
micro finance services in the country with greater
transparency, effective management and better gover-
nance. The flow of micro finance services to the un-banked
population of the country will facilitate wider financial
inclusion.

(e) and (f) A target of credit linkage of 3,85,000 new
SHGs by banks under the SHG Bank Linkage Programme
has been fixed for the year 2006-07.

Projects under JNNURM

*359. SHRI G. NIZAMUDDIN : Will the Minister of
URBAN DEVELOPMENT be pieased to state :

(a) the number of proposals received by the Union
Government from the State Governments under JNNURM
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during the last three years and the current year, State-
wise;

(b) the funds released for projects cleared by the
Union Government during the above period;

(c) whether a number of projects of the State
Govermnments are pending for clearance; and

(d) if so, the steps taken to clear the projects
expeditiously?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) The
Jawahartal Nehru National Urban Renewal Mission
(JNNURM) was launched only on 3rd December, 2005.
The number of proposals received under the JNNURM,
State-wise, since the launch of the Mission and upto
12.12.2006 is given in statement enclosed.

{b) Total funds released for projects approved under
JNNURM by the Union Government tilt 12.12.2006 is Rs.
51331.60 lakhs.

(©) Yes, Sir.

(d) Sanction of the projects under JNNURM is an
ongoing process. Detailed Project Reports (DPRs) are
scrutinised by the technical agencies. As soon as DPRs
are cleared by them, they are placed before competent
sanctioning authority, viz, the Central Sanctioning and
Monitoring Committee (CSMC) arid Expenditure Finance
Committee (EFC)/Cabinet Committee on Economic Affairs
{CCEA), as the case may be depending upon the cost of
the project. Projects are appraised by technical agencies
through interactive process. States/Cities are constantly
pursued to expedite clarifications/modifications suggested
by technical agencies.

Statement

State-wise Status of Proposals Received under
JNNURM (As on 12.12.2006)

S.No. State Proposals Received
1 2 3
1. Andhra Pradesh 50
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1 2 3
2. Assam 1
3. Bihar 4
4. Chhattisgarh 5
5. Chandigarh (UT) 3
6. Gujarat 57
7. Haryana 2
8. Jammu and Kashmir 3
9. Kamataka 22
10. Maharashtra 90
11. Manipur 2
12. Madhya Pradesh 20
13. Nagaland 2
14. Orissa 4
15. Punjab 2
16. Rajasthan 9
17. Tamil Nadu 5
18. Uttar Pradesh 2
19. West Bengal 15

Total 298

National Rural Housing Policy
*360. SHRIMATI ARCHANA NAYAK :
SHRI JYOTIRADITYA M. SCINDIA :

Will the Minister of RURAL DEVELOPMENT be

pleased to state :

tional Rural Housing Policy;

(a) whether the Govemnment has formulated Na-

(b) if so, the details and the salient features thereof:

(c) i not, the time by which the new policy is likely
to be formulated;
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(d) whether any suggestions have been received
from certain quarters on the issue; and

(e) it so, the details thereof and the action takern/
proposed to be taken thereon?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH) : (a) to (e) The
Govemment is contemplating to formulate a National Rural
Housing Policy which is presently in the preliminary stage.
The Development Alternatives (an NGO), have suggested
a frame-work for a rural habitat policy for India. The
National Housing Bank have also given suggestions on
financing the rural housing sector. These suggestions are
being examined and will suitably be incorporated in the
draft Rural Housing Policy.

Construction of Flats by DDA

*361. SHRI RAGHUNATH .JHA : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Delhi Development Authority (DDA)
has formulated any standards for the construction of flats;

(b) if so, the details thereof;

{(c) the measures taken to ensure that these
standards are followed at the time of construction;

(d) whether DDA has received any complaints
regarding use of sub-standard materials in the construction
of houses; and

(e) if so, the details thereof and the action taken
thereon? :

THE MINISTER OP STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) The Dethi Development Authority (DDA) has informed
that it follows Central Public Works Department (CPWD)
specifications and standards laid down by the Bureau
of Indian Standards (BIS), in respect of fiats constructed
by it.

(€) The DDA has further informed that checks by its
Field Engineers are carried out at the time of construction.
The quality of construction is also checked by Senior
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Engineers, Quality Assurance Cell of DDA and the Chief
Technical Examiner at various stages.

(d) and (e) DDA has informed that during the last 3
years, 5 complaints alleging use of sub-standard material
in construction of houses in the following works have been
received:-

(i)  Construction of flats at Sector-18, Dwarka.

(i) 384 SFS houses including internal water supply,
sewerage, roads in Sector-3, Pocket-! and i
Dwarka (Phase-l).

(iii) 270 MIG fiats in Pocket 23, Sector 24, Rohini.
(iv) Flats in Pocket 4, Sector 24, Rohini, Phase-ll.

(v) Construction of 504 HIG houses in Pocket - K
and L at Sarita Vihar.

Displeasure has been conveyed to two DDA officials
and penaity has been imposed on nine DDA officials in
one complaint. The National Council for Cement and
Building Materials has been appointed as consultant to
facilitate investigation into another complaint. Investigation
has also been taken up in the remaining three complaints.

Study on Bio-fuel

3385.SHRI NAVEEN JINDAL : Will the Minister of NEW
AND RENEWABLE ENERGY be pleased to state :

(a) whether the Government has made any study
regarding Dbio-fuel;

(b) if so, the findings thereof,

(c) whether the Government proposes to undertake
bio-fuel projects in the interest of rural people, particularly
farmers; and

(d) if so the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR) :
(a) and (b) The Planning Commission had set up a
Committee on Development of Bio-fuels in July, 2002. The
Committee submitted its Report to the Planning Commis-
sion in April, 2003. The main recommendations in the
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Report include launching of a National Mission on Bio-
diesel with special focus on plantation of Jatropha curcas
on forest and non-forest waste lands. The Ministry of Rural
Development was made as the Nodal Ministry in July, 2003
for launching the National Mission on Bio-diesel.

(c) and (d) The Ministry of Rural Development have
taken up a National Mission on Bio-diesel with focus on
large scale plantation of Jatropha curcas and Pongamia
pinnata on forest and non-forest wastelands. The planta-
tions would be taken up essentially on degraded forest
lands and wastelands belonging to the village communities/
panchayats/govemment as well as unutilized marginal
lands belonging to the marginal and small farmers as a
means of providing them supplementary hivelihood oppor-
tunities. Under this National Mission, the Ministry of Rural
Development has processed the proposal for demonstra-
tion of Jatropha and Pongamia in 3 lakh hectares of land
with the Expenditure Finance Committee of the Ministry of
Finance. The Ministry of Rural Development have provided
financial assistance of Rs. 49 crores to nine States for
raising Jatropha nurseries.

Revision of Pay Scale of RRB Staff

3386.SHRI HANNAN MOLLAH : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government has revised the salary
structure including pay, all other aliowances and benefits
for Regional Rural Bank Staff (RRBs) on 22.2.1991 and
20.03.1993 as per Bipartite Settlement in the Banking
Industry;

{b) whether the order issued by National Bank for
Agriculture and Rural Development revising the allow-
ances etc. of RRB staff, causing disparity, has been
challenged in different High Courts;

(c) if so, the details thereof;

(d) whether the Govemment has advised the
Sponsor Banks on 6.10.2005 to revise all other allowances

and benefits of RRB staff as per 8th Bipartite Settiement
in the Banking Industry,

(e) whether there is disparity between RRB staft and
Sponsor Bank staff in terms of pay and allowances; and
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(h i so, the action taken by the Govemment for
removing such disparity?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) On the
basis of National iIndustrial Tribunal(NIT) Award dated
30.4.1990 and the recommendations of the Equation
Committee dated 16.1.1991, the Government issued the
instructions in terms of Provisions of Section 17 of the
RRBs Act, 1976 on 22.2.1991 for implementation of NIT
Award and recommendations of the Equation Committee,
thereon. Subsequently, NABARD issued clarifications on
the issues arising out of the Implementation of the NIT
award read with Equation Committee recommendations,
Policy efc. vide letter dated 20.3.1993.

(b) and (c) As per the information fumished by
NABARD, Writ Petitions were fied by RRBs Officers
Associations in the High Courts on the issues relating to
festival advance, incidental expenses on transier, leased
accommodation and non inclusion of Rs. 100/- special pay
in re-fixation of pay.

(d) to (f) in terms of Government of india's letter dated

6.10.2005 the pay and allowances of RRB employees

have been revised equal to the comesponding category
of employees of nationalized banks. Further, the Sponsor
Banks have been advised to negotiate the other
aliowances with the RRBs sponsored by them.

[Translation]
Regional Saras Fairs

3387.SHRI FURKAN ANSARI : Wil the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) whether certain States, particularly Jharkhand
has sent any proposals to the Union Govemment during
the cumrent year to organise the regional saras fairs;

(b) if so, the details thereof, State-wise; and

(c) the action taken/proposed to be taken by the
Govemment on each such proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
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THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI to organise SARAS Fairs during 2006-07. Based on these
SURYAKANTA PATIL) : (a) Yes, Sir. proposals, a Calendar of SARAS Fairs has been prepared
by the Ministry for the year 2006-07 and is given in the

(b) and (c) Various State Governments including statement enclosed. The SARAS Fair in Jharkhand
Government of Jharkhand have submitted the proposals (Ranchi) is to be organized from 16-30 January, 2007.

Statement

Calendar of SARAS Fairs to be organized during 2006-07

Sl. State Venue Date

No. .

1 2 3 4

1. New Delhi Dilli Haat 11 to 24 April, 2006 (organized)

2. Madhya Pradesh Bhopal 11 to 24 May, 2006 (organized)

3. Jammu and Kashmir Srinagar 11 to 25th July, 2006 (organized)

4. New Dehi Dilli Haat 12 to 25 September, 2006 (orgahized)
5. Haryana Gurgaon 15 to 30 September 2006 (organized)
6. Rajasthan Jaipur 2 to 14 October, 2006 (organized)

7. Uttar Pradesh Lucknow 6 to 16 October, 2006 (not organized)
8. Gujarat Ahmedabad 2 to 13th October, 2006 (organized)
9. Manipur Imphal 14 to 23 October, 2006 (organized)
10. Andhra Pradesh Hyderabd 31 October to 11th November, 06 (organized)
11. Uttaranchal Dehradunv 1 to 10 November, 2006 (organized)
12. UTF SARAS 2005 Pragati Mandan New Delhi 14 to 27 November, 2006 (organized)
13. Chattisgarh Raipur 1 to 15 December, 2006

14. West Bengal Kolkatta 4 to 13 December, 2006

15. Kerala Alappuzha 15 to 31 December, 2006

16. Goa Panaji 22 December to 2 January, 2007

17. Maharashira Mumbai 23rd December 06 to 3rd January 07
18. Jharkhand Ranchi 16 to 30 January, 2007

19. Tripura Agartala 1 to 10 February, 2007

20. Assam Guwahati 1 to 15 February, 2007
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1 2 3 4

21. Tamil Nadu Chennai 18th February to 3rd March, 07
22. Orissa Bhubaneshwar 4 to 14 March, 2007

23. Kamataka Bangalore 7 to 18 March, 2007

24. Bihar Patna 10 to 19 March, 2007

Promotion of Smatl Technical inventions

3388.SHRI BRAJESH PATHAK : Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether the Govemnment proposes to set up
a fund to promote the small technical inventions and to
bring these new invented technologies into the market;
and

(b) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR! KAPIL
SIBAL) : (a) and (b) There is no proposal to set up a
separate fund to promote the small technical inventions
and to bring these new invented technologies into the
small technical inventions and helping their entry into the
market through some of its schemes.

The Technopreneur Promotion Programme (TePP)
launched in 1988 extends financial assistance to individual
innovators for converting their inventive ideas into working
prototypes/models. Any Indian citizen, including a farmer,
an artisan, a housewife, a student, an engineer or a
scientist with an original idea/know-how/invention can
apply for support under this programme. A maximum
support of Rs. 10 lakhs is provided per project. One
hundred and fifty one (151) inventions of new innovators
have been funded so far with a financial outlay of Rs. 300
crores.

A National Innovation Foundation (NIF) was set up in
2000 for scouting grass-root innovations and compiling
them in different forms. Some of the innovators were
heiped to upscale their inventions. Small Industry Business
Research Initiatives (SIBRI), a scheme recently launched

by the Government heips small industries in the area of
biotechnology with loan/grant-in-aid for converting their
inventions into marketable technology.

Bhopat Pattnam Power Project

3389.SHRI HANSRAJ G. AHIR : Will the Minister of
POWER be pleased to state :

(a) the date on which the work on the proposed
Bhopal Pattnam Power Project in collaboration o
Maharashtra and Chhattisgarh on Indrawati River in
Gadchiroli district is likely to commence;

(b) whether the modalities of distribution of power
produced from the said project have been finalized;
and

(c) if so, the details thereof?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) As per the available information, the Detailed
Project Report (DPR) of Bhopalapatnam Hydroelectric
Project (1,000 MW) was received in the Central Electricity
Authority (CEA) in May, 1882. The DPR was examined in
CEA/Central Water Commission (CWC) and their com-
ments were sent to Madhya Pradesh Electricity Board
(MPEB). The DPR was retumed to MPEB in March, 1985
due to non-submission of replies to various observations
of CEA/CWC. The project was reportedly rejected in
October, 1889 by the Ministry of Environment and Forests
as the execution of the proposed project invoived
submergence of about 80,000 hectare of forest land
including Indravati National Park and displacement of a
large number of tribal families.

No further proposal has been received from the
concemed State Govermnment.
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(b) and (c) Do not arise.
[English]

Employment Opportunity for Unskilled
Migrants from Rural Areas

3390.SHRI G.M. SIDDESWARA : Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(a) whether the uneducated and unskilled migrants
from rural areas face difficulties in getting employment
opportunity in the cities. and towns;

(b) if so, the steps taken by Government to provide
them guidance to save them from exploitation and misery;

(c) whether the Government proposes to set up
separate cells for registering such entrants in the cities/
towns and organise meetings/informative sessions to
inform them of the available opportunities and their rights;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) to (d) Acknowledging the fact of lack of
employment opportunities for the unskilled urban poor,
who may or may not have migrated from the rural areas,
the Swarna Jayanti Shahari Rozgar Yojana (SJSRY), the
employment oriented urban poverty alleviation programme
of the Central Government, stresses upon the skill training/
upgradation of the urban poor to make them better
equipped for self-employment or wage employment.

The community empowerment is the focal theme of the
scheme of Swama Jayanti Shahari Rozgar Yojana. Under
this, community development societies take the initiative
to generate awareness among the urban poor about the
programmes of the Government, available opportunities for
the urban poor and their rights.

Expansion under AlRs

3391.SHRI SUBODH MOHITE : Will the Minister of
FINANCE be pleased to state :
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(a) whether the Govemment is considering to
expand the present list of transaction under Annual
Information Returns (AIRs) of income-Tax;

(b) if so, the reasons therefor,
{c) the transactions likely to be added in the fist;

(d) whether the Finance Ministry proposes to
restructure the Central Information Branch to make it more
efficient in collection of information about tax evasion; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) With
a view to expand and deepen the tax base, the Finance
Minister, in his Budget Speech, 2006, made an announce-
ment for prescribing a few more transactions to be reponad'
in AlRs. ‘However, no decision has yet been taken as to
which new transactions are to be prescribed for reporting
in AlRs.

(d) and (e) The Government has formulated new roles
and functions of this branch in order to align its functions
with implementation of the AIR Scheme, using PAN as the
key identifier.

[Translation]

Energy from Jatropha

3392.SHRI BALESHWAR YADAV : Will the Minister of
NEW AND RENEWABLE ENERGY be pleased to state :

(a) whether electricity is being generated from-
Jatropha;

(b) if so, whether the Govemment is providing
financial assistance to State Govemments for generating
electricity from Jatropha in the country;

(c) the details of financial assistance given for this
purpose during the last three years, State-wise and year-
wise; and

(d) the States in which programmes of setting up
plants to generate electricity from Jatropha have been
implemented in the country with this financial help?
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THE MINISTER OF STATE OF THE MINISTRY OF NEW
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR,) :
(a) and (b) Electricity can be generated from oil produced
from seeds of Jatropha as well as other edible and non-
edible oils. A Pilot Demonstration project has been taken
up by the Ministry of New and Renewable Energy to study
the feasibility of producing electricity from Jatropha and
other non-edible oils such as mahuwa, pongamia and
kusum in the four States of U.P, Karnataka, Jharkhand and
Madhya Pradesh.

(c) and (d) Under the Pilot Demonstration Project, total
financial assistance of Rs. 15.74 lakh, Rs. 13.91 lakh and
Rs. 16.60 lakh have been provided respectively to Uttar
Pradesh, Madhya Pradesh and Kamataka during 2003-04
and 2005-06, and financial assistance of Rs. 7.79 lakh has
been provided for Jharkhand in 2003-04.

Construction of Night Sheiter in Patna

3393.SHRI RAM KRIPAL YADAY : Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(a) whether the Govemment has received any
proposal to construct night shelter in Patna;

(b) if so, the details thereof; and

(c) the time by which the proposed shelter is likely
to be constructed alongwith the cost likely to be incurred
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) to (c) There is no Centrally Sponsored Scheme
of Night Shelter in this Ministry.

[English]
Power Transmission Projects

3394. SHRIMAT! RUPATAI D. PATIL : Will the Minister
of POWER he pleased to state :

(a) whether several power transmission projects are
being implemented under the joint ventures between
Power Grid Corporation of India Ltd. (PGCIL) and private
sector,
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(b) if so, the details thereof;

(c) whether there is any agency to monitor the
implementation of these projects; and

(d) if so, the details thereof?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) and (b) Power Grid Corporation of india Lid.
(PGCIL) has implemented specific transmission lines of
Transmission System associated with Tala HEP, East-North
Interconnector and Northern Region Transmission System'
in Joint Venture with M/s. TATA POWER by forming a Joint
Venture Company (Powerfinks Transmission Ltd.). The
project was completed in August, 2006 at an estimated
cost of Rs. 1612 Crores. The transmission system consisted
of 2340 Ckt. Kms. of 400 KV lines from Siliguri (West
Bengal) to Mandola (Uttar Pradesh.). PGCIL and M/s. Tata
Power contributed 49% equity and 51% equity respectively
in this project.

PGCIL has selected M/s. Reliance Energy Ltd. as the
Joint Venture Partner for execution of specific transmission
lines associated with Parbati-l and Koldam HEP and has
finalized agreements required for fomﬂm of joint venture.

PGCIL has signed Memorandums of Understanding
(MoUs) with promoters of the following power projects to
set up Joint Ventures for implementing dedicated transmis-
sion systems for evacuation of power from the under
mentioned generation projects:-

(i) 1100 MW generating project developed by
Ms Torrent Power Generation Company Ltd.
(TPGL) near Surat in Gujarat. The JV agreement
between PGCIL and M/s. Torrent Power AEC Ltd.
has been signed.

(i) 1000 MW Karcham-Wangtoo Hydro Power
Project being developed by M/s. Jaypee Karcham
Hydro Cormporation Ltd. in Himachal Pradesh.

(i) 1200 MW Teesta-lil generating project being
developed by M/s Teesta Urja Limited.

(iv) 1500 MW gas based Generation project being
developed by M/s. Essar Power Limited at Hazira
near Surat in Gujarat.
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(c) and (d) The implementation of these projects is
monitored by PGCIL. The implementation of all projects of
PGCIL are also monitored by the Central Electricity
Authority and the Ministry of Power.

Thlrd Permanent Base in Antarctica

3395.SHR! KULDEEP BISHNOI : Will the Minister of
EARTH SCIENCES be pleased to state :

(a) the present status of setting up Third Permanent
Base in Antarctica;

(b) whether certain global groups have urged India
to share Australia's existing Mawson station;

(c) it so, the reasons thereof, and

(d) the decisions taken by the Govemment in the
matter?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) A Comprehensive Environment Evaluation
(GEE) report for the Third Research Station at Larsemann
Hills Area (latitude 69° South and longitude 76° East), is
being prepared based on surveys conducted in last three
years at the selected site. This is being done as per the
guidelines for Environmental Impact Assessment (EIA)
under the Protocol on Environmental Protection or the
Madrid Protocol to the Antarctic Treaty. The report will then
be submitted to the Committee on Environmental Protocol
(CEP), constituted under the Protocol. The Committee after
evaluating the CEE, will put it to an Antarctic Treaty
Consultative Meeting (ATCM) for approval. The setting up
of new research station can be taken up only after the
approval of the Antarctic Treaty Consultative Meeting.
However regular scientific .experiments are continued at
the site of the new station during Antarctic summer by
sending annual expeditions.

(b) No, Sir.
(c) and (d) Does not arise
Inland Container Depot

3396.SHRIMAT! JAYABEN B. THAKKAR :
SHRI JASHUBHAI DHANABHAI BARAD :

Will the Minister of FINANCE be pleased to state :
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(a) whether Inland Container Depot (ICD) at
Anldeshwar has started functioning;

(b) if so, the details thereof;, and
{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
Inland Container Depot (ICD) at Ankleshwar is functianing
with effect from 07.08.2006.

(c) Not applicable, in view of above.
[Translation]
Appointment of Notary Public

3397.SHRI JAI PRAKASH [MOHANLAL GANJ] : Will
the Minister of LAW AND JUSTICE be pleased to state :

(a) the number of candidates applied and appointed
Notary Public in various States during the last one year
and the current financial year, state-wise;

(b) the number of applicafions lying pending, state-. -
wise;

(c) the reasons for pendency; and

(d) the time by which the pending applications are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF LAW
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) and (b) A
State-wise statement showing the number of candidates
applied and appointed Notary Public out of these
applications and the no. of applications lying pending
during the last one year and the current financial year by
the Central Government, is enclosed.

(c) In regard to point (c) it is stated as follows:-

(i) The procedure to be followed for appointing as
Notary Public is laid down under the Notaries
Act, 1952 and the Notaries Rules, 1956. Under
Section 3 of the said Act, the Central Govern-
ment as well as the State Governments are
empowered to appoint Notaries. The Central
Government has power to appoint Notaries for
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the whole or any part of india, whereas a State
Govemment is empowered to appoint Notaries
for whole or any part of the State concemed.
Under Rule 3 of the Notaries Rules, a person
from amongst legal practitioners may apply for
appointment as a notary, if he had been
practicing at least for 10 years. In case the
applicant for notary-ship is a person belonging
either to the Scheduled Castes, Scheduled
Tribes and Other Backward Classes or a woman,
then the condition for eligibility for appointment
as a notary is 7 years of legal practice. A person
is also eligible for appointment as a notary if he
has been a member of indian Legal Service
under the Central Govemment or if he has been
for ten years, a member of Judicial Service, or
held an office under the Central Govemment or
a State Govemment requiring special knowi-
edge of law after enrolment as an Advocate or
held an office in the Department of Judge
Advocate General or in the legal department of
the Armed Forces.

The eligible persons may apply for appointment
as notary on a prescribed form i.e. Memonal,
which has to be countersigned by a Magistrate,
a Nationalized Bank Manager, a Merchant and

two prominent local residents. The Competent
Authority, designated by the Central Govem-
ment, thereafter examines the Memorial and
calls for comments/objections from the State Bar
Council where the memorialist is enrolled as an
advocate. The applicant is also requested to
submit an affidavit deposing that he is neither
a notary already appointed by any State
Govemment nor his application for appointment
as Notary is pending with the concemed State
Govemment and also state the number of courts
and the number of notaries in the desired area
of practice. After considering the objections and
the various facts the Competent Authority
submits a report to the Central Govemment
under Rule 7. On receipt of the report of the
Competent Authority, the Central Govemnment
after considering the same takes an appropriate
decision.

(d) in regard to poimt (d) it is submitted that the
procedure followed for appointment as Notary has already
been mentioned above. No time limit has been prescribed
for appointment of Notary in the Notaries Act 1952 and
Notaries Rules 1956. Since, the above said formalities

have to be completed before appointing Notary public, i
may take time.

Statement

The number of Candidates applied and appointed Notary Public by me Central Government during the

last one year and the current financial year and the number of appliations lying pending

Sl. Name of the State/

Number of candidates applied for Notary No. of Notaries No. of appfications

No. UT. public during the last one year and the appointed out of pending during the
cumrent financial year " these applications period
2005 2006
1 2 3 4 5 6
1. Andhra Pradesh 57 53 47 63
2. Assam - 01 01 0
3. Bihar - 05 03 02
4. Gujarat 218 158 118 258
5. Kerala 77 28 56 ) 39
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1 2 3 2 . S
6. Madhya Pradesh 17 14 11 20
7. Tamil Nadu- 76 53 70 59
8. Maharashtra 345 220 251 314
9. Kamataka 102 83 61 123
10. Orissa 03 03 02 04
11. Punjab 143 60 167 46
12. Rajasthan 126 81 71 136
13. Uttar Pradesh 317 125 263 179
14. West Bengal 34 13 1 36
15. Jammu and Kashmir - - - -
16. Nagaland - - - -
17. Haryana 127 72 178 21
18. Himachal Pradesh 02 01 02 01
19. Manipur - - - -
20. Tripura 01 02 01 02
21. Meghalaya - - - -
22. Sikkim - - - -
23. Mizoram - - - -
24. Anmachal Pradesh - - - -
25. Goa 07 03 02 08
26. Uttaranchal 01 02 03 0
27. Chhattisgarh - 03 03 o
28. Jharkhand - 16 - 16
29. Delhi 47 27 47 27
30. Andaman and Nicobar Islands - - - -
31. Lakshadweep - - - -
32. Dadra and Nagar Haveli - - - -
33. Daman and Diu - - - -
34. Pondicherry - 01 01 o
35. Chandigarh 02 02 - 04
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NABARD Assistance for Rural
Electrification

3398.PROF. RASA SINGH RAWAT : Will the Minister
of FINANCE be pleased to state :

(a) The financial assistance provided by the Na-
tional Bank for Agriculture and Rural Development to
Rajasthan under Rural Infrastructure Development Fund
(RIDF) and Rural Electrification during the Tenth Five Year
Plan: and

(b) the funds utilised for the purpose so far?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
During the period from 1st April 2002 to 1st December
2006 covered under Xth Five Year Plan period, NABARD
has sanctioned projects involving a total loan of Rs.
2,016.53 crore out of RIDF for various purposes to the
State Government of Rajasthan. However, no amount was

sanctioned for Rural Electrification out of RIDF during this -

period.

The funds disbursed so far for various purposes is
Rs. 915.53 crores.

[English] .
Compiletion Certificate by Property Developers

3399.SHRI S.K. KHARVENTHAN : Will the Minister of
FINANCE be pleased to state :

(a) whether there is a provision for submitting

completion certificate to the bank by property developers
for the loan financed by them;

(b) if so, whether many of the property developers
in the country are unable to produce certificates to the
banks within the stipulated time;

(c) if so, the details thereof;

(d) whethermebanlcshaveiniﬁatedanyacﬁq\h
the matter;

(e) if so, the details thereof, and

( if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRi S.S. PALANIMANICKAM) : (a) Reserve
Bank of India(RBI) has issued instructions on 17th
November, 2006 advising the banks to strictly comply with
the directions of the Monitoring Committee constituted by
the Honble High Court of Delhi regarding Unauthorized
Construction, Misuse of Properties and Encroachment on
Public Land. As per the instructions, it is the responsibility
of the borrower availing loan for building construction to
obtain completion certificate within 3 months of completion
of construction, failing which the banks shall have the
power and the authority to recall the entire loan with
interest, costs and other usual bank charges. An Architect
appointed by the bank must also certify at various stages
of construction of buildings that the construction of the
building is stricly as per sanctioned plan and shall also
certify at a particular point of time that the completion
certificate of the building issued by the competent authority
has been obtained.

{b) to () Some banks have indicated that the
repayment schedule is fixed on the basis of cash flow
projections which is monitored periodically. The funds are
released stage to stage after obtaining the certificate from
Chartered Engineer and Chartered Account regarding
amount spent/invested in the project. in cases of deiay in
completion of the project Bank considers reschedulement
of drawals and repayment. Sometimes bank finance is
adjusted from advance payment/sale proceeds received by
the property developers from the uitimate buyers of the
properties even before the project is fully completed/
occupied. Therefore, completion certificate may not always
be followed up/stipulated.

[Translation]
MNCs in India

3400.SHRI AVINASH RAI KHANNA : Will the Minister
of FINANCE be pleased to state :

(a) the year-wise details of foreign companies which
have set up commercial establishments in India during the
last three years;

(b) the States where these companies have set up
commercial establishments;
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(c) the details of inflow of Foreign Direct investment
through said companies during the last three years, year-
wise .and company-wise; and

(d) the details of MNCs evincing interest in setting
up their enterprises in India?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE ( SHRI S.S. PALANIMANICKAM,) : (a) to (d) Year-
wise details of state-wise Foreign Direct Investment (FDI)
inflows from April 2003 to September 2006 are given in
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Statement-| enclosed. This includes the investment made
on automatic route as well as those made after the
approval by Foreign Investment Promotion Board (FiPB).
Details of state-wise approvals of FDI inflows are also
separately given in Statement-ll. Details of companies
investing in India are published in the 'SIA Newsletter
brought out monthly by Department of Industrial Policy and
Promotion (DIPP). It is widely circulated including Parlia-
ment Library. The data is also available at the website
http://siadipp.nic.in/publication/pub_mn.stp.

Statement-|

Year-wise FDI Inflows Received from January 2003 to September 2006

{Amount Rs. in Crore)

Sl. Regional Office States Covered 2004 2005 2006 Total
No. of RBI Jan-Dec Jan-Dec Jan-Dec Jan-Sep
1 2 ‘ 3 5 6 7 8
1. Hyderabad Andhra Pradesh 275.99 858.09 723.28 1,675.47 3,5632.53
2. Guwahati Assam, Arunachal Pradesh, 15.45 20.00 0.00 0.00 35.45
Manipur, Meghalaya,
Mizoram, Nagaland,
Tirpura
3. Patna Bihar, Jharkhand 1.13 0.00 0.00 0.60 1.73
4. Ahmedabad Guijarat 1,042.63 688.46 635.21 1,270.00 3,636.30
5. Bangalore Karnataka 999.07 1,064.25 1,606.98 1,353.58 5,023.88
6. Kochi Kerala, Lakshadweep 44.69 49.55 26.25 40.77 161.26
7. Bhopal Madhya Pradesh, Chhattisgarh 25.71 61.64 53.82 72.54 213.71
8. ,Mu;nbai Maharashtra, Dadra and 1,022.81 3,246.50 2,272.90 6,566.68 13,108.89
Nagar Haveli, Daman and
Diu
9. Bhubaneshwar Orissa 0.00 0.00 261.66 103.59 365.26
10. Jaipur Rajasthan 2.14 427 2.66 226.40 235.47
11. Chennai Tamil Nadu, Pondicherry 805.46 366.10 1,096.49 2,210.05 4,478.09
12. Kanpur Ultar Pradesh, Uttaranchal 0.00 0.00 0.03 15.24 15.27
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1 2 3 4 5 (] 7 8
13. Kolkata West Bengal, Sikkim, 146.79 459.56 405.42 258.79 1,270.56
’ Andaman and Nicobar
Islands
14. Chandigarh Chandigarh, Punjab, 18.12 71.89 377.79 40.26 508.06
Haryana, Himachal Pradesh
15. New Delhi Dethi, Part of UP and 2,104.72 3,303.61 4,297.61 5,293.07 14,999.00
Haryana
16. Panaji Goa 131.22 79.85 81.40 347.57 640.04
17. State Not 2,928.37 4,507.60 7.429.22 8,899.74 23,764.93
Indicated
Grand Total 9,564.00 14,781.37 19,276.72 28,374.35 71,990.44

Note: (i) Indudes 'equity capital components' only.
(ii) The Region-wise FDi inflows an classified as par RBi's — Region-wise inflows, furnished by RBI, Mumbai.

(ili) *Represents inflows through acquisition of existing shares. For this, region-wise information is not provided by
Reserve Bank of India.

Statement-il

Year-wise break-up for Foreign Direct Investment (FDI) approved by Government during
April 2003 to September 2006

(Amount in Crore)

Si State 2003-04 2004-05 2005-06 2006-07 Total
No. Apr-Mar Apr-Mar Apr-Mar Apr-Sep g i
FIN FDI FIN FDI FIN FDI FIN FDI FIN FOI

in Rs  in Rs in Rs in Rs in Rs
1 2 3 4 5 6 7 8 9 10 1 12
1. Andhra Pradesh 107 52666 78 689.10 25 371.82 6 18187 216 1,769.46
2. Assam 0 0.00 1 0.40 1 0.51 0 0.00 2 0.91
3. Bihar 1 0.00 0 0.00 0 0.00 0 0.00 1 0.00
4. Gujarat 52 14804 35 1,711.81 9  153.05 2 3.30 98 2,016.20
5. Haryana 26 24829 16 3407 12 57.54 3 5.49 57  345.40
6. Himachal Pradesh 1 0.10 2 52.63 1 9.00 0 0.00 4 61.73

7. Kamataka 257 44941 191 109944 39 91702 9 357169 496 6,037.57
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Online Trading by PSBs

3401.SHRI KISHANBHAI V. PATEL : Will the Minister
of FINANCE be pleased to state :

(a) whether Public Sector Banks propose to start
online trading in collaboration with some online trading
firms; and

1 2 3 4 5 7 8 9 10 11 12
8. Kerala 31 212 1" 230.43‘ 6 76.77 1 009 49 32851
9. Madhya Pradesh 7 0.44 1 0.05 2 6.00 0 000 10 6.49
10. Maharashtra 361 1,527.3¢ 302 1,579.60 111 396185 19 25267 793 7,321.46
1. Manipur 1 0.00 0 0.00 0 0.00 ) 0.00 1 0.00
12. Orissa 2 0.10 2 6.14 1 0.35 1 19250 6  199.09
13. Punjab 9 46550 10  690.49 3, 19.11 0 000 22 1,175.10
14. Rajasthan 15 28.03 4 4.14 2 0.20 1 000 22 32.38
15. Tamil Nadu 223 815.18 109 34817 39  261.63 5 173.00 376 1,597.98
16. Tripura 2 2.41 ] 0.00 0 0.00 0 0.00 2 2.41
17. Uttar Pradesh 25 10232 15 18.44 9 82.48 0 0.00 49  203.24
18. West Bengal 36 30345 29 278.23 9 113.66 1 000 75 69534
19. Chhattisgarh o 0.00 3 20016 0 0.00 0 0.00 3 200.16
20. Jharkhand 1 0.20 1 2.00 0 0.00 (] 0.00 2 2.20
21. Uttaranchal 1 0.00 (] 0.00 3 28.63 0 0.00 4 28.63
22. Chandigarh 10 5.75 9 12799 (] 0.00 ] 000 19 13374
23. Delhi 328 1,163.36 213 106352 71 74099 13 234575 625 5313.62
24. Goa 39 19.13 39 9.07 3 39.41 (} 000 81 67.61
25. Pondicherry 8 42.81 2 0.12 0 0.00 0 000 10 42.73
26. Daman and Diu 3 0.24 2 5.43 0 0.00 0 0.00 5 5.67
27. State Not Indicated 82 35373 84 57627 79 1,75098 15 627.73 260 3,308.71

Grand Total 1628 622352 1159 B8.727.71 425 8591.00 76 7,354.09 3288 30,896.32
[English] (b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yes,
Sir. Four Public Sector Banks (PSBs) i.e. State Bank of
India, Punjab National Bank, Bank of india and Union Bank
of India have started on-line trading of shares for their
customers. Some other PSBs are also in various stages
of starting on-ine trading.
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[Translation]
Loan to Fake Companies

3402.SHRI CHANDRADEV PRASAD RAJBHAR : Will
the Minister of FINANCE be pleased to state :

(a) whether several renowned companies take
loans from banks under fake names and do not repay the
loans-in-time;

(b) if so, the number of cases came to the notice of
the Government during the last one year and the current
year,

(c) the action taken against such companies; and

(d) the steps being taken by the Govemment to
check it?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) No
such specific instance has been brought to the notice of
mémnminﬂ\elastoneyear.Howaver.asand
when any such instance is reported, the same is referred
to the concemed bank and/or Reserve Bank of India (RBI)
for taking appropriate action. Govemment/RBI have
prescribed Know Your Customer (KYC) norms and taken
several measures to prevent the occurrence of frauds in
Banks. Banks have been advised from time to time to
strengthen the vigilance set up and introduce preventive
and prohibitive measures. The Fraud Monitoring Cell of RBI
receives reports on all frauds involving Rs. 1 lac and above
detected at Commercial Banks and Financial Institutions.
The names of borrowers in frauds of Rs. 5§ lac and above
are circulated among all banks advising them to carry out
in depth inquiries before granting any credit facilities to
them. Modus operand! of frauds are also circulated
amongst banks to alert them against perpetration of such
frauds. in all the cases of frauds, banks are advised to file
complaints with Police/CBI, make efforts to recover the
amount involved, examine staff accountability, review
systems and procedures in order to prevent recurrence of
similar frauds and get all cases of frauds of Rs. One crore
and above reviewed by the Special Committee of the
Board. RBI has been advising Banks/Fls from time to time
about the common fraud prone areas and the measures
to be taken by them to prevent/reduce the incidence of
frauds.
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[English]
Solar Energy Research Centre

3403.SHRIMAT! PRATIBHA SINGH : Will the Minister
of NEW AND RENEWABLE ENERGY be pleased to’
state :

(a) whether the Govemment has received any

proposal from the State Governments regarding establish-
ment of Solar Energy Research Centres;

(b) if so, the details thereof, and
(c) the action taken by the Govemment thereon?

THE MINISTER OF STATE OF THE MINISTRY OF NEW
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR) :
(a) and (b) A proposal for establishment of a Solar Energy
Research Centre for cold regions of country at Shimia was
received from the Govermnment ol Himachal Pradesh.

(c) The proposal was examined. The State Govern-
ment has been suggested to consider setting up the Centre
with its own funds.

[Translation])
Scam in Power Department of U.P.

3404. SHRI BHANU PRATAP SINGH VERMA : Will the
Minister of POWER be pleased to state :

(a) whether any complaint regarding irregularities
and scam in the Department of Power, Uttar Pradesh has
been received by the Union Govemment recently;

(b) if so, the details thereof; and

(c) the action taken/proposed to be taken by the
Union Government thereon?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) to (c) The information is being collected and
will be laid on the Table of the House.

[English]
Use of Bulidings for Commercial Uses

3405.SHRI PRABHUNATH SINGH : Will the
Minister of URBAN DEVELOPMENT be pleased to refer
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to the reply given to USQ No. 4462 dated 19.5.2006
regarding use of building for commercial purposes and
state :

(a) whether the information has since been col-
locted and if so, the details thereof:

(b) the action taken by NDMC to demolish
unauthorised constructions; and

(c) the details of unauthorised constructions
demolished during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF

AGRAHAYANA 24, 1928 (SAKA)

to Questions 134

URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) Yes,
Sir. New Delhi Municipal Council (NDMC) has reported that
large scale commercialization of residential area was not
detected within its jurisdiction. In cases where misuse had
been detected, action has been taken under the provisions
of the NDMC Act, 1994, as indicated in the Statement-
enclosed.

(b) and (c) NDMC has reported that action to demolish
unauthorised construction is taken under relevant law and
unauthorised constructions in 21 premises were demolk
ished during the last 2 years. A list of the premises
demolished is at Statement-ll enclosed.

Statement-|
Action taken 2003 2004 2005
(i) Notice under section 252 of NDMC Act, and prosecution 11 10 06
case filed in Court.
(ii) Nafice under section 252 of NDMC Act, and prosecution 06 06 Nil
case decided by Court.
(il) Notice under section 252 of NDMC Act and decided by the 06 14 04
department after removal of misuse.
Total 23 30 10

Statement-il
1. Flat No. 1303, Naurang House, K.G. Marg.
Qr. No. 7, Scindia House, Connaught Place.

Flat No. 205-206, Naurang House, K.G. Marg.

> @ D

Backside of C-11 Connaught Place.

5. 21-A Shankar Market, Connaught Place.

6. M-H6, Connaught Place.

7. Flat No. 603 Surya Kiran Building, K.G. Marg.
é. N-52 A(N-87) Connaught Place.

9. L-7 B Connaught Place.

10. Basement of E-13-29 Harsha Bhawan, Connaught
Place.

1. Gr. Floor, 5, Babar Road.

12. Flat No. 709 Inder Parkash Building, Bara Khamba
Road.

13. LB-17 Inder Parkash Building, Bara Khamba Road.
14. LB-16 Inder Parkash Building, Bara Khamba Road.
15. LB-14 Inder Parkash Building, Bara Khamba Road.

16. LB-19 Inder Parkash Building, Bara Khamba
Road.

- 17. Upper Basement, Inder Parkash Building, Bara

Khatnba Road.

18. Lower Basement, Inder Parkash Building, Bara
Khamba Road.

19. Flat No. 418, Antriksh Bhawan, K.G. Marg.
20. Flat No. 15, Khan Market.

21. Flat No. 17, Khan Market.
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Tax on Agricultural Income

3406.SHRI SUKHDEV SINGH DHINDSA : Will the
Minister of FINANCE be pleased to state :

(a) whether the Union Government has received
any representations with regard to the plight of farmers in
Sangrur district of Punjab due to levy of tax on their
agricultural land;

(b) if so, complete details thereof, and

{c) the manner in which the Government proposes
to mitigate the problems faced by the Punjab farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No
representation has been received regarding levy of Central
Income-tax on agricutural land of farmers in Sangrur
district of Punjab. in fact, agricutural income is exempt from
Central income-tax. Even the capital gain arising from the
wammm«wmm
wban limits is exempt from Central Income-tax. Further,
capital gain arising from the compulsory acquisition of
agricultural land situated within specified urban fimits is
aiso exempt from Central Income-tax.

(b) and (c) Do not arise in view of reply to Part (a).
Processing PAN Card

3407.MS. INGRID MCLEOD : Will the Minister of
FINANCE be pleased to state :

{a) whether any complaimt has been received in
regard to outsourcing of PAN Card services to UTSL and
NSDL;

(b) if so, the details thereof;

(c) whether PAN Cards are safely reaching to
applicants; and

(d) ¥ not, the steps taken thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE: (SHRI S.S. PALANIMANICKAM,) : (a) Yes, Sir.

(b) These relate to non-receipt of PAN cards.

(c) and (d) Yes, Sir. In most of the cases PAN cards
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are safely reaching the applicants. However, in some
cases, PAN cards are retumed undelivered from the
addresses given in the application. In such cases, PAN
cards are re-dispatched as and when the applicant informs
about the non-receipt of the card.

LIC Scheme for Diabetic Patients

3408.DR. M. JAGANNATH :
SHRI A. SAIPRATHAP :

Will the Minister of FINANCE be pleased to state :

(a) whether some private companies operating in
life insurance sector have launched insurance schemes for .
diabetics;

(b) it so, whether the Life Insurance Corporation of
India proposes to start similar schemes;

(c) if so, the details thereof. and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The
Insurance Regulatory and Development Authority (IRDA)
has reported that it has cleared two products by name
‘Diabetic Care' (Critical iliness) and 'Diabetic Care Pius’
(Critical iliness) submitted by ICIClI Prudential Life
Insurance Company Ltd.

(b) IRDA has not received any such proposal from
the Life Insurance Corporation of India (LIC) or any other
life insurance company for providing cover for diabetics.

(c) Does not arise.

(d) The Life insurance Corporation of india(LIC) has
reported that it might consider introducing such products
in future.

Loans by Housing Finance Companies

3409.SHRI RAMDAS ATHAWALE : Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(a) the amount of housing loans provided sepa-
rately to the economically weaker section of the society
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especially in tribal areas during each of the last three years
by HUDCO;

(b) the number of people benefited therefrom, State-
wise;

(c) the amount of housing loan sanctioned to
scheduled tribes and weaker sections of the country during
the Ninth and Tenth Five Year Plans;

(d) whether the Government has received loans
from World Bank and Asian Deve!oprnent_ Bank (ADB) for
housing during the last three years;

AGRAHAYANA 24, 1828 (SAKA)
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(e) - if so, the details thereof; and

()  the amount of loan provided to people belonging
to economically weaker sections during the said period,
State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) and (b) The total amount of project loans
sanctioned by Housing and Urban Development Corpo-
ration (HUDCO) for Economically Weaker Sections of
beneficiaries including tribal areas during the last 3 years
is as given below :-

(Rs. in Crores)

2003-2004

2004-2005

2005-2006

EWS-Rural EWS-Urban EWS-Rural

EWS-Urban EWS-Rural EWS-Urban

5§90.91 203.08 2002.50

270.54 48.00 171.18

The number of EWS category of people benefited during last 3 years from the above sanctioned
loans are as indicated below :

NUMBER OF DWELLING UNITS

Yr. 2003-2004 Yr. 2004-2005 Yr. 2005-2006
EWS-Rural EWS-Urban EWS-Rural EWS-Urban EWS-Rural EWS-Urban
487313 181988 864857 225230 7600 175046

State-wise details are enclosed at Annexure-l.
(c) The extent of loan sanctioned to Economically

Weaker Sections during the 9th and 10th Five Year Plan

is as indicated below:-

IXTH 5-YR. PLAN (Rs. in Crores)
1997-98 1998-99 1999-2000 2000-2001 2001-2002 Total
351.26 1953.99 2136.81 1585.28 1013.86 7041.20
IXTH 5-YR. PLAN (As on 31.10.2006)
2002-2003 2003-2004 2004-2005 2005-2006 2006-2007 Total
775.67 797.76 2273.04 219.18 151.07 4216.72

Details are at Statement-ll enclosed.

(d) and (e) ‘Housing and Urban Development
Cormporation (HUDCO) has not received any ioan from

World Bank and ADB during last 3 years.

() State-wise cumulative status of dwelling units
sanctioned by HUDCO for EWS category upto 31.10.2006
is at Statement-lli enclosed.
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Statement-il

1 T2 3
Yearwise loan/dwelling units sanctioned for 9th Plan 7. Goa 5369
and 10th Plan as on 31/10/2006
8. Gujarat 417541
Year Loan Amount Dwelling 9. Hi al P
Sanctioned Units - ™ 66003
(Rs. in crore) 10. Haryana -46910
EWS EWS
11. Jharkhand 264094
1997-1998 35_1'26 306802 12. Jammu and Kashmir 20043
1998-1999 1953.99 1704586 13. Kerala 1057346
1999-2000 2136.81 1398343 14. Kamataka 1659097
2000-2001 1585.28 2709115 15. Meghalaya 9239
2001-2002 1013.86 621250 16. Maharashtra 288326
Total 7041.2 6740096 17. Manipur 4214
2002-2003 775.67 631768 18. Macdhya Pradesh 67944
2003-2004 797.76 724416 19. Mizoram 6493
2004-2005 2273.04 1090087 20. Nagaland 4621
2005-2006 219.18 182646 21. Orissa 221824
2006-2007 (As on 151.07 830.24 22. Punjab 85221
31st Oct., 2006)
23. Rajasthan 141056
Statement-i]
24. Sikkim 6650
Statewise Dwelfing Units Sanctioned 25. Tamil Nadu 1147952
as on 31/10/2006
26. Tripura 6288
Sl. State EWS :
No 27. Uttaranchal 51088
1 2 3 28, Uttar Pradesh 497478
. a P 2379801 29. West Bengal 3079678
2 chal P 1600 30. Andaman and Nicobar Islands 28
a 37987 31. Chandigarh 6955
< Bihar 70421 32. Dadra and Nagar Haveli 45
5. Chhatt 27824 33, Pondicherry . . 2740 |

6. Delhi 7045 Total 7 11690721
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IT Exemption for Software Companies

3410.SHRIMATI NIVEDITA MANE :
SHRI EKNATH MAHADEO GAIKWAD :
SHRI KIRTI VARDHAN SINGH :

Will the Minister of FINANCE be pleased to state :

(a) whether software companies registered with
Software Technology Parks have been granted IT
exemption;

(b) if so, the details thereof;

{c) whether the Government proposes to extend the
same facility to other sectors too; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE: (SHRI S.S. PALANIMANICKAM,) : (a) and (b) Yes,
Sir. Section 10A of the income-tax Act provides for 100%
deduction for 10 years, of the export profits of undertakings
engaged in manufacture or production of articles or things
or computer software, and which are, inter-alia, set up in
a Software Technology Park. The deduction is available up
to assessment year 2009-10.

(c) No, Sir.
(d) Does not arise.
[Translation) Coe

Agreement with US on Coal-fired
Emission-Frees Power Project

3411.SHRI RASHEED MASOOD : Will the Minister of
POWER be pleased to state :

(a) whether the Govemment proposes to participate
in Coal-fired emission-free power project (Future Gen) of
America;

(b) if so, whether any agreement has been signed
in this regard; and

(c) - if so, the salient features thereof?

THE MINISTER OF POWER (SHRI SUSHILKUMAR

SHINDE) : (a) to (c) India has, on 3rd of April 2006, signed
a Framework Protocol with USA on cooperation on the

AGRAHAYANA 24, 1928 (SAKA)
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FutureGen Project initiated by USA as a public-private
partnership. This is a US$950 million project. India's
contribution will be US$10 Million payable over a period
of five years. The FutureGen Plant is planned to operate
as a 275 MW facility that would produce both electricity
and hydrogen deploying advance coal gasification tech-
nology integrated with combined cycle electricity genera-
tion and capture and sequestration of carbon dioxide. The
project aims to design, test and development first coal-fired
emission-free power plant in a time frame of 10 (ten) years.
The Framework Protoco! has given India right of full
membership of FutureGen Government Steering Commit-
tee in consideration of the contribution of US$10 Million.
The Project is being implemented by a consortium of
electric utility generators and coal producers. The Steering
Committee has been set up to provide guidance to the
consortium relating to scope, design objectives, testing
requirements and evaluation. India has also secured
access to the Project facility and the reports and other
information relating to the Project.

[English]
Public Private Partnership

3412.SHRI SARVEY SATHYANARAYANA : Will the
Minister of URBAN DEVELOPMENT be pleased to state :

(a) whether the Govemment is encou}aging public-
private partnerships for investment in city infrastructure;
and

(b) if so, the role and responsibilities of each one
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) Yes,
Sir.

(b) The role and responsibility would depend on the
projects prepared by State Govemments.

[Translation]

Banks in insurance Sector

3413.SHRI TUFANI SAROJ :
SHRI EKNATH MAHADEO GAIKWAD :
SHRIMAT! INIVEDITA MANE :

Will the Minister of FINANCE be pleased to state :
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(a) whether certain nationalized banks propose to
join hands with leading overseas insurance companies to
enter insurance market in India and abroad;

(b) if so, the details thereof, bank-wise; and

(c) the steps taken by the Government in this regard?

DECEMBER 15, 2008
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THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to
(c) Reserve Bark of india has given approval to
following nationalised banks for setting up of Joint
Ventures in insurance business with foreign participa-
tion:-

St Name of the BanWinsurance company Name of the foreign partner Date of RBI

No. approval

1. Punjab National Bank (30%) Insurance Broking JV Principal Financial Group of USA 29.01.2005
with Vijaya Bank (19%) (26%)

2. Punjab National Bank (30%) Life Insurance JV with Principal Financial Group of USA 01.02.2008
Vijaya Bank (12%) (26%)

3. Afahabad Bank-General insurance JV (30%) with M/s. Sompo Japan (26%) 22.03.2008

Indian Overseas Bank (19%)

*Figures in brackets indicate equity participation of the Joint Venture partners.

[English]
Putting up Details of Tax Payers on Net

3414.SHRI RAYAPATI SAMBASIVA RAO :
SHRI M. APPADURA! :

Will the Minister of FINANCE be pleased to state :

(a) whether there is any proposal with the Income
Tax department to put up the details of the tax payers on
the Net; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE: (SHRI S.S. PALANIMANICKAM) : (a) No, Sir.

(b) Does not arise in view of reply to Part (a).
Misuse of Tsunami Funds

3415.SHRI MANORANJAN BHAKTA : Will the Minister
of FINANCE be pleased to state :

(a) whether the Government has recently received
any representation from United States Terrorism Experts
alleging about transferring of Tsunami funds in teror
hands;

(b) if so, the details thereof, and
(c) the reaction of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! S.S. PALANIMANICKAM) : (a) No,
Sir.

(b) and (c) Does not arise.

Pending PAN Applications
3416.SHRI REWATI RAMAN SINGH : Will the Minister
of FINANCE be pleased to state :

(a) whether a number of Permanent Account
Number (PAN) applications are pending for a long time;
(b) if so, the year-wise details of pendency;

(c) the reasons for Govemment's inaction; and

(d) the steps taken by the Union Govemment to
expedite the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM,) : (a) and (b) In

total 1,74,857 PAN applications were pending as on
30.11.2008. Their break-up are as under:
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Financial Year Number of pending applications
2003-04 29,018
2004-05 19,222
2005-06 26,519
2006-07 (till 30.11.2006) 1,00,098
Total 1,74,857

(¢} PAN is normally issued within 15 days in a case
where complete application is received. Old pendency is
because of incomplete and defective applications which
have not been rectified by the applicants.

(d) In order to rectify the deficiencies in the PAN
applications, following measures have been taken:-

(i) The PAN service providers inform applicants to
rectify the defects.

(i) The status of applications is displayed by the
service providers on their website.

(iii) A call centre has been set up about the status
of PAN applications.

[Translation]

Drinking Water Supply through Panchayati
Raj institutions

3417.SHRIMATI NEETA PATERIYA :
SHRI VIRENDRA KUMAR :

Will the Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether rural drinking water supply scheme is
being impiemented through the Panchayati Raj institutions;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU) : (a) and (b) Yes, Sir. Swajaidhara scheme was
launched in December 2002 wherein projects may be

AGRAHAYANA 24, 1928 (SAKA)
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taken up by the Village/Block level Panchayati Raj
Institutions or User Groups that come forward and agree
to adhere to the principles of implementing projacts with
a participatory, demand driven approach. The projects are
expected to ensure that the public obtain the level of
service they desire and can afford to pay part of the capital
cost and fully for the operation and maintenance. Further,
full cost recovery of operations and maintenance and
replacement costs is expected to generate a sense of
ownership and ensure the financial viability and
sustainability of the schemes.

Up to 20% of Accelerated Rural Water Supply
Programme (ARWSP) funds may be allocated for the
Swajaldhara scheme annually. At the beginning of each
financial year, funds under Swajaldhara scheme are
allotted to all States from the Centre as per the inter-State
ARWSP allocation ratio fixed for the year. The States then
make district-wise allocations and consider specific
proposals at District Water and Sanitation Committee
(DWSC)/State Water and Sanitation Mission (SWSM,) level
and approve them in conformity with Swajaldhara
Guidelines.

Swajaldhara has the following key elements:-

- Demand-driven and community participation
approach.

- Panchayats/communities to plan, implement,
operate, maintain and manage all drinking water
schemes.

- Capital cost sharing and 100% sharing of
Operation and Maintenance cost by users. The
proportion of capital cost shared should increase
proportionately with increasing service demand.
The community contribution can be in the form
of cash or kind (labour, land or material), except
for SC/ST habitations, where it may only be in
kind.

- Full ownership of drinking water assets with
Gram Panchayats.

- Full Operation and Maintenance (O and M) by
the Users/Panchayats.
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- After the completion of the scheme, the same
shall be commissioned and taken over for
operation and maintenance by the Gram
Panchayat/Village Water and Sanitation Com-
mittee/Beneficiary Group in a Gram Sabha
meeting.

Accelerated Urban Water Supply Programme

3418.SHRI KRISHNA MURAR!I MOGHE :
SHRI ASHOK ARGAL :

Wwill the Minister of URBAN DEVELOPMENT be
pleased to state :

(@) whether the Govemment proposes to change
the criteria of population of 20 thousand to 50 thousand
based on 1991 census under the Accelerated Urban Water
Supply Programme;

(b) i so, the details thereof:

(c) whether the Govemment also proposes to

implement Accelerated Urban Sewerage Programme on
the lines of Accelerated Urban Water Supply Programme;

(d) if so, the details thereof:

(e) whether the Govemment proposes to take up the
matter with the Life Insurance Corporation of India,
HUDCO and other financial institutions in order to make
adequate financial arrangements to implement Acceler-
ated Urban Sewerage Programme and Accelerated Urban
Water Supply Programme: and

(h it so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) No, Sir. Accelerated Urban Water Supply Programme
(AUWSP) has been subsumed in recently launched
scheme, namely Urban Infrastructure Development Scheme
for Small and Medium Towns (UIDSSMT) which envisages
development of infrastructure facilities including water
supply, sewerage, storm water drainage efc. in cities/towns
which are not covered under Jawaharial Nehru National
Urban Renewal Mission (JNNURM).
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(c) and (d) No, Sir. No such scheme of Accelerated
Urban Sewerage Programme has been launched.

(e) No, Sir.
(N Does not arise.
[English]
Setting up of Technology Centre

3419.SHRI CHENGARA SURENDRAN : Will the
Minigter of NEW AND RENEWABLE ENERGY be pleased
to state :

(a) whether the Union Govemment proposes to sign
any MoU with ltaly for setting up of technology centre to
tap non-conventional energy sources; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW
AND RENEWABLE ENERGY (SHR! VILAS MUTTEMWAR) :
(a) and (b) A proposal for Agreement on Indo-italian
Renewable Energy programme between the Ministry of
New and Renewable Energy and the Ministry of
Erwironment and Territory, Government of Haly has been
received in this Ministry, which aims at, among other things
faciltating project proposals in New and Renewable
Energy.

T Raids

3420.SHRI SITARAM SINGH :
SHRI ALOK KUMAR MEHTA :

Will the Minister of FINANCE be pleased to siate :

(a) whether income Tax raids have been conducted
recently in Deihi, Faridabad and Chandigarh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE -(SHRI S.S. PALANIMANICKAM,) : (a) Yes, Sir.

(b) Details of search and seizure operations
conducted by the Income Tax Department during Financial
Year 2006-07 (upto 10.12.2006) in Delhi, Chandigarh and
Faridabad are as under:-
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No. of Search Value of assets
warrants executed seized
(Rs. in lakhs)
Dethi 200 2241.73
Chandigarh 55 258.20
Faridabad 50 274.83
[Transiation)

Shortage of Cosl and Gas for Power Projects

3421.SHRI MAHAVIR BHAGORA :
SHRI RANEN BARMAN :

Wil the Minister of POWER be pleased to state :

(a) the demand and supply position of coal and gas
for power projects, State-wise;

(b) whether the concemed companies are not able
to meet the requirement of coal and gas of different power
plants;

(c) if so, whether the Govemment proposes to allow
coal and gas starved power projects to import coal and
gas as per their requirement,

(d) i so, the details thereof;, and

(e) if not, the steps taken to fulfil the coal and gas
demand of different power projects?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) and (b) Coal linkage accorded and receipt
at the coal based thermal power stations, state-wise and
mmﬁvegunquimmsatso%PLFandacmnlgas
supplied to Gas based power plants, state-wise, for the
period from April to October 2006, enclosed as Statement
| and |l respectively.

While there is significant shortage in supply of gas to
the power plants, there has been marginal shortfall in
eupp!ydcoaltoﬂ\opawarplmmmwmﬁc
sources.

(c)and(d)Thenannomtricﬁonsonpoworuﬁlmu
for import of coal and gas. In order to bridge the gap
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between demand and supply of domestic coal and to build
adequate coal stock at the power stations, the power
utilities in the country were advised to import 20 Million
Tonnes of coal during the year 2006-07. To reduce the gap
between demand and availability of indigenous gas, some
of the power utilities are procuring Regasified Liquefied
Natural Gas (RING) from domestic suppliers who are
importing LNG and supplying it to them after regasification.

(e) Following steps have been taken/are being
taken by the Government to ensure that there is adequate
supply of coal and gas to the power plants in the country
during 2008-07:

(i) Coal:

-~  The coal supply position to thermal power
station is rigorously monitored in Central
Electricity Authority and Ministry of Power
on daily basis.

- A Sub-group of the Infrastructure Con-
straints Review Commiittee headed by the
Joint Secretary in the Ministry of Coal,
consisting of the representatives from the
Ministry of Power, Central Electricity Au-
thority, Ministry of Railways and Coal india
Ltd., reviews and resolves the problems in
coal supply to thermal power stations on
weekly/fortnightly basis.

—  The Infrastructure Constrains Review Com-
mittee, headed by Secretary (Coordina-
tion) in the Cabinet Secretariat, reviews
the coal production and supply to thermal
power stations in the country every month.

- New Coal blocks are being allocated by
the Min. of Coal to power producers/
siities for tive mining to | ire-
ment of their power plants.

(i) Gas:

Ministry of Petroleum and Natural Gas has
enunciated following actions to improve the gas
availability in the power stations:-
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- Augmentation of production of natural gas 1 2 3 4
from the existing domestic gas fields/wells.

9. Maharashtra 19995 18521
- Increasing availability of gas from domes-

tic sources by awarding gas blocks for '10. Andhra Pradesh 20840 18367
Exploration and Production (E and P)
activities in various sedimentary sources
basis of the country under the New 12. Tamil Nadu 7720 7158
Exploration Licensing Policy (NELP).

11. Kamataka 5255 4016

13. Bihar 3960 2867

- Encouraging import of gas in the form of

Liquefied Natural Gas (LNG) and also

making efforts for import of gas through 15. West Bengal 21660 17472
international pipelines projects.

14. Sharkhand 4975 3413

16. Orissa 13910 12218
- In order to explore and produce new .
sources of natural gas trom coal bearing Total afl India 184341 161433
area, Govemment has formulated a Coal
Bed Methane (CBM) Policy providing Statement-il

attractive fiscal and contractual framework

State-wise Gas requirement at 90% PLF and actual
for exploration and production of CBM in

Gas - Consumption of gas based power plants

the country.
Statement-| (as on 31st October 2008)
5 ise Coal Link Vs Receipt for TPSs from Sl. Name of State Gas Requirement *Actual Gas
April-October 2006 No. (MMSCMD) Supply
(MMSCMD)
Sl. Name of TPS Linkage Indegenous 1 2 3 4
No. Thousand Receipt
Tonnes Thousand Northern Region
Tonnes 1 Delhi 2.94 2.48
1 2 3 4 .
2 -Haryana 2.06 1.49
1. Dethi 3315 2782
3 Rajasthan 2.53 2.09
2. Haryana 5270 3937 ‘
4 Uttar Pradesh 7.05 4.95
3. Punjab 5595 5162 :
Total (NR) 14.58 11.01
4. Rajasthan 7725 6701
5. Uttar Pradesh 28521 26347 Western Region
6. Gujarat 10150 9136 1 Gujarat 16.21 11.03
7. Madhya Pradesh 14730 13272 2 Maharashtra 5.24 3.42

8. Chhattisgarh 10720 . 10066 Total (WR) 21.45 14.45
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1 2 3 4
1 Andhra Pradesh 8.82 3.12
2 Pondicherry 0.16 0.18
3 Tamil Nadu 3.98 1.78

Total (SR) 12.96 5.08

North Eastern Region

1 Assam 3.00 242
2 Tripura 1.47 1.32
Total (NER) 4.47 3.74
Grand Total 53.46 34.28

* Normative gas requirement taking C.V. of gas =
9000K.Cal/M, station heat rate-2900 K.CalkWh for open
cycle and 2000 K.CalkWh for close cycle

[Engiish]
AS! Clearance to DDA Plots

3422.SHRI ALOK KUMAR MEHTA :
SHRI GANESH PRASAD SINGH :

Will the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether a large number of piot holders (allotted
by Dethi Development Authority to cooperative housing
society) are awaiting clearance from Archaeological
Survey of India (AS!);

(b) it so, the reasons therefor, and
(c) the steps taken to solve the problem?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
{b) The Archaeological Survey of india (ASI) has informed
that some of the plot holders, who had applied for grant
of licence under the Ancient Monuments and Archaeologi-
cal Sites and Remains Act, 1958 and Rules, 1859 for
muwﬁononmopbts.hanbnndmiodpmiuion
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since the plots, on inspection, were found to be located
in the prohibited area of centrally protected monuments.

(c) The matter is subjudice in High Court.
Rationalisation of Duty on Watches

3423.SHR! SURENDRA PRAKASH GOYAL : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government is aware that watches/
parts thereof are being smuggled/illegally imported into the
country;

(b) if so, the details thereof:
(c) the steps being taken to check such activities;

(d) whether All India Federation of Horological
Industries (AIFHI) has requested the Govemment for
rationalization of duty on watch and watch components;
and

(e) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yes,
Sir. The following are the details of smuggled watches/parts
seized during the last three financial years:-

Year Value of seized goods
(Rs. In crores)

2003-2004 2.87
2004-2005 4.00
2005-2006 1.97

(c) Al field formations including Directorate of
Revenue Intelligence have been adequately sensitized to
maintain strict vigil to prevent and thwart the smuggling
of watches and parts thereof.

(d) and (e) Yes, Sir. Ministry has recently received a
representation from All India Federation of Horological
Industries (AIFHI) for rationalization of duty on watch and
watch components. The said representation is under
examination.
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Education Cess

3424.SHRI M. APPADURAI : Will the Minister of
FINANCE be pleased to state :

(a) whether there has been persistent demands
from various quarters to withdraw the education cess;

(b) it so, the details thereof; and
(c) the reaction of the Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
Govemnment has received a number of representations for
the withdrawal of education cess from various industry
associations and Chambers like Andhra Chamber of
Commerce, Federation of Kamataka Chamber of Com-
merce and Industry (Bangaiors), ASSOCHAM (UP),
income Tax Payers Association (New Deihi), Bombay
Chamber of Commerce and industry, All India Association
of industries (Mumbai), etc.

(c) Such representations are examined as part of
the budgetary exercise and the decision of the Government
gets reflected in the Finance Bill.

Reduction in Customs Duty on Ships
for Bresking

3425.SHRI P.S. GADHAVI :
SHRiI HARIN PATHAK :
DR. VALLABHBHAI KATHIRIA :
SHRI BHUPENDRASINH SOLANKI :
SHRI JASHUBHAI DHANABHAI BARAD :

Will the Minister of FINANCE be pleased to state :

(a) whether the present rate of customs duty levied
on ship breaking for the scrap metal is higher than the
duty levied on the metal scrap in neighbouring. countries
particularly, Bangladesh and China;

(b) it so, whether the Union Govemment has
received any proposal from the Government of Gujarat to
reduce the customs duty on ships for breaking/recycling;

and

(c) if so, the details thereof and the decision taken
thereon?

DECEMBER 15, 2008
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Basic
customs duty on ships for breaking is 5%. As per integrated
Database of Worid Trade Organization (WTO), rate of
customs duty on ships for breaking in Bangladesh is 1000
Bangladesh Taka per light displacement tonnage or LDT
(about 3.7% on ad valorem terms based on current prices).
In Pakistan, the customs duty rate is 5%, whije-for China,
the rate is 3%. Thus, the rate of customs duty in India for
import of ships for breaking is not sighificantly higher than
that in the neighbouring countries.

(b) and (c) Government had received a request from
Govemment of Gujarat, seeking reduction in customs duty
on ships imported for breaking-up. Taking into consider-
ation all the relevant factors, Government has decided not
to make any change in customs duty on ships imported
for breaking-up.

Shortage of Gas for Samaikot Power Station

3426.SHRI IQBAL AHMED SARADGI
Minister of POWER be pleased to state :

: Wil the

(a) whether there is a shortage of gas for operating
the Samalkot Combined Cycle Power Station in Andhm
Pradesh; '

(b) if so, the details thereof, and

(c) the corrective steps taken by the Government in
the matter?

THE MINISTER OF POWER. (SHRI SUSHILKUMAR
SHINDE) : (a) Yes, Sir. Gail India Limited has informed that
current supplies to Samalkot Combined Cycle Power
Station (CCPP) of M/s. Reliance Energy, Samalkot, Andhra
Pradesh is around 0.56 Million- Metric Standard Cubic
Meter Per Day (MMSCMD) against allocation of 1.0
MMSCMD (0.64 MMSCMD firm + 0.368 MMSCMD fall
back)..

(b) GAIL Iridia Limited has further informed that due
to low availabifity, the present gas supply in Krishna
Godavari Basin is around 6.20 MMSCMD against total
allocation of 18.36 MMSCMD and aN the available gas is
being supplied to existing customers on a pro-rata basis
based on request of Govermnment of Andhra Pradesh:
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(c) In view of the depleting domestic gas supply
sources, efforts are being made by GAIL India Limited to
augment the availability of natural gas in the region
through increase in domestic availability of natural
gas from New Exploration Licensing Policy (NELP)
sources.

Allotment of Land for Commerical Activities

3427.SHRI BRIJBHUSHAN SHARAN SINGH : Wil
the Minister of URBAN DEVELOPMENT be pleased to
state :

(a) whether the Government has aliotted land in
the press area at Bahadurshah Jalfar .Marg to various
print media and electronic media for operating their
activity;

(b) it so, the details thereof;
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(c) whether the Govemment is aware that these
media agencies have constructed multistoried commercial
buildings on such land and have let out to others for
commercial activities;

(d) if so, whether it is not a violation of terms and
conditions meant for allotment of l_and; and

{e) the action taken/proposed to be taken for auch
violation?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) The details are given in the Statement enclosed. No
allotment was made to electronic media.

(c) to (e) Yes, Sir. Action has already been initiated
under the terms of lease deed against the unauthorized
constructions and misuse.

Statement

Details of allotments made in the press area at Bahadur Shah Zafar Marg to print media

S8l.  Plot No. Name of the allottee Area

No.

1 3 United India Periodicals Private Limited 0.50 acre

2. 4 Children's Book Trust 0.673 acre

3 5 Daily Pratap 0.364 acre

4 5-A Associated Joumnals Ltd. 0.3365 acre

6. 6 M/s. Guiab Si;\gh and Sons Private Limited 0.675 acre

6. 7 M’s. Bennet Coleman and Co. Limited 0.677 acre
7. 8 Daily Tej Private Limited 0.251 acre
8. 8A Daily Milap 2965 Sq.yds.
9. 9 and 10 The Express Newspapers Limited 1.179 Acres
[Translation] (a) whether 525 hectare area of land was given to

Development of Land for Commercial Use

3428.SHRI RAMJI LAL SUMAN : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

the Dethi Development Authority (DDA) for developing it

for commercial use;

(b) if so, the details thereof:
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(c) whether any time limit has been prescribed for
development of this land and its aliotment; and

(d) it so, the time by which it is likely to be
developed for commercial use?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
{b) Dethi Development Authority (DDA) has reported that
it has not received land measuring 525 ha. for developing
it for commercial use.

(c) and (d) Do not arise in view of reply to (a)
above.

{English)
Civic Amenities

3429.SHRI HARIN PATHAK : Wil the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state :

(a) the criteria of classifying a human dwelling as
slum;
(b) whether the above criteria are taken into

consideration for providing clean water supply, power
supply, sanitation and sewage and other civic amenities;

(c) i so, the detaiis thereof;
(d) if not, the reasons therefor;

(e) whether such criteria are in conformity with the
international norms to define a slum; and

(H i so, the details thereof and if not the reasons
therefor?,

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) The criteria of classifying a sium as adopted
by National Sample Survey Organisation (NSSO) and
Registrar General and Census Commigsionesr of india
(RGY) is given in the statement enciosed.

(b) to (d) Yes, Sir. Under the programmes impiemented
by the Ministry of Housing and Urban Poverty Alleviation,
the above criteria are adopted. -
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(e) and (f) As per the definition of UN-HABITAT, sium
is a contiguous settiement, where inhabitants are charac-
terized as having inadequate housing and basic services.
The criteria for defining sium adopted by UN-Habitat, is
more or less similar to the criteria adopted by the
Government of India.

Statement

National Sample Survey Organisation (NSSO)

1. A slum is a compact settiement with a collection of
poorly built tenements, mostly of temporary nature,
crowded together usually with inadequate sanitary
and drinking water facilities in unhypienic conditions
such type of area considered as “non notified sium”
it at least 20 household lived in that area.

2. Area notified as slums by the respective municipalities,
corporations, local bodies or development authorities
are treated as “notified sium".

REGISTRAR GENERAL OF INDIA (RG!)

1. Al specified areas in a town or city notified as sium
by State/Local Govemment and UT Administration
under any Act including a sium Act.

2. Al areas recognized as sium by State/Local Govemn-
ment and UT Administration, Housing and sium Board,
which may have not been formally notified as sium
under any act.

3. A compact area of at least 300 popuiation or about
60-70 households of poorty built congested tenements
in unhygienic environment usually with inadequate
infrastructure and lacking in proper sanitary and

[Transiation]

Power from Waste

3430.SHRI SAJJAN KUMAR :
" SHRI AVTAR SINGH BHADANA :
SHRI KAILASH NATH SINGH YADAV :
SHRI SHISHUPAL N. PATLE :

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state :
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(a) whether the Union Govemment has conducted
any study regarding utilization of funds meant for power
generation from urban and industrial waste and solar

energy;
(b) if so, the details thereof;

(c) whether the Government proposes to constitute
District Level Advisory Committees in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
NEW AND RENEWABLE ENERGY (SHRI VILAS
MUTTEMWAR) : (a) and (b) On utilization of Municipal
Solid Waste (MSW) for power generation, disbursement
of central financial assistance towards past subsidy for
sefting up such plants, the Supreme Court in its interim
order has stayed such disbursement since May, 2005
on a PIL suggesting conversion of Municipal Solid Waste
in Class-l cities to compost as the preferred route. In
so far as utilization of solar energy for power generation
purposes is concemed, the same is not being supported
in view of the high cost of generation, currently placed
at around Rs. 20/kWh (without battery back-up). Under
the programme on Energy Recovery from Industrial
Waste central financial assistance is released on
re-imbursement basis on successful commissioning of
the project. Further, state government departments/state
nodal agencies are required to periodically submit
progress reports, tilization certificates and audited
statements of expenditure in support of utilization of funds
released. This apart, Comptroller and Auditor General
(CAG) audits accounts of concemed state govermment
departments.

(c) and (d) District-Level Advisory Committees for
Renewable Energy have already been constituted in 550
districts to facilitate effective coordination of renewable
energy schemes/programmes at the field level. The
Committee is headed by the District Collector/Deputy
Commissioner with the Project Director, District Rural
Development Agency or the Chief Executive Officer, Zilla
Parishad as Member-Secretary. Membership comprises
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district officers belonging to allied departments such as
Forests, industries, Agriculture, Information Technology,
Education, Health, etc.; Representatives of the District Bar
Council (or Govemnment Pleader), Lead Bank, Non-
Govemment Organizations, Rotary Club, Lions Ciub, locals
industry associations, etc. have also been included as
members. At least six members of the Committee are
required to be women.

[English]
Group Housing Societies

3431.SHRI DB. PATIL : Wil the Minister of
URBAN DEVELOPMENT be pleased to refer to reply
given to USQ No. 1833 answered on 15.03.2005 and
state :

(a) the present status of the Completion Certificate
in respect of 35 Group Housing Societies in Paschim
Vihar;

(b) whether completion certificates have not been
given to some societies due to the unauthorised
construction in these societies; and

(c) if so, the steps taken by the Government to
regularise the minor unauthorised construction and to
provide completion certificates to those societies?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) Delhi Development Authority (DDA) has reported that
Completion Certificates in respect of 2 out of the 35 Group
Housing Societies have been issued. The reasons for not
issuing Completion Certificate in respect of the remaining
33 Group Housing Societies are given in the statement
enclosed.

(c) The Unified Building Bye Laws, 1983 provide for
regularisation of compoundable deviations in buildings. It
is incumbent upon the Cooperative Group Housing
Societies to apply for completion/occupancy certificate after
completing all formalities as per the Building Bye Laws and
Master Plan for Delhi.
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Statement
SL Name of society Reasons for not issue of Completion Certificate
No.
1 2 3
1. Gasta CGHS Not applied.
2. Maha Manav CGHS -do-
3.  North End CGHS ~do-~
4. Jahaj CGHS ~do~
5. HTD CGHS -do-
6. Liberal CGHS ~do-
7. Mayur CGHS -do-
8.  University Teacher CGHS -do-
9. Sahidya CGHS -do-

10. Lake View CGHS

11. Backward Class CGHS
12. Dethi University Teachers CGHS (Non-Academic)
13. Ashoka CGHS

14. Sub Vihar CGHS

15. Shiv Vibar CGHS

16. Nav Bharat CGHS

17. Rabindra CGHS

18. Delhi Rail Karamchari CGHS

19. Lord Budha CGHS

20. Land and Housing CGHS

Applied for rectification/removal/regularisation of
unauthorised construction on 16.10.08.

Not applied.
-do-
CC not issued due to unauthorized construction.

CC rejected due to non-completion of documents and
development work.

-do-

CC not applied. Unauthorised Construction carried out. Not
applied for rectification/removal/reguiarisation.

CC not issued due to non-compietion of deveiopment work
and unauthorised construction existing. Not applied for
rectification/removal/regularisation.

-do-

CC not issued due to non-compietion of development
works

CC rejected due to non-compietion of documents. Not
applied for regularisation of existing structure.
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21. Sunshine CGHS

22. Mayur Bagh CGHS

23. S.B. Miles CGHS
24. Virat CGHS
25. Vindhychal CGHS

26. Delhi Charted Accountant CGHS

27. Baljeet Nagar CGHS

28. New Delhi Bangali CGHS

29. J.K. Appartments CGHS

30. CIS Officers CGHS

31. 1LM.D. CGHS

32. Adarsh Jeewan CGHS

33. Venus CGHS

CC rejected due to non-compietion of documents and
unauthorized construction. Not applied for regularisation of
existing structure.

CC not issued due to unauthorized construction. Not
applied for regularisation of existing structure.

-do-
-do-
CC not issued due to non-deposition of compounding fees.

CC not issued due to non-completion of development
work.

CC not issued to non-compietion of development work.

CC not issued due to unauthorized construction. Not
applied for rectification/removal/regularisation.

-do-

CC not issued due to non-submission of documentf and
non-rectification/removal of non-compoundable of devia-
tions/encroachment.

CC not applied, unauthorised construction carried out, not
applied for rectification/removal/regularisation.

CC not issued due to in-complete development work,
unauthorized construction. not applied for rectification/
removal/regularisation.

CC not issued due to unauthorized construction. Not
applied for rectification/removal/regularisation.

*CC denotes Completion Certificate.

[Translation]
Interest on Home Loan

3432.SHRI BHUVANESHWAR PRASAD MEHTA : Will
the Minister of FINANCE be pleased to state :

(a) whether the banks and financial institutions
providing home loans are charging high rate of interest
from the customers by keeping them in the dark as
reported in Dainik Jagran dated November 1, 2006;

{b) if so, the facts and the details thereof,

(c) whether the Government has taken any action
against such banksffinancial institutions;

(d) it so, the details thereof;

(e) whether the; Reserve Bank of India has given
any directions in this regard; and

(f) i so, the details thereof?



179 Whitten Answers

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRi S.S. PALANIMANICKAM) : (a) to (f) The
Reserve Bank of India (RBIl), in its mid-tarm Review of
Annual Policy for the year 2006-07, has pointed out that
some banks, while lending for housing are not fully
transparent in indicating the circumstances and factors
governing the benchmark in respect of floating rates as
well as in regard to reset clauses. Banks are, therefore,
urged to review all practices which are less than fair or
transparent. Banks are also urged to afford an opportunity
to borrowers to obtain fair and transparent terms consistent
with legal requirements and fair practices.

Foreign Exchange Reserve

3433.SHRI TUKARAM GANPATRAO RENGE PATIL :
SHRIMATI SANGEETA KUMARI SINGH DEO :

Will the Minister of FINANCE be pleased to state :

(a) the total amount of foreign exchange reserve in
the country;

(b) the names of the countries whose currencies are
available in foreign exchange reserve of the country;

(c) the amount invested out of above reserve by the
Reserve Bank of India during the last three years and the
details thereof;

(d) the impact on the prices of commodities due to
non-utilisation of above reserve for productive work; and

(e) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) India's
foreign exchange reserves (comprising of foreign currency
assets, gold, Special Drawing Rights and reserve position
in the Intemational Monetary Fund) stood at US$ 175.5
billion as on December 1, 2006.

(b) and (c) The country's international transactions are
generally camied out in major intervention currencies like
US Dollar and Euro. The country's foreign exchange
reserves are invested by the Reserve Bank of India. in
multi-currency and multi-asset portfolios keeping in view
considerations of safety, liquidity and return.
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(d) and (e) For every unit of foreign exchange
accretion, corresponding value in Rupees is released in
the domestic economy. As such, the issue of non-utilisation
of the reserves does not arise.

Monitoring Mechanism for Banks

3434.SHRI JIVABHAI A. PATEL :
SHRI HARISINH CHAVDA :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government has established a
monitoring mechanism to monitor the functioning of banks
in February, 2006;

(b) if so, the details thereof;

(c) the number of cases detected by this monitoring
mechanism; and

(d) the outcome of action taken by the Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The
Government of India has put in place a mechanism to
monitor the overall performance of all Public Sector Banks
on the basis of the 'Statement of intent on Annual Goals
(SO!)' submitted by them on various performance param-
eters including deposits, advances, non-performing assets
(NPAs), cost to income ratio, profit, etc.

(c) and (d) The performance of each public sector bank
vis-a-vis the annual goals outlined in its SOI is reviewed
on a periodic basis and appropriate directions are issued
to the banks, wherever required.

[English]

Loans from Bilateral and Multliateral
Funding Agencies

3435.SHRI N.S.V. CHITTHAN : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government has to pay commitment
fees in respect of loans received from bilateral and
multilateral agencies; and
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(b) if so, the justification therefor and the details
of commitment fee paid during each of the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
Commitment fees is the charge levied by the development
partner for committing their funds. The details of the
commitment fees paid during each of the last three years
are as follows:-

Year Commitment fees paid
(in Rs. Crore)
2003-04 93.16
2004-05 165.11
2005-06 148.16
[Translationl]

Funds for Rural Areas

3436.SHRI V.K. THUMMAR :
SHRIMATI SANGEETA KUMARI SINGH DEO :

Will the Minister of FINANCE be pleased to state :

(a) whether the World Bank has cast aspersion on
Union Government regarding paucity of funds in the rural
areas;

(b) if so, the reaction of the Union Govemment
thereto; and

(c) the steps taken by the Government to increase
flow of funds and investment in the rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir.

(b) Does not arise in view of (a) above.

(c) The Government has substantially increased the
budgetary outlays for the various rural sector programmes
such as Rural Roads, Drinking Water, Rural Electrification,
Rural Telecommunication etc. In addition, various other
schemes and programmes such as Bharat Nirman,
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National Rural Health Mission, Sarva Shiksha Abhiyan,
Backward Regions Grant Fund etc. are also under
implementation to increase the flow of funds and
investment in the rural areas.

[English]
Setting up of Small Hydro Power Projects

3437.SHRI SUGRIB SINGH :
SHRI KISHANBHAI V. PATEL :

Will the Minister of POWER be pleased to state :

(a) whether the Govemment proposes to bring
uniform policy for development of Small Hydro Power
Projects in the country;

(b) if so, the details thereof;

(c) whether some State Governments have shown
their reservations towards the said policy;

(d) if so, the details and the reasons therefor; and
(e) the steps taken to resolve those issues?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) and (b) As per the Allocation of Business
Rules, the development of Small Hydro Projects (SHPs)
upto 25 MW is a subject allocated to the Ministry of New
and Renewable Energy. The existing Hydro Policy, 1998
which was supplemented by the Electricity Act 2003,
National Electricity Policy (2005) and Tariff Policy (2006)
has adequate provisions for development of small hydro
power projects. As per the said Policy, soft loans are
provided for development of SHPs through Indian
Renewable Energy Development Agency Limited/Power
Finance Corporation Limited/Rural Electrification Corpora-
tion Limited. The Ministry of New and Renewable Energy
has announced various financial incentives/subsidies for
accelerated development of small hydro power projects
upto 25 MW capacity. Further, 16 States have aiso
announced policies for attracting private investment in
small hydro power.

() No, Sir.

(d) and (e) Do not arise.
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Out of Court Settiement of Disputes

3438.SHRI RAJEN GOHAIN : Will the Minister of LAW
AND JUSTICE be pleased to state :

(a) whether the Government proposes to promote
out of court setttement of disputes in view of heavy

pendency as reported in Dainik Jagran dated November
18, 2006; and

(b) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF LAW
AND JUSTICE (SHR! K.VENKATAPATHY) : (a) and (b) Yes,
Sir. The National Legal Services Authority is taking steps
to promote Altemative Dispute Resolution mechanism,
which aims at expeditious settlement of disposal of
disputes at pre-litigation and post-litigation stages, by way
of arbitration, conciliation, mediation, judicial settlement or
through Lok Adalats. Altemative Disputes Resolution
centers in ali High Courts are also being set up.

Revision of Voters Lists

3439.DR. ARUN KUMAR SARMA : Wil the Minister
of LAW AND JUSTICE be pleased to state :

(a) whether any complaint regarding irregularities in
voter list has been received;

(b) if so, the number of persons in each State whose
names were either dropped from the voter list during last
two revisions;

(c) the number of persons whose applications were
rejected for issue of voter I-card, alongwith the reasons for
rejection;

(d) whether non-citizens too have been included in
voter lists;

(e) i so, whether the Government proposes any
special drive to delete the names of non-citizens;

() if so, the details thereof, and

(@) i not, the reasons therefor?
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THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWA.J) : (a) and (b) The Election Commission of india
has intimated that there is no centralized system of
maintaining the individual records of complaints and
disposal thereof at the Commission level. The Electoral
Registration Officer at district and/or sub-division level, are
statutory authorities respongible for maintenance and
updation of electoral rolis. Complaints are received and
acted upon by them on the basis of the guidelines issued
by the Election Commission. Besides Electoral Registration
Officer the complaints can also be received at the level
of District Election Officer and Chief Electoral Officer. These
complaints too are sent to Electora! Registration Officer for
taking appropriate action.

(c) Voter I-Card is issued to a person whose name
is registered in the electoral roll in force by the Electoral
Registration Officer. The electors are not required to file any
application for the same.

(d) to (g) The electoral rolis for the territorial Assembly
Constituencies are prepared under the superintendence,
direction and control of the Election Commission of India
under the provigions of the Representation of the People
Act, 1950 and Registration of Electors Rules 1960. As per
these provisions only Indian citizens are eligible for
inclusion in the electoral rolls. However some times during
intensive revision (House to House enumeration) or
summary revision (the period for filling claims and
objections), names of some ineligible persons who may
not fulfill the qualification of Indian citizenship may find
their way into the electoral roll due to faise information
provided by the persons. Whenever such cases of
wrongful inclusion come to the notice of the Electoral
Registration authorities, immediate action is taken to
remove such names from the electoral rofl. As such no
data of foreign citizens who have got their names
registered in the electoral roll is available with the Election
Commission.

[Translation]

Allocation of Power from Aurailya
Power Plant

3440.SHRI CHHATAR SINGH DARBAR : Will the
Minister of POWER be pleased to state :
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{a) whether the Government of Madhya Pradesh
has requested the Union Government to continue the
power supply in Gwalior Malanpur from Auraiya Power
Plant;

(b) if so, the details thereof alongwith action taken
by the Union Govemment thereon;

(c) whether some power projects related proposals
of Madhya Pradesh are also pending with the Union
Govemment for approval, and

(d) if so, the time by which these projects are likely
to be cleared?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) Yes, Sir. The Government of Madhya Pradesh
(M.P) had requested this Ministry in September, 2006 to
permit flow of 100 MW power from Northem Region via
220 kV Auriaya - Malanpur link to address voltage problem
of Gwalior area.

(b) Prior to 11.09.2005, MP was allocated 200 MW
of power from unallocated/surrendered power of NTPC
stations in Eastern Region which included 50 MW power
from ER stations flow via NR using inter-regional links
between ER and NR and 220 kV Auraiya - Malanpur link
between NR and WR.

However, the constituents of NR felt constrained to
draw their share from NTPC stations in Eastem Region
(ER) and bilateral power through ER-NR link, as its
capacity got reduced to the extent of 50 MW due to
capacity being earmarked for ER power to MP. Accordingly,
the above flow of 50 MW power from ER.to MP through
Auraiya - Malanpur link was discontinued w.e:f. 11.09.2005.

The reasons for discontinuance of above flow of ER
power to MP through Auraiya-Malanpur link has been
communicated to MPSEB with the request that MPSEB
may avail power by entering into bilateral agreements with
Northern Regional constituents to address the low voltage
problem in Malanpur area.

(c) and (d) As per the Electricity Act 2003, any
generating company may establish, operate and maintain
a generating station without obtaining a license under this
Act if it complies with the technical standards relating to
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connectivity with the grid specified by Central Electricity
Authority (CEA). Generating Company need not obtain any
clearanceflicense under the said Act for setting up of
thermal power plants. However, techno economic clear-
ance from CEA for hydro projects is required. No proposals
of Madhya Pradesh for setting up hydro projects are
pending in CEA for clearance.

[English]
identification of Natural Calamity Areas

3441.SHRI P.C. THOMAS : Will the Minister of EARTH
SCIENCES be pleased to state :

(a) whether the Government has made any study
regarding Natural Calamities like Landslides and ‘Ava-
lanche' in some areas in India recurring aimost every year;

(b) if so, the details thereof;

(c) whether there is any machinery to identify such
places for precautionary measures; and

(d) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) and (b) Yes, Sir. Geological Survey of India
(GSl) undertakes study of all conspicuous landslides
including recuming type, almost every year in the
northeastern and northwestern Himalayas, northeastemn
states of the country and also in the westem ghats/Nilgiri
hills in the southem part of india, to delineate the tentative
causative factors and to suggest suitable slope protective
measures. In the landslide prone regions of the country
there are several types of landslides like old stabilized,
dormant etc. (.) GSI carmries out detailed investigations of
all these slides.

Some of the recurring types of landslide studied
recently are :

(i) Sonapur slide on Shillong-Silchar National
Highway, Meghalaya; (ii) 9-Mile slide on NH-31A,
Lantakhola slide, B-2 slide, Elachi slide, Serwani slide
etc. in Sikkim; (i) Paglajhora slide, Darjeeling, W.
Bengal; (iv) Devastating Varunavat slide, Uttarkashi,
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Survee slide, Mussouri, Uttaranchal; (v) Bhilar and
some other conspicuous slides in Raigarh District
of Maharashtra: (vi) Hospital slide, Coonoor, Tamil
Nadu.

The study on snow avalanches in India is done by
Snow and Avalanche Study Establishment, (SASE)
Defence Research and Development Organization, Minis-
try of Defence. The focus is cn helping troops deployed
in snow bound avialanche prone areas in their day to day
movement. All avalanche prone areas that affect troops
movement in western Himalayan region have been
registered by SASE.IMD is providing meteorology data for
predicting the avalanches.

(c) and (d) Yes, Sir. There are methodologies by which
landslide vulnerable zones can be demarcated to identify
such vuinerable zones. GS| has already completed
inventory of about 1150 landslides spread over north
eastem states, northeast and north west Himalayas,
westem ghats and Nilgiri hills. GSI is also engaged in
carrying out landslide hazard zonation mapping on
different scales to demarcate the landslide prone hilly
terrain into different zones according to their degree of
susceptibility to landslides. The main purpose of this study
is to guide the planners regarding the land use pattem.

The risk reduction due to avalanches is attempted by
the following emethods:

(i) Avalanche Awareness
(i) Avalanche Forecasting

Regular Avalanche forecasting bulleting are issued
from Snow and Avalanche Study Establishment to people
fiving in avalanche prone areas about impending danger.
Civilian poputation living in the interior region of Himalayas
are also informed through Press Information Bureau and
tocal broadcasting stations about the impending danger.

Genetic Engineering

3442.SHRI L. RAJAGOPAL : Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether any Non-Governmental Organizations
(NGOs) have demanded that the performance of Bt. Cotton

DECEMBER 15, 2006

to Questions 188

varneties must be reviewed to determine their suitability to
the Indian conditions;

(b) if so, the details thereof and the action taken
thereon;

(c) whether the Genetic Engineering Approval
Committee (GEAC) has approved new varieties of Bt.
Cotton for some States despite objections raised in the
matter; and

(d) if so, the details thereof and the reasons
therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) and (b) No, Si. No Non-Governmentai
Organization (NGO) has demanded review of performance
of Bt. Cotton varieties to determine their suitability to the
Indian conditions. However, NGOs like the Cemnter for
Sustainable Agriculture, Bharat Krishak Samaj, Gene
Campaign and Greenpeace have submitted representa-
tions to Genetic Engineering Approval Committee (GEAC),
Ministry of Environment and Forests, Govemment of india
alleging failure of the crop due to poor yield, inability to
provide protection from boliworm attack, susceptible to
other insects such as sucking pests, jassids, poor
germination, genstic purity etc. and most of them were
specific to Warangal Distt. of Andhra Pradesh. The
representations of the above NGOs were considered in the
GEAC meetings and clarifications were sought from
various state governments and also from Central Institute
for Cotton Research (CICR), Nagpur who reported that the
performance of Bt. cotton varieties were good and no
susceptibility to boliworm developed, The Bt gene has
been introduced in Cotton specifically to control boliworm
infestation. The success of a Bt. variety, therefore, has to
be measured in terms of its effectiveness against bollworm
only. There has been an overall increase in the cultivation
of Bt. cofton during 2002-2004 in india. Reports received
from CICR, Nagpur indicates that the boliworm infestation
in Bt. cotton crops has been generally below the Economic
Threshold Level (ETL) of damage.

{c) and (d) The GEAC has approved in total 62 Bt.
cotton hybrids for environmental release and commercial
use by private sector companies and the details are given
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in the statement enclosed. The hybrids approved for
environmental release has been tested for its safety,
efficacy agronomic advantage and economic viability prior
to its release through a rigorous testing procedure. The Bt.
seeds were extensively tested in the contained and multi-
locational trials under supervision of the Review Commit-
tee on Genetic Manipulation (RCGM) as per the detailed
guidelines and procedures framed for the purpose.
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Subsequent to this, Bt. seeds were put under the large
scale field trials as approved by the GEAC under the Indian
Council of Agriculture and Research (ICAR) testing system.
The GEAC has taken into consideration the recommenda-
tions of the Monitoring-cum-Evaluation Committee (MEC)
and ICAR with respect to findings of the biosafety studies
and agronomic evaluation while approving the Bt. hybrids
for commercial cuttivation.

Statement

Bt. Cotton varieties approved for commercial cultivation in the various zones during 2002-2006

Sl. Name of Hybrids Name of Company Gene Event Zone

No.

1 2 3 4 5
April 2002

1. MECH 12 Bt Ms Mahyco cry 1 Ac (MON 531 Event) Central (renewed)

2. MECH 162 Bt M/s Mahyco cry 1 Ac (MON 531 Event) Central and South (renewed)
3. MECH 184 Bt M/s Mahyco cry 1 Ac (MON 531 Event) Central and South (renewed)
April 2004

4. RCH 2 Bt Ms Rasi Seeds Ltd cry 1 Ac (MON 531 Event) Central and South

April-June 2005

5. NCS - 207 Maliika M/s Nuziveedu Seeds Ltd.

6. NCS - 145 Bunny M/s Nuziveedu Seeds Ltd.
7. RCH - 144 Bt M/s Rasi Seeds Ltd
8. RCH - 118 Bt. M's Rasi Seeds Ltd
9. RCH - 138 Bt. M/s Rasi Seeds Ltd
10. RCH - 20 Bt. WSs Rasi Seeds Ltd
11. RCH - 368 Bt. Ms Rasi Seeds Ltd
12. RCH - 134 Bt. Ms Rasi Seeds Ltd
13. RCH - 317 Bt. M/s Rasi Seeds Ltd

14. MRC -~ 6322 Bt. M/s Mahyco

15. MRC - 6918 Bt. MWs Mahyco

cry 1 Ac (MON 531 Event) Central and South

cry 1 Ac (MON 531 Event) Central and South
cry 1 Ac (MON 531 Event) Central
cry 1 Ac (MON 531 Event) Central
cry 1 Ac (MON 531 Event) Central
cry 1 Ac (MON 531 Event) South
cry 1 Ac (MON 531 Event) South
cry 1 Ac (MON 531 Event) North
cry 1 Ac (MON 531 Event) North
cry 1 Ac (MON 531 Event) South

cry 1 Ac (MON 531 Event) South
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16. MRC-6301 Bt. Ws Mahyco cry 1 Ac (MON 53.1 Event) Central and North
17. MRC-6304 Bt. M/s Mahyco cry 1 Ac (MON 531 Event) North
18. Ankur-651 Bt. MWs Ankur Seeds Ltd cry 1 Ac (MON 531 Event) Central and North
19. Ankur 2534 Bt. Ms Ankur Seeds Ltd cry 1 Ac (MON 531 Event) North
20. Ankur-09 M/s Ankur Seeds Ltd cry 1 Ac (MON 531 Event) Central
Apri-July, 2006
21. MRC-6025 Bt M/s Mahyco cry 1 Ac (MON 531 Event) North Zone
22. MRC-6029 Bt M/s Mahyco cry 1 Ac (MON 531 Event) North
23. NCS-913 Bt. MWs Nuziveedu Seeds Ltd cry 7 Ac (MON 531 Event) North/Central/South Zone
24. NCS-138 Bt M/s Nuziveedu Seeds Lid ory 1 Ac (MON 531 Event) North
25. RCH-308 Bt M/s Rasi Seeds Ltd. cry 1 Ac (MON 531 Event) North
26. RCH-314 Bt M/s Rasi Seeds Lid. cry 1 Ac (MON 531 Event) North
27. RCH-377 Bt. Ms/Rasi Seeds Ltd. cry 1 Ac (MON 531 Event) Central Zone
28. RCH-111 BGI M/s Rasi Seeds Ltd. cry 1 Ac (MON 53 1 Event) South Zone
29. RCH-371 BGI M/Rasi Seeds Lid. cry 1 Ac (MON 531 Event) South Zone
30. RCHB-708 BGI Ms Rasi Seeds Ltd. cry 1 Ac (MON 531 Event) South Zone
31. GK-205 Bt. M/s Ganga Kaveri Seeds cry 1 Ac (MON 531 Event) Central Zone
Pvt. Ltd.
32. GK-204 Bt M/s Ganga Kaveri Seeds cry 1 Ac (MON 531 Event) Central Zone
Pwvt. Ltd.
33. GK-209 Bt. M's Ganga Kaveri cry 1 Ac (MON 631 Event) South Zone
34. GK-207 Bt. M/s Ganga Kaveri cry 1 Ac gene {(Event 1) South Zone

35.

37.

KDCHH-9810 Bt.

. KDCHH-9632 Bt.

KDCHH-9821 Bt.

. ACH-33-1 Bt

M/s Krigshidhan Seeds Pvt.
Ltd.

M/s Krishidhan Seeds Pvi.
Ltd.

M/s Krishidhan Seeds Pwt.
Lid.

M/s Ajeet Seeds Ltd.

cry 1 Ac (MON 531 Event)

cry 1 Ac (MON 531 Event)

cry 1 Ac (MON 531 Event)

cry 1 Ac (MON 531 Event)

Central and South Zone

Central and South Zone

Central Zone

Central and South Zone
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39. ACH-155-1 M/s Ajeet Seeds Ltd. cry 1 Ac (MON 531 Event) Central and South Zone
40, Tulasi-4 Bt Ws Tulasi Seeds Pvt. Ltid. cry 1 Ac (MON 531 Event) Central and South Zone
41. Tulasi-117 Bt. Ws Tulasi Seeds Pvt. Lid. cry 1 Ac (MON 531 Event) Central and South Zone
42. NPH-2171 Bt M/s Prabhat Seeds Ltd. cry 1 Ac (MON 531 Event) Central and South Zone
43. Brahma Bt. Ms Emergent Genstics cry 1 Ac (MON 531 Event) Central and South Zone
44. VICH-5 Bt. M/s Vikram Seeds Pwvt. Ltd. cry 1 Ac (MON 531 Event) Central and South Zone
4S. VICH-9 Bt. M/s Vikram Seeds Pvt. Lid. cry 1 Ac (MON 531 Event) Central Zone and South Zone
46. PRCH-102 Bt. M/s Pravardhan Seeds Ltd. cry | Ac (MON 531 Event) Central Zone
47. PCH-2270 Bt M/s Prabhat Seeds Ltd. cry 1 Ac gene (Event 1) South Zone
48. VCH-111 Bt M/s Vikki Agrotech Pvt. Ltd. cry 1 Ac (MON 531 Event) Central Zone
49. MRC-7301 BG I M/s Mahyco cry 1 Ac and Cry 2 Ab Central Zone
(MON 15985 Event)
50.4MRC-7326 BG It MWs Mahyco cry 1 Ac and Cry 2 Ab Central Zone
(MON 15985 Event)
51. MRC-7347 BG Il M/s Mahyco cry 1 Ac and Cry 2 Ab Central Zone
(MON 15985 Event)
52. MRC-7351 BG i Ws Mahyco cry 1 Ac and Cry 2 Ab South Zone
(MON 15985 Event)
§3. MRC-7201 BG Il M/s Mahyco cry 1 Ac and Cry 2 Ab South Zone
(MON 15985 Event)
54. KDCHH-441 BG |i M/s Krishidhan Seeds Pvt. cry 1 Ac and Cry 2 Ab Central Zone
Ltd. (MON 15985 Event)
55. ACH-11-2 BG Il M/s Ajeet Seeds Ltd. cry 1 Ac and Cry 2 Ab Central Zone
(MON 15985 Event)
56. JKCH-1947 Bt. M’s J.K. Agri Genetics Seeds  cry 1 Ac gene (Event 1) North Zone
Ltd.
57. JKVarun Bt. M/s J.K. Agri Genetics Seeds  cry 1 Ac gene (Event 1) Central Zone
Ltd.
58. JKDurga Bt. Ms J.K. Agri Genetics Ltd.  cry 1 Ac gene (Event 1) South Zone
59. JKCH-99 Bt. M’/s J.K. Agri Genetics Seeds  cry 1 Ac gene (Event 1) South Zone

Ltd.
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60. NCEH-8R M/s Nath Seeds Lid. (cry 1 Ab + Cry Ac) GFM North Zone
61. NCEM-2R Ws Nath Seeds Ltd. (cry 1 Ab + Cry Ac) GFM Central Zone
62. NCEH-3R Ws Nath Seeds Ltd. (cry 1 Ab + Cry Ac) GFM South Zone

States covering each zone: Central Zone (Madhya Pradesh, Maharashira and Gujarat).

South Zone (Andhra Pradesh, Karnataka and Tamil Nadu) and North Zone (Punjab, Rajasthan and Haryana).

***Approval not renewed for Andhra Pradesh.
[Translation]
Purchasing Power of Rupee

3443.DR. DHIRENDRA AGARWAL :
SHRIMATI SANGEETA KUMAR1 SINGH DEO :

Will the Minister of FINANCE be pleased to state :

(a) whether the purchasing power of the Indian
Rupee is continuously declining over the last few
years;

(b) if so, the average value of Rupee in the year
1991-92 and 2006-07 based on the value of the Rupee
in 1980-81;

(c) whether there is variation in the purchasing
power of the rupee in different cities of the country;

(d) if so, the reasons therefor, and

(e) the steps taken by the Govermment to maintain
the value of Rupee?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) Sir,
the average value of the indian rupee, taking 1980-81 as
base, was 37 paise in 1991-92 and 14 paise in 2006-07
(average of April-October).

There are variations in purchasing power of the rupee
in different cities. This variation is due to the differential
weighting pattem of the Consumer Price Index for
Industrial workers (CPI-IW) in different cities of the country,
as well as differences in price behaviour across cities. This
results in different rates of increase of CPI-IW in various

cities, the reciprocal of which gives the purchasing power
of the rupee.

Rise in the level of prices i.e. inflation, results in a
decline in the value of the rupee. Govemnment, in order
to control inflation, has recently taken-various measures in
this direction. These include strict fiscal and monetary
discipline, lowering of duties, effective management of
supply and demand of essential commodities through
import, strengthening of the public distribution system and
curbing of export of certain commodities.

[English]

Study in Fog in Eastern and Northern
Regions

3444.SHRI VARKALA RADHAKRISHNAN : Will the
Minister of EARTH SCIENCES be pleased to state :

(a) whether the Govemment is aware that the
most of the northem and eastern part of the country
experiences a thick fog during winter months for more than
a decade;

(b) if so, whether the Govemment has any plan to
conduct research to study the problem; and

(c) it so, the action taken by the Government in this
regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR! KAPIL
SIBAL) : (a) Yes, Sir. The fog over most parts of northern
-and eastern India during winter months is a well known
phenomenon.
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(b) and (c) Since the occurrence of fog during winter
months has been a concern particularly for aviation sector,
a lot of research has been done by IMD and other research
institutes/organizations about different aspects of fog, like,
onset time, duration, conditions for fog formation etc.
Further, to alleviate the problems of aircraft operations in
fog conditions, instruments for assessing visibility and
other now-casting and soft computing aids are also
proposed at all airports by IMD.

The mesoscale models of IMD and NCMRWF have
the potential to serve as tools for studying the problem of
fog. These modeis are run in real time and are used by
forecasting centres as guidance for providing location
specific forecast. With the enhanced observational network,
which is included in the modernization plan of IMD, the
mesoscale models may be effective aids in improving the
fog forecast.

National Physical Laboratory (NPL), New Dethi has
been conducting studies on the conditions for fog formation
and the role of anthropogenic pollutants in altering fog
conditions. They are on a joint progarmme with Centre for
Mathematical Modelling and Computer Simulation (C-
MMACS) of Council of Scientific and Industrial Research
(CSIR) to predict visibility in fog season using a model built
by C-MMACS for Delhi and neighbourhood.

Evaluation of Private Insurance Companies

3445.SHRI AMITAVA NANDY : Will the Minister of
FINANCE be pleased to state :

(a) the number cf private insurance companies
functioning in the country;

(b) whether the Government has undertaken any
evaluation of functioning of these companies; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM,) : (a) As reported
by the Insurance Regulatory and Development Authority
(IRDA), there are, as on date, 24 private players in the
insurance sector of the country of which 15 are in life sector
and 9 in the non-life sector.
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(b) and (c) IRDA has reported that it has been
constantly reviewing and monitoring the functioning of
insurance companies in terms of the provisions contained
in Insurance Act, 1938, various regulations notified by the
Authority and circulars issued from time to time. In addition,
it has also been undertaking on site inspections of
insurance companies in respect of specific areas of
operations.

Guidelines on Foreign Banks

3446.SHRI J.M. AARON RASHID : Will the Minister of
FINANCE be pleased to state :

(@) whether the Ressrve Bank of India (RBI) has
recently issued guidelines on foreign bank's exposure in
Non-Banking Financial Institutions (NBFis);

(b) it so, the details in this regard;

(c) whether many foreign banks have violated the
policy of RBI during the last one year; and

(d) if so, the action taken against those banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) As
per guidelines on “Financial Regulation of Systemically
Important Noil-Banking Financial Companies and Banks'
Relationship with them", issued by Reserve Bank of india
on December 12, 2006, banks, including foreign banks,
may assume exposure on a single Non-Banking Financial
Company (NBFC)/NBFC-Asset Finance Company(AFC)
upto 15%/20% respectively, of their capital funds provided
the exposure in excess of 10%/15% respectively, is on
account of funds on-lent by the NBFC/NBFC-AFC to
infrastructure sector. Further, banks may also consider
fixing interal limits for their aggregate exposure to all
NBFCs put together.

(c) and (d) Do not arise since the aforesaid guidelines
have come into eftect only on December 12, 2006.

Vacant Posts in DRDAs

3447.SHRIMATI MANORAMA MADHAVARAJ : Will
the Minister of RURAL DEVELOPMENT be pleased to
state :



189 Written Answers

(a) whether more than 65% of the senior officers
posts especially under Group A are lying vacant in
District Rural Development Agencies (DRDAs) in all the
States:

(b) if so, the reasons therefor; and
(c) the steps being taken to fill these vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI SURYAKANTA PATIL) : (a) to (c) The information
is being collected and will be laid on the Table of the
House.

Contaminated Water

3448.SHRI LALIT MOHAN SUKLABAIDYA : Will the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) whether the Government is aware that the water
supplied by Delhi Jal Board contains high levels of
carcinogenic contents as found by the Central Pollution
Control Board (CPCB);

{b) i so, the details thereof,

(c) whether any modality has been evoived by the
Government for bringing down the toxic levels to WHO
standard;

(d) i so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN ) : (a) The
Dethi Jal Board (DJB) has informed that as per study
carried out by Central Poliution Control Board (CPCB) and
independent tests conducted by National Environmental
Engineering Research Institute (NEERI), the treated water
of DJB conforms to the permissible standards of the WHO
Drinking Water Guidelines and norms.

(b) to (e) Does not arise in view of the reply to (a)
above.
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Number of Scientists

3449.SHRI SWADESH CHAKRABORTY : Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state :

(a) the number of scientists among ten lakh
Population in India, China and other developd countries;
and

(b) per capita investment in research and develop-
ment in India, China and other developed countries?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) and (b) The information on the number of
scientists per miltion population engaged in research and
the per capita R and D expenditure in India, China and
data as of 2002 for other developed countries is as
follows:-

Sl.  Country No. of Scientists Per Capita
No. Per million Rand D in
people uss
1 2 3 4
1. Australia 3446 281.07
2. Austria 2346 564.59
3. Canada 3487 459.63
4. China 633 12.16
5. Denmark 4822 869.68
6. France 3134 §52.08
7. Germany 3222 613.94
8. India’ 110 3.53
9. Japan 5085 976.58
10. Rep. of Korea 2979 288.50
11. Singapore 4352 475.52
12. Sweden 5171 1104.20




201 Whitten Answers

1 2 3 4
13. United Kingdom 2691 436.40
14. United States 4526 962.15

Source : *Research and Development Statistics 2004-05
UIS, UNESCO 2005

World Development Indicators 2004/05, The
World Bank

China excludes Hong Kong
Note: 1 million = 10 lakhs

Urban Poverty Alleviation Programme

3450.SHR!I RANEN BARMAN :
SHRI RAM KRIPAL YADAV :
SHRI HITEN BARMAN :

Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state :

(a) the details of the programmes and schemes
formulated and implemented by the Govemment to
alleviate urban poverty in the country, scheme-wise and
State-wise,

(b) the funds allocated and utilized by each State
Govemment during the last three years for implementation
of the above schemes, year-wise and State-wise;

(c) the number of persons benefited from these
schemes;

(d) whether the funds allocated for alleviation of
urban poverty is very minuscule as compared to the
allocation for rural poverty alleviation;

(e) if so, the details there of for the last three years;
and

() the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) In order to ameliorate the living conditions
of the urban poor and to focus on employment generation
among the urban poor in the country, Ministry of Housing
and Urban Poverty Alleviation is already implementing an
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employment oriented Urban Poverty Alleviation Scheme
named Swama Jayanti Shahari Rozgar Yojana (SJSRY),
on all India basis, with effect from 1.12.1997, The Scheme
strives to provide gainful employment to “the urban
unemployed and underemployed poor through, firstly,
encouraging the setting up of self-employment ventures by
those who have not studied beyond 8th standard and,
secondly, by providing wage employment by utilizing their
labour for construction of socially and economically useful
public assets.

(b) The Central funds released to the States/UTs an
expenditure reported by the States/UTs through Quarterly
Progress Reports, during the last three years, is given in
the statement enclosed.

(c) Since the inception of the Scheme of Swama
Jayanti Shahari Rozgar Yojana on 1.12.1997, as reported
by the States/UTs through Quarterly Progress Reports
received upto 30.11.2006, cumulatively the number of
persons benefited under the Scheme are as under :

Total number of urban poor assisted to 911056
set up micro/group enterprises
Number of urban poor imparted skill 947819

training

Number of mandays of work generated : 6586.88 lakh
under the wage employment component

(d) to () The Central alocation for the Scheme of
Swarna Jayanti Rozgar Yojana has been very meagre
keeping in view the total number of urban poor of 67.1
million estimated in 1980-2000. The Central allocation of
funds for SUSRY during the last three years are given
below. it is observed that due to vigorous efforts of the
Ministry of Housing and Urban Poverty Alleviation for
enhancement in budget allocation, the Central allocations
under Swarna Jayanti Shahari Rozgar Yojana have
substantially increased in the recent years.

(Rupees in Crore)

2003-04 2004-05 2005-06 2006-07

AHocation 105.00 123.00 160.00 250.00
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State-wise Central Fund released and Expenditure reported during last three year under
Swamna Jayanti Shahari Rozagar Yojana (SJSRY)

(Rupees in lakhs)

Sl States/UTs Central Central Central Central Central Central
No. Fund Fund Fund Expenditure Fund Fund
Released Expenditure Released reported” Released Expenditure
reported” reported*®
2003-2004 2004-2005 2005-2006

1 2 3 4 5 6 7 8

1. Andhra Pradesh 1390.19 1390.19 1116.41 319.86 1626.17 289.97
2. Arunachal Pradesh 7.84 140.34 7.69 26.16 0.00 125.11
3. Assam 0.00 669.94 245.07 405.94 0.00 538.51
4. Bihar 425.38 425.38 468.09 468.00 681.66 0.00
5. Chhattisgarh 229.65 170.00 119.31 115.06 405.67 1‘46.52
6. Goa 0.00 0.00 0.00 0.00 0.00 0.00
7. Gujarat 260.19 170.04 164.36 283.12 0.00 572.16
8. Haryana 569.95 435.52 668.47 432.66 881.12 673.71
9. Himachal Pradesh 32.58 60.09 217 38.59 45.36 34.45
10. Jammu and Kashmir 30.41 106.20 128.17 72.25 9.068 55.92
11. Jharkhand 0.00 0.00 0.00 0.00 0.00 0.00
12. Kamataka 577.46 985.44 1165.15 796.92 822.99 756.29
13. Kerala 610.50 610.50 554.95 554.95 681.26 117.91
14. Madhya Pradesh 818.32 687.70 931.49 886.47 1596.76 1196.69
15. Maharashtra 322.56 1335.80 1508.68 1835.83 2552.92 2055.94
16. Manipur 0.00 184.45 0.00 0.00 111.39 232.70
17. Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00
18. Mizoram 522.79 522.79 491 04 491.04 351.90 351.90
19. Nagaland 1.90 59.67 3402 34.02 194.51 194.51
20. Orissa 0.00 291.61 48.91 162.04 469.86 211.92
21 Punjab 0.00 198.77 0.00 107.35 39.68 36.65
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L 2 ‘ 3 4 5 6 7 8
22. ﬁajasthan 122.96 151.86 2568.29 217.68 495.38 497.69
23. Sikkim 163.21 34.62 0.00 92.43 0.00 36.‘26
24. Tamil Nadu 648.58 648.58 511.69 511.69 924.36 397.61
25. Tripura 354.26 146.10 352.18 434.68 0.00 130.49
26. Uttaranchal 46.27 41.39 160.31 11.12 309.14 16.08
27. Uttar Pradesh 1671.74 1732.80 2622.61 2811.28 3071.43 3155.45
28. West Bengal 883.26 739.08 424.02 767.88 817.47 755.29
29. Andman and Nicobar 0.00 31.97 0.00 68.16 0.00 63.67
Islands
30. Chandigarh 278.37 73.90 28.64 49,84 0.00 42.12
31. Dadra and Nagar Haveli 14.63 69.29 0.00 7.35 0.00 0.00
32. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00
33. Delhi 0.00 21.09 0.00 25.30 0.00 20.81
34. Pondicherry 191.00 55.76 191.00 235.34 0.00 401.59
Total 10074.00 12191.87 12200.70 12253.10 15588.09 13107.92

*The Expenditure includes the funds spent from the releases made during earlier years as the Scheme of SJSRY is

an on going Scheme.

Training to Representatives of Panchayati Raj
institutions for Rural Development

3451.DR. K. DHANARAJU : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

{a) whether the Govemment has set up any institute
for imparting training in the field of rural development to
elected representatives of Panchayati Raj institutions;

(b) if so, the details of such institutions set up in
each State alongwith their locations; and

(c) the number of people imparted training in these
institutions during each of the last three years and
thereafter, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR

SAHU) : (a) and (b) The State Institutes of Rural
Development (SIRDs) and Extension Training Centres
(ETCs) are State level Institutes for imparting training in
the field of rural development to rural development
functionaries and elected representatives of Panchayati
Raj Institutions at State level and at District/Block level
respectively. The Ministry of Rural Development supports
the training activities of the States including training to
elected representatives of Panchayati Raj Institutions for
effective implementation of Rural Development programmes
by providing financial support to SIRDs and ETCs. There
are 28 SIRDs, one in each State and 89 ETCs all over
the country. The list of SIRDs alongwith their location is
at Statement-| and the list of ETCs alongwith their location
is at Statement-ll enclosed.

(¢) The information is being collected and will be
placed on the Table of the House.
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Statement-|

Name and Piace where the SIRDs are functioning

State

Places where the SIRDs
are functioning

2

Andhra Pradesh Andhra Pradesh Academy of Rural

Arunachal

Pradesh

Bihar

Chhattisgarh

Gujarat

Haryana

Himachal

Jharkhand

Jammu and

Kamataka

Kerala

Development, Rajendra Nagar,

Hyderabad

State institute of Rural Development,
tanagar

State Institute of Rural Development,
Khanpara, Guwahati

Rural Development Training Institute,
Phuiwari Sharif, Patna

Chhattisgarh State Institute of Rural
Development, Nimora, Raipur

Goa Institute of Rural Development
and Local Administration, Panaji

State Institute of Rural Development,
Ahmedabad

Haryana Institute of Rural Develop-
ment, Nilokheri (Kamal)

Himachal Pradesh Institute of Public
Administration, Fairlawns, Shimia

State Institute of Rural Development,
Ranchi

Jammu and Kashmir Institute of
Management, Public Administration

and Rural Development, Srinagar and
Jammu

Abdul Nazir Sab State Institte of
Rural Development, Mysore

State Institute of Rural Development,
Kottarakara, Kollam
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2

Madhya Pradesh

Manipur

Meghalaya

Nagaland

Punjab

Sikkim

Tamil Nadu

Tri

Uttar Pradesh

Uttaranchal

West Bengal

Mahatama Gandhi State instiute of
Rural Development, Jabalpur

Yeshwant Rac Chavan Academy of
Development Administration, Pune

State Institute of Panchayati Raj and
Rural Development, Imphal

State Institute of Rura! Development,
Nongsder

State Institute of Rural Development,
Kolasib

State Institute of Rural Development,
Kohima

State Institute of Rural Development,
Bhubaneshwar

State institute of Rural Development,
Nabha

indira Gandhi Panchayati Raj and
State institute of Rural Development,
Jorethang (Karfectar)

State Institute of Rural Development,
Maraimalainagar (Kancheepuram)

State institute of Public Administration
and Rural Development, Agartaia

DDU-State Institute of Rural Develop-
ment, Bakshi Ka Talab, Lucknow

State Institute of Rural Deveiopment,
Rudrapur

State Institute of Panchayats
and Rural Development, Kalyani
(Nadia)
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Statement-Il

Name and Place where the ETCs are functioning

State Places where the ETCs
are functioning
1 2

Andhra Pradesh Srikalahasti, Warangal, Bapatala
(Guntur), Samalkota (East Godavari)
and Rajendranagar (Hyderabad) - 5

Arunachal Pasighat - 1

Pradesh

Assam Jorhat, Joysagar, Kahikuchi and
Hailakandi - 4

Bihar Gaya, Saharsa and Muzaffarpur — 3

Chhattisgarh Chandkun (Raipur) - 1

Gujarat Junagarh, Disa and Navasari — 3

Haryana Nilokheri ~ 1

Himachal Mashobra - 1

Pradesh

Jammu and R.S. Pura (Jammu) and Budgam

Kashmir (Srinagar) - 2

Jharkhand Jasidih (Santhal Pargana) and
Hazaribagh - 2

Kamataka Gulbarga, Sirsi, Mysore, Gowripet
(Kolar) and Mandya - 5

Kerala Kottarakara, Mannuthy (Thrissur) and

Madhya Pradesh

Maharashtra

Taliparamba (Kannur) — 3

Ujjain, Bhopal, Muttai, Jabalpur, indore,
Nowgaon (Chhattarpur) and Gwalior ~
7

Parbhani, Jalna, Buldana, Kosbad Hill
(Thane), Gargoti (Kohlapur), K. Bamda
(Kothapur), Manjri Farm (Pune) and
Amaravati — 8
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1 2

Meghalaya Nongsder - 1

Mizoram Pukpui and Thingsulthiah - 2

Nagaland Tuensang and Phek — 2

Orissa Bhubaneswar, Keonjhar and
.Bhawanipatna - 3

Punjab Batala and Nabha - 2

Rajasthan Dungarpur, Ajmer and Mandore — 3

Tamil Nadu T. Kullupatty, S.V. Nagaram, Bhavani
Sagar, Pattukkottai and Krishnagiri —
5

Uttaranchal Rudrapur, Hawalbagh, Haldwani,
Haridwar and Pauri Garhwal — 5

Uttar Pradesh Lucknow, Bakewar, Baraut, Bichpuri,
Chirgaon, Dhorigat, Bulandshahar,
Fizabad, Kalakankar, Mainpuri,
Lakhaoti, Chargaon, Raibareilly,
Ghazipur, Badaun and Afim Ki Kothi—
16

West Bengal Cooch Bihar, Burdwan, Digha and
Raiganj — 4

Total 89

[Translation]

Loan to Micro Financing Institutions

3452.SHRI KAILASH NATH SINGH YADAV :
PROF. MAHADEORAO SHIWANKAR :

Will the Minister of FINANCE be pieased to state :

(a) whether the Government is contemplating to ban
loans to the micro financing institutions by the banks for

providing credit;

(b) if so, the reasons therefor;

(c) whether inquiry has been completed on funds
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given to these institutions during first six months of the
current year; and

(d) if so, the total funds made available alongwith
the number of such institutions which have been given
funds for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir.

(b) Does not arise.

() There were some issues regarding Micro
Finance Institutions, (MFis) in Andhra Pradesh. The State
Government of Andhra Pradesh had appointed Dr. V.P.
Johari to enquire into the issues relating to MFis. The
Commiittee in its report has, inter-glia, recommended that:-

- A Government official should be a special invitee
on the Board of the MFI.

- Before financing MFis the banks should ensure
that they follow a model code of conduct while
transacting with the poor and that MFis should
not be involved in the Government sponsored
programmes such as SGSY.

(d) The present system of data collection by
Reserve Bank of India does not generate the information
of funds made available by banks to Micro Finance
Institutions. However, the cumulative lending by banks to
23.72 lakh Self Help Groups (SHGs) under SHG Bank
Linkage Programme upto 31st October, 2006 is Rs. 12,618
crores. Additionally, 23.89 lakh SHGs have been provided
Rs. 7498.57 crores of credit and subsidy under the
Swaranjayanti Gram Swarojgar Yojana (SGSY) Programme
as on 30th October, 2006.

Code of Conduct for Banks

3453.SHRI'M. ANJAN KUMAR YADAYV :
SHRIMATI SANGEETA KUMARI SINGH DEO :

Wil the Minister of FINANCE be pleased to state :

(a) whether code of conduct for treatment of
customers is being folowed by the banks;

(b) ¥ so, the details thereof,
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(c) the number of cases registered in connection
with violation of the said code during last one year,
and '

(d) the action taken against the officials who
violated the code of conduct?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! S.S. PALANIMANICKAM) : (a) and (b) The
Code of Bank's Commitment to Customers (Code)
released by the Banking Codes and Standards Board of
India (BCSBI) on July 1, 2006 sets out minimum standards
of banking practices for banks to follow and emphasizes
transparency in banks' dealings with its customers. To
achieve the avowed transparency, it provides for documen-
tation of banks' fees and service charges in the form of
a Tariff Schedule and requires banks to set out a cheque
collection policy, compensation policy and a security
repossession policy. The Code lays great emphasis on
providing full information to the customer before a product
or service is sold to him. For post sale conduct, the code
insists on banks giving one month's notice to customer
before making any change in their tariff schedule or any
change in terms and conditions goveming the product,
which may adversely affect the customer. The detailed
Code is available on the BCSBI website (http://
www.bcsbi.org.in).

As per the information fumished by RBI, the BCSBI
has approved the membership of 60 scheduled commer-
cial banks which cover more than 98% of the branch
network of commercial banks in India. Any scheduled
commercial bank deciding to become member of BCSBI
has to commit itself to adopt the Code.

(c) and (d) The banks that have accepted membership
of the BCSBI are in the process of being compliant with
the provisions of the Code within a mutually agreed time
frame. The question of violation of the provisions of this
Code will arise only after the said agreed time frame.

[English]
Sewerage and Drainage System in Orissa

3454.SHRI B. MAHTAB : Will the Minister of URBAN
DEVELOPMENT be pleased to state :
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(a) whether the Govemment has formulated any
scheme for solving the problem of potable water, sewage
system and solid waste in selected cities of Orissa:

(b) if so, the details thereof;
(c) the action taken thereon;

(d) whether the Government proposes to modemise
the sewerage and drainage system in Orissa with the
assistance of Japanese Government;

(e) if so, the amount of Japanese assistance;

() the time by which the work is likely to be
completed; and

(g) the present status of the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
{b) Yes, Sir. Government of india has launched Jawaharial
Nehru National Urban Renewal Mission (JNNURM) and
Urban Infrastructure Development Scheme for Small and
Medium Towns (UIDSSMT) to provide infrastructure
facilities including water supply, sewerage, drainage and
solid waste management in all the towns/cities of the
country including State of Orissa. Two towns of Orissa are
covered under JNNURM and 136 towns under UIDSSMT.

(c) Integrated Sewerage Project for Bhubaneshwar
at an estimated cost of Rs. 755.76 crore has been received
from the Government of Orissa, seeking assistance under
JNNURM. The Detailed Project Report (DPR) is under
technical appraisal.

(d) The Govemment of Orissa has submitted
proposal to provide sewerage system in Bhubaneshwar,
Cuttack, Sambhalpur and Bahrampur towns, drainage
system and solid waste management facilities in Cuttack
town at an cost of Rs. 1213.70 crore, seeking assistance
from Japan Bank for Intemational Co-operation (JBIC).

1. Bhubaneshwar Sewerage - Rs. 427.00 crore.
system

2. Cuttack Sanitation Project — Rs. 341.10 crore.

3. Sambalpur Sewerage ~ Rs. 298.00 crore.

system
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4. Berhampur Sewerage - Rs. 147.60 crore.

system

(e) to (g) Draft agreement between Govemment of
India, JBIC and Govemment of Orissa has been signed
on 5.12.2006. As per the draft agreement, JBIC has agreed
to provide an assistance of Japanese Yen (JY) 19061
million out of the total cost of JY 23817 million and the
project is likely to be completed by 2012.

lssue of Public Share

3455.SHRI VIKRAMBHAI ARJANBHAI MADAM : Wil
the Minister of POWER be pleased to state :

(a) whether the Union Govemment is considering
public share issue of the Rs. 5000 crore by National
Thermal Power Corporation Ltd.; and

(b) if so, the details thereof?

THE MINISTER OF POWER (SHRI SUSHILRUMAR
SHINDE) : (a) and (b) No, Sir. There is no such proposal
under consideration at present. However, NTPC made a
public offer comprising of 5.25% of paid-up capital as fresh
issue and 5.25% as offer of sale by Government of India
following the approval of Govemment of India in the year
2004.

Representation from Indian Automobile
Industry

3456.SHRI BADIGA RAMAKRISHNA : Will the Minister
of FINANCE be pleased to state :

(a) whether any representations have been re-
ceived from the Indian Automobile Industry for tax holiday
for investments exceeding Rs. 500 crores on the lines of
infrastructure projects;

(b) if so, the details thereof;

(c) whether the Automobile Industry is also de-
manding 100% tax deductions on export profits and
one-stop clearance for FDI proposals in the auto sector:
and

(d) if so, the details thereof and reaction of the
Government thereon?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! S.S. PALANIMANICKAM) : (a) Yes, Sir.

{b) to (d) The Memorandum of the Society of Indian
Automobile Manufacturers (SIAM) contains numerous
fiscal policy proposals. Such proposals are considered
during the budgetary exercise and the decision of the
Govemnment gets reflected in the Finance Bill.

nrc

3457.SHRI K.C. PALLANI SHAMY : Will the Minister
of FINANCE be pleased to state :

(a) whether the Government has set up India
Infrastructure Finance Corporation (lIFC);

(b) if so, the details thereof;

(c) whether any projects has been identified under
IIFC; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM,) : (a) and (b) Yes,
Sir. India Infrastructure Finance Company Limited (HFC),
was incorporated under the Companies Act, 1956 on
January 05,-2006 with an authorized capital of Rs. 1,000
crore and a paid up capital of Rs. 10 crore. The paid up
capital has since been increased to Rs. 100 crore.

() and (d) Financial assistance amounting to
Rs. 5,186 crore has been sanctioned so far to 32 projects.
Sectoral break up is as follows:~

Table
India Infrastructure Finance Company Limited

Sector No. of Project Cost Loan sanctioned
Projects (Rs. crore) from IIFCL
(Rs. crore)
Road 23 12746 2057
Sea Port 3 1542 216
Power . 5 15467 1763
Airport 1 5826 1150
Total 32 35581 5186
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Fiscal Position of the Country

3458.SHRI RAGHUVEER SINGH KOSHAL : Wili the
Minister of FINANCE be pleased to state :

(a) whether the fiscal position of the country has
improved with the enforcement of the FRBM Act;

(b) if so, the details thereof;
(c) comparative details in this respect;

(d) whether the Government is making any other
efforts in this direction; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) Yes,
Sir. While the Fiscal deficit has deciined from 6.2% of Gross
Domestic Product (GDP) in 2001-02 10 4.1% of GDP in
2005-08, the Revenue deficit as a percentage of GDP
stands reduced from 4.4% to 2.7% in the same period. The
Fiscal and Revenue Deficit targets set for the BE 2006-
07 is 3.8% and 2.1% of GDP, respectively.

The Govemment's efforts to achieve fiscal consolida-
tion are directed towards pursuing a rational and stable
tax policy to improve revenues while at the same time,
achieving better expenditure management. Measures to
increase tax compliance, improve efficiency in tax
administration, introduction of “Outcome Budgets”, monitor-
ing of utilization certificates/unspent balances against
budgetary allocations, and introduction of cash manage-
ment system in some high spending ministries are some
examples of continuing efforts in this direction.

[Enghish]
Development in Bio-technology

3459.SHRI K.S. RAO : Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state :

(a) the allocation of funds for the development of
bio-technology during each of the last three years;

(b) the performance and prospective expansion
plans of bio-tech sector;
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(c) whether the Government proposes" to invite and
encourage private sector for larger investments in this
sector, and

(d) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR! KAPIL
SIBAL) : (a) The allocation of plan funds for Department
of Biotechnology, Ministry of Science and Technology,
Government of India during the last three years was
Rs. 521 crores in 2006-2007; Rs. 445 crores in 2005-2006;
and Rs. 310 crores in 2004-2005. The expenditure was
incurred on R and D, product and process development,
establishment of biotechnology parks and clusters in areas
of biotechnology applications in Agriculture, Health-care,
Environment and Industrial development. Besides, the
Department of Biotechnology, other S and T agencies like
Council of Scientific and mndustrial Research (CSIR),
Department of Science and Technology (DST), Indian
Council of Agriculture Research (ICAR) and Indian Council
of Medical Research (ICMR) also support biotechnology
R and D and applications.

(b) The performance of the various programmes
and projects is available in detail in the Annual Reports
of the Department of Biotechnology posted at the website:
www.dbtindia.nic.in. In general, the biotechnology sector is
developing at a satisfactory rate in terms of infrastructure,
patents, publications and product development specially in
case of vaccines and diagnostics for communicable
diseases, bio-pharmaceuticals, genetically modified crops,
biopesticides and Dbiofertilisers. The biotech industry
revenues are closer to Rs. 6521 crores in 2005-2006 with
an annual growth rate of 37.42% over previous years. A
National Biotechnology Development Strategy has been
formulated for major expansion in human resource
development, industrial promotion and development,
sectoral R and D for technology development, establish-
ment of new institutes in cutting edge areas of biotech-
nology and streamlining of regulatory system.

(c) and (d) Yes Sir, the Government has taken special
measures to promote the biotechnology industry and to
facilitate increase in turnover of biotech sector. Initiatives
have been taken to provide an enabiing environment for
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industrial growth such as exemption of biotech sector from
compulsory licensing; permitting 100% FDI; reducing the
area of SEZ to bring it at par with IT sector; providing fiscal
incentives to recognised in-house R and D of industries
in terms of “exemption of custom duty on capital goods,
reduction in import duty and 150% weighted deduction
against expenditure incurred on.R and D. To encourage
public-private partnerships for joint R and D and
technology development, soft loans are provided by
Technology Development Board of Department of Science
and Technology as well as under New Millennium Indian
Technology Leadership Initiative (NMITLI), CSIR. Recently,
Depariment of Biotechnology has launched a novel
scheme "Small Business Innovative Research Initiative® to
provide grant and soft loan for strengthening R and D and
product development in small and medium biotech
industries.

Shelter for the Poor

3460.SHR!I JOACHIM BAXLA : Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(a) whether Human Settiements Management Insti-
tute (HSMI) and Centre for Development altemnative,
Ahmedabad have recommended for providing permanent
housing shelter to the poor and needy people;

(b) if so, the details thereof alongwith the reaction
of the Government thereto;

(c) whether the Government has received any
suggestions from experts for providing low-cost housing
shelter to the poor people in time bound manner;

(d) if so, the details thereof; and
(e) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) and (b) The Ministry is not aware of any such
suggestion made by these agencies.

(c) No, Sir.

(d) and (e) Does not ‘arise.
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Trading in Tobacco

3461.SHRI SUBODH MOHITE : Will the Minister of
FINANCE be pleased to state :

(a) whether the Govemment is contemplating to
accord permission for undertaking trading activity in
tobacco products to foreign companies through RBI route;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
Foreign Direct investment (FD!) upto 100% on wholesale/
cash and carry Trading of goods is allowed on the
automatic route. There is no separate policy for trading of
Tobacco/Tobacco products.

FDI upto 100% is allowed with the prior Govemment
approval for manufacture of Cigars and Cigarettes, subject
to the conditions of Industrial Licence under the Industries
(Development and Regulations Act, 1951).

[Translation]
IT Defauiters

3462.SHRI GANESH SINGH : Will the Minister of
FINANCE be pleased to state :

(a) whether the Union Govemment proposes to
publish the list of income-tax defaulters in the country;

(b) if so, the details thereof, and

{c) the steps taken/being taken by the Govemment
against the defaulters?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The Union
Government does not propose to publish the list of income-
tax defaulters in the country.

{(b) Not applicable in view of reply to (a) above.

(c) The steps taken/being taken by the Government
against the defaulters varies from case to case and is
govemed by the provisions of Chapter XVIlI read with
Second Schedule to the income Tax Act, 1961. The steps
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include. issuance of statutory notice u/s 220(2), charging
of interest and levy of penalty for non payment of dues,
attachment of bank accounts of the defaulter and amounts
owed by debtors to such a defaulter, attachment and sale
of movable/immovable properties of the defaulter, arrest of
the defaulter, appointing a receiver for the management
of the defaulter's movable/immovable properties etc.

[English]
Assistance from DFID

3483.SHRI G. KARUNAKARA REDDY : Will the
Minister of FINANCE be pleased to state :

(a) the detais of States which got fundioan
assistance from the Department for Intemational Develop-
ment (DFID) during each of the last three years;

(b) the purposes for which loan/assistance obtained
by States, State-wise; and

(c) the extent to which the fund has been utilized
by the States?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c)
Andhra Pradesh, Himachal Pradesh, Kamataka, Kerala,
Madhya Pradesh, Orissa, Rajasthan and West Bengal
have got grant assistance from the Department for
Intemational Development (DFID) during the last three
years. Assistance received from DFID has been utilised for
implementing projects in social sectors such as primary
education, health, urban services, rural livelihood. environ-
ment and sanitation and reform programmes leading to
poverty reduction. The States-wise disbursement and
utilization of funds received from DFID during the last three
years are as under:-

(Fig. in Rs. crores)

State 2003-04 2004-05 2005-06

1 2 3 4
Andhra Pradesh 624.326 233909 202.750
Himachal Pradesh 0.505 3724  10.406
Kamataka 8924 6246 8227
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1 2 3 4
Kerala 21.215 0.000 0.000
Madhya Pradesh 0.000  12.189  50.490
Orissa 32.047 137.429 179.748
Rajasthan 2.057  34.481 34.563
West Bengal 83.938 157.695 173.566

SFS Scheme

3464.SHRI HITEN BARMAN : Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(a) whether Govemnment proposes to construct
houses under self-financing scheme in different cities of
the country; and

(b) if so, the details thereof, city-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) and (b) So far as the Ministry of Housing
and Urban Poverty Alleviation is concerned, "Central
Government Employees Welfare Housing Organisation”
takes up housing projects on self-financing basis for
Central Government Employees. The projects are taken up
in different parts of the country based on the demand
amongst the Central Government Employees and depend-
ing upon the availability of land at such places from time
to time.

[Transiation]

Transfer of Land for Group Housing
Socleties to Private Sector

3465.SHR! JA| PRAKASH (MOHANLAL GANJ) : Will
the Minister of URéAN DEVELOPMENT be pleased to
state :

(a) whether the Govemment has received any
proposal from the Delhi Development Authority (DDA)
regarding transfer of land reserved for the group housing
societies to private sector for construction of houses;
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(b) if so, the details thereof, and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a)
and (b) The Delhi Development Authority (DDA) has
forwarded a copy of the agenda and minutes of the
meeting of the Authority held on 19.10.2006, wherein
the proposed norms for development and disposal of
group housing plots in Narela sub-city through private
sector were approved. The norms relate inter alia to
permissible FAR, height, ground coverage, density and
parking and also provide for allocation of 15% of FAR for
EWS housing.

(c) The proposal is under examination of the
Govemnment.

[English]
Slum Dwellers

3466.SHRI SUBRATA BOSE : Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(a) the per capita income of slum dwellers staying
in the metropolitan cities;

(b) whether the slum dwellers have been benefited
from the Urban Poverty Alleviation Schemes of Govern-
ment, and

(c) if so, the details thereof during the last two years,
city-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) to (c) The Ministry of Housing and Urban
Poverty Alleviation does not have any data regarding per
capita income of slum dwellers staying in the Metropolitan
Cities.

The employment oriented urban poverty alleviation
scheme of Swarna Jayanti Shahari Rozgar Yojana
(SJSRY), implemented by the Ministry of Housing and
Urban Poverty Alleviation, is applicable for the all urban
poor, living below the poverty line in urban areas, including
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slums. The scheme of Swama Jayanti Shahari Rozgar
Yojana (SJSRY) strives for providing gainful employment
to the urban unemployed and under-employed poor
through encouraging the setting up of self-semployment
ventures by those who have not studied beyond Sth
standard and aiso by providing wage employment by
utilizing their labour for construction of socially and
economically useful public assets. The scheme is moni-
tored at the National level through Quarterly Progress
Reports received from the States/Union Territory (UT)
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Govemments. Only State/UT-wise details are available in
the Ministry and city-wise data is not maintained.

The number of urban poor assisted to set up
individual/group micro-enterprises, number of urban poor
imparted skill training and number of mandays of work
generated under the wage employment component of
Swarna Jayanti Shahari Rozgar Yojana (SJSRY) during the
last two years i.e. 2004-05 and 2005-06, State/UT-wise is
given in the statement enclosed.

Statement

State-wise beneficiaries assitad under Swama Jayanti Shahari Rozgar Yojana (SJSRY)

2005-2006

SI. Name of State/UT 2004-2005
No. Number of No. of No. of Number of No. of No. of
Urban poor Persons mandays Urban poor Persons mandays
assited to Trained of work assisted to Trained of work
set up generated set up generated
micro/group (in lakhs) micro/group (In lakhs)
enterprises enterprises
1 2 3 4 5 6 7 8
1. Andhra Pradesh 17704 5631 6.11 2020 3957 0
2. Arunachal Pradesh 40 0 3.88 0 0 2.59
3. Assam 1150 4638 0.94 2825 2230 0.63
4. Bihar 0 0 3.28 34087 4233 0
5. Chhattisgarh 1903 4559 0,56 558 2027 0.25
6. Goa 53 345 0 22 0 0
7. Gujarat 4307 5958 0.27 2028 1585 0.12
8. Haryana 2362 4171 0.37 2583 3078 0.69
9. Hiniachal Pradesh 302 839 0 89 450 0.08
10. Jammu and Kashmir 1265 1748 0.29 822 987 0
11. Jharkhand 0 0 0 0 0 0
12. Karnataka 4572 2709 1.24 3451 3451 1.28
13. Kerala 3007 4736 0.12 1982 2541 0.83
14. Madhya Pradesh 8704 7524 1.47 817 5078 0.52
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1 2 3 4 5 6 7 8
15. Maharashtra 19114 14518 0.53 9579 18382 2.77
16. Manipur 0 2506 0 0 0 2.47
17. Meghalaya 0 0 0 0 0 0
18. Mizoram 1175 379 0 156 2126 22.36
19. Nagaland 265 250 0 131 154 0.53
20. Orissa 3967 2273 0.78 1179 1063 0
21. Punjab 527 1440 0.25 17 1236 0.01
22. Rajasthan 4860 1957 0.5 3260 5555 0.16
23. Sikkim 76 176 0.56 104 170 0
24. Tamil Nadu 2356 5016 0.59 1412 4756 0
25. Tripura 544 4783 1.07 878 3081 0.48
26. Uttaranchal 183 1212 0 0 0 0
27. Uttar Pradesh 6919 29031 42 6345 5253 4.69
28. West Bengal 4033 2361 1.92 4030 20222 1.46
29. Andman and Nikobdr 4 0 0.87 16 0 0.62
islands
30. Chandigarh 72 961 N.A 35 0 N.A.
31. Dadra and Nagar Haveli 10 98 0 0 0 0
32. Daman and Diu 0 0 0 0 0 0
33. Delhi 214 220 N.A. 170 300 N.A.
34. Pondicherry 1108 1792 1.46 1122 2152 0.64
Total 90566 111831 31.24 79688 94067 42.86

Financial Assistance for Construction of
the Court Buildings

3467.SHRI S.K. KHARVENTHAN : Will the Minister of
LAW AND JUSTICE be pleased to state :

(a) whether the Government of Tamil Nadu has
sought financial assistance from the Union Govemment for
construction of court buildings, to improve the existing

structures and also for construction of residential colonies
for judges;

(b) if so, the details thereof, and

(c) the action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF LAW
AND JUSTICE (SHRI K VENKATAPATHY) : (a) Yes,
Sir.
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(b) Government of Tamil Nadu has proposed
sanction of Rs. 206.26 crore for the construction of 156
court buildings and Rs. 6.89 crore for the construction of
299 residences for judges/judicial officer in the 10 year
perspective plan .

(c) Proposal of Government of Tamil Nadu has been
taken into account in this Depariment's proposal for
seeking an outlay for the scheme “Development of
infrastructural facilities for the judiciary” in the Eleventh
Plan.

Pension Benefits in Banks

3468.SHRI AVINASH RAI KHANNA : Will the Minister
of FINANCE be pleased to state :

(a) whether the government is. aware about the
judgement of Hon'ble Supreme Court in case titled as DS
Nakara V/s Union of India and others about pensioners
benefit in banks;

(b) i so, whether the judgement has been imple-
mented; and

{c) if so, the number of pensioners benefited as a
result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) The
information is being collected and will be laid on the Table
of the House.

Foreign investment in indian
Entities and Projects

3469.SHRI JYOTIRADITYA M. SCINDIA : Wil the
Minister of FINANCE be pleased to state :

(a) whether Government has launched a massive
drive for inviting foreign investments in Indian entities and
projects;

(b) if so, the details of overseas investments

secured this year so far, and

(c) the details of the guidelines laid down and
directions issued in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Government
has put in place a liberal and transparent FDI policy
according to which FDI upto 100% under the automatic
route is allowed in most sectors/activities. The FDI policy,
including caps on foreign equity limits and procedures are
reviewed on a continuing basis with a view to creating an
improved investment regime for attracting higher FDI
inflows.

(b) Cumulative FDI inflows during the period August
1991 to September 2006 is US $ 43.286 biltion. During
the current financial year (upto September 2006) FDI inflow
is US § 4.384 billion.

(c) The details are avaitable in “Foreign Direct
Investment Policy: April, 2006 available at http://
www.dipp.gov.in/publications/tdi_policy_2006.pdf.

Life of Currency Notes

3470.SHRI G. NIZAMUDDIN : Wilt the Minister of
FINANCE be pleased to state :

(a) whether the Govemment has assessed the life
of currency notes;

(b) if so, the details thereof;

(c) whether life of currency can be increased by
using more improved paper; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! S.S. PALANIMANICKAM) : (a) and (b) A
study on the statistical estimation of life of Indian
Banknotes had been entrusted by RBl to the Indian
Statistical Institute, Kolkata which submitted its report in
2003..The fife of a banknote was defined as the period
between the date of issue from Reserve Bank of india as
fresh note and the date of retum from circulation as
soiled note. The estimates arrived at by the Indian
Statistical Institute, on the averﬁge life of notes, are as
under:-
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Denomination Rs. 10 Rs. 20 Rs. 50 Rs. 100 Rs. 500
Average 3 years 4 years 5 years 5 years 5 years
Mean Life 6 months 9 months 10 months 10 months 10 months

(c) and (d) Circulation life of banknotes depends on
factors like climatic conditions, usage, handling habits,
velocity and the overall growth in economy. Considering
the above factors, exploration of scientific altematives to
increase the life of Indian banknotes are resorted to as
a continuous process.

[Translation)
Loan from PFC

3471.SHRI FURKAN ANSAR! : Wil the Minister of
POWER be pleased to state :

(a) whether the Govemment of Jharkhand has

sought loan from Power Finance Corporation and Rural.

Electrification Corporation for financing power projects in
the State;

(by if so, the details thereof,

(c) whether the loan asked for has been provided;
(d) if so, the details thereof, and

(e) if not, the reasons therefor?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) to (e) At the request of power utilities, Power
Finance Corporation sanctioned counterpart loans under
APDRP worth Rs. 222 crore to Jharkhand State Electricity
Board (JSEB) and a loan of Rs. 1892 crore to Tenughat
Vidyut Nigam Ltd. (TVNL) in the State of Jharkhand.
Against these sanctions as per terms and conditions of
loans, amount of Rs. 65.54 crore has been released.

{English]
Insurance Fraud

3472.SHRI ADHIR CHOWDHURY : Will the Minister
of FINANCE be pleased to state :

(a) whether the law commission has observed that
Indian laws are inadequate to handle insurance frauds;

(b) if so, the facts thereof;

(c) whether the frauds in insurance companies have
increased during the last three years;

(d) if so, the details thereof; and

(e) the steps the Govemment proposes to take to
make the effective laws to deal with insurance frauds?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir.

(b) Does not arise.

(c) and (d) No, Sir. Insurance Regulatory and
Development Authority (IRDA) has reported that it has not
received any reports of increase in frauds either within or
against insurance companies during the last three years.

(e) In the public sector insurance companies, their
Vigilance Departments under the charge of Chief Vigilance
Officer do investigate and take action in respect of intemal
frauds, if any. In respect of the individuals committing frauds
on insurance companies, the companies are expected to
file complaints to the police under the provisions of Indian
Penal Code (IPC).

Pending Cases of New India Assurance
Company

3473.SHRI KISHANBHAI V. PATEL : Will the Minister
of FINANCE be pleased to refer to the reply given to USQ
No. 2062 dated 11.0_2.06 and to state :

(a) whether information in regard to pending cases
of New India Assurance Company has since been
collected;

(b) if so, details in this regard ;
(c) if so, the reasons for delay; and

(d) the time by which the information is likely to be
collected?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) and (b)

Yes, Sir. The USQ No. 2062 was asked by the Hon'ble
member on 11th August, 2006. The assurance given has

Statement
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since been fulfilled on 10.11.2006. A copy of the same is
enclosed as statement.

(c) and (d) Do not arise.

Ministry of Finance Department of Economic Affairs Date of Fulfillment: 10.11.2006

Question No. Subject Promise Made When and Reasons for
and Date How Fulfiled Delay
USQ No. 2062 'PENDING CASES WITH NEW INDIA ASSUR- (a) to (e) The The information
by Shri ANCE COMPANY' information is is given at An-
Kishanbhai V. being collected nexure.
Patel Asking for: and will be laid

(a) whether some claims of stolen Share are ©n the Table of

pending with the New India Assurance the House.

(b)

(c)

(d)

(e)

®

(@

Company Limited, Mumbai during the year
2000;

if so, the details thereof alongwith the reason
for their pendency;

submitted the findings of FIR to the New india
Assurance Company Limited, Mumbai;

if so, whether the said securities Companies
have also taken action against the employ-
ees found guilty;

whether the New India Assurance Company
Limited has refused to give claim in spite of
their employees were not found guilty by the
Mumbai Police;

if so, the reason for denying such claims by
Assurance Companies; and )

thecorrecuvemasumtakenbytheGov
emment and the New India Assurance
Company Limited to clear the said pending
claims without further delay to give the relief
to the claimants?
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Annexure
The New India Assurance Company

(a) The New India Assurance Company Limited
(NIACL) has reported that as on date, only ¢ e claim of
the year 2000 is outstanding for the lost/stolen share.

(b) Detail of the Share and reasons of pendency :

Name of the Insured : M/s. Coimbctpre Capital

Claim No. 1 112700/46/00/51/90000059

Policy No. . 112700/46/00/51/00000062

Detail of case : Share were lost in Transit by
the Courier M/s. Blue Dart
Express Ltd.

Date of Loss ; 5.9.2000.

Reason for pendency : The Company has written
letters to submit the foliow-

ing documents so that the
claim can be processed.

1.  Court Injunction Order to 'Stop Transfer of the
shares lost in transit.

2.  Letter of Subrogation and Power of Attorney duly
Notarised.

3.  Confirmation Letter whether the Insured has got
any duplicate shares for the share lost by them.

The insured had filed a suit in the Court for
injunction to 'Stop Transfer of the shares lost in
transit. The insured is yet to submit copy of ‘Court
Injunction’ to the company alongwith other
required documents. The Insurance Co. has
written letters and reminders for submission of
the said documents.

(¢) The insured M/s. Coimbatore Capital has
submitted the copy of FIR No. 266/2000 dated 4.9.2000

of Mumbai Police.

(d) No employee of the insured is involved. The
shares were lost during transit by the. courier company.
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(e) and (f) No, Sir.

(g) The Company has written various letter and
reminders to the claimant for submission of required
documents as indicated at part 'b' above to enable them
to process ancd settte the claim at the earliest. The
Insurance Company shall process and dispose of the
claim, no sooner the said documents were received.

[Translation]
Thermal Power Projects

3474.SHRI GIRDHARI LAL BHARGAVA :
SHRIMATI KIRAN MAHESHWARI :

Will the Minister of POWER be pleased to state :

(a) whether both the thermal power projects of
R.V.U.N. have been included in the list of imported coal
based power projects; and

(b) if so, whether indigenous coal is being allocated
for Kota and Suratgarh thermal power projects?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) Yes, Sir.

(b) The requirement of coal for Kota and Suratgarh
thermal power stations of Rajasthan Rajya Vidyut Utpadan
Nigam Ltd. (RRVUNL) for 2006-07 is of the order of 12
Million Tonnes (MT). Coal to the tune of 10.2 MT is to be
supplied to RRVUNL from domestic sources and they have
been advised to import about 1.2 MT of coal (equivalent
to 1.8 MT of domestic coal) during the year.

[English]
Purchase of Ready Built Houses

3475.SHRI M. SHIVANNA : Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(a) whether the Karnataka Govemment has re-
quested the Union Government to release funds to
purchase. the ready built houses constructed by the
Kamataka State Housing Board in and around Bangalore
and Mysore;
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(b) it so, the details thereof: and

(c) the time by which the funds are likely to be
released?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) to (c) The information is being collected and
will be laid on the Table of the Sabha.

UNDP Report on Sanitation

3476.SHRI BASU DEB ACHARIA : Will the Minister
of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state :

(a) whether attention of the Governmemt has been
drawn to the recently released UNDP report on sanitation
stating that india is lagging behind on the sanitation front
and two-third of its population have no access to sanitation;

(b) if so, details thereof, and
(c) the reaction of the Govemment thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) to (c) Yes, Sir. Human Development Report
2006, released by the United Nations Development
Programme (UNDP) provides a figure of 33% as the
percentage of people with sustainable access to improved
sanitation in India. The Government is according priority
to water and sanitation under the Jawaharial Nehru
National Urban Renewal Mission (JNNURM).

[Translation]
Master Plan of Delhi

3477.SHRI HEMLAL MURMU :
SHRI RAJEN GOHAIN :

Wil the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether the Government has decided to appoint
a panel of specialists for various issues relating to Master
Plan of Dethi 2021 as reported in Dainik Jagran dated
November 21, 2006;
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(b) if so, the facts thereof. and

(c) the time by which it is likely to submit its report
to the Govemment?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHR! AJAY MAKEN) : (a) to (c)
No panel of experts has been constituted by the
Government. However, Delhi Development Authority (DDA)
has reported that it had set up several sub-groups
comprising of specialists in various fields like housing,
transportation, environment, industries, social infrastructure
efc. while formulating draft Master Plan for Dethi 2021.
NGOs and local bodies have been involved from time to
time.

Backiog of Reserved Posts

3478.SHRI HARIKEWAL PRASAD :
SHRI TUKARAM GANPATRAO RENGE PATIL :

Will the Minister of FINANCE be pleased to state :

(a) the number of Scheduled Castes/Scheduled
Tribes (SCe/STs) and Other Backward Classes (OBCs)
employees in the public sector banks, bank-wise;

(b) whether there is any backlog of vacancies for
SCs/STs and OBCs in the public sector banks;

{c) if so, the details thereof, bank-wise; and

(d) the steps taken or being taken to clear the
backlog?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) Bank-wise
details of number of SCs, STs and OBCs employees
working in the Public Sector Banks/Fis as on 31.12.2005
(latest available) is given in the statement enclosed.

(b) to (d) The Government instructions regarding
Special Recruitment Drive to fill up the backlog vacancies
reserved for Scheduled Castes and Scheduled Tribe were
forwarded to all the Public Sector Banks, Financial
Institutions and Insurance Companies with the direction to
fil up the backiog reserved vacancies as per the
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scheduled given by the Department of Personnel and
Training (DOP and T). The progress made by the Banks/
Fis and Insurance Companies had been reviewed in
several meetings held with the General Managers of

Banks/Fls and the matter has been pursued with them
constantly. Out of 3558 identified reserved vacancies, 3381
vacancies have been filled up by 30.11.2006. The filling
up of backlog vacancies for OBCs is not monitored.

Statement

Representation of SCs/STs/OBCs in Public Sector Banks

(As on 31.12.2005)

S. Name of the Bank sC ST OBC Total
No.

1 2 3 4 5 6
1. Allahabad Bank 3673 1014 219 4906
2. Andhra Bank 2414 725 413 3552
3. Bank of Baroda 6730 2335 2168 11233
4. Bank of, india 8574 3032 1333 12939
5. Bank of Maharashtra 3316 1041 636 4993
6. Canara Bank 9465 2483 2702 14650
7.  Central Bank of India 8573 2481 1662 12716
8. Corporation Bank 2046 480 863 3389
9. Dena Bank 2283 1108 195 3586
10. Indian Bank 5243 954 618 6815
11. Indian Overseas Bank 6504 937 695 8136
12. Oriental Bank of Commerce 2966 631 886 4483
13. Punjab National Bank 13160 2653 4045 19858
14. Punjab and Sind Bank 1579 210 196 1985
15. Syndicate Bank 5342 1545 232 7119
16. Union Bank of India 6476 1489 2084 10049
17.  United Bank of india- 3882 887 202 4971
18. UCO Bank 4632 1156 93 5881
'19. Vijaya Bank 1475 550 785 2810
20. State Bank of India 36699 11210 5391 53300
;21. SB of Bikaner and Jaipur 2410 856 156 . 3422
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1 2 3 4 5 6
22. SB of Hyderabad 2185 697 1080 3962
23. SB of Indore 1115 679 221 2015
24. SB of Mysore 1696 497 562 2755
25. SB of Patiala 3292 168 730 4190
26. SB of Saurashtra 1186 728 242 2156
27. SB of Travancore 1964 375 1465 3804
28. IDBL 522 184 155 861
29. NABARD 883 421 507 1811
30. EXIM Bank 23 18 18 57
31. National Housing Bank 7 4 13 24
32. S1DBIL 143 57 79 279
33. Reserve Bank of Iindia 5520 2085 660 8265
Total 155978 43690 31304 230972

[English] strengthening the mechanism for ‘Exchange of Information’

Double Taxation Agreement with
Mauritius

3479.SHRI NIKHIL KUMAR :
SHRI ADHIR CHOWDHURY :

Will the Minister of FINANCE be pleased to state :

(a) the achievement of the Govermment in strength-
ening the mechanism for Exchange of information on tax
matters with Govermnment of Mauritius;

{b) whether Business group are against change in
tax treaty;

(c) it so, the facts and details thereof, and

(d) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) A Joint
Working Group (JWG) on India-Mauritius DTAC has been
constituted. The Terms of Reference’ of the JWG include

under the India-Mauritius DTAC by:-

*(i) Recommending to the Executive and Legislative
organs of both countries appropridte legisiative
changes in the domestic laws wherever required
in order to ensure that the competent authorities
have adequate powers to obtain and share
information including banking information under
the India-Mauritius DTAC.

(i) Entering into “"Comprehensive Agreement on
Exchange of Information in Tax Matters® based
on the new OECD Mode! Agreement.

The Joint Working Group has heid two meetings in

Delhi and in Port Louis respectively.

(b) No representation has been received in this

regard from any Business group.

(c) and (d) Does not arise in view of reply at
(b).
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Reduction in Share of Power

3480.SHRI KASHIRAM RANA :
SHRI RATILAL KALIDAS VARMA :
DR. VALLABHBHAI KATHIRIA :
SHRI MADHUSUDAN MISTRY :
SHRI JASHUBHAI DHANABHAI BARAD :
SHRI HARIN PATHAK :
SHRI VIKRAMBHAI ARJANBHAI MADAM :
SHRIMAT! JAYABEN B. THAKKAR :
SHRI P.S. GADHAVI :

Wil the Minister of POWER be pleased to state :

(a) whether the allocation of power to Gujarat from
unallocated quota of central sector power projects of
western region and eastern region has been reduced;

(b) if so, the details thereof alongwith the reasons
therefor;

(c) whether the Govermment of Gujarat has raised
an objection to this reduction; and

(d) if so, the reaction of the Union Govemment
thereto?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) Yes, Sir.

(b) The allocation of power from unallocated quota
of Central Generating Stations (GGSs) in Western Region
(WR) was revised in February, 2006 and power was
allocated to more deficit States/UTs in the region by
reducing the allocation of comfortable States/UTs, includ-
ing that of Gujarat as Gujarat was under drawing from the
grid and was selling power.

The allocation of power from unallocated/surrendered
quota of NTPC stations in Eastemn Region (ER) was
revised in November, 2005 and the allocation of most of
the States in other regions including that of Gujarat was
reduced due to demand of Eastem Region constituents for
restoration of ER power to them.

(c) and (d) The Government of Gujarat had requested
for restoration of allocation and the reasons for reductions
in the allocation of Gujarat from the CGSs of WR and ER
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have been communicated to the State Government. Gujarat
Urja Vikas Nigam Ltd. have requested for reinstating the
allocation from unallocated power of CGSs in WR and ER.
The allocation of unallocated power of CGSs is reviewed
and revised from time to time depending on the prevailing
power supply position and the nature of requirement
(emergent/seasonal) of the States/UTs.

Revision of Wages of Development
Officers

3481.SHRI K. FRANCIS GEORGE :
SHRI VARKALA RADHAKRISHNAN :

Will the Minister of FINANCE be pleased to state :

(a) whether the Development Officers in the Public
Sector General Insurance Companies alone has been
denied revision of wages which was due since August
2002;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) The
General Insurers' Public Sector Association of iIndia
(GIPSA) has reported that the wage revision proposal (due
from 1.8.2002) for all classes of employees, inciuding
Development Officers, in the four public sector insurance
companies consisted ot an organizational agenda for
improving the productivity and efficiency of the companies.
The organizational agenda inter-alia included a Transfer
and Mobility Policy (TMP) for all classes of employees and
the respective Unions/Associations were required to agree
to the same as a part of wage-revision package. The Class-
I, Class-lll and Class-IV employees' Unions/Associations
gave consent to the organizational agenda and thus
availed the benefits of wage revision which was
accordingly notified on 21.12.2005. However, the wage
revision in respect of Class-il employees (Development
Officers) could not be implemented due to their Unions/
Associations not agreeing to the organizational agenda.
The matter is presently sub-judice as some of the
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Development Officers and their Associations have chal-
lenged the same before various Courts.

Funding Infrastructure Projects

3482.SHRI BALASHOWRY VALLABHANEN! : Wil the
Minister of FINANCE be pleased to state :

(a) whether the Government proposes to hold talks
with Reserve Bank of India (RBI), Securities and Exchange
Board of india (SEBI) and others to woo private lenders
to fund infrastructure projects;

(b) it so, the details thereof, and

(c) the amount expected to be raised for the
infrastructure projects?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) and (b)
Yes, Sir. There was a meeting involving Infrastructure
Division, Capital Market Division and Banking Division of
Department of Economic Affairs and RB! on this issue in
which it was proposed to prepare a master paper outlining
the problems invoived in the participation of private lenders
in funding infrastructure projects. The process of prepara-
tion of the Master Paper is in progress. Once it is complete
the modalities of holding talks with RBI, SEBI and others
would be finalised.

(c) The Committee on Infrastructure, headed by the
Prime Minister, has estimated the investment requirements
in some of the key sectors as Rs. 2,20,000 crore in the
National Highways sector by 2012; Rs. 40,000 crore for
Airports by 2010 and Rs. 50,000 crore for the Ports sector
by 2012. Various estimates indicate that the total
investment requirement for infrastructure sectors in the next
4-5 years is $320-350 bn. A major chunk of the above
requirements should come from the private sector.

Coal Linkage for Power Projects

3483.SHRI IQBAL AHMED SARADGI :
Minister of POWER be pleased to state :

Will the

(a) whether the West Bengal Power Development
Corporation Limited (WBPDCL) has sought Power Ministry’s
intervention for expediting the coal linkage for 250 MW
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Santaldih Expansion Project and coal linkage proposals
for power projects at Katwa, Sagardighi and Bakreshwar:
and

(b) if so, the details thereof and the steps taken by
the Govemnment in this regard?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : {(a) and (b) Ministry of Power has not received
any request for coal linkage for 250 MW Santaldih
Expansion Project from West Bengal Power Development
Corporation Limited (WBPDCL). Long term coal linkage for
power projects at Katwa, Sagardighi and Bakreshwar was
considered by Ministry of Coal's Standing Linkage
Committee (Long Term) on 11.5.2006. However, the
Committee did not grant long-term coal linkage for these
projects, as coal blocks had aiready been aliotted to
WBPDCL.

Central Electricity Authority (CEA) vide its letter dated
15th November, 2006 has requested WBPDCL to identify
end use projects of the aliotied coal blocks and submit
application for tapered coal linkages in case of any
shortfail.

({Translation]

Allocation of Funds for Water Supply and
Sanitation Schemes

3484.SHRI BRAJESH PATHAK : Will the Minister of
URBAN DEVELOPMENT be pieased to state :

(a) the funds alliocated so far by the Union
Govemment to the State Governments to run the water
supply and sanitation schemes during the last three
years; '

(b) the amount spent oit of it on the above work
during the said period; and

(c) the amount spent during the first three quarters
and the las! quarter in each year?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c)

- The information is being collected and will be laid on the

Table of the Sabha.
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[English]
Civic Amenities

3485.SHRI HARIN PATHAK : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Govemment has received any
complaints from residents of Type | and I Government
quarters in Metropolitan cities about stum-like conditions
in the area; and

(b) i so, the details thereof and the action taken by
the Govermnment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) information is to be collected from the Estate Managers
and ADGs of the Regions of the Metropolitan cities.

{Transiation]
Central Government Quarters in Delhi

3486.SHRI RAMDAS ATHAWALE: Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) the number of Type | to Type VI quarters for
Centrai Government employees in Deihi, Type-wise;

(b) whether some of the quarters are lying vacant
for the last few years;

(c) if so, the details alongwith the reasons therefor;

(d) whether the Government proposes to construct
some more quarters for the Central Government employ-
ees; and

(e) if so, the details thereof and the time by wi:ch
these are likely 10 be constructed?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) The
number of General Pool Residential Accommodations
(GPRA) for Central Government employees in Dethi, Type-
wise (Type | to Type VI) is given in the enclosed statement.

(b) and (c) A total of 807 General Pool Residential
Accommodation (GPRA) are lying vacant under the various
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categories of accommodations. Type-wise break-up of the
vacant quarters is given in the Statement at Annexure. Out
of 807 quarters, 132 quarters are lying vacant for non-
payment of Electricity Bills, 205 quarters are lying vacant
as it has been declared dangerous by CPWD, 76 quarters
are lying vacant for temporary repairing, 228 quarters are
lying vacant in unpopular locations and due to bad

surroundings and 76 quarters are lying vacant due to lack
of facilities like separate toilets, bath rooms, etc.

(d) and (e) Government has sanctioned construction
of some quarters for the Central Government Employees
in Dethi. Construction work of 319 transit accommodations
at HUDCO Place, Andrewsganj, New Delhi is in progress
and to be completed by December, 2006. Construction for
2242 General Pool Residential Accommodation under the
various categories of accommodations in Delhi has been
sanctioned. Construction is yet to commence for reasons
of approval of plans, aliocation of funds and handing over
of sites efc.

Statement
Sl Type of Number of Number of
No. accommodation accommodation accommodation
lying vacant
1. | 16960 240
2. 23705 436
3 n 11870 103
4 N 5435 17
5 IV (Spl) 798 -
8. VA(DN) 1360 -
7. VB (D) 885 -
8. VI A(ChH) 446 7
9. VI B(Cl) 158 4
Total 61617 807

Gramin Vyapar Kendras

3487.SHRI D.P. SAROJ : Will the Minister of RURAL
DEVELOPMENT be pleased to state :
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(a) the details of the Gramin Vyapar Kendras being
run in each State, location-wise;

{b) the targets and objectives of these Vyapar
Kendras;

(c) the source of finance of these Kendras;

(d) the details of the goveming bodies constituted
for this purpose;

(e) whether this scheme is likely to be extended to
some other States; and

(N if so, the details thereof and the time by which
it is likely to be extended?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMAT!
SURYAKANTA PATIL) : (a) Gramin Vyapar Kendras/Rural
Business Hubs (RJBH) is an initiative of Ministry of
Panchayati Raj. As per the information fumished by the
Ministry of Panchayati Raj, the details of Gramin Vyapar
Kendras or Rural Business Hubs (RBHs) MoUs signed in
various States location-wise is given in the Statement
enclosed.

(b) The Ministry of Panchayati Raj and Confedera-
tion or indian industries (Cll) are working together to
facilitate building linkages between Panchayats, industries
and business to create these Vyapar Kendras in different
blocks of the country. They are proposed to be Public-
Private-Panchayat Partnerships which will help to produce/
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improve/refine goods from locally available resources and
enable them to reach larger markets.

(c) Gramin Vyapar Kendras/RBH is not a Centrally
Sponsored Scheme and has no direct funding either from
the State or from Central Govemment. [t is proposed that
Panchayats will converge Centrally Sponsored Schemes
and State Govemment Schemes for RBH in rural areas,
wherever Panchayats are in place. The financing of Rural
Business Hubs is envisaged as a business proposition on
the public-private-panchayat-partnership principle which
would be supported by such '‘top-up' funds as may be
available for the purpose. Assistance is also envisaged
from specialized institutions like NABARD, KVIC -elc.

(d) An RBH Council has been set up at the Centre
which is co-chaired by Minister, Panchayati Raj and Shri
Sunil Kant Munjal, immediate past President of Cll, to foster
the Kendras. An RBH Executive Committee has aiso been
constituted under the Chairmanship of Secretary, Ministry
of Panchayati Raj to assist the RBH Council to chalk out"
an action plan in accordance with the directions given by
the RBH Council. State RBH Councils with State Minister
for Panchayati Raj/Secretary, Department of Panchayati
Raj and State Cil President as Co-chairpersons, have also
been set up in many States to facilitate the local
Panchayats in setting up RBHs.

(e) and (f) Yes, Sir. it is the proposad of the Government
to set up RBHs in ali Blocks of the country. However, no
specific time frame has been fixed for extending RBH
throughout the country.

Statement

List of MoUs Signed Under the RBH Initiative

St Dete Name of GP/BP/District/State Name of the Company Product
No.

1. 2 3 4 5

1. 13-8-05 Ramgarh Block/Nainital/Uttaranchal Neemrana Group and ITC Ltd. Frult Processing
2. 13-8-05 Betaighat Block/Nainital/Uttaranchal Jai kali Gramodyog Phal Sangrakshan Fruit Processing

evam Prasodhan Ekai and ITC Ltd.
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1 2 3 4 5
3. 13-8-06 Kashipur Block/Nainital/Uttaranchal Kashipur Agro Industries (P) Ltd. and Fruit Processing
ITC Ld.
4. 13-8-05 Bhimtal Block/Nainital/Uttaranchal Sekho, Jan Shikshan Sansthan and Fruit Processing
ITC Ltd.
5. 13-8-05 Ramnagar Block/Nainital/Uttaranchal  Delicia Foods(P) Ltd and ITC Ltd. Fruit Processing
6. 13-8-05 Bhimtal Block/Nainital/Uttaranchal Suruchi Fruit Products and ITC Ltd. Fruit Processing
7. 13-8-05 Ramnagar Block/Nainital/Uttaranchal  Imaginations Agri Exports and ITC Ltd.  Fruit Processing
8. 13-8-05 Haldwani Block/Nainital/Uttaranchal Hands K Enterprises (P) Ltd and ITC Fruit Processing
Ltd.
9. 13-8-05 Bhimtal Block/Nainital/Uttaranchal Nainital Fruit Products and ITC Ltd. Fruit Processing
10. 13-8-05 Kashipur Block/Nainital/Uttaranchal Jindal Frozen Food Products (P) Ltd. Fruit Processing
and ITC Ltd.
11. 13-8-05 Haldwani Block/Nainital/Uttaranchal Bliss Food Products and ITC Ltd. Fruit Processing
12. 9-10-05 Pinagwan/Punhana/Mewat Haryana Di Oils India Pvt. Ltd. Jatropha planta-
tion and Bio-die-
sel
13. 9-10-05 Hodal and Hasanpur Blocks/Faridabad/ DI Oils India Pvt. Ltd. Jatropha planta-
Haryana tion and Bio-die-
sel
14. February Bilaspur, Chhachhrauli, Jagadhri DI Oils India Pvt. Ltd. Jatropha planta-
2006 And Sadhaura Blocks/Yamuna Nagar/ tion and Bio-die-
Haryana sel
15. 23-01-06 Gauriganj Block/District Sultanpur/Uttar Self Employed women's Association Handicrafts and
Pradesh (SEWA) Handloom prod-
ucts
16- 22 MoUs Different Gram Panchayats in State of Malavalli Power Plant Ltd., Bangalore Electricity genera-
37. signed on Karnataka Electric Supply Company, Mangalore tion/Distribution
24-2-2006 Electric Supply Company, Hubli Elec-

tric Supply Company. Gulbarga Electric
Supply Company, Chamundeshwari
Electric Supply Company.
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38- 5 MoUs Five Gram Panchayats in Hampi, State National Institute of Fashion Tech- Art works/Designs of
42. signed on of Kamnataka nology Garments
24.2.2006
43. 29.7.2008 Moovalur Panchayat, Mayiladuthurali Classic Bio Mass Bio Gasifier
44. 29.7.2006 Kodimangalam Village, Mayiladuthurai Cholan Bio Mass Bio Gasifier
45. 29.7.2008 Kodimangaiam Village, Mayiladuthurai Shameena Food Industries Quality atta and value
Biock, Nagapattinam District added products
46. 29.7.2006 Vallalaharam Village, Mayiladuthurai K.M.R. industries Desiccated Coconut
nut products
47. 29.7.2006 Kappur Village, Kuttalam Block, ACT Chamber Bricks industries Quality Chamber Bricks
48. 30.7.2006 Kanjanagaram Village, Sembanarkoil Siva Sakthi Seeds Cultivation of paddy
49. 30.7.2006 Annavasal Village, Sembanarkoil Block, N.A.C. Farm Products Production of organic
products
50. 30.7.2008 Semangalam Village, Sembanarkod R.K.S. Dairy Farm Quality milk processing
Block, Nagapattinam District packing # and other
processed products
51. 20.8.2006 Thiruvengadu Village, Sirkali Block, Sivasakthi Dairy Farm Quality milk processing
Nagapattinam District packing it and other
processed products
52. 20.8.2006 Thiruvengadu Panchayat Village, Sickali Sri Balaj Mik Dairy (Chilling Mik chilling plant
Bilock, Nagapattinam District Plant)
53. 20.8.2006 Balaji Nagar, Sattanathapuram Village, Sri Apasara Garments Ready made Garments
Sikali Taluk, Nagapattinam District
54. 20.8.2008 Gandhi Nagar Pullivalam, Thiruvarur Sri Durga Vilas Groundnuts Products
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1 2 3 4 5
§5. 20.8.2006 Chidambaram Main Road, Sri Abirami Saw Mill. Timber Saw Mill and
Alkondanatham-Po. Kattumanarkoil manufacturing of fumiture

Taluk, Cuddalore District

and fittings.

[English]
Setting up of Mini Hydro Power Projects

3488.SHRI G.M. SIDDESWARA :
SHRI G. KARUNAKARA REDDY :

Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state :

(a) the details of the mini hydro power projects
functioning in the country and the power being generated
therefrom;

(b) whether the Union Government has chalked out
any plan to finance mini hydro power projects;

(c) it so. whether 1DBI and Rural Electrification
Corporation are together working out a scheme to finance
small power projects;

(d) whether some State Governments have submit-
ted proposals for setting up mini hydro power projects for
approval; and

() it so, the decision taken by the Govemment
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF NEW
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR) :
(a) 566 SHP projects aggregating 1860 MW have been
installed in the country, as on 31.10.2006, state-wise
details of which are given in the Statement enclosed. The
estimated power generation from these projects was 3652
million kWh during 2005-06.

(b) and (c) Various financial institutions such as the
Indian Renewable Energy Development Agency. Rural._
Electrification Corporation, Power Finance Corporation,
IDBI, IDFC and banks are already financing renewable
power projects, which generally are small compared to
conventional power projects.

(d) and (e) Proposals from state governments for the
grant of central financial assistance are received on a
regular basis. At times, these proposals are found to be
incomplete or not in line with the provisions of the
schemes. Complete proposals are considered and ap-
proved subject to budget provisions.

Statement

State-wise details of SHP Projects (Upto 25 MW)
Installed (as on 31.10.2006)

Sl. State Projects Installed Estimated
No. power

generated
during

2005-06

(in Nos.) Capacity (in million

(MW) kwh)
1 2 3 4 5

1. Anunnt Pradesh 57 178.81 357.62
2. Arunachal Pradesh 64 44.30 88.60
3. Assam 3 2.1 422
4. Bihar 7 50.40 100.80
5. Chhattisgarh 4 11.00 22.00
6. Goa 1 0.05 0.10
7. Guijarat 2 7.00 14.00
8. Haryana S 62.70 125.40
9. Himachal Pradesh 56 132.58 264.16
10. Jammu and Kashmir 32 111.49 219.48
11. Jharkhand 6 4.05 8.10
12. Karnataka 60 351.13 659.26
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1 2 3 4 5
13. Kerala 15 95.12 169.24
14. Madhya Pradesh 8 41.16 82.32
15. Maharashtra 27 207.08 414.16
16. Manipur 8 5.45 10.90
17. Meghalaya 3 30.71 61.42
18. Mizoram 16 14.76 20.52
19. Nagaland 9 20.67 41.34
20. Orissa 6 7.30 14.60
21. Punjab 29 122.55 245.10
22. Rajasthan 10 23.85 47.70
23. Sikkim 14 38.61 77.20
24. Tamil Nadu 12 77.70 155.40
25. Tripura 3 16.01 32.02
26. Uttar Pradesh 9 25.10 50.20
27. Uttaranchal 76 75.45 150.90
28. West Bengal 23 98.40 186.60
29. Andaman and 1 5.25 10.50

Nicobar Islands

Total 566  1,860.79 3852.86

Vacancies in Banks

3489.SHR! CHENGARA SURENDRAN : Wil the
Minister of FINANCE be pleased to state :

(a) the number of vacancies in the nationaliced
banks in the country as on date, bank-wise;

(b) whether there is ary ban against filling of such
vacancies; and

(c) i not, the time by which these vacancies are
likely to be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) The

to Questions 2568

information is being collected and will be laid on the Table
of the House.

[Translation]
Harassment to Pensioners

3490.SHRI BHUVANESHWAR PRASAD MEHTA : Will
the Minister of FINANCE be pleased to state :

(a) whether the Govemment has received com-
plaints regarding harassment of pensioners in withdrawal
of pension by the public sector banks;

(b) i so, the details thereof, and

(c) the corective steps taken/being taken by the
Govermnment in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c)
Govemment/Reserve Bank of India (RBl) have received
complaints from pensioners/pensioners association against
banks relating to delay/non-payment of Deamess Relief/
Family pension, maintenance of minimum balance in the
pension account, payment of pension to oid/sick/in-
capacitated persons, poor amenities in the branch
premises, branches not allowing to open joint accounts
with the spouse, nomination etc.

Such complaints/are sent immediately to the banks
concemned calling for details and advising them to redress
the grievances. All pension paying banks have been
advised by RBI to act directly on the copies of Govermnment
orders on Deamess Relief and other allowances supplied
to them by Government through PostFax/e-mail or by
accessing the website of concemed pension paying
authorities without waiting for receipt of further instructions
from them. The banks have been further advised to include
topics on pension schemes/rules in the training programmes
conducied by their establishments. instructions have aiso
been issued to banks to deal with operation of pension
accounts by old/sick/incapacitated persons without the
need of their visit to the branch.

Sewage Disposal Scheme

3491.SHRI KRISHNA MURAR! MOGHE : Wil the
Minister of URBAN DEVELOPMENT be pleased to state :
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(a) whether a proposal has been received from the
Government of Madhya Pradesh in the year 2002 under
Sewage Disposal Scheme for Indore district;

(b) it so, the details thereof:

{c) the action taken by the Government on this
proposal so far; and

(d) the time by which it is likely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (d)
Yes, Sir. Government of Madhya Pradesh had forwarded
a detailed project report (DPR) for Sewerage Project in
Indore at an estimated cost of Rs. 540.92 crore in
December, 2002 for technical approval and also for
possible loan assistance from Asian Development Bank/
World Bank/Housing Urban Development Corporation/
Grant from NRCD/State Plan Funds.

Govemment of Madhya Pradesh was asked to provide
clarifications/additional information after technical scrutiny.
Government of Madhya Pradesh posed this project for
additional Central assistance under Jawaharlal Nehru
National Urban Renewal Mission (JNNURM). The proposal
has since been approved at an estimated cost of Rs.
307.17 core under JNNURM during the year 2006-07 and
an amount of Rs. 30.715 crore has been released as
additional Central assistance.

[English]
Demat Account

3492.SHRI N.S.V. CHITTHAN : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government has changed the rules
for demat account;

(b) it so, the details thereof and the reasons
therefor;

(c) whether there are problems as compared to the
previous one; and

(d) if so, the steps to be taken/proposed to be taken
to solve this problem?
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THE MINISTER OF STATE MINISTRY OF FINANCE
(SHR! S.S. PALANIMANICKAM) : (a) and (b) In order to
address the concems arising out of the opening up of
multiple demat accounts, SEBI has enhanced Know Your
Client norms. It has made Permanent Account Number
(PAN) mandatory for opening demat accounts on or after
April 1, 2006. In respect of demat accounts opened before
April 1, 2006, it is mandatory for the account holders to
provide PAN to Depositories by December 31, 2006.

(c) and (d) In order lo enable investors to be PAN
compliant, SEBI has extended time upto 31st December,
2006 and issued clarificatory circulars to mitigate any
hardship in the process of transition. Where PAN is not
provided, the demat account would be 'suspended for
debit' after December 31, 2006 till it is provided. CBDT has
issued guidelines to facilitate issue of PAN to Indian
citizens residing outside India and foreign citizens.

Manual Scavengers

3493.SHRI SUGRIB SINGH :
SHRI KISHANBHAI V. PATEL :

Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state :

(a) whether the National Human Rights Commis-
sion (NHRC) has constituted a group to elaborate plans/
schemes to abolish manual scavenging within a fixed time
frame; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) and (b) The National Human Rights
Commission has been vigorously pursuing with the
Central and State Governments and other stakeholders the
need to end the practice of manual scavenging in the
country.

Residential Compiexes for Mentally
Chalienged Persons

3494.SHRI AVINASH RAI KHANNA : Will the Minister
of URBAN DEVELOPMENT be pleased to state :
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(a) whether the Government is aware of need to
establish residential complexes to house mentally chal-
lenged persons after death of their parents;

(b) it so, whether there is any scheme to allot
tand at concessional rates to NGOs to enable them to
build such houses for mentally challenged persons;
and

{c) # not, the reasons therefor and the coirective
steps beiny taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c)
The information is being collected and will be laid on the
Table of the Sabha.

[Translation]
information and Communication Technology

3495.SHRI CHHATTAR SINGH DARBAR : Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state

(a) whether Government of Madhya Pradesh has
submitted any proposal to the Union Govemment to
provide knowledge based information through information
and communication technology for the benefit of the
farmers of the State;

(b) if so, whether the information regarding natural
calamities such as fire, flood and earthquake could be
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made .available at the district level through the aforesaid
information system; and

(c) if so, the time by which the aforesaid ‘oposal
is likely to be approved by the Govemment?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) No, Sir.

{b) and (c) Does not arise.
{English]

Patents Flled by Department of
Biotechnology

3496.SHR! L. RAJAGOPAL : Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to staie :

(a) the details of patents filed by the Department of
Biotechnology during the last five years, year-wise,
country-wise and product-wise; and

(b) the strategies adopted by the Department of
Biotechnology to protect its intellectual property rights in
the Biotechnology sector?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) (i) The year-wise details of patents filed
by the Department of Biotechnology during the last five
years.

December 2001 to December 2002 to

December 2003 to

December 2004 to December 2005 to

November 2002 November 2003 November 2004 November 2005 December 10,
2006
6 11 15 22
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December 2001 to December 2002 to

December 2003 to

December 2004 to December 2005 to

November 2002 November 2003 November 2004 November 2005 December 10,
20086
6 16 21 21
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«(ii) The country-wise details of patents filed by the (iii) The product-wise details of patents filed by the
Department ol Biotechnology during the Department of Biotechnology during the
last five years last five years
S.  Country No. of patents S. Product-wise
No. filed No.
1 2
1 indonesia 3
1. A Method of DNA Precipitation on to Goid Patticles
2. Korea 3 . ;
for Transformation of Plant Tissue.
3. Japan 7 2. Bioreactors for nitrifying water in closed system
4 USA 22 hateheries of penacid and non-penalid prawns
5. Si 1 3. Chimeric T Helper-B cell peptide vaccine for Japanese
encephalitis Virus
6. Philippines 3
4, Indigenous Fermentor (Patent and Design Registra-
7. European Patent Office 11 tion)
8. Vietnam . 2 5. A process for molecular diagnosis, the sample for of
Enteric Fever and/or contaminated food samples
9. Bangladesh 1
6. A microbial control agent for mosquito vectors of
10.  Srilanka 2 human diseases
11, Thailand 2 7. A Process for preparation of Bruguja malayi 9mf Es-
I .
12. Russia 1 22) glyccoprotein
L 8. A Process for the isolation of flanking sequence and
13. Britain 1 .
a kit therefor
14. i S
China 9. A Process for preparation of Mutant dev R gene
15. South Africa 3 carrying M. tuberculosis strain involved in the virulence
of M. tuberculosis capable of use in development of
16. Brazil 1 therapeutic modalities
17.  Turkey 1 10. Preparation of Immune Goat Colostrum against
Rotavirus. . . .
18. Malaysia 1
11. A Process for the pre- of Gallic acid by co-culture
19. Aripo 1
) 1 12. A Novel Polyherbal reparation for the prevention of
20.  Australia Atheroscloerosi and hyperiipidemia
1
21.  Germany 13. A salt tolerant L-myo-inositol 1 phosphate synthase

22. Canada 1 and the process of obtaining the same
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2

2

14.

15.

16.

17.

18.

19.

21,

24.

27.

28.

The Process of a Biopesticide formulation against
coffee berry border (CBB)

A Novel Immunobiosensor apparatus for rapid diag-
nosis of Food mouth disease (FMD) hi livestock

The Characterization of HupB Gene encoding Histone
like Protein of Mycobacterial Tuberculosis

Invitro Characterization and Herapeutic use of Goat
hepatocytes in acute liver failure in model system
A New Flexible Mechanically Stable Polymer Support
for Solid Phase Peptide Syntheses

A Novel DNA Marker for Draught Tolerance in Plants

. A Diagnostic Kit for Detecting Puilmonary and Extra

Puimonary Tuberclosis

An improved process for Oak Tasar/cocoon cooking
using pine apple extract

. Use of DAT 1, A Novel Synthetic Compound as a

Microtubule

. Dimer of Phenazine-1 — Carboxylic acid and to the

process of preparation thereof

A Chemotherapeutic composition used in the treat-
ment of cancer

PCR-based detection Method for Clamydia Trachomatis

. A Process for preparation of extract from the fem

chertanthes

Method of producing, spilarctia nuclear polyhedrosis

Process for producing for reusable granular formation
of Trichoderma

. ¢cDNA Encoding a Protein with antiviral and ribosome

inactivating activity

. A process for enhancing flavour in made tea using UV

radiation

31

37.

39.

41.

. A reactor for Root Organ Culture

Antimicrobial/Antibaotic activity of the extract of
the plant callistemon rigidus R. Br. And a process
for preparation of a standardized anti-infective
leaf. . .

. Efficient Inorganic Phosphate Solubiliser

. A Novel Process to commercial production of bio
pesticides

. A process for producing a alkati tolerant a -
galactosidase from novel preudomonas-sp. MI strain

. A method (improved process) for production of

podophyllotoxin in high producing cell fines of Indian
podophylium, podophyllum hexandrum royal

Vertical Solid State Reactor

A Method of developing Micro satellite Marker for
Piper Nigrum
A Novel gene OSISAP 1 of rice and a method of

introducing stress tolerances in plant systems using
the gene OSISAP

. PS-A-PEG and DMA-A-PEG Gel Dendr Mer Resins for

Solid Phase Organic Synthesis.

A Microstaellite DNA marker to Identify Disease
resistant Population of Penaeus Monodon (Giant Black
Tiger Shrimp)

. Anti HIV-! Active bacterial Baculo Virus Recombinant

Epap-1

. Cloning and Expression of Outer membeme protrin

"C" of Salmonella typhity 2 and conjugation of the
purified in soluble protein 1o Vi-polysaccharide for use
as a vaccine for typhoid fever

Method of Direct Regeneration, Shikonin Induction in
Callus and Agrobacterium rhizogenes-mediated
Genetic Trensformation of Arnebia hispidissima
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> -

2

47.

51.

57.

59.

A New Clas of Solventlike Dendrimer Resins,
VIN-GEL, for Combinational Solid Phase Organic
Synthesis and VINO-GEL for Liquid Phase Organic
Synthesis

. Preservation of Human Hematopiette StenvProgenitor

Celis using Mannose Binding Lectins of Plant Orgin

Designing of PCR based (Prototype Kits for Diagnosis)
of Chalamydia Trachomatis and Neisseria Gonorrheae

. Gene Expression pattem of viral promoter derived

from Rice tungro bacilliform virus in plants

Development of a process for the production of an
organic and combination formulation of bio-pesticide
containing Trichoderma Harzianum and Pseudomonas
Fluorescens

. Resistance of Plants to Biotic and Abiotic Stresses by

over-expression of Protochlorophylude Oxido Reduc-
tase C and its other isofirms

Dialysed ageous extract of fenu greek seeds induces

. A Method for diagnois of Tuberclosis by Smear

Microscopy Culture and Polymerase Chain Reaction

.StthedforthoOuMwDetocﬁonofAnﬁbodies

to Peste des petits Ruminants (PPR) Virus

. Biocontrol of Luminous Bacteria in Shrimp Hatcheries

using Bacterophages

.OligonuclooﬁdeProbewaetecﬁonandEnmraﬁon

of Vibrio Spp in Aquaculture Systems

. Fusion Protecin and Nucleotide as Brucella Vaccine

Mass Multiplication of Pseudomonas Fluorescenes on
Cow Dung

Amlobopormncﬁvnyofamuspecm

A process for the production of polyhydroxyalkanoate
copolymer

61.

62.

67.

70.

71.

72.

73.

. The capsaicin synthase enzyme and its gene

responsible for pungency factor isolated and charac-
terized from placental tissues of capsicum spp.

The process for the production of verbenol using a
fusant strain

An improved process for the production of the Bicycle
(3-1-1) Hept 3RN-2 one using a novel penicillionm sp.
Useful as pressing compounds

. A device useful for the measurement of organic acids

and their derivatives

. Immunomodulatory pharmaceutical composition com-

prising a combination of three coqmarinolignoids and
a process for preparation thereof

. A method for measuring gas permeability of any solid

permeable material and an equipment therefore

. A pracess for the extraction of Atelopeptide collagen

from a collagenous source by a microbial treatment

A process for the preparation of a non-toxinogenic oral
vaccine for Cholera

. A process for the preparation of a ceramide from

placental extract useful as an inducer of melanin in
eukaryotic system

PCR based kit for detection of vegetative insecticidal
protein (VIP) gene in genetically modified organisms
and in natural isolates or Bacillus thuringiensis

A process for the preparation of improved polymeric
support for purification of proteins

A process for the derivatisation of Macroporous
beaded crosslinked copolymers

A standardized immuno modulatory fraction of Plant
origin

Synergistic tissue culture media formulation for in vitro
regeneration of Swertia chirata ham
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1 2

74. A process for isolation of a novel oligospirostanoside
from Asparagus racemosus

75. A novel process for the production of ecofriendly feed
enzyme phylase by solid state fermentation using
filamentous fungus Aspergilius ficuum (TUBF) (1165)
growing on jack fruit seed powder

76. Novel Chlamydia trachomatis specific antibodies, a
process for isolation for same, a diagnostic kit for
detecting Chlamydia trachomatis, a method for
producing the kit and a method for detecting
Chiamydia trachomatis using the kit

(b) the strategies adopted by the Department of
Biotechnology to protect its intellectual property rights in
the Biotechnology sector?

The Deparntment of Biotechnology encourages protec-
tion of inteliectual Property that results as an outcome of
its support in projects on Research and Development and
creation of infrastructure facilities. Also, the proposals
supported for short-term training courses for (i) mid-career
scientists in biotechnology and (i) colege teachers
involved in undergraduate teaching in life sciences and
biotechnology make it mandatory for the recipients of funds
to include lecture on Intellectual Property Rights (IPR) as
a part of the course content.

The Biotechnology Patent Facilitating Celt (BPFC) of
this Department has established a Commitiee that reviews
requests of Indian scientists (from publicly funded
institutions such as universilies and research institutions)
to support patenting of their inventions. Wherever, the
criteria, the BPFC provides administrative and financial
support in filing the national and intemational patent
appiications. The BPFC also supports workshops, semi-
nars, conferences and regular training courses aimed to
create awareness and understanding about the impor-
tance of Intellectual Property among scientists and
researchers within the country.

Norms for MPBF

3497.SHRI E. PONNUSWAMY : Will the Minister of
FINANCE be pleased to state :
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(a) whether the Reserve Bank of India has laid
certain norms for fixing the Maximum Permissible Bank
Finance (MPBF) for the corporate customers taking into
accounts various criteria;

(b) if so, the guidelines issued to Public Sector
Banks for assessment of working capital Finance of
Corporate customers/existing borrowers;

(c) whether such guidelines are flouted by the
Public sector Banks; and

(d) # so, the detalls thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
Maximum Permissible Bank Finance (MPBF) was pre-
scribed by Reserve Bank of india (RBI) in November 1975
as pant of implemantation of the recommendations of the
Tendon Working Group set uplo frame guidelines for
follow up of banks credit. However, to maintain consistency
with the policy of dereguiation of matters relating to
dispensation of credit by banks, RB! had withdrawn the
prescription from April 15, 1997 and thereby the banks
were advised to evolve an appropriate system for
assessing the working capital credit neads of borrowers,
norms.

Since then the banks enjoy compiete freedom in the
matter of assessment of working capital finance. However,
banks are required to lay down, through their Boards,
transparent policy and guidsiines for credit dispensation
in respect of each broad category of economic activity.

(c) and (d) Do not arise.
Duty Evasion by LG Electronics

3498.SHRI PRABHUNATH SINGH : Will the Minster
of FINANCE be pleased to state :

(a) whether LG Electronics has evaded payment of
duty to the tune of crores of rupees as reporied in The
Times of India, dated October 24, 2008;

(b) it so, the details thereof, and -
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(c) the action takenbeing taken by the Union
Government against LG electronics?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes. Sir.

(b) Investigations in this case have revealed that
M/s. LG Electronics imported inputs and capital goods and
availed credit of Additional duty of Customs and Special
Additional Duty (SAD) paid at the time of import. However,
at the time of clearance of these imported inputs and
capital goods as such from the factory premises to the
domestic market, M/s. LG Electronics did not pay/reverse
the SAD components of credit availed by them. M/s. LG
Electronics has since accepted the duty liability and has
also paid an amount of Rs. 5.32 crores on this count.

(¢) On completion of the investigations, action as
per the Central Excise Act, 1944 and the rules made
thereunder shall be taken against M/s. LG Electronics.

Rall Project Under PPP-AC

3499.SHRI J.M. AARON RASHID : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government is opposed to the rail
project steered by Public Private Partnership-Appraisal
Committee (PPP-AC);

(b) it so, the details in this regard,

(c) whether Mumbai Metropolitan Region Authority
has sought a viability gap funding of more than Rs. 650
crore for the first phase of Versova-Ghatgopar Metro line;

(d) if so, the response of the Government thereto;
and

(8) the reasons for according this funding?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) and (b)
No, Sir. The Public Private Partnership Appraisal Commit-
tee (PPPAC) has been set upto appraise all Public Private
Partnership Projects in central sector.

(c) to (8) Yes, Sir. Mumbai Metropolitan Region
Authority has sought a Viability Gap Funding of Rs. 650
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crore for the first Phase of Varsova-Ghatkopar Metro line.
The proposal was considered by the Empowered
Institution and then by the Empowered Committee. The
Empowered Committee recommended that the project be
funded by the Ministry of Urban Development under its
Viability Gap Funding scheme/JNNURM. The tunding is
aimed at improving the viability of the project.

[Translation]
Provision of Loan Assistance

3500.SHRI MAHAVIR BHAGORA : Will the Minister of
FINANCE be pleased to state :

(a) the details of policy for providing loanffinancial
assistance 1o the State Govemment by the Union
Govemments;

(b) whether the said policy is being complied with;
(c) if not, the reasons therefor;

(d) the total loan assistance provided to Rajasthan
during each of the last three years;

(e) whether loans are being provided to the externai
funded schemes through public accounts as per the
recommendations of the 12th Finance Commission; and

(h if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (c)
Central assistance for State Plans is decided by the
Planning Commission as per revised Gadgil Formula
approved by the National Development Council in 1991.
All Central assistance, other than programme related
assistance is released in the loan grant ratio of 10:90 for
Special Category States and 30:70 for non-Special
Category States. From the year 2005-06 onwards however
States are required to approach the market directly for loan
for Plan purposes and the Centre has ceased to act as
an inlermediary in line with the recommendation made by
the 12th Finance Commission.

(d) The total loan assistance provided to the State
of Rajasthan for Plan purposes is given beiow:-
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Year Loan Amount (in crores)
2003-04 1623.68
2004-05 1453.92
2005-06 365.93

(e) and (f) No, Sir. External loans do not flow to the
States through the public account hut through the
Consolidated Fund of India. This is in line with the decision
of Gol while accepting the recommendations of Twelfth
Finance Commission.

[English]
Land Acquisition by Foreign Nationals

3501.SHRIMATI MANORAMA MADHAVARAJ : Wil the
Minister of FINANCE be pleased to state :

(a) whether many foreign nationals who come to
Goa as tourists, get involved in land acquisition deals in
violation of Foreign Exchange Management Act (FEMA);
and

(b) it so, the details thereof and the action taker/
to be taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Some
instances of foreign nationals of non-Indian origin, both
resident in and outside India, allegedly engaged in
purchasing immovable properties in Goa have come to
notice.

(b) Enquiries have been initiated and the matter is
under investigation.

[Translation)
Union Mitra Scheme of UBI

3502.SHRI TUFANI SAROJ : Will the Minister of
FINANCE be pleased o state :

(a) whether Union Bank of india has initiated any
scheme under the title “Union Mitra®;

(b) i so, the details thereof;

to Questions 272

(c) whether this scheme has been formulated to
cater the needs of rural population;

(d) if so, the number of Centres proposed to be set
up in rural areas for this purpose; and

(e) the States where this scheme has been
introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yes,
Sir. The Union Bank of India has initiated the Union Mitra
Scheme on 14.11.2006 to cater to the needs of rural
community. The Scheme, inter-alia, includes the following:-

(i) offer counselling services to those who are
financially distressed.

(ii)y offer information of financlial products and
services as also on the products of the Bank.

(iii) give guidance on opening a bank account.

(iv) offer information on managing savings and likely
avenues of investment.

(v) give guidance about management of existing
debt.

(c) Yes, Sir. The scheme has been formulated mainly

to cater to the needs of the rural populations Gradually,
the scheme will cover urban popuiation also.

(d) and (e) The bank has started financial education
services i.e. 'Union Mitra' at 51 Centres across the country
in the States of Tamil Nadu, Kerala, Andhra Pradesh,
Madhya Pradesh, Chhattisgarh, Haryana and Punjab.

[English]
Housing Scheme for Government Employeses

3503.SHRI RANEN BARMAN : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a)  hether the Deihi Development Authority has
decided/proposes to construct residential houses in
Delhi exclusively for Government employees in the near
future;
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(b) if so, the details thereof indicating the areas
identified for the purpose; and

(c) the time by which it is likely to be launched?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) No,
Sir.

(b) and (c) Does not arise in view of reply to part (a)
above.

Nirmal Gram Puraskar

3504.SHRI SARVEY SATHYANARAYANA : Will the
Minister of RURAL DEVELOPMENT be pleased to state :

(a) whether the Govemment changed the criteria for
awarding Nimal Gram Puraskar, and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU) : (a) Yes, Sir.

(b) The revised criteria of Nirmal Gram Puraskar
award money is as under:-

(i) For Gram Panchayat level:
Population less than 1000 Rs. 0.50 lakh

Population between 1000 Rs. 1.00 lakh
but less than 2000

Population between 2000 Rs. 2.00 lakh
but less than 5000

Population between 5000 Rs. 4.00 lakh
but less than 10,000

Population 10,000 and above Rs. 5.00 lakh
(i) For Block Panchayat level:

Population upto 50,000 Rs. 10.00 lakh

Population 50,001 and above Rs. 20.00 lakh
(ili) For District level:

Population upto 1 million Rs. 30.00 lakh
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Population more than 1 million  Rs. 50.00 lakh

(iv) For Individuals:

Gram Panchayat level Rs. 0.10 lakh
Block level Rs. 0.20 lakh
District level Rs. 0.30 lakh

(v) For Organization:

Gram Panchayat level Rs. 0.20 lakh
Block level Rs. 0.35 lakh
District level Rs. 0.50 lakh

The criteria has been changed only for Gram
Panchayat. For others there is no change.

Mesting of DRDAs

3505.DR. K. DHANARAJU : Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(a) whether the District Rural Development Agen-
cies (DRDAs) of different States met during 2006;

(b) if so, the States who participated therein and the
details of the discussions heid alongwith the outcome
thereof; '

(c) whether all the DRDA from each district
participated therein;

(d) i not, the reasons therefor; and
(e) the reaction of the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
SURYAKANTA PATIL) : (a) Yes, Sir. National Conference of
Project Directors of District Rural Development Agencies
(DRDAs) was held on 16-17 October, 2006.

(b) Al the States except Sikkim participated in the
meeting.

in the Conference the discussions were held on the
following programmes:-
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(8) NREGA, NFFWP and SGRY

(b) SGSY and DRDA Administration

() National Rural Housing Policy and permanent
IAY waitlist

(d) Monitoring and online reporting.

(e) Area Development Programme

() Drinking Water and the Total Sanitation
Campaign

Presentations were made by the Project Directors and
CEDs on the success stories of their districts which were
also discussed in the Conference.

In the National Conference, Project Directors/Chief
Executive Officers of DRDAs had an interaction, sharing
of experiences and information on various programmes of
forward by the Project Directors/CEOs of DRDAs on the
following topics:-

(a) - Drinking Water Supply and Total Sanita-

(b) Marketing Strategy for products ot Self
Help Groups,

(c) Affordable housing for poorest family,

(d) Integrating National Rural Employment

Guarantee (NREG) work into watershed
development plans,

(e) Preparation of a PURA perspective plan,
and

(® Improving the impact of Rural Develop-
ment programmes on women.

(c) No, Sir.

(d) and (e) It is not possible for all the States to spare
their all Project Directors for the meeting due to
administrative’ reasons which has been accepted by the
represemation from most of the States in the Conference.
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Complaints against Airlines

3506.S5KRI PS. GADHAVI : Wall the Minister of
COMPANY AFFAIRS be pleased to state :

(a) the number of complaints received against the
private airines during the last three years,

(b) the action taken by the Govemment thereon;

-(c) whether the Monopolies and Restrictive Trade
Practi C ission and Director G 10 ioati
and Registration) have also received complaints against
the private airlines; and

(d) if so, the action taken thereon?

THE MINISTER OF COMPANY AFFAIRS (SHRI PREM -
CHAND GUPTA) : (a) The Ministry of Civil Aviation has
infformed that they have received large number of
complaints from time to time from passengers regarding
denial of services or faciiities which they expect the airfines
to provide. Thess Include delays/canceliation of flights,
providing free wheeichair facility, in-flight amenities, meals/
snacks for passengers of delayed flights etc.

(b) The Director General of Civil Aviation (DGCA)
has directed the Airines that comprehensive information
on the facilities provided to the passengers free of cost
and faciities which are available at a price be inciuded
in their website in a conspicuous manner. The need for
prompt response to complaints has been regularly
emphasized by the Government and DGCA in meetings
with domestic airline operators.

(c) VYes, Sir,

(d) The details of complaints againet private airfines
received by the Monopolies and Restrictive Trade Practices
(MRTP) Commission and Director General (Investigation
and Registration) are given in the Statement-d and Il
respectively. The MRTPC is a quasi-judicial body. The
enquiries are sub-judice befors the Commission. Since the
cases referrod to above are pending before the Commis-
sion at various stages of enquiry, finding of irregularities
or action ordered thersin, if any, can be known only on
the conciusion of the proceedings.
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Cases received during the-last three years by the Monopolies and Restrictive
Trade Practices (MRTP) Commission

Sl. UTPE/RTPE No.
No.

Title of Enquiry with Respondent

Details of the case

1

2

3

4

1.

2.

3.

4.

*RTPE 23/2004

RTPE 26/2004

RTPE 3372005

ATPE 15/2006

Cox and Kings (I) Pvt Ltd. Mumbai
Vs.

Delta Airfines INC, Mumbai

Khagesh Agarwal, Faridabad
Vs.

Jet Airways (I) Pvt. Lid. Mumbai

Stick Travels Pvt. Ltd. New Dethi
Ve.

M/s. Virgin Atiantic Airways
Limited, New Delhi

Consumer Education and
Research Society, Ahmedabad

Vs.
Jet Airways India Limited, Mumabi
2. Air Sahara, Lucknow

3. Indian Airlines, New Deihi

Cox and Kings (I) Pvt. Ltd. filed an application
under section 10(a)(i) of the MRTP Act against
Deita Airines. it was alleged that the airines
did not refund the tax amount paid by the
complainant under section 143 of the Income Tax
Act. The matter has been seftied between the.
parties and the case is dismissed as withdrawn
on 31.5.2006.

Shri Khagesh Agarwal filed an application under
section 10{a)(i) of the MRTP Act in respect
of pricing of their tickets. The matter was
listed before the Commission on 25.4.2008
and the same was dismissed for want of
prosecution, i.e. the complainant did not pursue
the case.

Stick Travels Pwt. Ltd. filed an application; under
section 10(a) (i) and 36A of the MRATP Act. it was
alleged that the respondent is terminating the
agreement of the complainant without any
reason. The matter is listed on 15.1.2007 for

consideration.

A complaint filed by Consumer Education and
Research Society, (CERS), Ahmedabad under
gection 27 of the MRTP Act, 1969 with a request
to enquire into the merger of Jet Airways and Air
Sahara. The matter was listed before the
Commission 30.11.2006 and disposed off stating
that the proposed merger of the two airlines was
no where in sight.
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2

3

4

o

30(34)UTPE""/06

UTPE 36/2006

UTPE 51/2008

UTPE 87/2006

D.G. (I and R)*"
Vs.

Sahara Airines Limited, New Delhi

Vs.

Aerofiot, New Delhi

Hitish Kumar, Delhi (informant) D.G.
(! and R)

Vs.

D.G. (I and R)

Vs.

Various Airlines

1. Indian Airlines, New Dethi

2. Go-airines India (P) Limited,
Mumbai

Ministry of Company Affairs forwarded a repre-
sentation made by Shri Uday Singh, MP, Lok
Sabha to the Prime. Minister, requesting for
examination of the buy out of Sahara Airlines by
Jet Airways to the D.G. (I and R) with the direction
to investigate into the matter and file a Prelimi-
nary Investigation Report. The D.G. (I and R) filed
a Preliminary Investigation Report which was
considered by the Commission on 30.11.2008
and disposed off stating that the proposed merger
of the two airlines was no where in sight.

Shri Manish Chaudhary filed an application
under section 36A and 12B of the MRTP Act
against Aerofiot. it was alieged that the applicant
lost his air ticket at Vienna and the respondent
company did not issue the duplicate ticket and
he suffered a loss. The complainant was not
satisfied with the service rendered by the
respondent. The matter is listed for consideration
on 9.1.2007.

Shri Hitish Kumar filed a complaint against
Spicejet which was sent to the D.G. (I and R) with
the direction to investigate the matter and file the
Investigation Report. The D.G. (I and R) filed a
Preliminary investigation Report stating that the
respondent was indulging in unfair trade
practice under section 36A of the MRTP Act. The
repoit was considered and the Commission
issued a notice of enquiry. The matter is listed for
16.1.2007 for framing of issues.

Based on a news-item in Economic Times, the
Commission ordered a preliminary investigation
by the D.G. (I and R) in the matter of various .
airines to examine terms and conditions of

‘forfeiture of money on cancetiation paid by the

passengers for purchase of the tickets. Notice of
enquiry was sent to all airlines and the next date
of hearing is scheduled for 14/2/2007.
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2 3

9.

3. MWs. Sahara India Airlines, New

Delhi

4. Deccan Aviation (P) Limited,

Bangalore

5. Spicejet Limited, New Delhi
6. Ms. Airines Elite Services Lim-

ited, (Alliance Air), New Delhi

UTPE 90/2006

Vs.

Spicejet, Gurgaon

Sushil Kumar Gupta, New Delhi

A complaint filed by Shri Sushi! Kumar Gupta
alleging that M/s. Spicejeti had failed to refund
the amount of air tickets on cancellation, which
he had booked for Delhi-Srinagar-Delhi. The
matter was referred to the D.G. (| and R) for
investigation. The D.G. (1 and R) filed a Prelimi-
nary Investigation Report. On the basis of the
report the Commission has instituted an enquiry
into the unfair trade practices. The matter is listed
for 15.1.1007 for framing of issues.

*Restrictive Tirade Practices Enquiry.
**Unfair Trade Practices Enquiry.
“**Director General (Investigation and Registration).

0]

(i)

Statement-il

The Cases Received during the last three years
by the Director General (Investigation and
Registration) D.G. (! and R)

A complaint was received from M/s. G. Surgiwear Ltd.
Vide letter dated 01st August, 2005 regarding a
passenger ticket from Air France purchased by the
complainant with intention to travel from Paris to
Saopaulo and to Paris on 12th June, 2005. The
complaint was taken up with the company. The
complainant did not pursue his complaint when the
reply of the airlines was brought to the notice of the
compldinant. The matter was closed.

One Shri Hitesh Kumar resident of Timarpur, Delhi
addressed a complaint dated 31st May, 2006 to the
Secretary, MRTP Commission that M/s. Spicejet Ltd.
offered seats @ Rs. 99/- per ticket through Intemet
but the company did not adopt fair method of booking

(iii)

of tickets and, therefore, the complainant could not
book the return ticket to Goa for his family. On the
basis of a Preliminary Investigation Report submitted
by DGI and R, the Hon'ble Commission has issued
Notice of Enquiry vide order dated 13th November,
2006.

A complaint was received from one Shri Sushil
Gupta, resident of Defence Colony, New Delhi vide
letter dated 15.5.2006 addressed to the Secretary,
MRTP Commission alleging that M/s. Spicejet
Ltd. had failed to refund the amount of the air-
tickets on cancellation which he had booked for
Delhi-Srinagar-Dethi. On the basis of Preliminary
Investigation Report submitted by DGI and R,
the Commission has instituted an enquiry into
the unfair trade practice flowing from its rules
relating to forfeiture of the amount paid for the
purchase of tickets vide order 13th November,
2006.
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A complaint dated 25th November, 2006 has been
received from one Shri Devaraj Menon against Go
Airlines alleging non-refund of fare on canceliation
of tickets and not giving benefit of lower fare to those
who had booked the tickets earlier. The complaint is
under investigation.

A Preliminary Investigation Report (PIR) has been
submitted before the MRTP Commission by DGI and
R suggesting an enquiry into the unfair trade practice
of non-refund of the amount of tickets on canceliation
by the following airlines — M/s. Go Airlines Pvt. Ltd.,
M/s. Spicejet Ltd. besides Indian Airines Ltd. and
Alliance Airlines. PIR is under consideration of the

A complaint was received from one Shri Hemant
Poddar of Calcutta vide his letter dated 27th
November, 2006 afleging that M/s. indigo Airlines has
failed to refund the fare paid for purchase of tickets
on cancellation, The complainant had cancelied the
tickets due to preponement of the flights. The
complaint is under investigation.

A complaint was received from one Shri Shubra
Sapru resident of Mumbai vide his letter dated 28th
November, 2006 alleging that Indigo Airlines has
refused to refund the booking amount of six tickets
amounting to Rs. 27,594/- on cancellation. The
complaint is under investigation.

A complaint was received from one Shri Bhuban
Dutta resident of Guwahati vide his letter dated 28th
November, 2006 addressed to the DGl and R
alleging that M/s. Spicejet Ltd. had failed to refund
the booking amount of the tickets on cancellation.
The complaint is under investigation.

A complaint dated 21st January, 2006 was received
from Shri Uday Singh regarding reported buy out of
Sahara Airlines by Jet Airways. A Preliminary
Investigation Report was submitted by DG! and R for
consideration of the Honbte Commission. The case
has since been disposed off by the Hon'Dte
Commission.
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investigations against Private Alrlines

3507.SHRI V.K. THUMMAR : Will the Minister of
FINANCE be pleased to state :

(a) whether Directorate of Revenue Intelligence
(DR!) have launched investigations against private domes-
tic airfines;

(b) if so, the details thereof alongwith nature of
complaints against such airlines; and

(c) the outcome of the investigation and action
proposed to be taken against these airlines?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yes, .
Sir. The Directorate of Revenue intelligence has booked
cases at Mumbai and Delhi against private aifdines viz. Jet
Airways and Air Sahara. These cases have been bookad
for non payment of Customs duty on Aviation Turbine Fuel
(ATF) for flights getting converted into domestic run after
completion of intemational run.

(c) With regard to cases booked against Jet Airways
and Air Sahara at Mumbai, the parties have peid the
differential Customs duty amounting to Rs. 67 lakhs and
Rs. 21 lakhs respectively. Cases booked against the said
airlines at Delhi are under investigation. After completion
of investigation, Show Cause Notice will be issued for
recovery of differential Customs duty and imposition of
penalty.

Advances to Corporate Borrowers

3508.SHRI SURENDRA PRAKASH GOYAL : Will the
Minister of FINANCE be pleased fo state :

(a) whether rupees one thousand crore advances
to corporate borrowers have been declared doubtful by the
Punjab National Bank, Mumbai-Corporate Branch;

(b)' if so, the details thereof;

(c) whether the bank has initiated any action
against them;

(d) it so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM,) : (a) and (b) No,
Sir. As on date, the Large Corporate Branch, Mumbai of
Punjab National Bank has only two non-performing loans
aggregating to Rs. 52.32 crore, which mainly include the
account of M/s. Petronet MHB Ltd. (Public Sector
Undertaking) with outstanding of Rs. 49.78 crore.

(c) to (e) The account of M/s. Patronet MHB Ltd. was
other Banks and has been restructured under CDR
mechanism.

Meeting of State Housing and Urban
Development Ministers

3509.8HRI S.K. KHARVENTHAN : Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(a) whether the Govemment has recently convened
a meeting with the State Housing and Urban Development
Ministers;

(b) if so, the details and outcome thereof;

(c) whether there is any proposal to give priority on
housing for the-economically weaker sections and low
income groups; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) and (b) A National Conference of the Housing
Ministers of States/UTs on 'Housing and Human Settie-
ments' was convened in Hyderabad on 17th and 18th
November, 2006; where Housing Ministers and Secretar-
ies/Commissioners of the States/UTs participated and
exchanged their views on issues related to urban housing.
In the conference, need for inclusive cities and sustainable
development of housing and human settlements in the
country, ensuring a safe environment and enhancing of
quality of life was reaffirmed.

(c) and (d) The Conference identified the need for
reservation of land and dwelling units in private sector and
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public sector housing projects for Economically Weaker
Sections and Low Income Groups.

Setting up of Plants in IT Fleld

3510.SHRI BAD(GA RAMAKRISHNA : Will the Minister
of FINANCE be pleased to state :

(a) whether any Govemment's equity has been
worked out in the proposed hi-tech manufacturing project
relating to semi-conductor fabrication and micro and nano
technology; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) (a) and (b) The
formulation of a policy in respect of the manufacture of
semiconductor and other high technology Information
Technology products is under consideration of the
Govemment.

Homeless Women

3511.SHRI SUBRATA BOSE : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) the number of homeless women in Deihi;
(b) the number of shelters available for them,;

(c) whether the Government proposes to make
more shelters; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a)
Government of Nationa! Capital Territory of Dethi (GNCTD)
has inimated that as per 2001 Census the number of
homeless women in Delhi is 3719.

(b) to (d) GNCTD has reported that 6 sheiter homes -
are available in Delhi and one more has been proposed.

Delhi Development Authority (DDA) has reported
that the draft Master Plan for Delhi - 2021 envisages
various provisions to cater to the shelter needs of the
hometess including Night Sheiter @ 1000 sqm per 1 lakh
population.
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Urban Poor

3512.SHRI K.S. RAO : Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to
state :

(a) the number of urban poor in each State;

(b} the number of urban poor in mega cities, city-
wise;

(c) whether any study has been conducted regard-
ing the rural to city migration rate of the poor;

(d) if so, the details thereof;

(e) the number of women's self help groups
functioning in each State; and

{H  the steps taken by the Government for strength-
ening the women's self heip groups?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) and (b) The Planning Commission estimates
poverty at national and state level from the large sample
survey on ‘Household Consumer Expenditure’ conducted
by the National Sampile Survey Organization (NSSO) of the
Ministry of Statistics and Programme implementation at an
interval of approximately five years. The latest data from
such survey is available from 55th Round of NSS
conducted in 1999-2000. The number and percentage of
people living below the poverty iine in urban areas during
the year 1999-2000 was 670.07 lakhs and 23.62%
respectively. Data on the number of people lving below
poverty line in small and big cities and metropolitan cities
of the country are not available. However, State-wise the
number and percentage of people living below poverty,
line during the year 1988-2000 in the urban areas is given
in Statement-| enclosed.

(c) and (d) Ministry of Housing and Urban Poverty
Alleviation has not conducted any such study regarding
the rural to city migration rate of the poor in the country.

(e) and (f) Under the Scheme of Swama Jayanti
Shahari Rozgar Yojana, groups of women having at least
10 members, are formed for setting up of group-
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enterprises. These groups are named as Development of
Women and Children in Urban Areas (DWCUA) Groups.
Assistance is provided to these groups in the form of
enhanced subsidy i.e. 50% of the project cost or Rs.
125000/- whichever is less, for setting up of group
enterprises. When these groups form themseives as Thrift
and Credit Society in addition to their group enterprise
activity, assistance in the form of revolving fund upto
Rs. 25000/- for each group subject to maximum of
Rs. 1000/- per member is also provided. The State-wise
number of DWCUA Groups formed under Swama Jayanti -
Shahari Rozgar Yojana as well as the Thrift and Credit
Societies set up, is at Statement-ll enclosed.

Statement

Number and Percentage of Population below Poverty
Line by States in Urban Areas - 1999-2000.

Sl. States/U.T's Urban
No. No. of Persons % of Persons
(Lakhe)
1 2 3 4
1. Anchra Pradesh 60.88 26.63
2. Armnachal Pradesh 0.18 7.47
3. Assam 2.38 7.47
4. Bihar 49.13 32.91
5. Goa 0.59 7.52
6. Gujarat 28.09 15.59
7. Haryana 5.39 9.99
8. Himachal Pradesh 0.29 4.63
9. Jammu and Kashmir  0.49 198
10. Kamataka 44.49 25.25
11. Kerala 20.07 20.27
12. Macdhya Pradesh 81.22 38.44
13. Maharashtra 102.87 26.81
14. Manipur 0.66 7.47
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1 2 3 4 1 2 3 4
15. Meghalaya 0.34 7.47 2. Amunachal Pradesh 6 6
16. Mizoram 0.45 7.47 3. Assam 120 200
17. Nagaland 0.28 7.47 4. Bihar 2120 0
18. Orissa 25.40 42.83 5. Chhattisgarh 448 5524
19. Punjab 4.29 5.75 6. Goa 4 1
20. Rajasthan 26.78 19.85 7. Gujarat 7203 1968
21. Sikkim 0.04 7 47 8. Haryana 396 810
22. Tamil Nadu 49.97 22.11 9. Himachal Pradesh 54 29
23. Tripura 0.49 7.47 10 Jammu and Kashmir 135 49
24. Uttar Pradesh 117.88 30.89 11 Jharkhand 0 0
25. West Bengal 33.38 14.86 12 Kamataka 1661 12752
26. Andaman and Nicobar 0.24 22.11 13 Kerala 1796 8632
Islands
14. Madhya Pradesh 3529 9949
27. Chandigarh 0.45 5.75
15. Maharashtra 5454 22014
28. Dadra and Nagar Haveli 0.03 13.52
16. Manipur 96 88
29. Daman and Diu 0.05 7.52
17. Meghalaya 11 1
30. Dethi 11.42 9.42
18. Mizoram 337 30
31. Lakshadweep 0.08 20.27
19. Nagaland 179 370
32. Pondicherry 1.77 22.11
20. Orissa 1789 2102
Al Indi 870.07 23.62
ndia 21. Punjab 48 106
Statement-ll 22. Rajasthan 304 432
State-wise number of DWCUA Groups Formed and 23. Sikkim 12 20
Thrift and Credit Societies set up under Swama
Jayanti Shahari Rozgar Yojana (SJSRY) 24. Tamil Nadu 6342 15865
S.  StateUT Number of  Number of Thrit 25 Tripura 109 156
No. DWCUA Groups  and Credit 26. Uttaranchal 2 23
formed Societies set up
under SJSRY 27. Uttar Pradesh 3363 8437
formed 28. West Bengal 3219 11995
1 2 3 4 )
29. Andaman and Nicobar 10 4
1. Andhra Pradesh 16131 73872 Islands
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1 2 3 4

30. Chandigarh 7 34

31. Dadra and Nagar Haveli 5 1

32. Daman and Diu 0 0
33. Delhi 47 56
34. Pondicherry - 362 1070

Total 52399 176596
[Translation]

Charging of Higher Rats of Interest

3513.SHRI HARIKEWAL PRASAD .:
SHRI TATHAGATA SATPATHY :
SHRI HARISINH CHAVDA :

Will the Minister of FINANCE be pleased to state :

(a) whether Worid Bank Report for the year, 2006
has revealed that farmers are being charged higher
rates of interest in comparison with businessman in
india;

(b) i so, the details thereof;
(c) the reaction of the Govemment thereto; and

(d) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) The
information is being collected and will be laid on the Table
of the House to the extent possible.

[English]
Central Excise Duty Evasion

3514.SHRI NIKHIL KUMAR : Wiil the Minister of
FINANCE be pleased to state :

(a) whether the cases of central excise duty evasion
has come to the notice of Government;
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(b) 1 50, the details thereof;

(c) whether the Government proposes t take strict
action against excise duty evaders in the country;

(d) if so, the details thereof;

(®) the names of the major excise duty evaders as
on November, 2006; and

() the steps taken by the Government to recover
such duties from the evaders so far?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRi S.S. PALANIMANICKAM) : (a) Yes,
Sir.

(b) The details of cases of central excise duty
evasion for last three financial years and the current’
financial year (upto November, 2006) is as follows :-

Year No. of Cases Amount involved
(Rs. In Crore)
2003-04 9091 9489
2004-05 7927 4273
2005-06 6689 4606
2006-07 3407 8573
(c) Yes, Sir.

(d) Cases are registered whenever central excise
duty evasion is detected. On completion of the investiga-
tion, show cause-cum-demand notices are issued propos-
ing penalty equal to the amount of duty evaded and aiso
personal penalty on the persons concemed commensurate
with the gravity of offence. Prosecution is launched against
the duty evaders in deserving cases.

(e) The names of major excise duty evaders who
have evaded more than Rs. 25 Crores as on November,
2008 are given in the Statement enciosed.

(f) Action has been taken as per the Central Excise
Act, 1944 and the rules made thersunder to recover such
duties from the evaders.
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Statement 1 2 3 ' 4
Sl Year  Name of the Company Amount 24 2004-05 Electrosteel Casting Pvi. Lid.  34.41
No. (in crores)
; " 3 " 25. 2004-05 CPCL 33.98
26. 2004-05 Ibrahim Garments 27.47
1. 2003-04 GMR Power Corporation 138.32
‘ 27. 2005-06 CPCL 88.44
2. 2003-04 Indian Aluminium Co. Ltd. 128.27 \
(2SCNs) 28. 2005-08 CPCL 45.18
3. 2003-04 Numaligarh Refineries Ltd. 92.17 29. 2005-06 Teracom 43.85
4. 2003-04 PSL Lud. 72.98 30. 2005-06 HPCL Shakur Basti (PSU) 36.99
5. 2003-04 MRPL 52.87 31. 2005-06 Teracom 36.09
6. 2003-04 Baroda Rayon Corporation Lid. 50 32. 2005-06 Ruchi infrastructure Ltd. 28.11
Surat
33. 2005-06 HPCL 29.63
7. 2003-04 India Coal Agency 43.68
34. 2005-06 Associated Power Structure 27.22
8. 2003-04 DSP 42.51
35. 2005-06 Karishma Enterprises 26.49
9. 2003-04 R.K. Cigarette Pvi. Ltd., 40.67
Varanasi 36. 2005-06 DSP 26.39
10. 2003-04 Hindustan Motors Ltd. 3435  37- 200506 PSLLTD. 25.18
11. 2003-04 Chambal Fertilizers Ltd., Kota  33.59 38. 2005-06 Miraj Products v Td. 25
12. 2003-04 Chambal Fertilizers Ltd., Kota  33.57 39. 2006-07 JSW Steels Limited 121.99
13. 200304 Amer Jyoti Packers 33.2 40. 2006-07 Gillette India Ltd., Baddi 86.43
14, 200304 Beleji Trading C a2.28 41. 2006-07 GP! Limited 67.55
15. 2003-04 LGEIPL, Pondichery 30 42. 2006-07  Escorts Ltd,, Faridabad 60.18
16. 2004-05 Reliance Ind. Ltd., Jamnagar 172.86 3. 2006-07 Sterifte Industries Ltd. 47.87
17. 2003-04 Reliance Ind. Lid., Jamnagar  82.28 44. 2008-07 Computer Graphics Ltd. 40.74
19. 2004-05 BPCL Shakur Basti (PSU) 78.11 46. 2006-07  Rony Silk 27.38
20. 2004.05 mm Ind Ltd" J.mgar 53.67 47. 2006‘07 Jin&l Dmgs Ltd., Jmmu . 27
22. 2004-05 IOCL, Panipat 36.05 49. 2006-07 Bhushan Ltd. 26.12
23. 2004-05 Murari Lal Harishchandra 345 50. 2006-07 Sharp Menthol India Ltd. And 25
thers

Jaiswal Pvt. Ltd. De
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Deposits and Advances

3515.SHRI BASU DEB ACHARIA : Will the Minister
of FINANCE be pleased to state :

(a) the average amount of loan and account
handied by an employee of rural branches of Public Sector
Banks and Regional Rural Banks; and

(b) the number of families covered by deposits and
advances respectively by the rural branches of RRBs as
a whole and sach Public Sector Bank in the rural area?

DECEMBER 15, 2006
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) As
per information fumished by the Reserve Bank of India
(RBI), the population group-wise data on number of
accounts and amount (including data per employee)
relating to deposits and credit outstanding as on March
31, 2005 of Public Sector Banks and Regional Rural Banks
is given in the Statement enclosed. RB! has reported that
information on families covered by deposits and advances
is not available.

Statement

Population-Group-wise Deposits and Credit per Employee of PSBs and RRBs (As on March 31)

PUBLIC SECTOR BANKS MARCH, 2005
{Number of Accounts in Thousands, Amount in Rupees in Lakh)

Deposits Total Credit No. of Average Average Average Average

Total no. of deposit no. of credit

employees deposit amount credit amount
accounts per accounts per

per employee per employee

Pupulation  No. of Amount No. of Amount employee (in Rs. employee (in Res.
Group  Accounts Accounts outstanding fakh lakh
Rural 93370 16089162 17320 8243844 127930 730 125.77 135 64.44
Semi-urban 102366 24520344 13911 10973081 165114 620 148.51 84 66.46
Urban/metro 160953 88988268 12693 62517445 442310 364 201.19 29 141.34
Total 356689 129597774 43924 81734370 735354 485 176.24 60 111.15

REGIONAL RURAL BANKS MARCH, 2005

(Number of Accounts in Thousands, Amount in Rupees in Lakh)

Deposits Total Credit No. of Average Average Average Average

Total no. of deposit no. of credit

employees deposit amount credit amount
accounts per accounts per

per employee per employee

Pupulation  No. of Amount No. of Amount employee (in Rs. employee (in Rs.
Group  Accounts Accounts outstanding lakh lakh
1 2 3 4 5 6 7 8 9 10
Rural 43540 4095713 10913 2301735 45062 966 90.89 242 51.08
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1 2 3 4 5 6 7 8 9 10
Semi-urban 11625 1515459 2764 752916 14323 812 105.81 193 . 52.57
Urban/metro 2523 533518 491 214232 6214 406 85.86 79 34.48
Total 57688 6144690 14168 3268883 65599 879 93.67 216 49.83

Source: Basic Statistical Returns of Scheduled Commercial Bank§ in India.

[Translation]

Setting up of Thermal Power Plant
at Jhalawar

3516.SHRI RAGHUVEER SINGH KOSHAL : Will the
Minister of POWER be pleased to state :

(a) whether any team of Central Electricity Authority
has visited Jhalawar town of Rajasthan to explore the
possibilities of setting up of a thermal power plant
there,;

(b) i so, the findings thereof, and
(c) the follow-up action taken thereon?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) Yes, Sir. On the request of Government of
Rajasthan a team of Site Selection Committee of Central
Electricity Authority (CEA) had visited two altemate sites,
in Jhalawar district of Rajasthan namely Nimodha Village
in Jhairapatan and in Borekheri-Gujaran Village in Aklera
tehsil on 14.11.2006 for exploring the setting up of 1000
MW coal based thermal power project.

(b) and (c) As per the preliminary findings -of the team,
the site at Nimoda village appears to be techno-
economically feasible for setting up of a power plant of
1000 MW capacity subject to environmental clearance and
firm tie-up of water for the project. For the Borekheri site
further investigations regarding land, water and rail
connectivity etc. are to be carried out. The prefiminary
findings of the team have been communicated to
Government of Rajasthan. Govemment of Rajasthan vide
letter dated 29.11.2006 have informed CEA that they are
taking necessary action to tie-up environmental clearance
and other inputs.

[English]
Central Assistance to Karnataka

3517.SHRI M. SHIVANNA : Will the Minister of
URBAN DEVELOPMENT be pleased to State :

(a) whether the Govemment of Kamataka has
requested the Union Govemment to release Central

assistance for the State projects for upgradation/widening
of roads in the State;

(b) if so, the details thereof, and

(c) the action taken by the Union Govemment
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) Yes,
Sir.

(b) and (c) Government of Kamatka have submitted
6 Project propbsals under Jawaharial Nehru National
Urban Renewal Mission (JNNURM) on upgradation/
widening of roads. Out of these, 3 projects have been
approved by Central Sanctioning and Monitoring Commit-
tee (CSMC), while 2 projects are under appraisal and
remaining 1 project has been retumed to the State
Government for modification of Detailed Project Report on
the advice of Technical Appraisal Agency. Details are given
in the Statement enclosed.

Under Urban Infrastructure Development Scheme for
Small and Medium Towns (UIDSSMT), one project for
upgradation/construction of road for Davangere town has
been approved by the State Level Sanctioning Committee
(SLSC) on 2.11.2006 for Rs. 3128.40 lakhs.
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Jawaharial Nehru National Urban Renewal Mission (JNNURM)

Status of DPRs Received from Kamataka under Roads/Flyover Sector

Sli. State City Sector Project Name Estimated Dats of Status
No. ' cost (Rs.  Receipt
lakh) of DPR
at
Ministry
1. Kamataka Bangalore Roads/Flyovers/ Grade  separator  at 1448.00 3.10.06 Approved
RoB Malieswaram circle
2. Kamataka Bangalore Roade/Flyovers/ Minerva circle grade separa- 2508.00 3.10.068 DPR Retumed
RoB tor for Modification
3. Kamataka Bangalore Roads/Flyovers/ Upgradation side waks and 4850.00 3.10.06 Under appraisal
RoB asphalting work of roads
surmounding M.G. Road area
4. Kamataka Bangalore Roada/Flyovers/ Upgradation side walks and 4916.80 3.10.06 Under appraisal
RoB asphalting work of roads
surrounding Koramangala
area
5. Kamataka Bangalore Roads/Flyovers/ Construction of underpass at 2065.30 11.10.08 Approved
RoB Tagore circle
6. Kamataka Bangalore Roads/Flyovers/ Construction of underpass at 1587.00 11.10.08 Approved
RoB R.V. Teachers College circle
Total 17375.10
Loan to Ethiopia (d) i so, the details thereof?

3518.SHRI BALASHOWRY VALLABHANENI : Will the
Minister of FINANCE be pleased to state :

(a) whether the Govemnment proposes to extend soft
loan to Ethiopia;

(b) i so, the details alongwith the terms and
conditions thereof;

{c) whether there is any proposal to give similar
loans to any other country; and

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yes,
Sir. There is a proposal for GO! supported Exim Bank of
india line of credit of US$ 640 miliion to the Govemment
of Ethiopia for revamping of their sugar industry, which is
under consideration. However, the terms and conditions
thereof will be finalised in due course. '

(c) Yes, Sir.

(d) Details are in the Statement enciosed.
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Statement

Details of proposals of GO!l supported Exim Bank of India lines of credit (LOG) to various countries

St Recipient
No.  country

Amount of LOC (in
millions of US Dollars)

Purpose

1.  Srilanka 100
2. Nepal 35
3. Mauritius 60
4 Sudan 48
5. Gabon 14.45
6. Myanmar 80
7. Lao PDR 17.34
8. Cambodia 35.20
9. Vietnam 45

Purchase of Defence equipment/supplies.
For various road, electrification and hydro-power projects.

For import of capital- goods, purchase of an Advance Light
Helicopter, construction of road, purchase of pharmaceu-
tical products and ICT Education.

For agricultural inputs, technical and laboratory equipment,
scientific equipment, solar electrification and meeting
requirement of Sudan railways.

For housing project.
Supply of heavy duty water pumps and power project.
For agriculture and imigation schemes.

For water resources development project, water pumps
and electric transmission line project. .

For thermal plant project.

Conference on Pro-Poor Urban Governance

3519.SHRI IQBAL AHMED SARADG!I : Will the
Minister of HOUSING AND URBAN POVERTY ALLEVIA-
TION be pleased to state :

(a) whether a conference was organised by the
Govemment in collaboration with UN Habitat to deliberate
upon the issues of pro-poor urban govemance and
planning, slum upgradation and financing sustainable
urbanisation in Deihi recently;

(b) it so, the details thereof alongwith the issues
discussed and the decisions taken thereon; and

(c) the steps being taken to implement the deci-
sion?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI

SELJA) : (a) to (c) The Ministry of Housing and Urban
Poverty Alleviation is organizing the first ever Asia-Pacific
Ministerial Conference on ‘Housing and Human Settie-
ments in New Delhi, in collaboration with UN Habitat from
13th to 16th December, 2006 at Vigyan Bhavan, New Delhi.
It aims at addressing the challenges of Urbanization,
Housing and Habitat Management, Millenium Develop-
ment Goals, Urban Poverty and Slum Development and
to develop strategies and policies for integrated develop-
ment in which land and housing are key components. The
goal of this Conference is to share and exchange
knowledge on land and housing and national and city
strategies for poverty alleviation.

Voluntary Retirement Sought by
Officials in SBI

3520.SHRI SUBODH MOHITE : Will the Minister of
FINANCE be pleased to state :
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(a) whether a large number of officers ot State Bank
of India (SBi) have sought voluntary retirement;

(b) it so, the details thereof alongwith the reasons
therefor; and

(c) the steps taken by the govemment for providing
good working conditions in SBI?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
State Bank of india (SBI) introduced an exit option scheme
for officers with effect from 28th April 2005 and withdrawn
the same with effect from 1st November 2006. Out of a
total strength of 58,660 officers in SBI, the bank relieved
4068 officers.

As reported by SBI the major reasons for seeking
voluntary retirement are, losing chance(s) for promotion to
the next grade/scale, health grounds, personal reasons
and unsuitable place of posting.

(c) The service conditions of SBI employees are
comparable with those of the nationalized banks. The
working conditions in SBI have further improved on
account of computerization and automation.

[Translation]
interest Subsidy on Loan for
Rural Electrification

3521.SHRI BRAJESH PATHAK : Will the Minister of
POWER be pleased to state :

(a) whether any target has been fixed for rural
electrification under the Rural Electrification Programme;

(b) if so, the achievements made so far in this
regard,

(c) whether any decision has been taken to provide
interest subsidy on the loans meant for rural electrification;
and

(d) if so, the details thereof?

THE MINISTER OF POWER (SHR!I SUSHILKUMAR
SHINDE) : (a) Yes, Sir. The Government has kspt a target

DECEMBER 15, 2008
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of 50,000 villages to be electrified during 10th Plan under
RGGVY since its launch in April 2005. Year-wise break-
up of the target fixed is given as under:-

Year ~ No. of villages to be electrified
2005-06 10,000
2006-07 40,000
Total §0,000

(b) The implementing states/agencies as on
08.12.2006 have reported electification of 23014 un-
eloctrified villages under Rajiv Gandhi Grameen
Vidyutikaran Yojana since its launch in April 2005.

(c) and (d) Rural Electrification Corporation Limited
(REC) provides a soft ioan at 5% rate of intersst towards
the loan component, which is ten per cent of the total
project cost.

Amendment in Representation of
People Act

3522.SHR!I RAMDAS ATHAWALE :
SHRI M. RAJA MOHAN REDDY :
SHRI P.C. THOMAS :

Wil the Minister of LAW AND JUSTICE be pleassd
to state :

(a) whether the Election Commission has advised
for making amendments in the Representation of People
Act to control the excessive expenditure incurred by the
candidates during elections;

(b) if so, the details thereof, and
(c) the reaction of the Govemnment thereto?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ):(.)TMGMMMMMMW
advice from Election Commission for making amendments
in the Representation of the Peopie Act to control the
excessive expenditure incurred by the candidates during
elections.

(b) and (c) Do not arise.
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Research for Low Cost Power Generation

3523.SHRI D.P. SAROJ : Wil the Minister of POWER
be pleased to state :

(a) whether any research and development is being
done for reducing the cost of power generation in the
country; and

(b) it so, the details thereof?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) and (b) Yes, Sir. The organizations in the
Power Sector viz. Central Power Research Institute (CPRI),
NTPC Ltd., Bharat Heavy Electricals Ltd. (BHEL), National
Hydro-electric Power Corporation (NHPC) and some of the
laboratories of Council for Scientific and Industrial
Research (CSIR) are camying out Research and Devel-
opment Projects to reduce the cost of power generation
at their own research laboratories and facilities available
with other organizations. Some of the specific areas where
Research and Development is currently being caried out
are in the Statement enclosed.

Statement

Research and Development (R and D) for low cost
power generation is curmently being camied out
in the following areas
-  Sedimentation management in basins, rivers
and reservoirs, Management of Trash, Floating
Debris and Logs in reservoirs/intakes, appiica-
tion of Global Positioning System (GPS) in basin
sediment management, reservoir sediment mea-
surement, river inflow/discharge measurement,

flood forecasting etc.

- Research project titled “"Development of silt
erosion resistant material for turbines of hydro
generators’, as an improved altemative to
Chromium Nickel (13Cr 4 Ni) Stainless Steel.

- Provision of scientific services to various power

stations in lowering the power generation cost
through (i) increasing the reliability and avail-

AGRAHAYANA 24, 1928 (SAKA) to Questions 306

ability; (ii) improving efficiency; and (iii) Fuel
optimization.

Health assessment studies to help the stations
in taking decision on Run/Repair/Replace of
specific components thus helping in lowering the
maintenance cost as well as improving the life/
availability of the plant.

Cotrosion control measures to help the stations
in improving the availability and efficiency of the
plant components.

Real time operator advisory/supervisory module
based on artificial intelligence and mathematical
modeling, to improve the efficiency of boilers
and turbines.

Improvement in water chemistry of condensers
for minimizing the deposits to improve the
vacuum.

Modeling and simulation studies for improving
the efficiency of cooling towers.

Development of Filue Gas heat recovery and
waste heat recovery from other systems.

Improvement of the combustion efficiency by .
maintaining the fuel particle size distribution in
close proximity.

Reduction in Auxiliary Power Consumption
through improved performance of Auxiliary Fans
and Ducts.

Development of automated inspection machines
such as Robotics is being taken up as an R and
D initiative.

Development of Computerized Flow Design
(CFD) modeling for coal-fired Boilers to increase
the reliability.

Development of more efficient technologies
like Integrated Gasification Combined Cycle
(IGCC).
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- Energy audit and mapping.

- Materials development and simulation tech-
niques.

- Coal research (blending and beneficiation).
-  Turbine Blade and underwater parts coating.
[English]

NABARD Assistance for Construction
of PHCs

3524.SHRI G. KARUNAKARA REDDY : Will the
Minister of FINANCE be pleased to state :

{a) whether NABARD has agreed to finance
assistance Kamataka for construction of Primary Heaith
Centres (PHCs) in the State;

(b) # o, the details thereof:

(c) the amount proposed to be given by NABARD
to Kamataka for this purpose; and

(d) the number of PHCs likely to be constructed in
Kamataka with NABARD assistance?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) Yes,
Sir. NABARD has sanctioned loans to Government of
Kamataka under Rural infrastructure Development Fund
(RIDF) for construction of Primary Health Centres (PHCs)
as detailed below:-

(Rs. in crore)

Particulars Year No. of PHCs Amount of

Loan

RIDF-VIHi 2002-03 94 19.78
RIDF-XI 2005-06 97 28.99
Total 191 48.77

-.her, a proposal has been received from the

Government of Kamataka for construction of 12 PHCs with

fi-ancial assistance of Rs. 4.02 crore which is being
.t..essed as per extant procedure.
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[Transiation]
Pench Project

3525.SHRI KRISHNA MURARI MOGHE : Will the
Minister of URBAN DEVELOPMENT be pleased to state :

(a) whether the Pench Project is getting assistance
from external funding agency/indo-German bilateral devel-
opment co-operation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) Pench Project is not getting any assistance from
external funding agency/indo-German bilateral develop-
ment co-operation programme.

[Transiation]
indo-Cuba Agreement on Renewable Energy

3526.SHR! JYOTIRADITYA M. SCINDIA : Wil the
Minister of NEW AND RENEWABLE ENERGY be pleased
to state :

(a) momlmmcmmmndm-
bilateral agreement on Renewable Energy;

(b) if so, the details thereof; and
(c) the progress made so far in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF NEW
AND RENEWABLE ENERGY (SHRI VILAS MUTTEMWAR) :
(a) to (c) Yes, Sir. A protocol for cooperating in various
areas of renewable energy including biomass, small hydro,
solar thermal and solar photovoltaic was signed on 18
February 2004 in Havana between the Govemment of
India and the Govemment of the Republic of Cuba. In
furtherance of this protocol, discussions have been heid
with Cuban authorities.

Supply of Water in Dwarka

3527.SHR! SUGRIB SINGH :
SHRI KISHANBHA1 V. PATEL :

Will the Minister of URBAN DEVELOPMENT be
pleased to state :
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(a) whether the Delhi Development Authority (DDA)
has planned the construction of command tanks to fulfil
the supply of. water in the sub-city Dwarka;

(b) ¥ so, the details thereof and the progress of
construction and utilisation of command tanks as on date;

(c) the expenditure incurred on construction of
these tanks;

(d) the extent to which it has so far been benefited
the people of sub-city, and

(e) the steps taken by the Government to make
these tanks usable at the eariiest?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) The Delhi Development Authority (DDA) has informed
that six Command Tanks were planned for water supply
in Dwarka. Command Tanks No. 1 to 4 have been
completed. Construction of Command Tank No. 5 has
started and Command Tank No. 6 is at the planning stage.

(¢) The DDA has indicated that the expenditure
incurred on Command Tanks No. 1 to 4 is Rs. 38.10 crore.
For Command Tank No. 5 the expenditure incurred is
Rs. 2.23 crore till date.

(d) The DDA has further informed that due to the
limited water supply available, only 2 Command Tanks are
being utilized. However, the network of all the 4 Command
Tanks are being utilized to supply the water to entire
Dwarka sub-city.

(e) The matter regarding augmentation of water
supply in Dwarka relates to the avallability of increased
raw water supply to Dethi Jal Board for Nangloi Water
Treatment Plant. DJB has reported that it has taken up the
matter with Government of Haryana as well as with Central
Water Commission.

Land Acquisition Procedure.

3528.SHR! S.K. KHARVENTHAN : Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

AGRAHAYANA 24, 1928 (SAKA)

to Questions 310

(a) whether there is any proposal to simplify the
land acquisition procedure;

(b) if so, the details thereof, and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) to (c) Information is being collected and will
be laid on the Table of the Sabha.

[Translation]
Rural Electrification Programme

3529.SHRI HARIKEWAL PRASAD :
SHRI GIRIDHARI YADAV :

Will the Minister of POWER be pleased to state :

(a) whether the National Thermal Power Corpora-
tion (NTPC) has been assigned any role to accelerate the
Rural Electrification Programme in the country;

(b) it so, the details thereof; and

(c) the number of villages electrified by NTPC so
far, State-wise?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) and (b) Yes, Sir. Execution of rural
electrification works under Rajiv Gandhi grameen
Vidyutikaran Yojana (RGGVY) in 29 districts of Chhattisgarh,
Madhya Pradesh, Jharkhand, Orissa and West Bengal has
been assigned to National Thermal Power Corporation
(NTPC). As per the Detailed Project Reports (DPRs)
received from respective State Governments, this assign-
ment of NTPC covers electrification of 13639 un-electrified
villages, re-electrification of 2277 de-electrified villages
and intensive electrification of 18977 electrified villages n
27 districts so far. State-wise/District-wise details are give-
in the Statement enclosed.

(c) NTPC so far has reporied electrification ot 83
villages in the Kharagpur block of West Medinipur district
in West Bengal. ’
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Statement

Datails of DPRs for the Districts Aocated to NTPC for implementation of RGGVY

Sl.  Name of State and Villages covered for househoid electrification under the project
No. District(s) No. of un-electrified No. of de-electrified  No. of electrified Total No. of villages
villages villages villages covered for house-
hold electrification
1 2 3 4 5 6
Chhattisgarh
1. Champa Janijgir 889 889
2. Korba 17 32 573 622
3. Bilaspur 0 0 1565 1565
4. Jashpumagar 23 672 695
5. Raigarh 36 0 1397 1433
Total (Chhattisgarh) 76 32 5096 5204
Jharkhand
1. Deoghar 1295 119 760 2174
2. Jamtara 685 0 278 963
3. Godda 1168 s 391 1624
4. Dumka 2253 49 385 2667
5. Ranchi 1109 177 704 1990
6. Pakaur 902 82 144 1128
7. Lohardaga 138 144 69 351
8. Sahebganj 943 181 183 1307
. Total (Jharkhand) 8493 817 2894 12204
Madhya Pradesh -
1. Guna 0 0 1241 1241
2. Ashoknagar 0 72 746 818
3. Shivpuri 1 0 1305 1316
4.  Gwalior 0 0 583 583

Total (Madhya Pradesh) 11 72 ) 3875 3958
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1 2 3 4 5 6
Orissa
1. Angul 280 314 1034 1628
2. Nayagarh 335 268 873 1476
3. Dhenkanal 87 163 828 1078
4. Jharsuguda 16 27 305 348
5. Koraput 1256 17 579 1852
6. Sambaipur 382 76 766 1224
7. Devogarh 319 29 344 692
8. Kalahandi 1147 46 920 2113
9. Bolangir 369 95 1300 1764
10. Keonjhar 843 321 1163 2127
Total (Orissa) 4834 1356 8112 14302
West Bengal
1. West Midnapur (only 225 225
Kharagpur biock)
2. West Medinipur (Kharagpur
Block only)
Supplementary DPR
Total (West Bengal) 225 225
Grand Total 13639 2217 19977 35893
[English] (c) whether the Govemment receives revenue by

Foreign Companies in India

3530.SHRI BADIGA RAMAKRISHNA : Wil the Minister
of COMPANY AFFAIRS be pleased to state :

(a) the number of foreign co:mpanies opepﬁm in
India at present, State-wise

(b) the number of foreign companies registered
during the last three years;

way of fees etc. for filing of various documents;

(d) if so, the details of amount received from these
companies during each of the last three years; and

(e) the concessions/facilities provided by the Gov-
emment to such companies?

THE MINISTER OF COMPANY AFFAIRS (SHRI PREM
CHAND GUPTA) : (a) At present, 2069 foreign companies
incorporated outside India have established their place of
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business in India ws 592 (1) of the Companies Act 1956.
The State-wise break up is as under:-

to Questions 316

(d) The amount of fee received from these compa-
nies during the last three years is as under:-

State

No. of foreign companies
operating in India

Andhra Pradesh
Bihar

Delhi

Gujarat

Haryana

Jammu and Kashmir
Karnataka

Kerala

Madhya Pradesh

Pondicherry
Rajasthan
Tamil Nadu
Uttar Pradesh

West Bengal

26
01
1280
18
57
01
159
07
03
361
05
01
02
75
14

62

Total

2069

(b) The number of foreign companies registered
during the last three years are as under:-

‘Sl.  Financial Year
No

No. of foreign companies

01. 2003-04
02. 2004-05

03. 2005-06

152
167

211

{c) Yes, Sir.

Sl.  Financial Amount of fee etc. received from A

No. Year these companies for filing various
documents (in Rupees)

01. 2003-04 2,63,17,225

02. 2004-05 3,41,54,075

03. 2005-06 3,56,45,689

(e) Companies as are incorporated outside India
and have established places of business in india are
regulated as per provisions of Part-X! (read with other
relevanmt provisions) of the Companies Act, 1956. The
compliance with statutory framework is not based on any
concessions/facilities to such companies.

De-electrification of Villages

3531.SHRI M. SHIVANNA : Will the Minister of POWER
be pleased to state :

(a) the total number of villages de-electrified during
the last five years alongwith the reasons thereof;

(b) whether these de-electrified villages have been

(c) if so, the details thereof; and
(d) ¥ not, the reasons therefor?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) Rural Electrification Corporation Limited
(REC) so far has received 575 draft Detailled Project
Reports (DPRs) from 27 states (except Goa and Delhi)
under Rajiv Gandhi Grameen Vidyutikaran Yojana (RQGVY)
covering, amongst other items, re-electrification of 27504
de-electrified villages in sixteen of these 27 States. State-
wise details of de-electified vilages covered for re-
electrification under RGGVY in the draft DPRs are given
in Statement-I.

it is gathered that natural calamities including floods,
cyclones etc. and theft of line materials are the main
reasons attributable for de-electrification of the electrified
villages.
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(b) to (d) Rural electrification being a concurrent
subject, execution of RE works is the responsibility of
State Government/State Power Utility. The States of Bihar,
West Bengal, UP, Rajasthan, Uttaranchal and Karnataka
have already commenced actual electrification of un-
electrified/de-electrified villages under RGGVY whereas
other States have initiated actions for preliminary activities
including survey/route alignment, erection of infrastructure
etc.
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The implementing States so far reported electrification
of 23014 un-electrified villages (including de-electrified
villages) as on 8th Decermnber 2006. State-wise details of
villages reportedly electrified under RGGVY are given in
Statement-1I.

All the villages in the country including un-electrified
and de-electrified villages are to be electrified under
RGGVY by 2009.

Statement-|

State-wise Number of De-electrified Villages covered in Draft DPRs received under RGGVY Scheme

Sl Name of State Total No. of Total No. of  No. of villages No. of villages Total No. of
No. projects Districts un-electrified de-electrified un-electrified
received involved villages villages villages
1 2 3 4 5 6 5+6
1. Andhra Pradesh 26 22 0 0 0
2. Arunacbal Pradesh 16 16 1802 331 2133
3. Assam 21 21 3072 3831 6903
4. Bihar 43 38 14067 10486 24553
5. Chhattisgarh 15 15 951 179 1130
6. Gujarat 25 25 0 0 0
7. Haryana 18 18 0 0 0
8. Himachal Pradesh 12 12 97 0 97
9. Jammu and Kashmir 12 12 198 8 206
10. Jharkhand 22 22 16965 2774 19739
11. Kamataka 26 26 132 0 132
12. Kerala 14 14 Y 0 0
13. Madliya Pradesh 48 48 604 454 1058
14. Maharashtra 34 34 6 0 6
15. Manipur 4 4 159 336 495
16. Meghalaya 3 3 90 103 193
42 95 137

17. Mizoram 8 8
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1 2 3 4 5 6 5+6
18. Nagaland 5 5 20 12 a2
19. Orissa 23 22 10809 3440 14249
20. Punjab 17 17 0 0 0
21. Rajasthan 41 32 761 3681 4442
22. Sikkim 4 4 25 0 25
23. Tamil Nadu 29 29 0 0 0
24. Tripura 3 3 127 0 127
25. Uttar Pradesh 67 65 31657 1077 32734
26. Uttaranchal 13 13 787 682 1469
27. West Bengal 26 18 4268 15 4283
Grand Total 575 546 86639 27504 114143
Statement-ii (a) whether the Government has detected a gang
of exporters who used to defraud of revenue over-
State-wise and Year-wise Villages electrified valuing their invoices: b
under RGGVY E ‘ ’
(b) if so, the details thereof,
S..  State Village Viliage Total .
No. Electrified Electrified (c) the action taken against the persons found
during  during 2006- guilty;
2005-06 :172 (Upto (d) whether the Directorate of Revenue Intelligence,
-2006) Central Excise Department and the Customs Department
1. Bihar 1600 1961 as61 have found that a large number of exporters have used
the domestic banking system to bring in foreign exchange
2. Kamataka 47 47 Hegally by ting fake identities; and
3. Rajasthan 230 274 504 (€) i 80, the details d { and the bes
4. Uttar Pradesh 7503 9588 17091 taken to check such malpractices?
5. Uttaranchal 87 481 N 568 THE MINISTER OF STATE IN THE MINISTRY OF
6. West 352 891 1243 FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
9 Several cases of over valuation of export goods have been
Total 2819 13195 23014 booked during the year 2005-08 ami 2006-07 (upto Oct.
08). The details are as below:~—
Exposing Gang of Exporters

3532.SHRI BRAJESH PATHAK :
SHRI SUNIL KUMAR MAHATO :

Wil the Minister of FINANCE be pleased to state :

Year No. of cases Value (Rs. in crores)
2005-06 9 54.19
2006-07 (upto Oct. 08) 12 43.91
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(c) to (e) Cases have been booked where exporters
have used the domestic banking channels as well as
Hawala routes to bring in foreign remittances. The details
of such cases booked during the year 2005-06 and 2006-
07 (upto October, 06) are given below:-

Year No. of cases Action taken
2005-2006 5 11 Persons armested.
4 persons detained
under COFEPQOSA.
2006-2007 2 1 Person arrested.
{(upto Oct. 08)

Customs field formations including DRI are alert and
vigilant to thwant such attempts.

Schemes for Sewage Disposal

3533.SHRI KRISHNA MURARI MOGHE : Will the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) whether the Govemment proposes to increase
the limit of 20 thousand population based on the Census
of 1991 to 50 thousand population in Accelerated Urban
Water Supply Programme;

(b) if so, the details thereof,

(c) whether the Govemmant proposes to implement
Accelerated Urban Sewage Disposal Programme at par
with Accelerated Urban Water Supply Programme;

(d) if so, the details thereof,

(8) whether the Government proposes to simplify
the procedure of providing loans from Life Insurance
Corporation, Housing and Urban Development Corpora-
tion and other financial institites for implementing
accelerated Urban Water Supply Programme/Accelerated
Urban Sewage Disposal Programme; and

(h if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) No, Sir. Accelerated Urban Water Supply Programme
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(AUWSP) has been subsumed in recently launched
scheme, namely Urban Infrastructure Development Scheme
for Small and Medium Towns (UIDSSMT) which envisages
development of infrastructure faciliies including water
supply, sewerage, storm water drainage efc. in cities/towns
which are not covered under Jawaharlal Nehru National
Urban Renewal Mission (JNNURM).

(c) and (d) No, Sir. No such scheme of Accelerated
Urban Sewerage Programme has been launched.

(e) No, Sir.
() Does not arise.
[English]
Funds for Water and Sanitation

3534.SHRI IQBAL AHMED SARADGI : Will the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) whether as per the UNDP Report 2006 the
allocation of funds for water and sanitation in India are
inadequate;

(b) if so, the details thereof, and

(c) the steps taken/proposed to be taken to improve
the spending on water and sanitation?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) The UNDP Report 2006 states: "It is difficult to capture
real public spending on water and sanitation partly
because of the fragmentation of financing across minis-
tries, partly because of decentralization and partly because
donor financing is often off budget®.

The total plan outlay for water supply and sanitation
sector in India from 1st Five Year Plan to 10th Five Year
Plan has been ranging from 1.07% to 4.46% of the total
public sector outlay. During the same plan period, the plan
outlay for urban water supply and sanitation ranged from
0.65% to 2.16%. Details are given in the Statement
enclosed.

() “Urban Water Supply and Sanitation® is a State .
subject and it is the responsibility of the State Government/
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Urban Local Bodies to plan, design and execute water
supply and sanitation schemes through State Public Health
Engineering Departments/Urban Local Bodies with the
State Plan funds. However, their efforts are supplemented
by Govemnment of india through various developmental
schemes.

This Ministry has launched two programmes in
December, 2005 with a budget aliocation of Rs. 50,000
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crore to be spent in 7 years for integrated development
of urban areas namely, Jawaharial Nehru National Urban
Renewal Mission (JNNURM) and Urban Infrastructure
Development Scheme for Small and Medium Towns
(UIDSSMT). Under these programmes, additional Central
assistance would be provided as grant to the State
Govemment for taking up infrastructure projects including
water and sanitation.

Statement

Plan-wise Investment - Water Supply and Sanitation Sector

(Rs. Crore)
Sl Ptan Period Total Public Total plan outiay for Plan Outlay for Urban Plan outlay for Rural
No. Sector Plan water supply and Water Supply and Water Supply and
outlay Sanitation sector Sanitation Sanitation
Amount % of Pubic Amount % of Public Amount % of Public
Sector Sector Sector
outiay outiay outiay
Col. 4 Col. 4 Col. 8
- X 100 - X 100 - X 100
Col. 3 Col. 3 Col. 3
1 2 3 4 5 6 7 8 9
1. | Plan 3360.00 49.00 1.46 43.00 1.28 8.00 0.18
(1951-56)
2. !l Plan 3750.00 72.00 1.07 44.00 0.65 28.00 0.41
(1956-81)
3. il Plan 8573.00 105.70 1.23 89.37 1.04 16.33 0.19
(1961-66)
4. 3 Annual Plans 8684.97 108.42 1.60 NA N.A NA N.A.
(1966-69)
5. IV Plan 15902.00 437.00 2.75 282.00 1.77 155.00 0.97
(1968-74)
6. V Plan 38303.49 1030.68 2.62 549.44 1.40 481.24 1.22
(1974-79)
7. Annual Plan 12549.83 430.22 343 197.93 1.53 232.29 1.85

(1979-80)




325  Written Answers AGRAHAYANA 24, 1928 (SAKA) to Questions 326

1 2 3 4 5 6 7 8 9

8. VI Plan 97500.00  4047.00 4.15 1766.68 1.81 2280.32 2.34
(1980-85)

9. Vil Plan 180000.00  6522.47 3.62 2965.75 1.65 3556.72 1.98
(1985-90)

10. 2 Annual Plans 137033.15  4427.29 323 1721.37 1.26 2705.92 1.97
(1990-92)

11. VIl Plan 434100.00 16711.03 3.85 5982.28 138  10728.79 2.47
(1992-97)

12. IX Plan 853200.00 39538.00 4.46 18624 216  20914.00 2.43
(1997-2002)

13. X Plan 1525639.00  44206.55 2.89 19758.55 130  24448.00 1.60
(2002-2007)

Renovation/Restoration of Damaged
Bulldings in Mumbai

3535.SHRI JYOTIRADITYA M. SCINDIA : Will the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) the funds so far allocated and released by the
Govemment under the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) for renovation and restoration
of damaged buildings and infrastructure in Mumbai
following last year flood devastation;

(b) the details of the damages caused thereby to the
buildings, roads and other related infrastructure in Mumbai,
and the plans and projects to be implemented under the
JNNURM; and

(c) the estimated loss caused by the floods and the
cost of renovation and restoration projects?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) No
funds have been aliocated or released specifically under
JNNURM for renovation and restoration of damaged
buildings in Mumbai following last year flood devastation.
Homr.fourpmjectsinmeinﬁutmctumsoctormeived
from Govemnment of Maharashtra in respect of Greater
Mumbai have been approved under JNNURM. An amount

of Rs. 1505.00 lakh have so far been released in respect
of Mumbai Sewage Disposal Project Stage-1l Priority Works
only towards first instalment of the approved cost.

(b) and (c) Information is being collected from the State
Government of Maharashtra and will be laid on the Table
of the House.

Grant-in-Ald to NCR Participating States

3536.SHRI SUGRIB SINGH : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Government provides grant-in-aid to
National Capital Region (NCR) participating States;

(b) if so, the details of grants provided to various
States during each of the last three years;

(c) whether NCR cells are submitting quarterly
progress report within the stipulated time;

(d)
thereon;

(e) whether the Government proposes to set similar
region in other metro/big cities of the country; and

U

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) The National Capital Region Planning Board (NCRPB)

if not, the action taken by the Govemment

if so, the details thereof?
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has informed that no grant-in-aid is being provided to the
constituent States of Haryana, Uttar Pradesh, Rajasthan
and Governmemt of NCT of Dethi on account of their
participation in the National Capital Region.

() The NCRPB has further indicated that quarterly
progress reports are received from the NCR Planning and
Monitoring Cells, though sometime not within the stipulated
time.

(d) With a view to ensure timely submission of the
progress reports by the NCR Planning and Monitoring
Celis, the NCR Planning Board has decided to introduce
a comprehensive management information system.

(e) and (f) There is no such proposal.
[Translation]
Pending Proposal under SGSY

3537.SHRI CHANDRA MANI TRIPATHI :
DR. LAXMINARAYAN PANDEY :

Will the Minister of RURAL DEVELOPMENT be
pleased to state :

(a) the number of proposals of the Government of
Madhya Pradesh pending for approval with the Union
Government under SGSY;

(b) the reasons for their pendency and the time by
which they are likely to be approved,;

(c) whether the Union Govemment is contemplating
to increase the amount of allocation keeping in view the
increased number of families living below poverty line in
the State;

(d) it so, the details thereof;

(e) whether the Union Govemnment has received
any proposals regarding formation of group of five persons
in place often persons under SGSY; and

(f) if so, the details of action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI

DECEMBER 15, 2006

to Questions 328

SURYAKANTA PATIL) : (a) and (b) As on date, 63
propesals for Special Projects were received by the
Ministry of Rural Development from the Government of
Madhya Pradesh under Swamjayanti Gram Swarojgar
Yojana (SGSY). Out of 63 proposals, 22 proposals were
approved and 25 proposals were retumed to State
Govemment as they were not found in accordance with
the SGSY Guidelines. The remaining 16 proposais are
under different stages of processing. On receipt of
proposals from the State Government, it is appraised in
the Ministry and is placed before two Inter-Ministerial
Committees for approval. These Committees are Project
Screening Committee (PSC) and Project Approval Com-
mittee (PAC). If the Committees make certain cbservations
to improve and make effective the proposal, the same are
sent to State Government for compliance. As such,
appraisal, rectification and approval of the projects is a
continuous process.

(c) and (d) Under SGSY, funds are allocated to the
States/Union Territories on the incidence of poverty ratio
fixed by the Planning Commission. 15% of the afiocation
under the SGSY is set apart for taking up Special Projects.
Special Projects under SGSY are sanctioned when States
submit proposals and they are found viable in the Ministry.

(e) and (f) As per SGSY Guidelines, a Seif-Help Group
(SHG) may generally consist of 10 to 20 persons. However,
in difficult areas like deserts, hills and areas with scattered
and sparse population and in case of minor irrigation and
disabled persons, this number may be from 5 to 20.

[English)
Maintenance of Public Offices

3538.SHRI SHAILENDRA KUMAR : Will the Minister
of URBAN DEVELOPMENT be pleased to state :

(@) whether several public offices are being ne-
glected by civic authorities for a quite long time as reported
in the Hindustan Times dated November 01, 2006;

(b) if so, the details and the facts thereof;

(c) whether the Government has found any irregu-
Iadﬁeainnuimanamoofmmbuildnqoonpbxu;md
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(d) uso,medetaﬂsnwreofandﬂwaacﬁonmkenby
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (d)
Lok Nayak Bhavan is a building built and owned by the
civic body NDMC. A number of Govemnment offices have
engaged space in this building. The NDMC has leased out
space for commercial purposes on the ground fioor.
Maintenance of the building rests with the owner of the
building. The CPWD helps the Government offices 0 use
the office space by organizing partitions and lay outs
without disturbing the structural integrity of the building. No
imegularities have come to light in the maintenance of the
building.

CPWD maintains buildings constructed by it and with
office space aliotted to various Ministries, Departments and
their related offices. The Departments are to provide their

respective housekeeping operanons while CPWD attends
to civil and electrical repairs, replacements, restoration etc.

Misleading Advertisements by Buliders

3539.SHRI MOHAN SINGH : Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state :

(a) whether the Government are aware of the fact
that builders working in real estate are collecting money
on large scale by attracting buyers through glamorous
advertisements and later duping them;

(b) i so, the action being taken by the Government
to stop this practice in housing sector;

(c) whether the Govemment is considering any
comprehensive policy regarding saving buyers from being
duped by builder, companies and to provide cheap and
comfortable houses to them; and

(d) if so, the full details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SEUA):(a)NommncehaswmetOMnotbQof

this Ministry.
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(b) to (d) In view of (a) above, question does not arise.
Mass Rapid Transit System

3540.SHRI SHRINIWAS DADASAHEB PATIL : Will
the Minister of URBAN DEVELOPMENT be pleased to
state :

(a) the steps taken by the Government to improve
Urban Transport for improving mobility in Urban areas;

(b) whether any policy in this regard is under the
consideration of the Government;

(c) if so, the details thereof;

(d) whether Mass Rapid Transit System is proposed
to be implemented in some cities; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF:
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c)
A National Urban Transport Policy (NUTP) has been
formulated by the Government which inter-alia seeks to
promote integrated land use and transport planning,
greater use of public transport and non-motorized modes
of travel and use of cleaner technologies. It offers Central
Government’s financial support for investments in public
transport infrastructure for greater use of non-motorized
modes, as well as in the construction of parking facilities,
includipg demonstrative pilot projects. it encourages
capacity building at institutional and individual level,
innovative financing mechanisms, institutional coordina-
tion, association of the private sector and need for public
awareness and cooperation.

(d) and (e) Urban Transport is a State subject and
proposals for Mass Rapid Transit Systems (MRTS) in cities
are to be framed by Urban Local Bodies/State Govemn-
ments. MRTS being implemented in some of the cities with
Central financial assistance are:-

1. Metro Projects: Delhi, Bangalore, Mumbai and
Kolkata.

2. Bus Rapid Transit System (BRTS) Projects:
Ahmedabad, Bhopal, Indore and Pune.
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Earthquake and Tsunami

3541.SHRI VIJOY KRISHNA : Will the Minister of
EARTH SCIENCES be pleased to state :

(a) whether mining of materials on the earth has
(b) if so, whether it causes earthquake and Tsunami
frequer.tly these days; and

(c) if so, the action taken/proposed to be taken in
this regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) Yes, Sir. There has been a growing trend in
the mineral production in the country through mining

(b) No, Sir. No scientific evidence has been
established to show that the mining activity by itself could
generate significant earthquake activity or Tsunamis that
are triggered by earthquakes.

() Question does not arise.

[Translation]
Recommendations of Tejendra Khanna
Committee

3542.SHRIMATI SANGEETA KUMAR! SINGH DEO :
SHRI GIRIDHARI YADAV :

Wil the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) the main recommendations made by the Tejendra
Khanna Committee;

(b) the recommendations that have been accepted
by the Govemment; and

(c) the reasons for not accepting the remaining
recommendation?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c)
The main recommendations of the Tejendra Khanna
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Committes deal with unauthorised constructions, misuse
of premises, guidelines for Lal Dora and Extended Lai
Dora area, setting up of enforcement machinery, role of
the Dethi Development Authority (DDA), setting up of
institutional arrangements etc.

Based on the recommendations comtained in the
Report, and after following the prescribed statutory
procedure, amendments have been camied out in the
Master Plan for Delhi 2001 with regard to provisions
relating to mixed use and development control norms for
residential plotted development vide Notifications dt. 7.9.08
and 22.9.06 respectively.

The Govemment has also set up three Committees to
look into the issues relating to farm houses, Lal Dora areas
and additions in DDA Plats/group housing. The term of
these committees is till 31st December, 2006.

Inter-departmental consultations have been under-
taken in respect of the other recommendations.

[English]
Investment in Stock Market

3543.SHRI PRABODH PANDA : Will the Minister of
FINANCE be pleased to state :

(a) whether divergence of opinion exist among the
Union Govemnment, Security and Exchange Board of india
and Reserve Bank of India in respect of investment by
Foreign Direct Investment and Foreign Institutional inves-
tors as reported in Times of india, dated October 9, 2006;

{b) if so, the reasons thersfor;

(c) the cormrective measures taken/being taken by
the Government in this regard;

(d) whether various stock exchanges have been
demutualised; and

(e) if so, the detalis therso! alongwith details of
exchanges demutualised?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) These
agencies have different responsibiiities and hence different
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perspectives. Hence, they may have different opinion on
certain issues. However, such differences are reconciled
in the consultation process leading to policy decision.

(d) and (e) The Securities and Exchange Board of
india (SEBI) has informed that it has notified that two
exchanges were already corporatised and demutualised.
it has aiso notified the orders approving the corporatisation
and demutualization schemes of 19 other stock exchanges.
These notifications are available on its website
(www.sebi.gov.in).

World Bank Report Poll Expenses

3544.SHRI SHRIPAD YESSO NAIK :
SHRIMAT!I RUPATAI D. PATIL :

Will the Minister of LAW AND JUSTICE be pleased
to state :

(a) whether Government attention has been drawn
to the World Bank report to the effect that the limits on poli
expenses fixed for legislative and Parliamentary elections
have proved futile;

(b) ¥ so, the details thereof,

(c) whether electoral reforms have been mooted to
ensure free and fair election and to control expenditure;
and

(d) i so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRi H.R.
BHARDWAJ) : () The World Bank has clarified that there
is no World Bank Report on the subject of election
expenditures on india.

(b) Does not arise.

(c) and (d) The process of reforme/changes of electoral
laws and other related matters is a continuous and
ongoing process and can be camied out only through
consensus among political parties.

Commercial Space by HUDCO

3545.SHRI FRANCIS FANTHOME : Will the Minister
of URBAN DEVELOPMENT be pleased to state :
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(a) whether the built up commercial space devel-
oped by Housing and Urban Development Corporation
(HUDCO) in Dethi have not been utilised/auctioned for
several years;

(b) if so, the reasons therefor, and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c).
Housing and Urban Development Corporation Ltd.
(HUDCO) has reported that 37% of space in August Kranti
Bhavan at Bhikaji Cama Place is still in the possession
of HUDCO as no response was received to the open bid
invited in April, 2006 for disposal of the same. Action has
been initiated for re-auctioning/re-tendering of the said
area. In addition, 9 Guest Houses and Hotel Sites at
Andrews Ganj are still in the possession of HUDCO due
to litigation.

Destruction of Buildings in Tsunami

3546.SHRI SURESH PRABHAKAR PRABHU : Will the
Minister of URBAN DEVELOPMENT be pleased to state
the approximate number of buildings destroyed in the
country in Tsuhami of December 26, 2004 with CRZ
violations, State/UT-wise? '

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : Informa-
tion is being collected and will be laid on the Table of the
Sabha.

Development of Cities

3547.SHRI VWOY KRISHNA : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Union Govemment has formulated
any plan to develop Delhi, Mumbai, Bangalore, Kolkata,
Hyderabad on the lines of Singapore;

(b) if so, the details thereof, and

(c) the steps being taken by the Govemment in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHR! AJAY MAKEN) : (a) No,
Sir. However, Government of India has launched Jawaharial
Nehru National Urban Renewal Mission (JNNURM) on
3.12.2005 in select 63 cities including Delhi, Mumbai,
Bangalore, Kolkata, Hyderabad to provide reforms linked
central assistance for development of infrastructure like
Water supply, Sewerage, Transport, Roads and Strom
Water Drainage etc. to make Indian Cities more livable and
peopie friendly. Central assistance of Rs. 50,000 crore has
been earmarked for JNNURM for the Mission period of
seven years beginning from 2005-06.

(b) and (c) Do not arise.
[Translation]
Allotment of Land for Community Halls

3548.DR. RAJESH MISHRA :
SHRI SAJJAN KUMAR :

Will the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether Banquet Halls are being operated on
several places in Dethi on the land aliotted by the Dethi
Development Authority (DDA) for constructing Community
Halls;

(b) i so, the details thereot:

(c) whether the Dethi Development Authority has
conducted any enquiry in this regard;

(d) if so, the details and the outcome thereof;
and

(e) the action taken by the DDA in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (e)
Delhi Development Authority (DDA) has reported that it has
allotted land for the purpose of Community Halis which can
be used for social and cultural activities. However, if any
Community Hall is found being used for commercial
activities like Banquet Hall etc. action for determination of
its lease is taken after an enquiry.
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DDA has further reported that after enquiry it has
recently determined the lease of two Community Halls for
being misused for commercial activity.

[English]

Banking Faciiities

3549.SHR! KINJARAPU YERRANNAIDUY :
SHRI L. RAJAGOPAL :

Will the Minister of FINANCE be pleased to state :

(a) whether the Govemment has decided to provide
banking facilities, including A.T.M. facility at the post offices;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) With
the objective of ensuring greater financial inclusion and
increasing the outreach of the banking sector, guidelines
have been issued by RB! to enable banks to use the
services of Post Offices as ‘Business Facilitators and
sefvices may include (i) identification of borrowers and
fitment of activities, (ii) collection and preliminary process-
ing of loan applications including verification of primary
information/data, (iil) creating awareness about savings
and other products and education/advice on managing
money and debt counseling, (iv) processing and submis-
sion of applications to banks, (v) promotion and nurturing
Selt Help Groups/Joint Liability Groups, (vi) post sanction
monioring, (vii) monitoring and handhoiding of Self Help -
Groupe/Joint Liability Groups/Credit Groupe/others, and
(viii) foliow-up for recovery.

[Transiation]
IT Form

3550.SHRI RAKESH SINGH : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government has decided to make
changes in income Tax Form-2F;

(b) i not, the reasons therefor;
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(c) the difficulties in continuing with Naya Saral;
and

(d) the special advantage, if any, with Form 2F?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) There is no
proposal to make any change in Form No. 2F

(b) 1t is not a difficult exercise to fill Form No. 2F.

{c) The reason for not continuing with the Naya
Saral (Form No.2E) are:-

(i) Since it was a one-page retum form, it did not
provide sufficient space to fill out the relevant
details; and

(i) It did not provide the opportunity to the taxpayers
to disclose the inflow and out fiow of money. In
absence of such details in the retum form, a
taxpayer would have to be called upon to
explain the transactions with are reported in
Annual Information Retums (AIRs).

(d) Fomm No. 2F provides sufficient space to fill out
the relevant details. Further, this form can be easily filled
even by a person who does not have adequate knowledge
of tax law as all the entries in this form have been duly
explained and are cross referenced. Cash flow Statement
provided in this form provides an opportunity to the
taxpayers to disclose the infiow and out flow of money from
which transactions reported in Annual Information Retums
(AIRs) can be verified without calling upon the taxpayers
to explain the same.

Relsase of Pending Amount under NFFWP

3551.SHRI SRICHAND KRIPLANI : Will the Minister
of RURAL DEVELOPMENT be pleased to state :

{a) whether the Unian Government has yet to pay
some amount to a number of States under the National
Food for Work Programme (NFFWP),

(b) if so, the details thereof;

(¢) the time by which the said amount is likely to
be released by the Union Government,
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(d) whether the Govemment of Rajasthan has
requested the Union Government to release the remaining
amount under the NFFWP for making payment to
labourers; and

(e) if so, the action taken by the Union Govemment
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU) : (a) to (c) No, Sir. The Ministry had released funds
to all the NFFWP States/Districts as per their allocation and
entittement under the programme.

(d) and (e) In view of the above, questions do not
arise.

[English]
JNNURM

3552.DR. K.S. MANOJ : Wil the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) details of representatives firms appointed by
Asian Development Bank (ADB) under Jawaharial Nehru
National Urban Renewal Mission (JNNURM);

(b) details of private consultants on the roll of
Ministry;

(c) the details of project report prepared and
assisted by them; and

(d) the details of fees paid to them as yet; category-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) Price
Waterhouse Coopers Private Limited, India in association
with Lea Associates South Asia Private Ltd., India and
Times Research Foundation, India have been appointed
by Asian Development Bank (ADB) to provide technical
assistance to Ministry of Urban Development for implemen-
tation of Jawaharal Nehru National Urban Renewal
Mission (JNNURM).

(b) No private consultant is on the roll of tt'¢ Min:=t
for JNNURM.
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{c) N

(d) No fee is to be paid by the Ministry to firms
appointed by ADB.

[Transiation]
Water Supply from Sonia Vihar Water Plant

3553.SHRIMAT! NIVEDITA MANE : Wiii the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether water supply to South Delhi and East
Delhi from Sonia Vihar Water Treatment Plant has
commenced;

(b) if so, the details the colonies of South and East
Delhi where water is being supplied from this plant;

{c) whether it is proposed to supply water to Mayur
Vihar Phase-iii colony of Delhi Development Authority from
the said water treatment plant; and-

(d) if so, the details thereof and the time by which
the supply of water 1o Mayur Vihar Phase-lll is kkely to
commence?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) (a) and (b) :
The Delhi Jal Board (DJB) has informed that the water
supply from Sonia Vihar Water Treatment Plant to South
Delhi and East Delhi has commenced in the following
colonies:~

South Delhi:

Okhia, Maharani Bagh, Friends Colony, Taimoor
Nagar, Ashram, Jangpura, Bhogal, Siddharth Exten-
sion, Siddharth Enclave, Kilokari village and adjoining
areas, Sriniwaspuri, Sarita Vihar, Greater Kailash-11l,
Alaknanda group of colonies, East of Kailash, Garhi,
Vihar Hostel, NDSE-Wi, Kotia Mubarskpur, Lajpat
Nagar, Nehru Nagar, Sunlight Colony, Kalkaj, C.R.
Pask, Govindpuri, Giri Nagar, Masjid Moth, Chirag
Madangir, Lado Samal, Sadiq Nagar, Mehrauli, Saket,
Maiviya Nagar, Shivalik, Geetanjali, Navjeevan Vihar,
Sarvodaya Enclave, Adchini, Viiay Mandal Enclave,
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Panchsheel Park, Panchsheel Enclave, Soami Nagar,
MMTC and STC Colony, Guimohar Park, Udai Park,
Nesti Bagh, Anand Lok, Andrews Ganj, May Fair
Garden, Asiad Village, Shahpur Jat Village, Mdnirka.
Munirka Vihar, Green Park, Safdarjang Development
Area, Neb Sarai, Ber Sarai, Katwaria Sarai, Mehrauti,
Vasant Runj, Kishangarh and Masoodpur Village.

East Dethi:

Bharm Puri X Block, Brahtn Puri, E, F, G and H,
Gautatn Puri, Shastri Park.

(c) and {d) The Delhi Development Authority (DDA)
has informed that Mayur Vihar Phase-Iil could be supplied
water from the Sonia Vihar Water Treatment Plant, by the
end of March, 2007, after the water supply network is made
functional by the DDA.

Plea Bargaining

3554.SHRI BALESHWAR YADAV : Wil the Minister of
LAW AND JUSTICE be pleased to state :

(a) whether the Government proposes to introduce

the concept of 'Plea Bargaining' i.e. for speedy disposal
of cases and relief to accused;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LAW
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) to (c)
Necessary provision relating to “Plea Bargaining” has
already been introduced in the Criminal Justice System
vide addition of a new Chapler XXI A in the Code of
Criminal Procedure, 1973, in this regard.

Foreign Donations in Speculative Markets

.3555.SHRIMAT! NEETA PATERIYA : Will the Minister
of FINANCE be pleased to state :

(a) . whethér amount received as foreign contribution
can be invested in the speculative market;

(b) I so, the details thereof; and

(c) it not, the reasons therefor?



341 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) No,
Sir.

(c) The foreign contribution received is to be utilized
for definite stated objectives for which it is received.

IT Exemption of Cuftural Foundation

3556.SHRI NAVEEN JINDAL : Will the Minister of
FINANCE be pleased to state :

(a) whether Vedanta Cultural Foundation, Mumbai
was granted tax exemption under section 35(i)(iii) of the
Income Tax Act;

(b) i so, details thereof:

(c) whether the Foundation had applied for renewal
of this tax exemption;

(d) if so, the details in this regard; and

(e) the reasons for delay in renewal of tax
exemption and the time by which this exemption is likely
to be granted to the Foundation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, Sir.

(b) Approval under section 35(1)(iii) of the I.T. Act,
1961 to Vedanta Cultural Foundation, Mumbai was granted
for the period from 01.08.2003 to 31.03.2006 vide
notification dated 14.11.2003.

() Yes, Sir.

(d) The foundation applied for renewal of approval
on 15.05.2006 in the office of DIT (Exemption), Mumbai.

(e) There is no unreasonable delay in processing
of the application as it was filed only on 15.05.2006. The
applicant was required to fumish the application in the
prescribed Form 3CF which was submitted on 15.06.2006.
Thereafter, certain queries were raised and the reply of the
applicant is under examination by the DIT (Exemgtion),
Mumbai. After the report is received from the field
authorities, the case shall be put up for consideration of
the prescribed authority, i.e. the Central Government.
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[Translation]
Quality of BPO Industry

3557.SHRI HANSRAJ G. AHIR : Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether Govemment proposes to conduct na-
tional level examination for jobs in the business process
outsourcing (BPO) or call centres;

(b) it so, whether any institution/university is being
authorised to conduct national level examination for B.PO.;
and

(c) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) No, Sir.

(b) and (c) Does not arise.
[English]
Construction of Shopping Mail

3558.SHRI RAGHUNATH JHA : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether shopping malls are operating without
mandatory completion certificate issued by MCD/DDA in
Delhi;

(b) i so, the details thereof and the action taken
against all such malls;

(c) whether proper fire safety and other safety
measures have not been taken by these malls;

(d) i so, the action taken by the authorities
concemed in the matter; and

(e) the number of persons killed in these malls
during the last two years? :

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) The Municipal Corporation of Dethi (MCD) has reported
that it has not accorded sanction for construction of
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Shopping Malls, although sanction for construction of 3
commercial compiexes was granted in 2005-06. MCD has
further informed that it is mandatory on the part of the
owner to obtain Occupancy/Completion Certificate before
occupying the building. Occupation of the building without
Occupancy/Completion Certificate is liable for action as
per provisions of Delhi Municipal Corporation Act (DMC
Act).

Delhi Development Authority (DDA) has reported that
no shopping mall is known to have started operation

(¢) and (d) MCD has reported that Occupancy/
Completion Certificate are granted only after obtaining the
mandatory clearance certificate from Delhi Fire Service,
wherever applicable.

(e) Government of National Capital Termritory of
Dethi (GNCTD) has reported that during the last two
years no fatal casualty has been reported in malls due to
fire.

[Transiation]
Unemployment

3559.SHRI RASHEED MASOOD :
SHRI. RAGHUNATH JHA :

Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state :

(a) whether the Ministry of Housing and Urban
Poverty Alleviation has formulated any scheme to reduce
unempioyment to tackle the problem of unemployment;

(b) if so, the details thereof;
(c) the target fixed under the said scheme; and

(d) the number of unemployed youths likely to get
employment through the said scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) to (d) In order to ameliorate the living
conditions of the urban poor and to focus on the
employment generation among the urban poor in the
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country, Ministry of Housing and Urban Poverty Alleviation
is already implementing an employment oriented Urban
Poverty Alleviation Scheme named Swarna Jayanti
Shahari Rozgar Yojana (SJSRY), on all india basis, with
effect from 1.12.1997. The Scheme strives to provide
gainful employment to the urban unemployed and
underemployed poor through, firstly, encouraging the
setting up of self-employment ventures by those who have
not studied beyond 9th standard and, secondly, by
providing wage employment by utilizing their labour for
construction of socially and economically useful public
assels.

During the Tenth Plan period, under Swarna Jayanti
Shahari Rozgar Yojana, targets of assisting 4 lakh urban
poor, including unemployed urban youth, in setting up
micro/group enterprises and imparting skill training to 5
lakh urban poor have been fixed.

[English]

Allotment of Land/Space to Residents
Woelfare Associations

3560.SHRI BRIBHUSHAN SHARAN SINGH : Wil
the Minister of URBAN DEVELOPMENT be pleased to
state °

(a) whether the Deihi Development Authority (DDA)
has any policy to allot space/land for office of the Residents
Welfare Associations of DDA developed colonies/group
housi ieties;

{b) if so, the details thereof;

(c) the number of proposals received by DDA under
this policy during the last three years;

(d) the details of DDA developed colonies/group
housing societies which have been allotted spacefland for
this purpose;

(e) ~ the number of cases pending with DDA as on
date; and

()] m'eﬁmebywhid'nmmmmﬁkdytobe
disposed off?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) The Delhi Development Authority (DDA) has informed
that, as per policy, the Resident Welfare Associations
(RWASs) registered with it under the provisions of the Delhi
Development Authority (Management and Disposal of
Housing Estates) Regulations, 1968 are allotted plots/buiit
up space, subject to availability.

(¢) During the last 3 years, DDA has received
proposals from 5 RWAs.

(d) The details of 12 RWAs  which have been
aliotted spacefland by DDA are given in the Statement
enclosed.

(e) and (f) DDA has further informed, that in 5 cases,
landbuild up space could not be allotted due to various
reasons such as non-eligibility, non-availability of plots/
built up space etc. No time frame can be fixed in this
regard.

Statement

List of Resident Welfare Associations allotted land/
space for office/community hall by DDA

-

Resident Welfare Association, Hauz Khas, SFS
Flats

2. Resident Welfare Association, Munirka, Ph. Il
3. Resident Welfare Association, Munirka SPS Flats

. 4. Resident Welfare Association, C-3, MIG Flats, Keshav
Puram

5. Resident Welfare Association, MIG Flats, Chitrakut,
East of Loni Road

6. Resident Welfare Association, H-Block, Saket

7. Resident Welfare Association, G-8 Area, Rajouri
Garden

8. Resident Welfare Association, Kailash Kunj, Greater
Kailash

9. Resident Welfare Association, K.C. Block (MIG), Ashok
Vihar, Ph. |
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10. Resident Welfare Association, K.D. Block (MIG), Ashok
Vihar, Ph. li

11. Resident Welfare Association, GH-13, SFS, Paschim
Vihar

12. Resident Welfare Association, Asian Games Village
Complex

Water Charges

3561.SHRIMATI ARCHANA NAYAK : Will the Minister
of URBAN DEVELOPMENT be pleased to state :

(a) whether the Delhi Development Authority has
charged different rates for the water supplied through water
tankers in the same areas;

(b) if so, the reason for such discrimination in the
same area while the Delhi Jal Board is charging uniform
water rates throughout Delhi;

() whether the DDA has any plan to hand over
water supply in Dwarka to Delhi Jal Board, and

(d) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OP
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
(b) The Delhi Development Authority (DDA) has informed
that upto April, 2006 five housing societies in Sector-12,
Dwarka were charged Rs. 125/- per tanker as a special
case because these societies were not getting piped
water supply due to shortage of water. However, at present
there is a uniform rate of water supply through tankers
@Rs. 300/- per tanker for all the housing societies in
Dwarka.

(c) énd (d) DDA has informed that it is pursuing the
matter of handing over of water supply in Dwarka to Delhi
Jal Board (DJB). DJB has taken up the matter with:
Govemment of Haryhna as well as the Central Water
Commission in connection with the directions from Hon'ble
Supreme Court issued on 10.5.2000 in CWP No. 537/1992.
In view of the above, a time frame cannot be indicated
at this stage.
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Soversign Guarantes on LIC Policles

3662.SHRI BALASAHEB VIKHE PATIL :
SHRI RAM KRIPAL YADAV :

Will the Minister of FINANCE be pleased to state :

(a) whether the Insurance Regulatory Development
Authority has recommended to the Govemnment to
withdraw the sovereign guarantee to the insurance policies
of the Life insurance Corporation (LIC);

{b) it so, whether the Govemnment has decided to
continue with the sovereign guarantee for covers issued
by LIC; and

(c) # so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, Sir.

(b) Yes, Sir.
(c) Does not arise.

[Translation]
Instaliation of Gates

3563.DR. RAJESH MISHRA : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Government propose to install grill-
gates in the flats of North Avenue, South Avenue,
residential premises of MPs to strengthen the security
arrangements there; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) No
such proposal is under consideration.

{(b) Not applicable in view of (a) above.
[English)
Central Assistance for Computerisation
of Land Records

3564.SHRI P.C. THOMAS : Will the Minister of RURAL
DEVELOPMENT be pleased to state :
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(a) whether the Government of Kerala has given a
project report of CMLR requesting Rs. 65.32 crore of
central assistance for computerisation and updating of
land recorde for strengthening of Revenue administration;
and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU) : (a) The State Government of Kerala has submitted
a project proposal costing Rs. 431.32 crore under the
proposed scheme of Comprehensive Modemization of
Land Records (CMLR) covering computerisation of
Revenue and Registration Departments, resurvey of the
State with modemn survey equipments and digitisation of
survey records.

(b) No decision has been taken about the scheme
of CMLR.

Regularization of Services of Part-Time
Workers

3565.SHRI AMITAVA NANDY : Will the Minister of
FINANCE be pleased to state :

(a) whether a decision has been taken regarding
regularization of the services of part time sweepers/
employees working in the different public sector banks to
full time sweepers/employees;

(b) if so, whether al the public sector banks have
implemented the decision; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM,) : (a) to (c) A
meeting with the representatives of All india Confederation
of SC/ST Organizations. National Federation of State Bank
of India SC/ST Employees, All India Bank Employees'
Federaton and All India Grameena Bank SCs/STs
Employees’ Welfare Association, heid under the Chairman-
ship of Joint Secretary(Infra/SCT) on 12th April, 2006 in
Banking Division, New Delhi to discuss issues relating to
reservations for SCs/STs/OBCs in public sector banks.
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It was inter-alia pointed out by the representatives of
Confederation/Federation that SC/ST employees were
engaged by Banks on part-time meagre wages amounting
to Rs. 2000-3000 p.m., whereas regular employees of the
Banks are getting handsome salary. Some of the part-time
employees had been engaged 10-12 years ago and till
date they are continuing as part-time, having bleak future.
it was suggested that instructions may be issued to the
Banks to regularize the services of SC/ST part-time
employees and to make appointments only on regular
basis in the future. The representatives of the Confedera-
tion/Federaticn were informed that the above suggestion
would be forwarded to the Banks for consideration and
appropriate action. The minutes of the meeting have been
circulated to all the Public Sector Banks/Fls.

implementation Report has not been asked for
specifically from any bank.

Private Sector for Urban Renewal Project

3566.SHRI K.C. PALLANI SHAMY : Will the Minister
of URBAN DEVELOPMENT be pleased to state :

(a) whether the Government proposes to encourage
private sector for Urban Renewal Project;

(b) whether the Government has received any
positive response from the private sector, and

(¢) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) Yes,
Sir. Encouraging Public Private Partnership (PPP) is an
optional reform under Jawaharial Nehru National Urban
Renewal Mission (JNNURM),

(b) and (c) Under JNNURM projects are implemented
by Urban Local Bodies (ULBs)/Parastatals of the identified
CitiocutdnotbymComralGovemmnt.Thmmnis
for the Cities/Parastatals to promote PPP in urban sector
projects. So tar Rajkot Municipal Corporation has proposed
fo implement one project on Solid Waste Management on
PPP mode under JNNURM. The project has been
approved.
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[Translation]
Rohinl Housing Project-1981

3567.SHRI TUFANI SAROJ : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether Rohini Housing Project-1981 of Delhi
has been completed;

(b) if not, the time by which it is likely to be-
completed;

{c) the number of applicants who had applied for
the allotment under said project; ’

(d) whether all applicants have been allotted the
houses;

(e) if not, the reasons therefor;

() whether the Government has received any
complaints of any scam in this project,

(g) if so, the details in this regard; and
(h) the actions taken by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (e)
The Delhi Development Authority (DDA) has informed that -
out of the total of 82,384 registrants under Rohini
Residential Scheme, 1981, the allotment of plots has been
made to 54,707 registrants. 1820 registrants have got their
registration/allotment cancelled/surrendeted. The present
backiog under the Scheme is 25,857. Ali the registrants
of the scheme could not be allotted piots due to paucity
of land and non-availability of infrastructure facilities. As
disposal of plots is' dependent on acquisition of land, no
time frame can be given.

() DDA has further informed that no specific
complait of any scam in this Scheme has been
received.

(g) and (h) Does not arise in view of reply to part (f)
above.
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Non-Utilisation of Funds meant for
Rural Development

3568.SHRI HANSRAJ G. AHIR : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) whether the Government is aware that the funds
released to the State Governments for rural development
are not spent under the plan head;

(b) if so, the number of state Governments with
which these funds have been lying unspent due to non
utilisation of these funds under the plan head;

(c) the names of the State Governments which have
not fumished utilization certificates in respect of funds
under the plan head and the details of such funds;
and

(d) the steps taken by the Govemment to ensure
that the funds released for rural development are utilized
as per the plan head?

THE MINISTER OF STATE IN THE MINISITRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
SURYAKANTA PATIL) : (a) to (c) The Programmes of the
Ministry of Rural Development are implemented through
the State Govermnments/District Rural Development Agen-
cies (DRDAs)/Zilla Parishads (ZPs). The State Govern-
ments are required to utilise the funds to the maximum
extent, as per the programme guidelines. However, due to
practical difficulties like natural calamities, floods, drought
and elections of the public representatives, the available
resources are not sometimes fully utilized. Utilization
Certificates and Audit Reports in respect of funds released
are required to be fumished to receive further instaiment
of funds.

(d) The Ministry of Rural Development has devel-
oped a comprehensive system of monitoring the imple-
mentation and impact of the Programmes including
utilization of funds, through Periodical Progress Reporis,
Performance Review Committee meetings, Area Officer's
Scheme. National Level Monitors, District Leve! Monitoring
and Vigilance and Monitoring Committees at the State/
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District Level. Besides, the States have been advised to
adopt a five-pronged strategy consisting of (i) creation of
awareness about the schemes, (ii) transparency, (i)
People's participation, (iv) accountability/social audit and
{(v) strict vigilance and monitoring at all levels. These
measures are to help in maximum utilization to funds under
the rural development schemes.

[English]
Fun 'N' Food Village

3569.SHRI PRABHUNATH SINGH : Will the Minister
of URBAN DEVELOPMENT be pleased to state :

(a) whether the Supreme Court has directed the
Government to investigate into commercial set up of Fun
‘N' Food village in Dselhi on the agricultural land without
any sanctioned building plan; and

(b) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRi AJAY MAKEN) : (a) and
(b) The Municipal Corporation of Dethi (MCD) has reported
that Supreme Court has not sought any probe in the matter.
MCD has further reported that the premises of Fun 'N' Food
village comprises of about 7 acres of land out of which
4 acres are within the 'Lal Dora' area and 3 acres are in
agricultural land of vilage Kapashera. in so far as the
construction in the portion of agricultural land is concemned,
MCD has already issued a "‘Show Cause Notice' under the
provisions of the DMC Act.

it has also been reported by MCD that the Fun 'N'
Food village was sealed as per the directions of the
Hon'ble Supreme Court on 7.4.2008 as it is located on 80
ft. wide road. The property was later de-sealed after an
affidavit was fumished by the owners as per the directions
of the Monitoring Committee, appointed by the Supreme
Court.

Agencies on Narcotics Control

3570.SHRI K. FRANCIS GEORGE : Will the Minister
of FINANCE be pleased to state :
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(a) whether the Govemment has more than one
agencies on Narcotics control;

(b) if 8o, the details thereof alongwith the reasons
therefor;

(c) the manner in which these agencies are dealing
with international Narco-terrorism;

(d) whether any difficulties are being faced by
them,;

(e) if so, whether the govemment proposes to
amalgamate them into a single agency; and

() if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, Sir.

(b) The Government has followed a multi-agency
approach to narcotics control. The Statement of Objects
and Reason of the Narcotic Drugs and Psychotropic
Substances Act, 1985 (NDPS Act) lists several deficiencies
of the earlier legislations because of which the NDPS Act
was enacted. One of the deficiencies listed is that many
central enforcement agencies were not invested under the
earlier laws with the power of enforcement. Section 41(2)
and 42 of the NDPS Act authorise the central government
and state governments to empower officers of any of the
departments of their respective governments with the
powers of search, seizure and amest. Officers of the
Customs, Central Excise, Directorate General of Revenue
Intelligence, Central Bureau of Investigation, Narcotics
Control Bureau and Central Bureau of Narcotics have
been empowered by the Central Government keeping in
view the Statement of Objects and Reason of the NDPS
Act, 1985,

(c) Al the agencies empowered under the NDPS
Act, 1985 seize drugs and amest offenders. Information
pertaining to seizure and arrests by agar.vcies under the
central and all state govemments are reported to the
Narcotics Control Bureau (NCB) which compiles the
information. NCB also shares intelligence with its counter-
parts in other countries. Cases having intemational
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ramifications are also taken up by the CBI through
Interpol.

(d) No, Sir.
(e) and (f) Does not arise in view of (d).

Recommendations of Law Commission on
Reporting by Media

3571.SHRI K.S RAO :
SHRI NIKHIL KUMAR :

Will the Minister of LAW AND JUSTICE be pleased'
to state :

(a) whether the Law Commission has made recom-
mendations to the Government to enact a law to prevent
the media from reporting anything prejudicial to the rights
of the accused in criminal cases from the time of arrest
during investigation .and trial;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF LAW
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) to (c) The
200th Report of the Law Commission on "Trial by Media:
Free Speech and Fair Trial under Criminal Procedure
Code, 1973 (Amendments to the Contempt of Court
Act, 1971)" is in the process of being laid before the
Parliament.

Purchase of Machinery/Equipment for
Government Presses

3572.SHRI JOACHIM BAXLA : Will the Minister of
URBAN DEVELOPMENT be pleased to state the details
of machinery/equipment purchased for various Govemn-
ment presses during each of the last three years alongwith
the value thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : Details of
machinery/equipment purchased for various Government
of India Presses during last three years are given in the
enclosed Statement.
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Name of Machine

purchased

Press-wise distribution of

quantity purchased

Value of each
machine

(in Rupees)

~ Total value
{In. Rupees)

1

3

4

Digital Duplicator

Spiral Binding
Spiral Bindi
Franking Machine

DTP System

2 Nos.

1 No.

1 No.

4 Nos.

79

Ring Road (1)
RP Bhawan (1)

Santragachi
Santragachi

Minto Road (1)
Nilokheri (1)
Faridabad (1)
Nashik (1)

Santragachi (6)
T.S. Kol. (1)
Aligarh (1)
Nilokheri (2)
Nashik (8)
Coimbatore (6)
Koratty (1)

R.P. Bhawan (1)
Minto Road (50)
Faridabad (2)

MACHINERY/EQUIPMENT PURCHASED DURING 2004-2005

Computerize Paper
Cutting Machine

Paper Cutting Machine
(45°) Guillotine

Two Colour Offset Ptg.
Machine

3 Nos.

16 Nos.

12 Nos.

Ring Road (2)
Koratty (1)

Minto Road (4)
Ring Road (2)
R.P. Bhawan (1)
Nilokheri (1)
Faridabad (2)
Coimbtore (1)
T.S. Kolkata (2)
Santragachi (3)

Minto Road (2)
Ring Road (2)

6,17,032

74,970
74,970

87,500

Different rate

Different rate

Different rate

49,569,172
49,59,172

12,34,064

74,970
74,970

3,50,000

71,74,337

27,00,000

1,40,00,000

2,54,87,488
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1 2 3 4 5
Faridabad (3) 53,04,986
Coimbatore (1) 3,45,814
Nashik (2) 49,59,172
Santragachi (2) 49,59,172
Single Colour A2 Size 6 Nos. Nilokheri (1) 12,30,843 73,85,058
Offset Ptg. Machine Nashik (2) 24,61,686
T.S. Kol. (1) 12,30,843
Santragachi (2) 24,61,686
MACHINERY/EQUIPMENT PURCHASED DURING 2005-06
Three Knife Trimmer 1 No. Koratty 17,52,376 17,52,376
Wire Stitching Machine 1° 16 Nos. Minto Road (2) 46,592 7,45,472
Ring Road (2)
R.P. Bhawan (1)
Nilokheri (2)
Faridabad (4)
Coimbatore (1)
T.S. Kol (2)
Santragachi (2)
Plate Processor 10 Nos. Minto Road (2) 3,43,200 34,32,000
Ring Road (2)
Nilokheri (1)
Aligarh (1)
Coimbatore (1)
Nashik (1)
T.S. Kol (1)
Santragachi (1)
Book sewing Machine 2 Nos. Minto Road (1) 2,34,000 4,88,000
Faridabad (1)
Automatic Folding Machine 5 Nos. Ring Road (1) 18,80,884 94,04,420
T.S. Kol. (2)
Santragachi (2)
Minto Road (2) 1,87.200 22,46,400

Printing Down Frame 12 Nos.

Ring Road (2)
Nilokheri (1)
Aligarh (1)
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1 2 3 4 5
Coimbatore (1)
Nashik (2)
T.S. Kol (1)
Santragachi (2)
Knife Grinder 2 Nos. Koratt (1) 2,24,840 4,49,280
T.S. Kol. (1)
Gather Stitcher 2 Nos. Koratty (1) 38,92,984 1,05,07,856
T.S. Kol (1) 66,114,872
Single Colour A1 Size 14 Nos. R.P. Bhawan (1) 19,57,236 2,74,01,304
Offset Ptg. Machine Nilokheri (1)
Faridabad (1)
Aligarh (1)
Nashik (6)
Santragachi (4)
Lamination Machine 1 Nos. Santragachi 49,808 49,608
Single Colour A1 Size 9 Nos. Nilokheri (1) 33,08,512 2,97,76,608
Offset Ptg. Machine Faridabad (2)
numbering unit Coimbatore (1)
Nashik (2)
T.S. Kol. (1)
Santragchi (2)
[Translation] UCB Sector. It stipulates that in order to make this Sector

Restriction on Registration of UCB

3573.SHRI BALESHWAR YADAV : Will the Minister of
FINANCE be pleased to state :

(a) whether there is any restriction on registration
of Urban Cooperative Bank (UCB);

(b) if so, the reasons therefor;

(c) whether the Govemment proposes to lift the
restriction; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d)

Reserve Bank of India's Annual Policy Statement, for the
year 2004-05, refers to the issuance of fresh licence to

strong, heaithy and stable, fresh licences will be issued
only after a comprehensive policy on UCBs, including an
appropriate legal and regulatory framework for the sector,
is put in place.

In accordance with the announcement, any fresh
proposal for organization of new UCBs or for conversion
of cooperative credit societies into UCBs is to be
considered only after the situation is reviewed and a fresh
announcement is made by Reserve Bank of india in this
regard. As a first step, in view of the regulatory co-
ordination brought about through signing of MoU's with
State Governments and based on the positive experience
of the Task Force for Urban Cooperative Banks (TAFCUBSs),
it was stated in the Mid-term Review, to allow financially
sound UCBs registered in States that have signed MoU
with the Reserve Bank of India and those registered under
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the Multi-State Co-operative Societies Act, 2002 to convert
existing extension counters into full fledged branches
subject to certain conditions. Guidelines in this regard have
been issued to UCBs on November 13, 2006.

For new branches/licences, RBI has informed that only
upon completion of review of each state in regard to the
progress of restructuring of UCBs, it would permit new
branches/licences.

(English]
‘Catch them Young' Motto

3574.SHRI N.S.V. CHITTHAN : Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether the Ministry has adopted 'Catch them
young' motto;

(b) if so, the complete details thereof;

(c) the aims objectives set to achieve from this; and

(d) the present status thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL) : (a) to (d) Developing and nurturing of human
resource in Science and Technology has always been on
top of the Government's agenda. The Government has
given prime importance to catch the students at their young
age to pursue science education through innovative
schemes at various leveis from school to college, moving
on to competitive research and R and D at the highest
level.

The Govemment has already instituted several
schemes to attract meritorious students and scientists to
a career in science — from the attractive Kishore Vaigyanik
Protsahan Yojana scholarships at the School and College
level to the Shyama Prasad Mookerjee fellowships,
Swamajayanti fellowships, Ramanna Fellowships for
performing scientists, young scientists projects and
awards, JC Bose and Ramanujan fellowships at the
research level. Events like National Children's Science
Congress, Intemnational Science Olympiad are also aimed
at youngsters to take up challenging and interesting areas
of S and T. Through the Fund for impiovement of Science
and Technology (FIST) programme =nd by establishing
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research facilities and centers for excellence, the Govemn-
ment has also tried to make available competitive research
infrastructure to our basic science researchers. More
recently, three new Indian Institutes of Science Education
and Research (lISERs) have been set up at Kolkata, Pune
and Chandigarh, which, apart from camying out frontline
and internationally competitive research, would offer
integrated M.Sc. programmes in a multi-disciplinary and
academically flexible and research-oriented environment.

The Government, in the X! Plan is also proposing to
launch a new scheme called INSPIRE (Innovation in
Science Pursuit for Inspired Research). The main features
of the proposed scheme will be: (1) innovation funding in
schools (one million young innovators); (2) summer camp
with science ions (for high performers); (3) assured
opportunity schemes for proven talent force; and
(4) retention of talent in public funded research through
public-private partnerships.

inclusion of Jatropha Plantation under NREGS

3575.SHRI L. RAJAGOPAL : Will the Minister of.
RURAL DEVELOPMENT be pleased to state :

(a) whether the Federation of Indian Chambers of
Commerce and Industry (FICCI) has suggested for giving
boost to the plantation of a Jatropha so as to produce bio-
diesel and thereby bring down import of petroleum
products by india;

(b) if so, whether it has also suggested inclusion of
plantation of a Jatropha and production of bio-diesel as
a part under National Rural Employment Guarantee
Scheme (NREGS); and

(c) if so, the details thereof and the reaction of the
Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT . (SHRI CHANDRA SEKHAR
SAHU) : (a) to (c) No, Sir. No suggestions have been
received in the Department of Rural Development from
Federation of Indian Chambers of Commerce and Industry
for giving boost to the plantation of Jatropha so as to
produce bio-diesel and bring down import of petroleum
products However, 1n the production process of bio-diessl,
the first step compnising plantation and raising of ol seeds
may be taken up by the State Governments under the
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National Rural Employment Guarantee Act as this is within
the scope of works mentioned in schedule | of the Act.

Worid Bank Study on Taxes

3576.SHRIMATI MANORAMA MADHAVRAJ :
DR. SUJAN CHAKRABORTY :

Will the Minister of FINANCE be pleased to state :

(a) whether India has 9000 pages of IT laws as
reported in the Hindustan Times dated November 14, 2006;

(b) if so, the reactions of the Government thereon;

(c) whether complicated IT procedure lead to tax
evasion; and

(d) if so, the steps taken/proposed to be taken by
the Govemnment to simplify the same?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir.

{b) The Govermnment have issued a denial based
upon which Hindustan Times published the following in
their edition dated 28-11-2006 in the column ‘Letters to
Editor

“The report india has 9,000 pages of income tax laws
(November 14), appears to suggest that india has a
complex income tax legislation. The report is based
on a Pricewaterhouse Coopers-World Bank Study
entitled ‘Paying taxes, the global picture’. On page 16
of the study, the number of pages of primary tax
legisiation in india is shown as 9,000. On page 17,
the study states india has the most number of pages
of primary federal tax legislation, at 9,000. It clearly
refers to all central tax legislations and not just income
ta”

The HT report suggests that all the 9,000 pages relate
only to income tax law. The report is incorrect and against
public interest.

{c) and (d) Yes, complicated income-tax procedures
encourages tax evasion and avoidance. Therefore, Gov-
emment had set-up an expert Group to prepare a draft for
new simpiified iIncome-tax Code. The Group has submitted
its report on 08-09-2006. The Report is under consideration
of the Goverment.
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[Translation]
Cut in Government Spending

3577.SHRIMAT! ARCHANA NAYAK : Will the Minister
of FINANCE be pleased to state :

(a) the details of cut in government spending as a
result of fiscal consolidation the last three years;

(b) whether the Govemment has made available
funds for investment in key sectors; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! PAWAN KUMAR BANSAL) : (a) to (c) In
order to allocate higher resources for key sectors, the
Govemment has followed a two pronged approach. On the
one hand, revenue mobilization has been enhanced
through reasonable rates, better compliance and widening
of the tax base. As a result of this, the gross tax - GDP
ratio has gone up from 9.2% in 2003-04 to 11.2% in 2006-
07 (Budget Estimates).

Simuftaneously, the Government has contained the
growth of Non-Plan Expenditure in 2006-07 to 5.5%, one
of the smallest in recent years. This has resulted in
increase in Plan Expenditure during 2006-07 by 20.4%.
This has enabled us to aliocate an additional Rs. 15,088
crores for eight Flagship Programmes. These are:

Sarva Siksha Abhiyan, Mid-dasy Meal Scheme, Rajiv
Gandhi Drinking Water Mission, Total Sanitation
Campaign, National Rural Heailth Mission, Integrated
Child Development Services, National Rural Employ-
ment Guarantee Scheme and Jawaharlal Nehru
National Urban Renewal Mission.

The details of trends in expenditure under different
categories of expenditure are given in Annexure 3, 3.1,
3.2, 3.3 of the Expenditure Budget Vol.1 presented with
Budget 2006-07. The trends show significant improvement
in the allocation of resources for deveiopment and
investment.

[English]
Siphoning Funds Abroad

3578.SHRI VK.THUMMAR : Will the Minister of
FINANCE be pleased to state :
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(a) whether case of siphoning and laundering of
funds out of India through Trusts registered abroad have
come to notice of the Government;

(b) if so, the details thereof:
(c) the action taken thereon; and

(d) whether the Govemment proposes to hold
investigation into the whole affairs and take action against
these trusts/companies; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The
concemned agencies of this Ministry have no information
on cases of siphoning and laundering of funds out of india
through Trusts registered abroad.

(b) to (e) In view of (a) above, does not arise.
Issue of Pass Book

3579.SHRI SUBODH MOHITE : Will the Minister of
FINANCE be pieased to state :

(a) whether the Reserve Bank of India (RBI) has
made it compulsory to issue the pass books and monthly
Sstatements to saving bank account holders free of cost by
all the banks working in the country;

(b) if 8o, the details thereof;

(c) whether some banks are reluctant to obey the
order of RBI;

(d) ¥ so, the reasons therefor;

(e) whether the Indian Bank Association has
approached to RBI for relexation in the matter; and

{f Hso.ﬂ)ereacﬁonofRBlmereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b)
Reserve Bank of India (RBI), vide its guidelines dated
October 4, 2006, has advised all scheduled commercial
banks (excluding Regional Rural Banks) 1o invariably offer
pass book facility to all its savings bank account holders
(individuals). In case the bank offers the facility of sending
statement of account, and the customer chooses to get this
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statement, the bank must issue a monthly statement of
account. The banks have aiso been advised that the cost
of providing such pass book or statements should not be
charged to the customer.

(c) to (f) In view of most banks moving to Core Banking
platform wherein customers have the convenience of
round-the-clock banking services through ATMs, phone
banking, Net Banking, etc., Indian Banks' Association (IBA)
has requested RBI to review the aforesaid instructions. RBI
is examining the issues raised by IBA.

Urban Village

3580.SHRI SUBRATA BOSE : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) the number of urban villages in Delhi;

(b) the definition of urban village particulary in
context of Delihi;

(c) the facilities/concessions being provided to such
villages; and

(d) the rules and regulations regarding construction
of houses in these villages?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN ) : (a) and
(b) Municipal Corporation of Dethi (MCD) has reported that
villages are notified as urban under section 507 of DMC
Act. MCD has also informed that there are 135 urban
villages that have been so notified.

(c) MCD has reported that development works like
providing roads, drains, pavements (including their
improvement) and upgradation and improvement of parks
are carried out by it in respect of such villages. Facilities
like community hall, milk-booth, barat ghar etc. are
provided as per redevelopment plan.

Dethi Development Authority (DDA) has reported that
for villages falling under DDA projects, it has undertaken
a scheme for providing civic amenities and facilities.

(d) MCD has further reported that the Building
activities in urban villages come under the purview of MPD
2001/Zonal Plan Regulation and concemed redeveiop-
ment plan of village/building bye-laws. Hence, approval of
building plans by MCD is a pre-requisite for construction
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in these villages. Development charges are also levied at
the time of sanction of building plans @ Rs. 15/- per sqm.

Interest on IT Refund

3581.SHRI PRABHUNATH SINGH : Will the Minister
of FINANCE be pleased to state :

(a) whether the Income Tax Department has re-
funded huge sums of money together with interest thereon
during the last three years;

(b) if so, the amount refunded and the interest paid
thereon; and

(c) action taken against the authorities for delay?

THE MINISTER OF STATE IN THE MNISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Sir, Raising
of demand or granting of refund to an assessee
consequent to assessment in accordance with the statutory
provisions of the Income Tax Act, 1961 is a continuous
process of the Income Tax Department. Refund and Interest
thereon is paid to the assessee in accordance with the
provisions of income Tax Act, 1961.

(b) The details of total amount of refund and interest
paid thereon to the assessees for the last three years are
as follows:-

Financial Total amount of refund  interest paid to
Year to the assessee the assessee
(in Rupees crore)  (In Rupees crore)
2003-2004 25737 4701
2004-2005 28514 3865 -
2005-2006 29435 4553

(c) Does not arise in view of reply to (a) above.
[Translation]
Investigation by CB! against DDA Officials

3582.SHRI RAMDAS ATHAWALE : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) the number of officials in the Dethi Development
Authority (DDA) against whom CBI is conducting investi-
gation at present;

(b) the number of DDA officials against whom
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charge-sheets have been filed during the last two years; and

(c) the steps takern/proposed to be taken by the
Govemment to check corruption in DDA?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and (b)
Central Bureau of Investigation (CBI) has reported that they
are investigating two cases involving Dethi Development
Authority (DDA) officials and it has filed charge-sheets
against 16 officials of DDA, during the period 2004 to till
date.

(c) DDA has reported that it has taken various steps
like dissemination of information, setting up of facifitation
centres, appointment of counseliors, launching interactive -
website, providing easy public access to its senior officers,
publication of hand books etc. to enhance transparency in
its functioning and check corruption.

[English]
Special Projects under SGSY

3583.SHRI G. KARUNAKARA REDDY : Will the
Minister of RURAL DEVELOPMENT be pleased to sate :

(a) whether the Union Govermment has sanctioned
three special projects under SGSY;

(b) i so, the salient features of the projects and the
districts in which they are being implemented;

(c) the time by which the projects are likely to be
implemented fully; and

(d) the amount earmarked for the projects?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
SURYAKANTA PATIL) : (a) to {d) The Union Government
has sanctioned and released first instaiment of funds for
24 Special Projects under Swaranjayanti Gram Swarozgar
Yojana (SGSY) during the current financial year 2006-
2007. Details of these 24 special projects sanctioned in
various sectors which inter-alia include Agriculture and
Land Development, Garments, Bamboo, Forestry, Medici-
nal and Aromatic Plants, Handicraft, Coir and Coconut,
Dairy Development, Cattle Development, Sericulture,
Horticulture, Animal Husbandry and Fisheries are given in
Statement enclosed.
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Loan for Handioom Weavers

3584.SHRJ N.S.V. CHITTHAN : Will the Minister of
FINANCE be pleased to state :

(a) whether the Govemment has decided to extend
the scheme of low interest loans to handioorn weavers on
lines similar to those extended to farmers; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) It
has been decided that Ministry of Finance in consultation
with Ministry of Textiles and other stake hoiders shall
discuss the problems relating to credit to the handioom
weavers. No decision has been taken as of now.

LIC Agents

3585.SHRIMATI MANORAMA MADHAVARAJ :
SHRI BASU DEB ACHARIA :
SHRI M.P. VEERENDRA KUMAR :

Will the Minister of FINANCE be pleased to state :

(a) whether limit for income tax rebate for all is
Rs. 1 lakh while rebate for income tax for Life insurance
Corporation (LIC) agents is Rs. 5000/-;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government has received any
proposals in regard to amendment of Gratuity Rules for
calculating gratuity of LIC agents;

(d) if so, the details and the reaction of the
Govermnment thereto;

(e) whether LIC has introduced lapsation criteria
which have been adversely affecting the LIC agents;

(h # so, the details thereof; and
(g) the drop out rate of agents?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, Sir.

{b) The Life Insurance Corporation of India (LIC)
have informed that as per Finance Act, 2006, in case of
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individual assessee, tax on income exceeding Rs. 1 lakh
is chargeable whereas the tax deduction at source (TDS)
at the rate of 10% is on total commission exceeding
Rs. 5000/- received by LIC agent. The threshold limit of
Rs. 5000/- in respect of TDS from commission paid to
insurance agent was fixed as per provigions of the Finance
Act, 1987 w.e.f. 01.06.1987.

(¢) No, Sir.
(d) Does not arise.

(e) to (g) LIC have informed that the lapsation criteria
was introduced in the revised Club Membership Rules
w.ef 1.4.2001. The clause does not adversely affect the
LIC Agents. In case, the policy lapsation ratio of particular
agent exceeds 15%, his Club Membership is cancelled.
But all other benefits which, inter alia, include commission,
term assurance and gratuity are paid continuously to the
agent. The drop out rate of the agents was 17.52% in the
year 2004-05, it has been successfully brought down to~
15.72% in the year ending on 31.03.2008.

Seiting up of Ultra Mega Power Project

3586.SHRI S.K. KHARVENTHAN : Will the Minister of
POWER be pleased to state :

(a) whether some differences have arisen on the
proposed site identified by the Government of Tamil Nadu
for the setting up of Uitra Mega Power Project in the State;

(b) if so, the details alongwith the reasons therefor;
and

(c) the efforts being made by the Govemment to
resoive the issue?

THE MINISTER OF POWER (SHRI SUSHILKUMAR
SHINDE) : (a) to (c) There is no difference of opinion
between Government of Tamil Nadu and Central Electricity
Authority (CEA) with regard to locating a Ultra Mega Power
Project (UMPP) at suitable location in Tamil Nadu.
Availability of suitable port with adequate capacity to
handle coal is the pre-requisite for finalization of site. CEA
and State authorities are jointly working for identification
of feasible site keeping this requirement in mind.



377 Written Answers

intsilectual Property Rights for Scientists

3587.SHRI IQBAL AHMED SARADGI : Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state :

(a) whether the Government proposes to introduce
a new UD type legislation to promote innovation and
fiexibility in the country's universities where scientists
would be given ownership of intellectual property for the
first time for their inventions;

(b) it so, the details thereof; and

(c) the extent to which this decision will be
beneficial for universities?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR! KAPIL
SIBAL) : (a) No, Sir. There is no such proposal.

(b) Does not arise, in view of (a) above.
(c) Does not arise, in view of (a) above.
Manufacturing of Power Plant Equipments

3588.SHRI JYOTIRADITYA M. SCINDIA : Will the
Minister of POWER be pleased to state :

(a) whether the National Thermal Power Corpora-
tion has any plans to manufacture power plant equipments
in collaboration with other public sector undertakings;

(b) if so, the details thereof; and
(c) the progress so far made in the matter?

THE MINISTER OF POWER (SHR! SUSHILKUMAR
SHINDE) : (a) to (c) NTPC exploring the possibility of
entering into a strategic partnership with Transformers and
Electricals Kerala Ltd. (TELK), a Govemment of Kerala
owned Public Sector Undertaking engaged in manufactur-
ing of transformer and allied electric equipment and
services related thereto. In this regard, an Expression of
Interest has been signed with TELK on 18th August 2006.
A joint working group, comprising representatives from
NTPC, TELK and Government of Kerala has been
constituted to carryout the due-diligence.
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Violation of Master Plan, Delhi

3589.SHRI SUBRATA BOSE : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the cases of violation of Master Plan
Delhi have come to the notice of the Delhi Development
Authority;

(b) if so, the details thereof, and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c)
Delhi Development Authority (DDA) has reported that on
detection of cases of violation of Master Plan, Show
Cause Notices are issued under section 29(2) of Delhi
Devefopment Act, 1957. Prosecution is launched in the -
designated court of Metropolitan Magistrate on the basis
of the reply received to the Show Cause Notices and other
relevant evidence. In the year 2005-2006. DDA had
launched 405 prosecution cases in the court of Metropoli-
tan Magistrate.

BSUP Programme

3590.SHR! BADIGA RAMAKRISHNA : Will the Minister
of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state :

(a) the aims and objectives of Basic Services to
Urban Poor (BSUP) programme;

(b) whether some citiestowns have been identified
under BSUP programme;

(c) if so, the details thereof, State-wise:

(d) the criteria adopted in selecting the cities/towns;
and

(e) the plans of the Government to expand this
programme to other cities?

THE MINISTER OF STATE OF THE MINISTRY OF
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI
SELJA) : (a) The aims and objectives of the Basic Services
to Urban Poor (BSUP) are, interalia, as follows:-
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. Focused attention to integrated development of
basic services to the urban poor.

* Security of tenure at affordable price, improved
housing, water supply, sanitation.

* Convergence of ‘services in the education,
health and soclal security sector.

* To provide housing near the place of occupation
of the urban poor, to the extent possible.

* Effective linkage between asset creation and
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